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RAJYA SABHA
Monday, the 7th May, 2012/17 Vaisakha, 1934 (Saka)

The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.

ORAL ANSWERSTO QUESTIONS

MR. CHAIRMAN : Question No. 421 ...(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal) : We have given a notice
...(Interruptions)...

SHRI PRASANTA CHATTERJEE (West Bengal) : The U.S. Secretary of State
...(Interruptions)...

MR. CHAIRMAN : Thisis the Question Hour. ...(Interruptions)...
SHRI TAPAN KUMAR SEN : Thisisthe question of ...(Interruptions)...
MR. CHAIRMAN : You can't read a statement here ...(Interruptions)...

SHRI PRASANTA CHATTERJEE : Why is the Government silent?
...(Interruptions)...

MR. CHAIRMAN : No, this is the Question Hour ...(Interruptions)... Hon.
Members, please, resumeyour places...(Interruptions)... Thisisnot fair. The Question
Hour will continue. Question No. 421 ...(Interruptions)...

SHRI TAPAN KUMAR SEN : It is concerning the foreign policy of the
Government ...(Interruptions)...

MR. CHAIRMAN : This is not the occasion to raise these subjects
...(Interruptions)... Please, nothing is going on record ...(Interruptions)... Question
No. 421, Koshyariji ...(Interruptions)...

SHRI TAPAN KUMAR SEN : *
SHRI PRASANTA CHATTERJEE : *

MR. CHAIRMAN : Nothing is going on record ...(Interruptions)... Zero Hour
can only be on issues of recent occurrence ...(Interruptions)... 3T &\ 93 ST
..(&=ae)... Will you please resume your places? ...(Interruptions)...

* Not recorded
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SHRI SUKHENDU SEKHAR ROY : *
SHRI TAPAN KUMAR SEN : *

£ REm< A © W), I8 U 9gd A8aqUl el & ..(@auM)... U & A[ARS
Y ¥ ... (TTEH)...

<Y WAy : 9T B3N 22 PV I8l goll ¢l 3 dfST| ..(auH)... f[aR S, @i
...(aae)... Nothing has happened. You can't raise matters that have not even

occurred. So, what are you agitating about? ...(Interruptions)... @i, 34 9 MY
..(TAYM)... AT IS ASY, WIS ...(AFIM)... DRI I, 3T Fwa Groy|

Now, can Question No. 421 be answered please?
Availability of Electricity in rural areas

1*421. SHRI BHAGAT SINGH KOSHYARI : Will the Minister of POWER be
pleased to state :

(@  thenumber of households provided with el ectricity connections under the
Rajiv Gandhi Grameen Vidyutikaran Yojanaduring the last three years and the current
year, State-wise;

(b)  the number of households which do not have any electricity connection
and are still deprived of the benefits of this scheme;

(c)  whether there is an adverse comment on the availability of electricity in
rura areasin the Human Development Report, 2011,

(d) if so, the details thereof; and
(e)  the corrective measures taken by Government in this regard?

THE MINISTER OF POWER (SHRI SUSHIL KUMAR SHINDE) : (a) to (e) A
Statement is laid on the Table of the House.

Statement

(@ Under Rajiv Gandhi Grameen Vidyutikaran Yojana (RGGVY),
cumulatively, as on 31.03.2012, free electricity service connections to 194.25 lakh
Below Poverty Line (BPL) households have been released in the country. The free
electricity service connections provided to BPL households during thelast threeyears
and current year, State-wise, isgivenin Statement | (See below). Electricity connections
to Above Poverty Line (APL) households are provided by the State Governments.

(b)  As per census 2001, the total number of rural households were
13,82,71,559 and 6,01,80,685 rural households had access to electricity. The balance
7,80,90,874 rural households did not have electricity. Under RGGVY, free electricity
* Not recorded
T Original notice of the question was received in Hindi.
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service connectionsto 194.25 lakh BPL househol ds have been rel eased. Since adequate
infrastructure have been created under RGGVY, APL households can also seek
electricity connections but the same are provided by State Utilities as per their
procedure.

(c) and (d) 'Indian Human Development Report 2011 published by the Institute
of Applied Manpower Research has reported increase in the access of power to
Households and that the percentage of the households with electricity for domestic
use has increased from 63.9% in 2002 to 75% in 2008-09. The percentage of rural
households with electricity for domestic use has increased from 53% in 2002 to 66%
in 2008-09 and that the percentage of urban households with electricity for domestic
use has increased from 91.6% in 2002 to 96.1% in 2008-09. A Statement regarding
distribution of householdswith el ectricity for domestic use, 2002 and 2008-09 annexed
with 'Indian Human Development Report 2011, isgiven in Statement |1 (See below).

(e)  Apart from the projects aready sanctioned, remaining households could
be covered for access of electricity depending upon the continuation of the schemein
Twelfth Plan and resources available for the scheme.

Statement |

Sate-wise & Year-wise release of BPL connections under RGGVY

gl. State 2009-10 2010-11 2011-12 Cumulative
No. Achievement
(ason 31.03.2012)
includes connection
released prior
to 2009-10
1 2 3 4 5 6
1. Andhra Pradesh 566518 258751 98232 2702273
2. Arunachal Pradesh 967 9205 11474 21646
3. Assam 189816 352237 232519 807290
4. Bihar 560985 641016 405736 2149834
5. Chhattisgarh 145990 196552 481971 915407
6. Gujarat 85931 420126 102134 802818
7. Haryana 69453 90535 10617 194442
8. Himachal Pradesh 148 3637 5901 10078
9. Jammu and Kashmir 14163 8452 13413 44014
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1 2 3 4 5 6
10. Jharkhand 555289 359213 111597 1272755
11. Karnataka 134949 48861 49604 834196
12. Kerda 6131 1117 0 17238
13. Madhya Pradesh 75477 211816 352976 717394
14. Maharashtra 429026 403387 126317 1160732
15.  Manipur 1640 4397 19421 28814
16. Meghaaya 17832 12880 30792 62768
17. Mizoram 378 8129 6236 14743
18. Nagaland 4368 13434 10712 28514
19. Odisha 650678 1435007 518324 2748137
20. Punjab 19507 28890 5528 53925
21. Raasthan 208695 255939 85783 1043522
22.  Sikkim 66 7121 2179 9366
23.  Tamil Nadu 383533 115044 4083 502956
24.  Tripura 22085 36886 22015 80986
25.  Uttar Pradesh 157263 15818 172574 1044494
26. Uttarakhand 72382 19596 5288 23055
27.  \West Benga 345198 925309 559476 1926383
TotaL 4718468 5883355 3444902 19425283
Statement ||

Sate-wise distribution of households with electricity for domestic use, 2002 and 2008-09

India Human Development Report 2011

Table 7A.6 Distribution of Households with Electricity for Domestic Use, 2002 and 2008-09

(per cent)
Sl State Rural Urban Combined
No. 2002 2008-09 2002 2008-09 2002  2008-09
1 2 3 4 6 8
Non special Category Sates
1.  AndhraPradesh 78.1 93.2 93.7 97.5 82.6 94.5
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1 2 3 4 5 6 7 8
2.  Assam 24.6 40.2 86.8 94.6 30.4 46.6
3. Bihar 9.7 24.5 66 79.4 16.1 30.5
4. Chhattisgarh 521 811 86.5 96.7 58.3 84
5. Delhi 100 96 99.5 96.8 99.6 98.4
6. Goa 98.4 99.5 99.7 97.3 98.9 98.4
7. Gujarat 82.2 89.7 95.9 99 87.5 93.4
8. Haryana 859 934 97.7 98.3 89.4 95
9. Jharkhand 251 43 86.5 93.9 375 511
10. Karnataka 825 94.1 94.9 97.9 85.6 95.5
11. Keraa 75.5 92.7 90.4 97.9 79.3 94.1
12. Madhya Pradesh 67.9 813 92 96.9 74.6 85.1
13. Maharashtra 77.6 819 95.9 98.5 85.3 89.3
14. Odisha 28.6 449 86.6 90.1 375 52.1
15. Punjab 95.7 96.5 98 99.3 96.5 97.6
16. Rajasthan 44.8 63.8 87.1 97 56.2 72.6
17. Tamil Nadu 80.3 92.6 93.7 97.8 85.1 95
18. Uttar Pradesh 24.3 37.6 86.3 89.8 37.9 49
19. West Bengal 25.7 49.5 83.7 93.3 41.4 60.8
Special Category States

20. Arunachal Pradesh 50.3 779 95.8 98.5 59.2 82.3
21. Himachal Pradesh 98.3 98.6 99.8 99.4 98.5 98.7
22. Jammu and Kashmir 96.3 95.9 99.5 97.5 97.1 96.3
23. Manipur 85.8 86.8 92.8 99.5 87.6 90.5
24. Meghalaya 56.8 69.8 93.9 99.3 63 75.5
25. Mizoram 75.5 819 99.8 99.8 86.1 89.9
26. Nagaland 94.6 99 97.5 100 95.6 99.3
27. Sikkim 85.1 95.8 99.1 99.4 87 96.4
28. Tripura 575 66.1 90.3 95.3 62 715
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1 2 3 4 5 6 7 8

29. Uttarakhand 56.3 85.5 98 98.6 65.3 88.4
Union Territories

30. Andaman and 72.3 84.5 97.2 98.5 80.4 89.1
Nicobar Islands

31. Chandigarh 99.9 100 99.7 98.5 99.7 98.7
32. Dadraand Nagar Haveli 97.5 100 100 100 97.9 100
33. Daman and Diu 99.5 100 99.9 97.4 99.6 99.1
34. Lakshadweep 100 100 100 100 100 100
35. Puducherry 87.9 95.2 95.3 99.3 92.8 98.1
ALL INDIA 53 66 91.6 96.1 63.9 75

Source : Computed from NSS 58th and 65th Rounds.

it e Rig dreart | a=aR, A7 U Y AR S 8RS @ gifad s
arer g1 A9 H 1991 H W WRI A ISl uga g ®, g§ A HA S Sfed g1 A
STORT ST BT o, I MU Institute of Applied Manpower Research gRT Tb1Rrd
"R A9 e RaiE 2011 1 Sga fBar g1 S ®e1 8 6 v Sun & forg
faoTelt &t Sucterar arel uRaRT &1 ufaea a¥ 2002 # 63.9 TRAT o7 iR T F IgH?
Ty 2008-09 H ¥E 75 URAC B AT & | T dIa M AU foar € 6 wve Suwan
& forg faga @ Ul arel U7 BR7 1 feid a9y 2002 W 53 UfRrd ¥ 9 9%
2008-09 H 66 TRHAT B AT T | AM, AT ATl H 3T 13 W d¢ 3R Hadl 66 TIT
R Ugd €1 W1 FwEar ¥ B arior =1 @1 fsrel < &R g ot anfardt a6t fasten
7 & fog, opIiq @8 78l fb 6 d¢ e fasiell @ < ofiR g8 A wHy wR T firq,
dl 20 W bR 24 €S TP IBI fISTell 97 b @&d Pl AT b db YT HRA? Hl
MY AT HaT T | Tkl I Ao Tl Bl 3Muad! Bl QAT Ao 7, w98 &
MBI g AT H YT BT SIY?

it vt O gl
2 T T PrAR) - AR, g3 98 qaved R e) QY| a8 guE w3

@1 flagship ToMT & R PR A ST a1 & Feidl ol #_T &1l & & 2014 # g1
flag ¥ Fam QM SR ship 41 g9 STQM ...(Fe)...

it wmafey : 9E€7, 9€11 That's not the question.

£t wra fiE P« safoy, W1 [9eT T 6 oM g ' 9a f R/ sy
Wi A ISl < @ Ao B g A H AT 2014-15 F UEA GRT BR I?

SHRI K.C. VENUGOPAL : Sir, the Rgjiv Gandhi Grameen Vidyutikaran Yojana
is aflagship programme of the Union Government to provide access to electricity to
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therural households of the country and to give free connectionsto the BPL households.
Sir, | am very happy to inform that we have completed work on more than 1,04,000
unelectrified villages as on 31st March, 2012, which is more than 95.4 per cent of the
original target. We have also completed the work of providing 1,94,25,000 connections
to BPL households. Thisis also about 86 per cent of the target. | would like to inform
the hon. Member about the survey reports. The objective of the RGGVY isto create
electrical infrastructure in the villages and to provide free connections to the BPL
households. Theresponsibility of charging the system and ensuring to provide el ectricity
for a minimum of six to eight hours is with the State Governments, and, as per the
respective policies and guidelines, providing connections to the APL households is
also under the purview of the State Governments.

Sir, infact, therewas an estimation of 14,000 MW requirement for implementation
of the RGGVY. We al know that the country is facing power shortage. Even after an
impressive capacity addition done by usin the Eleventh Plan, obviously, some States
face lack of electricity. This might have been reflected in this report. Sir, as far as
Government of Indiais concerned, we have done our maximum for creating electrical
infrastructure in the rural areas.

SHRI BHAGAT SINGH KOSHYARI : Sir, my main question was asto when all
the households will be electrified. The hon. Minister has simply stated the progress of
the programmein percentage terms. | want acategorical answer to my question. When
will al the households in the country, not in the urban areas, but in the rural areas, be
electrified, that too, with quality power? | put a categorical question and | want a
categorical answer.

SHRI K.C. VENUGOPAL : Sir, | have already replied to it. To energize the
system is the duty of the States, and, it is mandatory for the State Governments. We
aregiving facilities. Wearegiving infrastructurefor electricity to the State Government.
...(Interruptions)...

SHRI BHAGAT SINGH KOSHYARI : No, Sir. ...(Interruptions)...
MR. CHAIRMAN : Please. Let us not get into it. ...(Interruptions)...

SHRI BHAGAT SINGH KOSHYARI : Sir, if everything isthe responsibility of
the State Government ....(Interruptions)... Sir, | want your protection. ...(Interruptions)...
If the whole responsibility is of the State Government, then, why should we ask the
Central Government or the Minister here? It may bethat they have someresponsibility
but the Minister isamost evading the question and telling us that every responsibility
is of the States.

MR. CHAIRMAN : Koshyari ji, please.
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SHRI SUSHIL KUMAR SHINDE : Sir, | must bring to the notice of the House
that the Rajiv Gandhi Grameen Vidyutikaran Yojanawas started in April, 2005. In the
beginning, it was projected that in the country, we have 1,25,000 villages but,
subsequently, it was found that there were only 1,10,000 villages. As my colleague
has also informed, we should be very happy that out of 1,10,000 villages, we have
completed electrification in 1,04,000 villages, which is more than 100 per cent
achievement in thiscountry. Apart from that, | must share with you the capacity addition
that we have done.

Sir, Koshyari ji is a much known person, and, he is well aware of the power
sector. As per our projection in the last terminal year of the Eleventh Plan, the target
was only 17,000 MW but | am happy to inform that our department has achieved
20,400 MW in one single year, which has never happened in this country. So, it will
take some time. In the first instance, we had taken up the Rajiv Gandhi Grameen
Vidyutikaran Yojana to cover habitations having population of 300 but, now, in the
Twelfth Plan, we have recommended to continue this scheme to cover the entire
population of the country, not mentioning therein the habitations having popul ation of
50 or 100.

DR. JANARDHAN WAGHMARE : Sir, through you, | would like to ask the
hon. Minister the number of households in Maharashtra which have still not been
provided with electricity connection. Is there any timeframe for the completion?

SHRI K.C. VENUGORPAL : Sir, regarding Maharashtra, work has already been
completed in 32,528 villages. As far as BPL households are concerned, we have
completed electrification work in 11,60,732 houses. As the hon. Minister has already
stated, for the rest of the work, we have formulated a massive plan for the Twelfth
Plan. We expect that that work will be completed in the Twelfth Plan period itself.

. g dt. R 99 . SRR W), Ioie T Infr feRdeRr A v 9gd sreet
AT & 3R SH WAl d fsTell Ugal 2, oifdh U S Ao &1 Yo H Iqored AAral
# oy foam | <o Tifg SRS & |@9F # revenue collection & fofg @90 T 9, <ifd
g W 719 &, FH el revenue villages & SIET €1 9N, STR UG HHORT
7, et smars) &% revenue villages ¥ SAET 21 #41 ST & 9 SIa1d ¥ g1 TEAT
ge & oMy oErel @1 &g # e WA iR W B g JE AT §Y WH BT | A,
= 919 I8 & & a9 PR oy fagdiexr o) ff § @1 TifEl § $E SFIEl W 40-
50 AT UESl Sl fAediaRol gal o, g8l $ dR T RE A SoR 8 gdl © IR dsd
SAST 81 gl ©| 97 3N roig e AT fegiieRer A § S SoR 81 gl aegol
WS A2 P IR MY QAT el B3, df i wifal &1 fAgehiax = &1 31
qqed el § | ggars |

SHRI K.C. VENUGORPAL : Sir, as the hon. Minister has already stated, we are
taking all the habitationswhich are lessthan 100 clustersin the Twelfth Plan itself. As
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far astransformersare concerned, we are using HVDC system for el ectrification through
Rajiv Gandhi Grameen Vidyutikaran Yojana. Therefore, for technical reasons, we have
to provide small transformers. Some States, specially the State of Bihar, complained
that they need bigger transformers for effective implementation of RGGVY. But we
arenot in aposition to provide that. We have aready informed them about this several
times. Our hon. Minister had a discussion with the Chief Minister also. | am happy to
inform that recently the Government of Bihar has informed that they are ready for
small transformers. We are ready to give them the small transformers in whatever
numbers they need. So, Bihar and other Governments are also agreeting that they
should use these transformers for better implementation of the RGGVY.

31, fIoraeesdt At ;. WR, Fs AR T Iqeid e AT SegdieRor e &
siaetd TR Y@ F A" I8 arell F uRi B Aged Sorel <9 @ S e fEan
2, I9& fav 98 9u1€ & g 1 WX, 39 Ao B 9 village as a unit w9 I® |
a1 AR H@E S A H gE e aredl g {6 S tribal belt €, STET U faerst 14-
15 ARI 3R SIdl # de1 gl &, &1 9 I3 H ITH AwfYd H1 AT U fdelst &
A W YH AOR P Bl IAMHA B2 Fg W11 e g1 9, H g8 W S @rsa
g [ R feret d soifagidt T8 M 8, 981 & [ $vs ARPR B w1 AT 82
T8 9 39 oM F Sidd T & ST IRART B fbd dRe W oW <@, qg FH A
w2 St | S A €

SHRI K.C. VENUGOPAL : Certainly, Sir. | would like to inform the hon.
Members that we are providing electricity to all BPL families and all the habitats in
the Twelfth Plan itself. Hon. Member referred to the things happened in the SC/ST
area. | am happy to state that as per the reports, the good news isthat the SCsand STs
are converging with al-India average of households with access to electricity for
domestic use. That is already referred to in this Human Resource Department report.

Privatisation of water resour ces

*422. SHRIMATI KUSUM RAI : Will the Minister of WATER RESOURCES
be pleased to state :

(@  whether Government has announced privatisation of water resources of
the country; and

(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF WATER RESOURCES (SHRI PAWAN KUMAR
BANSAL) : () No, Sir.

(b) Doesnot arise.

SFRT PRA [ IR, W 0T F IR H PR 1 Bel g (b S-G9 Hl agde

B H S P PIs TG Tl ¥, IRg I Sl A, 2012 Td 26.03.2012 % AARifhd
e AT 1390 & IR H AB-A% dal 17 & b STt Ud STt |aifd HaRll &l IRBR
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SYNTIRRT BT BXIdRdT HRAT argdl &1 39 d¥g & ARy S9% o4 3R ¥e+
Pl TARTE BR DI RO H A St A S0 Areel g2

2N U9 HHR §9e : IR, H g (S &b A1 AT SR DI qqMT AT §
5 ST T WA A8 & 6 AT URA ARPR STl AT BT [PV BR IET 87
T B 3ABI Y fhar 82 A9 bET ¥ 6 g O B e w9 fear 21 W,
$AP TSl H TR S BT TS AN BT KT B, ARG GEAT DI G AEdAl g
for St fT 2002 & T o, SOH WY ufect Urgde UIERRT &1 R on| WX, g9 dg
amst Mt dEd & fF el & A1 U BT SHHIA B & oY, STEl srawad 8RN
TE1 MR SHICHE g8 ol &5 I1 Ulgde Wdex I ot 81, a1 98 Tord -8l srm|
T IR T B I Fifb Ig B 2] B Fhdr fb fhf ff Sio-ed B 89 Usde
AN BT 9T S| WY, S PIs Al B, SIBT Al BT 9T AT S FhdT dfed IS
& feT o B9 9ed € AU T8 Ny W AR R T2 B IR S9p T eng I WY el
TEA | Indian Easements Act & d&d RTa@T SHIE 8, SHEG A1 O+l ST &1 AT
AT €1 98 SS9 Maaa) 99 ol &1 |1 98 SHBN AFT ST a1fge? g9RT 9 i
# e Rge 7w W ¥ SR & oo A8 fa # aw Il ax 2 ¥ 5 9w 9
% d&d B, community driven 21, FYMAS @ TWE F WHR S as atrust, Th eRER
AR W | IFHI SKATA FH S8 B, 94 SoAThi H FAFGT I8, equity & A1
- d9® BEAR UFIUT & B AT dTH RN &AF B, 981 & IWNIG g HAGR 9 DI G
@I Srord g8l Bl

MR A I WX, TR S A, 2012 F I F IE WH © P WIR
Ut BT FET BRA & AIA-A1Y ARBRT YRl &l Siel Feel Bt 4 8T ared]
g1 # H43 Sft & gor aredl § 6 9w & STol-A¥ET R ugell SAfPeR W b1 9
ORI ANBR Gl b1 GHed s & U I STt Al & T8 TSR DI
¥ 31 PHeA Iol Bl 872

4 U9 PR § : TR, ST AT FERT AR 8, el PR F g e
A 7 e fFy g F1 w9 ¥ ugd Afvar BN 5 Shed ok Swd 9w Sifddt &
T urll SueT 811 IR, STol-gREl & AR e YRE Al IMawdd 8, 9l $Hd
qre S o @RV | S8 T Ul Bl HET DRA P HAA €, § Teb Hdlel &b vy H ol
e, AfebT 31U IR SAUP A G BMET § b SR 8 YA BRI AR &, il
U B B gedl Sff Tl B, S BN U 1123 LLTE. U SUde @ 3R 2050 dd
FART SIRd 9 9 SAET 81 SIQ, SRy @RI 371 A8 3MaeIS e, Hifh U 3faH!
B Al gl 4 @l T frel, gt IR sredl Sl BHd WR Ul deR AR ST B
8IS & A HIY 3R BRI elle’ Ul &g &R <7 T I eHl Bl W1 37 I B
W U A1 A 9 AdTd B H S <dl § [ a8 84 bgd el 8 dobar| s¥ifeg
T8 T H uragE € {5 S &3 @I srefiua B8Rt 3R S & 1R A Ael Bl
JE IAMER gl gR fs 89 39H ecological flow &1 Wi &I # T@ax 3ra+ fd
AT AT B | AR, I A g e 8, Ry S9 WR gd P 8 GBI § SR AR
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arft ff BT AT Aew, fheft TRE @Y oIl I S @iEd €, O §9 9gd ueA

& AT SABT [T BRI |

SHRI TAPAN KUMAR SEN : Sir, at the outset, let me speak from the oral reply
given by the hon. Minister to the question of the hon. Member that allowing PPP in
management of water tantamounts to commaodification of water and generating profit
out of it for private purposes. Isthe hon. Minister aware of the Delhi Jal Board's move
to outsource water management service under Delhi Jal Board's through a process of
trifurcation? All the unions of the workers — left, right and centre — in the Delhi Ja
Board are opposing and agitating over it. What is the response of the Government to
that?

SHRI PAWAN KUMAR BANSAL : Sir, let me first rebut the feeling that the
Government wishes to commodify water. It is not so. The Government's sincere
endeavour is to see that water is available to every person according to his needs.
Then, the point arises, there is enough for everyone's need but not for greed. When
you talk of different States, presently, | can given you a list where different States
have aso, in some form or the other, introduced PPP model. PPP model does not
intend to transfer the ownership of resource to any private person. It isonly to utilise
the investment, the efficient resources that they can provide and the innovative
technology that they have which can be used for better utilisation of water which is
availableto us. Sir, 'Water' being a State subject, we cannot impose a condition on any
State as to how they price water. To that extent, even today, water is priced. All the
municipal corporations charge for it. But, again, a question arises as to whether the
operation and maintenance cost should not be met out of pricing. Only then, can the
supply be a sustainable one. Otherwise, supply of water cannot remain sustainable.

MR. CHAIRMAN : Shri Ishwar Singh. ...(Interruptions)...

SHRI TAPAN KUMAR SEN : Sir, he has not responded to the Delhi Jal Board
issue. That was my basic question. You must respond.

SHRI PAWAN KUMAR BANSAL : Sir, Delhi, like other States, has its own
policy. It isfor them to decide. The Government of India cannot dictate any State or
Union Territory asto what policy has to be followed. The new Water Policy of 2012
that we are intending to make will be a sort of guideline for other Statesto follow. In
the past, different States have formulated Water Policies quite on the lines of the one
which was formed in 2002 by the Government of India. We do hope that they will get
guidance from thisand will agree with us on certain important matterslike the need to
have an over-arching law for a broader framework regarding water utilisation, etc.

2 v R wvfa Sfl, & amud Aegw A @S St A fFrded wrer @medr § b
il SN @l & Ared ST Al WA IS R AT e e & aR # gEna <
T8 STeT AQTes1 &1 AgUANT Sl &1 9 8 |dh | §F AT 98 9 3 & R A
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el TR 39 919 9 Aedd 861 f 'l | S U ST 81 SiaT 8, 98 dredd @l
¥U o oIl ¥ 3R W TaHHe Pedl € P R U dIg Ul 9iEE T8l g R
Tg S U dred H ghgT g 8, 9 MR 8 Wh | gER T'l Wit Brg Ay g
T R 39 ot @ Wa # A7 Y SRRl W WAN § R S |9d | R 97 ur |9
SIAT & 3R MR &I U gRT & ofdl &1 R 731 Aeleyd I TaFic & A1 Haax
BIs W AT 900 {5 8% 79 | drermel ¥ ST U Shel 8 AT §, SHRl Tdl A
SRHETA a1 ST Ad AT IHB! A% DB UBI & U & B d AT ST Fh?

2t 9a9 GUR 99 : GURT S, AT 9eT F 9gd 8 3fesT geid e ¥ ek
H suep foIg gl g=aars <dl g1 AR Sl Wefd #arerd €, § 99 ol 39 91 @1 fih
TR G| BT ol UE v diferdt 1 w¥ieT IR fhar 7, 98 anft final TE g ©
H T8l Sl fSp Y < Aredl § b S &l &, STel Il Ud STl b U0y
P IR H AT AT T Sd preservation & T off ¥R U8l Us WhiH 8, Repair,
Renovation and Restoration of Water Bodies. 39®! /@ &H Siel =iifd § W 9 &
# Tt I € "that the preservation of river corridors, water bodies and infrastructure
should be undertaken in a planned manner through community participation." The
storage capacities of water bodies and water courses, those associated with the wet
land etc., flood plain, ecological, etc., be all taken care of. Then, Sir, what is
important is that the encroachment etc., on the water bodies is also posing major
problems for us. 3R IFF oIy &H U IRERI & A fFHdd & B B R
TE RG] B IABT 81T, <fdhd St | fodt 31 o foFde a1 &g WY Jgmdr ot
STeRd fhdt Uid B b o TS, SAd {7 B9 8Y 99 dIR & |

DR. ASHOK S. GANGULY : Thank you, Mr. Chairman. Through you, may |
request the hon. Minister to kindly share the information on the number of States and
cities which have not only succeeded in PPP projects and made water available at
affordable price but the society has participated in the PPP projects? Therefore, thisis
one of the unique experiments especially in Bangal ore and other citiesthat PPP society
participation ismaking affordable water available wherewater wasin huge short supply
earlier. Will the hon. Minister describe to us or share with us how many such projects
are operating especially in urban Indian cities where there is acute shortage of water,
where historically everybody has assumed that water is afree commodity which will
be made available to everybody, and how this process of PPP society projects should
be spread further? Since water is a State subject what influence and leadership can the
Centre provide?

SHRI PAWAN KUMAR BANSAL : In the new proposed water policy, we have
taken care to emphasize that the State should be encouraged to go in for public private
partnership. As| said for the benefit of members other than the hon. Member who has
raised the question is that public private partnership does not mean that you are
privatising the water sector. We are not privatising the water sector. As | said,
...(Interruptions)... Let me make my point clear. Sir, PPP model is intended to use
...(Interruptions)...
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MR. CHAIRMAN : Let the hon. Minister conclude.

SHRI PAWAN KUMAR BANSAL : It isintended to use the private goods for
the public good. it FmEM, S B REARS Ao & 3§ & Suae € a1 ST § oY
ST Fahd &, STHT SHHTA AAAdh GRS & fold TR & Aded Ufedld HIgde IR iR
F & 3R 39 I BT TP 3T Ul A em 2002 H WMET H o7 3R s I W 'H
RGT dred € <fd § 3ueh! SeTexvl <A1 @redn g1 The one which the hon. Member
has in mind is there are good many projects where the public private partnership
model has been found attractive enough by different cities in the country to adopt
that. I would only just mention Tirpur, Salt Lake Kolkata, Chennai, Nagpur,
Hyderabad, Hubli, Dharwar, Belgaum, Gulbarga, Lattur, Mysore, Haldia, Dewas,
Khandwa, Shivpuri, Raipur, Kolhapur, etc. Sir, in many places for one purpose or
the other, public private partnership model has been utilised, and it would be the
policy of the Government to encourage that and, at the same time, | hasten to make
the earlier point clear so that you don't have any doubt in your mind.

*423. The Questioner (Shri Jesudasu Seelam) was absent.
Promotion of entrepreneurship and self-employment among minorities

*423. SHRI JESUDASU SEELAM : Will the Minister of MINORITY AFFAIRS
be pleased to state :

(@) thedetailsof stepstaken to promote entrepreneurship and self-employment
among minorities during the last five years,

(b) thestepstaken by Government to enable minority entrepreneursto receive
hassle-free loans; and

(c)  the future strategy chalked out by Government for the development of
minority communities in the country?

THEMINISTER OF MINORITY AFFAIRS (SHRI SALMAN KHURSHEED) :
(a) to (c) A statement islaid on the Table of the House.

Satement

(@  In order to promote entrepreneurship and self-employment among
minorities, the Ministry of Minority Affairs has taken the following steps :

()  TheNationa Minorities Development & Finance Corportion (NMDFC), a
Central Public Sector Enterprise functioning under the Ministry, extends
loans at concessional rate of interest to persons belonging to minority
communities living below double the poverty line. This also includes
educational loans provided to the students for pursuing technical and
professional courses apart from loansto NGOs, Self Help Groups (SHGS)
and micro credit to small entrepreneurs. During the period 2007-08 to
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(I

)

2011-12, Rs. 977.21 Crorewere disbursed by NMDFC for 467909 minority
beneficiaries. In addition, the NM DFC a so implements promotional scheme
of vocational training for skill development to improve employability of
minorities. During the period 2007-08 to 2011-12, Rs. 2.58 Crore have
been spent for vocational training of 6282 minority beneficiaries.

In order to develop infrastructure for skill up-gradation of the minorities,
71 ITls and 31 Polytechnics have been sanctioned for construction/up-
gradation in Minority Concentration Districts (MCDs) under the Multi-
sectoral Development Programme (MsDP) during the last five years.

Further, under the Prime Minister's New 15 Point Programme for welfare
of Minorities, following steps have been taken :

(i) 992434 Swarozgaries have been assisted during the period from 2007-
08 up to February, 2012, under Swarnjayanti Gram Swarojgar Yojana
(now renamed as Aajeevika Scheme) implemented by the Ministry of
Rura Development.

(i)  Under the SwarnaJayanti Shahari Rozgar Yojana (SISRY), from 2007-
08 up to December, 2011, the Ministry of Housing & Urban Poverty
Alleviation has assisted 74520 urban poor personsto set up Individual
Micro Enterprises under the component of Urban Self Employment
Programme and Skill training was imparted to 143523 urban poor
under the component of Skill Training for Employment Programme.
Funds totalling Rs. 100.53 Crore were utilized for the purpose.

(iii) Under Priority Sector Lending (PSL), the Table below shows the
amounts disbursed under various types of financing including micro
& small enterprises to minorities :-

Year Amount disbursed Percentage of the
(Rs. in Crores) total PSL
2007-08 58662.67 10.60
2008-09 82864.65 12.41
2009-10 112038.82 13.01
2010-11 143396.70 14.16
2011-12 (up to December, 2011) 154789.90 14.83

(iv) During the 11th Five Year Plan up to 31st December, 2011, the
Department of Higher Education sanctioned 46 new Polytechnicsand
Rs. 232.67 Crore were released in order to develop infrastructure for
skill up-gradation of the minority communities.
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(b)

(v) The Ministry of Labour and Employment released Rs. 114.59 Crore
from 2007-08 up to December, 2011 for up-gradation of 60 identified
ITIsto Centres of Excellence in districts having substantial minority
population.

To enable minority entrepreneurs to receive hassle-free loans and also as

afollow up of the recommendation of Sachar Committee, the Government has taken
the following steps::

0]

(if)

(iii)

(iv)

(V)

(©

It was decided by the Government that Public Sector Bankswould regularly
monitor disposal of loan applications for minorities and maintain reasons
for rejection of applications so that the applicants can exercise their rights
to information about the status of their applications. District-wise and bank-
wise data are required to be made available on the web-site of Reserve
Bank of India(RBI). Accordingly, the proformafor reporting and monitoring
of loans to minorities have been devised.

RBI hasissued necessary instructionsto all Scheduled Commercial Banks
to specificaly direct credit to Muslims, create awareness of various credit
schemes through publicity and organize entrepreneurial development
programmes.

Micro-finance among women is promoted, especialy in clusters, by the
Ministries/Departments/PSU banks/financial institutions.

3216 new bank branches have been opened in the minority concentration
districts since 2007-08 up to December, 2011.

Concessional loans from NMDFC are made available to entrepreneurs
belonging to minority communities, subject to fulfillment of eligibility
criteria, through the network of 37 State Channelising Agenciesin various
States and Union Territories and through the network of NGOs and Self
Help Groups for micro-credit.

For accelerated development of minorities, the Working Group on the

Empowerment of Minorities for formulation of the 12th Five Year Plan has outlines
some modification in implementation of PM's New 15 Point Programme. This also
included restructuring of MsDP to sharpen the focus on minority concentration areas
and inclusion of more flagship schemesunder the PM's 15 Point Programme. Ministry
of Minority Affairs has, in principle, agreed to make these suggestions as part of
future strategy.

MR. CHAIRMAN : Mr. Satyavrat Chaturvedi wants to put a supplementary.

A AT TGIS : AFE GO HEIGd, I8 Sl WAl ©, Sl W e ST d
T & NS S | gWfd v, Saffdr & f9erg &)= 9 gWfa ©1 Safidr &
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fa®mra w9 BN, S Ugdl W &Hdl &1 fAer e Sy iR awdar &1 faer we
BT, 519 MYRYA WRel Ugel qIR SR & S¢| #eled, d s Aeds H A=
3 S BT M §9 ARG BN BRAT ARl g b IRIG AU D q b ANl P
3T faprT & fog dadl T AT T8, afed 3Md FATTR | B BT DI ST
8, STERYA W], JqAR 3R &Har e &=+ & fay faft= w=rerdl 4 lenfee
PR B SRR & 3R AT e wgr HA b 15 YA BRI § S0 I8 Ffved
fopar e o5 faft=r w=mera, <1 faeNT & W4 €, S9$ 9oic | 15 Ui &l TelihIM,
e 39 I b faera & v eRfea fopar Ssrom | #§ U Avemw W AEAE HA
Sl R A€ AT A8l § (6 PUAT AU IE I BT b DY, dfh MY ArSel [AHNT
g, MU U SMaR B @1ty f5 fUser auf # fafv= w=meat |§ 15 ufewa a6t
g I AT A ARET B T8 & AT 17 e Bl T8 8, A1 T W R SHDT )T
ST fear 22 3R, Afe &, ar s fhaw Safidar faerd & T Al A%hadn
yde w1fd feg €, feas Al @ Safiar faer a-1E 27 39F aR § MR o
BT B BN |

it FewT gelie . A=aR |
#ft Feaed Igddt ;- WY, AT U 9gd 9% g

# AHH GEile : AR, AT 9a Helqd $1 U U A% & Bl g,
R ST T T 98 IR Bl © b IR W A% BT A1V | AR, ST 15 A BRISH
T, THI-HY TR oG WHET B ot &1 599 9 §ATedl BT T ANTeTT o Bl
PR W ¥ 3R <1l Wt 21 Aheds &) HAST 99 § 1 IR gD AHem Bl
TR 9§ # UPh IR D! Hfd-c & AFH U fHa Sar g1 AHI-GHT W) VAT 81
Srar & f5 15 ufcrerd & S dew 999 S €, a9 ol o) oy oled, SEH ' AN
FH-F 15 Tl 9 9 I8 9§, e SR GEE R Y Sd € 1w
w0 W gE @ T T B 15 ferd w1 S el ®, 98 GR1 81 ST ®, et el g
€ 98 R ISP R HRUI I & IhI BH GX bR DI YR bR & | H SETER0T ofdl
g, S BH9 15 AT BRIHH & WeH H I 9 g 90 IR WU ISHTIRAT Bl
fAf el 3 wRal Sadudic 9, RTal o/ SIoifddT WwH wET Sl §, S99 2007-
2008 I PR 2012 Th ST BRIV B, 99 & N dRe I AShl ScxUsoS & Aoy
H 3d Aeh YHIHE U g, S T URATS &1 8, SEH 100 RIS DI G=RIRT
IUAE RIS T | S ARIRET Faer A € ufeetd daey 99 o, 3fcd Idh TR
& T SHRT & 15 Ufqed o7 © IR 39 99 s, 2011 dd 89 14.83 RIS WX
ugg g E 1 H I8 Al § 5 39 R ¥ R ¥ R U™ 9gd 9R e T,
IAP IAM H g FHI RN | SR AFFR GG FRIGd Pl 37 AR 3ffdel af AMagadsdr
T Bfa 8, A SR 8F J ST $HIT < |

it Iad agdat : W} |
£} wrafer . El-AE, T e |

ot e agd - W, H Aara A€ yw er g1 # g @ b A= darer
¥ fpa-fea af § g8 15 ufaerd &1 ey $ei-hel UTd 81 R 3R dei-wel uTe
T2l 81 U, S9d feoa frsmEr |
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it oo Gelle : 4 9N fSdew 89 Suae dRar i |
it wmfey : S 2
it Rrame fard . I &1 fisrar R ().

2 &R AR FHdl . A UG F8led, A FA S 9 S Sfare fe=n
2, 98 Pl AR A 8 iR & 8, <ifes Uap <51 i ondl |sa St 7 g, § S
3R |EU H gol aTedl § [ AU d] P IMIP, eIt SR AMITD AR
3R fawRT & folg Fvsr IPR @1 Sled fobaa goie & SR fUoel uig Ardl § 99 a9
A fper @ gan 82 U ISl guRT|

St wumafer : =], v ward |

2 YR AT THA : W, S A JSI 83N & T A WBRI A HIUR dATeriel
T €M B golE | Sl AU AN €, AR 15 LA AT 8, 98 3= o g,
9SS g H USl g8 © olR J Ao SHiF R s T8 Us IE 87 3 U S
# Per ¥ f5 Fear ) @ RwRel & rure § g9 Jg-UE 9X W E, a1 89 I
N BTl Ared § b FeaR Biel Bl RIBIRe B fba-fa fagail @1 o srguTer -
ST RE E 3R PR @ 87

St T Geile : JHIURT HEIGY, AT 9eT 1 WeeR BHCl $ HEH H S
EAT 8, Al FeeR PAS P eH H PRI 75 WEY QU W A1 F g Aar § 6 g
¥ 90 Uferd | ST B WHR A Y SAPI T 81 I8T &1 S99 Sl T
RE I, 5 W 3 o WAl e 999 B BRI B M el 9@ Ab 2| ..(AIEH)...

2 &R FERT AHal © S faarerug g @) €7
it Ay el

2 A Geile : S fqare €1 &1 Aedla T 811 fqare 7€l g1 g1 fadre T
B WEAd & Y Te @ig a9 SMY, YA 3110 3R §AR 49 § &1 81 @187 3iR
T &9 W BN S| H SRig aRar g fF omuat ot O & Wi ofR sefiferg e
g U3 yol gl § I8 gamn arsar § f Equal Opportunity Commission, ¥ 31adR
IUSE B, 9P N H HULHH IE faR Sedar & 6 9o sar a1 Rt sTeudega
BB R, T Pl Ao TRy 3R $9e o) ) Tl I JB § | APl THN SRR
el ok sreud®l o1 W e, Uit &AW WraeT €1 U T8l AMeR g anfey fi
|l & foIg S ! AT I 8, SUH STCIID] Bl AN R ARNER! ol
¥ B, I8 BRI WA Bl | § ¥8 a1 aar webdr g & Minority Affairs @1 asie faa
€, <IfhsT ORI §91 U4 e HEled | Pel, Rifd [N WRPHR ARI A SHaT & forg
HH BT & AR SUH Pel-del W 3erT A iy oey 991) @ 9 ©, $afaT
T WRPR & R 3fHs 81, 98 § 59 A9 TP UG T8l PR Ghdl g, adifd
T IR &1 19T AFTe™ B ¥ Minority Ministry @1 Sl g9ic 8, 98 8RR website
W T AT 99 9§ I8 95T &% {6 website TR (@)
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2 &R AR T4l © A 8F ANl Bl gal W QY| PR A gar <3, a
CESEGERCINIIRIE

3 AT e : § Ia1 I oAl . (FFEH)...
st sumafer - ey wor AT L (arn)..

#ft &R G AT : AT F&F I g1 &, Jifb I8 5T ST g3l U © |
I Ugel A e W A8 U8 W@ I R § N IE ye <@ g fF Sed fHa aeie
@ @l el 1l JET 87

2N [ i : § G BT AN Aredl § b bel Al qrerie B Bls Rl
e B, JfT I 39 919 @) 3raeg ® 5 S I B Sude aRid €, S geRIfT
BT e SYAN B b | SAD [ 3R Pel Ipel a1 8, fasafdenery a1 8, 31me.ELars.
1 8, A1 S9P g Y[ Al Saeae BRil € 3R O8] ARBRI B 5 &9 BRI Bl DR
H T T ¥, B WO o § o 9 3R ol 9 39 bW B ]I 9| I8 Wel ®
b S ¥ I Pm g, 1 & a6 H BH 95 URIR I dGPR SPI SUAE BRI UTY | BHRT
ST goe BT 7, oo 1 avf § &9 S9F 70 & MU B U T iR SHH! HROT
Ig & f& Utilization Certificate 3R U &7 STAN &=+ § Hs Uidi § <X 8l & 89
Uidl & HUR UHfIE el Il AR, B SABI AR dred 8 | A 9ey "EIed
I feRgae & &t S ot Use A HHCT B, SEH 3faed O Bh, d8d Bi SR
S 9 UGd B g, gEl B9SR! T Sl 7, olfe fRdR | 9ole & L (cae)...

Y YR IS AHA WY, Big HfET T BN
it ATORY : FREAR T S, Wil . (SET).

# YA A THA : AWHR I B A PIs monitoring N T Rl | waw
a1 BF, ofd 9 BT W BRI Bls AT T80 8Bl 3R WRBR & R I Pls monitoring
q e B

2N AT GEite : W, H g 91 e g b b A el € SR 9rd Bl
THST AR SHH IS < # IS PO BfSATE BT AID! AT PRAT TSal BT |
HfeT e exdl, § A § IR B W BT SABR W & 3R IHH! I§ alMded A qa
g & 37 District Magistrate ¥ &g ax ST aR1T IR 3R HfST 78l Bl ..(aem)...

£} AR A AHA1 : IWHR ¥ 3T 93 Y & 3R AT 89 IR | ...(FqEH)...

3t WA WEile W), § TP 91 .(EEr)...
sit swmafer : et ATEE, please allow the Minister to speak. 3T 98 SEY |
...(TTETH)...

2 &R AR THdl : ARPR H AW 93 g & 3R HIfET dde Aew B |
..(STET)...
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AN e GG : W, H UF a1 Aol e PR g | HH-HA A1 981 F JoaR
I HE ST ¥ fF 8 Poldery W BIS AG oFH BT JHR 21 e A1y Riifs
Hevd FFR T 3R FH-H Ig Bl Il ¥ & dolde) & B e udhed | Ig
T FE B (). X, ST JaReT 8, S hexd JaeT 8, $9 he¥dl el
B PaA P TH PO T8l B Fhd | IR WS TE BN 7, AV (ae).

2t T g SRt © P! & 1 S@dHR B9 9gd udIfad gl . (EEr)...
MR. CHAIRMAN : Let us have the next supplementary, please.

it T vip wE - TS ART SMY U UTSt & ST WeRl Bl ST (HaE)...
T BT 9gd HdIUT BN ..(TGET)...

MR. CHAIRMAN : Mr. Ravi Shankar Prasad, please resume your seat.

£ e el : IR, § I8 919 Vel § 6 Ao HEIed o S e aus o
forar &1 § I8 /M ReT § [ 9 I8 A1 Ared I 6 84 Wexel WaaR Pl R DR
2 iR e waeR # ' fasarr v € ag # g @mean g

it AiEE AT : WX, TSf IR-9R HeaR HHCS! BT BTl QAT O RET &1 FeaR
BHE FASHMT Bl G A IR & forg 18 71§ | § #= #EIGT | A€ HH DR
el § P ST AeeR B! BT BTN < & AR A1 ol & AR b1l § B
IR 39 ded H Y gol § P I8 d8aR 81, AR Y IE g1 < b AgRET @1
bifurcation @1 &, fohd W AN B e 8, fbaT fHea= o1 e 7, fan
A SIEl BT el 8, $HPT A o7 | ATD] T WRF 87 AT 7 A1 Pl arIal
B IR Feark HAST Bl gdlell BX MGH <dl §, Feark HHST HIgIRE! Bl gazl HieH
B & forg T2 a8 TS M| 9% AN I g ot fF qHemEl @ 39 <9 §
gaen &7 H 99 Ryciliel # SIURY Yo @redl g, S WRifthebell #gTRENT @1 bifurcate
PYE oaE Y| (ATET)...

e by le Lo Ales 18 B8 e Gl gl g s e gl dasea wilingt

Sk e el B A B S S aglea LS S stialuae S
o3 o i Alla 1S RS e ol WS s Ua LS asles g o 2 2 e
e o I I e S g S
2 S o LE bifurcation & 38l oS ga oy ol 8 o i
Sy ol g L g 1S S e 1 e 1S il 6 Dhe S g lals

oS pplaise S g 3 pedl e 1S RS e 4l (p S eae 4 lS
U g T PRV R S LYY RS s PP R AT,
Vg sy il e Ll b (pe ¥ a0 LS ae a8 gilaleie
et e S8 bifurcate 5SS e Bheewnd Ol Gl

R L EN LV T

t Tranglitration in Urdu Script
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AN e Geile : IR, § A WS B AR g1 I8 A Al aead § 16
U ORI Sreqegsd FHa, JaedHl &l RIfd R ffaR &7 & fay dear dHct
P TS fHaT T o7 | $B WA ek HHS & A | 98 B W T 3R I
R P b RS Rt JaedFl 9 AT € iR po WHe W €, S U (eied
ST §, I A1 o AT &1 1 SYRE0T JawAT Bl d1d 8, I8 IfURAD AE
P Wed H M P &, R gaedrl & fay T8 B g1 Afe Y d9a 8 b R
BIS T8 ST =1l & % 89 qoemml & fy a1 o srousierds @l & forg
foer o) I € A1 THIoRRM #H, S 89 ol od g, S9d State-wise 3R community-
Wise B9 IS [T, STeI-37el] PIeT WA & R T R I gAY Aqar
P SRIBY TEl B Fehel, AR TP W PRI dRE A IAP! stock 81 & uredl &, al
TERT Wwe A, oifb S AT Bl BW <d €| BEl UR HET A& €, Hel uX A
B g1 4 e d gH g8 war fhar ® 6 dfb o= b ar d qarferan e
T AT S E, geE-fres o QU o €1 89 15 URRa @1 ded I@d gy, |16 14
UfiRd 9% Ugd ©1 99 I8 aTd Sodl 2 b fhd WHer™ Bl i a1 7, d 98 awen
g d% |l T # Tl o, B sUd U T Y T2 © P 39 W) Pis Harfern
e 9 @ U SR AR A A AR Sfies Al 89 | @l Bl IRgd R o | fes
AEROTT: T BRIHH 8 J2 & O SfexT 3T IoT & BRI$H 8, ThIeRRPT &
BRIHH © AT R BAIRIE & BRIHA 8, ITHl § Tl g b AR Aibs g W &,
T URERET A A A Bl SUGE € SR YA Bl iR A A bl e Awsen Aty
6 v fa9Iy W I PET W AT T & AT Il STHT R SR 81 A |

2 FaRm AR ;. WR, ATy & 78 I T U F MUY e &vd &
9 [aTd UR 3MY 3Y HC DI [SIHIA B Bl AR 7 Qg |

MR. CHAIRMAN : Please give anotice for it.
£t IR AR ¢ WX, ' Al <
it Al : Sl 21 URT WRAT - 424
Fuel supply to power companies

*424. SHRI RAJKUMAR DHOQOT : Will the Minister of COAL be pleased to
state:

(@  whether it isafact that a directive has been issued to the Coal India Ltd.
(CIL) to sign fuel supply agreements with power companies in the country;

(b)  if so, the details thereof; and

(c) what is the present status of implementation of the directive by CIL,
particularly with the power companies located in Maharashtra?

THE MINISTER OF COAL (SHRI SHRIPRAKASH JAISWAL) : (@) to (c) A
Statement is laid on the Table of the House.
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Satement

(a) and (b) The Government had decided that Coal India Limited (CIL) will sign
Fuel Supply Agreements (FSASs) with the power plants, identified by Ministry of Power/
Central Electricity Authority, that have entered into long term Power Purchase
Agreements (PPAs) with Distribution Companies (DISCOMS) and have been
commissioned/would get commissioned between 01.04.2009 and 31st March, 2015.
It was also decided, inter-alia, that the FSAswith such power plants which have been
commissioned till 31.12.2011 would be concluded by 31.03.2012. The Board of Coal
India Limited (CIL) could not, however, take a final view on the implementation of
theseinstructions even after deliberating on the matter in its various meetings. In view
of the need and urgency for making adequate coal available to the power utilities and
to get the instructions implemented, Ministry of Coal had to issue the Presidential
Directive on 04.04.2012 for implementation of these instructions.

(c) Coa India Limited has since put in place the modified Fuel Supply
Agreementsand circulated the sameto all coal supplying companiesso astoimplement
the directive. This would be applicable to all the power plants as per €eligibility and
featuring in the list of Thermal Power Stations furnished by Central Electricity
Authority/Ministry of Power. The model Fuel Supply Agreement has been offered to
al theeligible Thermal Power Stationsincluding those located in M aharashtra, which
are required to approach the concerned coa company to conclude the Fuel Supply
Agreement.

SHRI RAJKUMAR DHOQT : Sir, coal isand shall remain our country's primary
source of commercial energy supply through thermal power generation. | would like
to know, through you, from the hon. Minister the number of thermal power stations
presently operating in the country in the public sector, private sector and through joint
venturesto whom Coal IndiaLimited is supplying coal and withwhom Coal Indiahas
to sign the Fuel Supply Agreement under the Presidential directive. | would also like
to know whether Coal India Ltd., will sign the agreements with them suo moto or
whether they have to apply for the same.

MR. CHAIRMAN : One question, please.

SHRI RAJKUMAR DHOQT : Sir, thisisin continuation to that.
MR. CHAIRMAN : Thisislike anew question.

SHRI RAJKUMAR DHOQT : No, Sir, It isapart of that.

The question is : Whether the process has started. And if it is yet to start, by
when will it start and what will happen to the guidelines which were being framed for
alocation of coal blocksin the country.
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3t sfudTeT SIRRTETeT : R, A 9e 1 980 9R J9ved Bl U A1 FAd
PRE B o &1 H e g P A Ae @ 501 I8 § B el I8 SHaR]
<1 9Y 5 g § gAR Q9 H A oW UfaR Wicd B Pl Sfed dId o @l
g JUT Sl FSA 9Igd 81 I8 &, 31 9R Al UldR WA Bl Dlgel DI ATYRT I
FSAs & Haifdd &= &1 Sl A1 &1 &l Sgi? W), Sl 80 URHe &l fS¥fias foran
T E R 4RA AR A S Presidential Directive @iel $f$a1 &1 ws & & 80
RS R FSA |1 {6y S0, SHS ddy § § AFHR FET Dl APEK HRAT Ared
g f& 80 W¥ie dld AR el Ul wicw @l fear S, St FSA s ot | e
9y |rgT o) e g 3R S UiaR wiicd 2015 d@ AR B O3, S99 Td ThYay
AT HRA dlel B 80 URAC DIl foaT ST |

SHRI RAJKUMAR DHOOT : Sir, my second supplementary is this. Sir, the
Government sets targets for generating additional power during every Five Year Plan
by increasing capacity of the existing power plants through various means or setting
up new power plantsin the country. So, | would like to know from the hon. Minister
whether the Ministry of Power hasinformed his Ministry about the targets of additional
power which is to be generated through thermal power and how much coal will be
required for this purpose during the Twelfth Five Year Plan period. And, what action
has been taken by the Ministry...

MR. CHAIRMAN : No, no. You cannot ask multiple questions. Thisisnot correct.

£t sfiueTer STIaTd : W), IREd Ggaur Ao | R oRfd UfeR wiicd 8N
91 ¥ €, s diar et & e didie warsa &) o 8§ iR <1 & sfean
F AT THUHY A9 BY o], 89 AP 89 80 URNC hid Iw@g H3dl, P Ir
H [P 9RT WBR BT SRRIICT Bld S1SAT B ST gl © |

SHRIMATI VASANTHI STANLEY : Sir, the Children Investment Fund
Management is one of the largest shareholders of the Coal India...Sir, mike is not
working. It is not turning on. Please, put it on.

Sir, the Children Investment Fund Management is one of the largest minority
shareholders of Coal India and has suggested that the FSAs should be abolished. So,
I would like to know from the hon. Minister, through you, whether it is afact, under
the current system, 80 per cent of CIL coal issold under FSAs at discounted rate of up
to 70 per cent and only the private sector is benefited through this. And, will the
Ministry consider the suggestion made by its own sister-concerned?

it SAYHTST STRIRETd © X, SHH Dls U@ el ¢ b fKegd s<kcdc ©s 7 I8
FIeET X9 fear § {5 98 dnRe AsARe IR BlesY @ IR did sfsar & f2a #
Ig T2l ¥ fh 80 IRc WX FSAS A8 fhy WU Hifs s Bldd Sf$AT &I W o)
3R Pl AT & Uifthe W R TS| H AFHT 99 6l 39 GeY H I8 BRI
<1 ArEdl § [ BART ¥ U [EISlaE] <F €1 R Bid 3 ¢ IR AU g,
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TP IE I TRE W AT § b I8 IRARI B B SHRT ST hadl Pbiel ST
31 profit € =g 8, afcw & 59 <o F GG e & o S@ET g1 ' <
& DE-BH H AR TE-Tg § Aol ugar g1 IWEi & aRi § SSiell & daod St
g 3R QX <9 ¥ industrialization &A1 & | SAGY 89 B HMd W profit HAG, VAT
TAR ERT ¥§Wd 78l 8 AHal g, el I directive ST fwam = 21 &9 children
society fund &1 & R PRAT A8 & b I MBI FRER &1 SF Pt giSAT
BT IPO MM, a1 S¥% prospects TR A ARY @iof fordt 18 oft, saferw S9ar fansdt
TE o fIAT HRA DY MITIRAT &l & | THART B bl efSTT BT profit w<=r
g 3R T BT SOl AIHATST DI AR &R TR PIIAT TS PP YRS PRAT 41
Bl

SHRI PRASANTA CHATTERJEE : Sir, private agencies and TCl own allittle
over one per cent of Coa Indias share. Now, TCI has objected to the Fuel Supply
Agreementsand hasthreatened Coal IndiaLimited and the Government with litigation
in international courts. What is the Coal Ministry's response to this?

£} SNUBTT TRFATE : AR, A G | Sl YD1 8, 394 Plg Udb el © b
TCI 4 threaten &%= @ BT # & IR Ig MePbT SR @ & & g0 et gfa
& profit TR 3R I¥H 9IS IR I8d 3R US| H AR FERT Pl aR Bl
=edl § & P & threaten ¥ iR Bl @1 AqTGH F 4RT ARBR W DIg IRR
T TSI SN ¥ gl PeT P gURT SR B £f$ar @1 Mifthe gemT W ® 8l
e TS el &I fdes &t § SR 89 I8 Hd |

£} M viHT T AR HE S, oMU SR ¥ g9 fOar B g | A faga
H#3 ST ¥gl WX 93 gY €, S usd i w1 o1 fF ool & faera & foag fa
DRI DI SUAST AMBY, SUH BioAs 8l Yol 2| TP I8 IR IIGUfT S & AT
I e S Usar B Pl iU IRBN HEE B, Afh SHH 8muat majority SRR
21 T Pl AT gRT B aRE I WA Awlls Qe Asd Y €, 9 gsasl #
T T &2 R A IMAWHAT HR Iy A AfH H) &Y T T2 A" 987 & TR
AT & RIifd PR Piad IfEAT My 591 &1 7] A9aT 8 S1afds majority 2R
AR WRHR H & 3MX IMUPH! U] & Aegd (S 1 gsar ®, @ 94 $© SIdh
TE1 21 § agm & v puwn Refq ws w2

St SNTBTT TRAATT : BT SFSAT Th BT & IR SR 301 Th dls &, e
SRR Bl €1 99 ShRaed &1 Hifid ¥ g, SHaT S g o arar fean
BT profit Te 7 UIT 3R dId AT F TRad! # FAl THR & Fag+ S~ =
g o fb 39 uge Y B8l b YR WRGR &1 SR had i sfar &1 profit
A ET ©, dfcd AEISIe qIdcdl DI RT HRAT Al & | Sy WRG IRBR 1 80
per cent TR FSA sign == & fo1T @iat $feam &1 directive WS o iR ®rar gfear
80 per cent WX FSA sign &= &1 WA PR el & | § 3Mush! gar =g & o
FSA sign & 717 € 3R St 9t €, 9 oY o9 arel \g | 81 S |

*425. The Questioner (Shri Sabir Ali) was absent.
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Allocation of fundsto Bihar
*425. SHRI SABIR ALI : Will the Minister of POWER be pleased to state:

(@) thedetails of funds allocated and utilized by the Ministry and its various
organizations in Bihar during the last three years and the current year, so far;

(b)  the purposes for which these funds were given/spent; and
(c) the steps being taken to increase the allocation of funds?

THE MINISTER OF POWER (SHRI SUSHIL KUMAR SHINDE) : (a) to (c) A
Statement is laid on the Table of the House.

Statement

(a) and (b) Following Central Sector funded Scheme are being implemented by
Ministry of Power (MoP) and its Central Public Sector Undertakings (CPSUS) in
Bihar :

1. Rajiv Gandhi Grameen Vidyutikaran Yojana (RGGVY)

In Bihar during Tenth and Eleventh Plan, 43 projects with a total cost of Rs.
4495.82 crore with a subsidy of Rs. 4046.23 crore were sanctioned. Under RGGVY,
funds are not allocated upfront but are disbursed as per the progress of works. So far,
subsidy of Rs. 3475.39 crore has been disbursed as per the progress. The year-wise
details of subsidy disbursed to Bihar is as under :

(Rs. in crore)

2009-10 2010-11  2011-12 2012-13* Cumulative subsidy disbursed
ason 31.03.2012 since
inception of RGGVY

622.11 520.05 260.70 Nil 3475.39

*No request for release of funds have been received so far from Implementing Agencies.

Under RGGVY, the funds are provided for creation of Rural Electricity
Infrastructure and providing access of electricity to rural householdsand free electricity
connections to Below Poverty Line (BPL) households.

2. Restructured Accelerated Power Development Programme (R-APDRP)

Re-structured ARDRP was approved as Central Sector Scheme on 31.07.2008
with total outlay of Rs. 51,577 crores. The focus of the programme is on actual,
demonstrable performance in terms of AT&C loss reduction. The coverage of
programmeis urban areas—towns and citieswith popul ation more than 30,000 (10,000
for special category States).

Projects under the scheme are taken up in two parts. Part-A isfor establishing I'T
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enabled system for energy accounting/auditing and SCADA for big cities (population:
4 |akhs and Annual Energy Input : 350 MU) whereas Part-B is for up-gradation and
strengthening of electrical network.

Under Part 'A’" of Restructured APDRP, 71 schemesin 71 eligibletowns of Bihar,
as per Census 2001, at the project cost of Rs. 194.60 crore have been sanctioned.

Under R-APDRP, funds are not alocated upfront but are released as per the
progress of the works. Power Finance Corporation (PFC) Limited, the nodal agency,
has released in 2009-10, Rs. 58.37 Crore loan to Utility, as 1st tranche, for
implementation of Part-A schemes. No further disbursements have been made as no
request for release of funds have been received so far from Implementing Agency.

Apart from above, One (1) Supervisory Control and Data Acquisition System
(SCADA) Schemein oneeligibletown (Patna) as per Census 2001 has been sanctioned
at the project cost of Rs. 23.21 Crore during 2011-12.

Under Part-B, schemes for 21 towns out of 71 eligible towns at the project cost
of Rs. 623.97 Crore have been sanctioned during 2011-12.

3. Energy Conservation :

The details of funds allocated and utilized by various organizationsin Bihar on
schemes related to energy efficiency and conservation during the last three years and
the current year are as follows::

SchemeA : Providing financial assistanceto the State Designated Agencies (SDA)
for strengthening their institutional capacities and capabilities.

Fundswere provided to SDA - Bihar whichisBihar Energy Devel opment Agency.

(Rs. inlakhs)

Activities 2009-10 2010-11 2011-12 Funds Funds  Committed
alocated Utilized Expenditure

Annual Action Plan 15.35 0 32.50 47.85 8.89 38.99

Investment Grade Energy  10.50 0 0 10.50 142 -
Audit (IGEA) of
Government buildings

Demonstration project 75.71 0 0 75.71 0 75.71
in the area of energy
efficient street lighting

LED Village Campaign 15.00 0 0 15.00 0 15.00

TotAL: 116.56 3250  149.06 10.28
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SchemeB : Contribution to State Energy Conservation Fund by Bureau of Energy
Efficiency. Funds were provided to Bihar State Energy Conservation Fund on 23rd
March, 2012 and hence utilization of fundsis yet to happen.

(c) Under RGGVY, 08 supplementary projects for electrification of left out
villages/habitations and to provide free electricity connections to balance BPL
households in 8 projects with an outlay of Rs. 2187.67 crore with subsidy of
Rs. 1968.90 crore have been sanctioned in Bihar during November and December,
2011. Funds are not allocated on ayearly basis for each State. Instead, disbursements
take place based on progress of implementation.

MR. CHAIRMAN : Any supplementaries, please?

#t 9 T9S . W, I8 9 f[98R & IR H © IR sHA dgd 9RT @RT
T g W gften e 7 g fiT e fewr g1 gt Rre § ve gRem awd g,
AT b g8l W Aotell &1 a1 a1 By, @y ff & 1S 1 98] B WHR 37 aR
H oo BT B ALl Aredl &1 H ye aredl § & w1 Asd e iR i uged
el B ax<dl H AT UgAH B BRI BRAN?

SHRI K.C. VENUGORPAL : Sir, the hon. Member is seeking answer for aspecific
question regarding Purnia district. | would like to, very soon, inform the Member in
writing regarding the matter.

2t YT TaTT wSt ;. YIS SN, I8 AT W Ugd Adlel @ aRE 8§ IR s
ft roftg ATl aEfior faefiaror Ao & Sdy A gy T ¥ SRR A 9arT §
6 T 13 FRIS BN & & BISdeicsd |d $ 918, A W 6 PRIS b U
iR g9 gU €, Sifes umiior e # €1 WReR o WREdl do § 93 e on f eH
70 TR WMETE fISTelt &1 Iares BT 3R SMUY P ST, T ufg auf #
70 B9R FMEIC BT e I a1l AR 99 | 419 TP VN1 <9 8, I8l A1 § 1
FRg AMATC @Ud faoiell &1 I B 2 & | S o9 TR 9 oed a3 o &
5 qREdl Ao § <w & | TEl |, 8% BR H ISten ugen <F1, A1 89 I8 S
Ied & b IREdl Ao § 59 2 F fhadr ol SdeT @ smavgdhdr BN, aife
B TG R B W H MY fISTell ugdn A7 HUAT RSP FAGI fIaR HET F A
TG BT B BN |

2N Eier PR B A9 [9ala Jeied, 49 I8 9gd R 9ed d 9l ©
5 T9d WM H B9 42,000 HAMEIE HI TRIC AT T, IR SH gad $haal 21,000
B3], olfh S1d WREd WM B <« &I FHI AT, in comparison to 21,000 MWs,
a higher target of 78,775 MW was given, four times higher than that. Our capacity
was not seen. However, under 2003 Electricity Act and the UPA Government's
promise to the nation that it would give sustainable, cheap and clean power, we tried
our best. From the aim of 75,000 MW, the mid-term appraisal brought down to
62,000 and we have generated 55,000 MW. | replied to the first question that in this
country, in a single year, we have generated...
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SHRI RAJIV PRATAPRUDY : Sir, | have just asked a simple thing. | have not
asked what you have done. | asked you of avery simple figure. How would you meet
this Twelfth Plan target? You have not answered that. ...(Interruptions)...

SHRI SUSHIL KUMAR SHINDE : In a simple way | am going to explain.
...(Interruptions)...

SHRI RAJIV PRATAP RUDY : Sir, why cannot you answer my question of
power requirement to give power to each and every household?

MR. CHAIRMAN : Mr. Rudy, let the answer be given.

SHRI SUSHIL KUMAR SHINDE : Today, our installed capacity is 1,94,000
MW. ...(Interruptions)... | would like to inform you, Sir, that earlier, the NDA
Government was not doing anything of this kind.

MR. CHAIRMAN : Kindly conclude, please. ...(Interruptions)...

SHRI SUSHIL KUMAR SHINDE : The UPA Government has done such an
excellent work that in the Twelfth Plan, 80,000 MW is under construction.
...(Interruptions)...

SHRI RAJIV PRATAPRUDY : To reach to each and every household, what are
you going to do? ...(Interruptions)...

st |FuTafey : ofT 95 WIST Wi ..(aEm)...
SHRI SUSHIL KUMR SHINDE : Sir, in the Twelfth Plan...
MR. CHAIRMAN : Please sit down. ...(Interruptions)...

SHRI SUSHIL KUMAR SHINDE : Sir, Mr. Rudy should understand that power
is under the Concurrent List. Every State has to generate power. Why does he not
understand it? The State he comes from is not generating power. ...(Interruptions)...

SHRI RAJIV PRATAP RUDY : You are not giving the coa blocks in Bihar.
...(Interruptions)...

St gl ;. WS S, oMY 98 S8V Wil ..(FEE)... FRYT IWATd SN, MY 39T
Ueq Sleal A YfOU ... ().

it AR SFATS : FHURT S, AFG HAL S S 9% SfUS Igd U™ BR
T § 5 o7h Frieea § s2H fga &1 dwl SRe ) forn 7wt uafa g8
g onfe, § A @3 S A g ST Aredr § {6 st 9w # ufa wfdd ot
fpa-l gua & SR R H Ul =fdd ol &1 fbal @ud 87 < Bl IH WU b
UgA & &d Pl ST P GRT B UIH? T=R S U © ...(FFEH)...

Y Ay © T AaTel oY, geel oA A el |
£} T SFATT : TR N, AT S H S AT &1 IAoMa AR AT fageianRor
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ST & ST ST BT St UaT fem Sirar &, T 9 98 AT U Reftsr a) fean
T FET fear &2 afe s O R =81 for = & O = =1 fooam 22

2 Gt IR R : AFFRT Q9IURT J8led, AT 9evd F 9 U9 g
g1 R ey Bl A 98l faotell #3419, SHel I8 W1 udl € & A8 bane
foRe & €1 SR USY WRGR A S-Sl O 607 o, . (FAGEH)...

ot 9T RmETe ¢ B9 gl HAl A, 9l A1 I e YD W T

st efler PR RI= - w49 Reefior o Ry §1 & @8 g @ R e Reflor
BT &, Sifp g B T e <er 2

MR. CHAIRMAN : Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS
Scrapping of fuel supply agreement by CIL
*426. SHRI ANIL DESAI : Will the Minister of COAL be pleased to state :

(@  whether itisafact that the Children's Investment Fund Management, the
largest minority shareholder of the Coal IndiaLtd. (CIL) has demanded that the fuel
supply agreement should be scrapped;

(b)  if so, thereasons therefor; and
(c) thestepsMinistry istaking to benefit the public by acting independently?
THE MINISTER OF COAL (SHRI SHRIPRAKASH JAISWAL) : (a) Yes, Sir.

(b)  The Children's Investment Fund (TCI) has argued that the existing Fuel
Supply Agreement (FSA) system reduces the profits of CIL and does not pass on the
benefit of low coal pricesto the end consumers, and therefore, the FSA system should
be abolished or FSA coal prices should be moved to the market levels.

(c)  Supply of Coal at notified prices to the Power and other mgjor sectorsis
essential to keep the cost of power generation and manufacturing at reasonablelevels.
Keeping thisobjectivein view, the New Coal Distribution Policy of 2007 providesfor
supply of coal through FSAs at notified prices. Accordingly, CIL has been directed to
sign FSAswith Power Plantsthat have entered into long-term PPAswith Distribution
companies and have been commissioned/would get commissioned after 31.03.2009
and on or before 31st March, 2015.

Foodgrainsto poor people

*427. SHRIMATI T. RATNA BAI : Will the Minister of CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state :

(@  whether it isafact that foodgrains that reach the targeted population are
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nutritionally poor and those which do not reach go into recycled foodgrain circuit of
traders and generate black money;

(b) if so, the details thereof and the reasons for such a situation prevailing in
the country, State-wise, especially in Andhra Pradesh; and

(c) thestepsbeing taken to correct the situation during the Twelfth Five Year
Plan?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) and (b) No,
Sir. Thereisan elaborate system for ensuring that only good quality foodgrains as per
the Food Safety and Standards Authority of India standards are procured, stored and
distributed to the targeted population under Targeted Public Distribution System
(TPDS). Thefoodgrains meant for distribution under Public Distribution System (PDS)
and other welfare schemes of the Government are procured by Food Corporation of
India (FCI) and State Government and their agencies as per the uniform specifications
formulated by the Government prior to the commencement of Rabi and Kharif
procurement seasons.

The quality parameters under uniform specifications are always within the
maximum limits prescribed under Food Safety and StandardsAct and Rules (Formally
PFA standards).

Thereisan elaborate monitoring mechanism established to ensure that only good
quality foodgrain are procured, transported and supplied to State/UT Governments
for Public Distribution System (PDS) as well as for all other food based welfare
schemes. Following procedure for issue of foodgrains to State Government has been
laid down and instructions are reiterated from time to time to State Governments/FCI.

1. During the storage period, proper prophylactic and curative treatments are
given with prescribed dosages of insecticides. QC staff inspects the stocks
in FCl's godowns on fort-nightly basis and the foodgrains samples thus
collected are also independently analysed through reputed Government
Laboratories leaving no room for any malpractices.

2. Ampleopportunities are provided to the official s of the State Governments/
UT administrationsto inspect the stocks prior to lifting from FCI godowns.
States/UTs have to ensure that officers not below the rank of Inspector are
deputed for inspection of the food grains before their lifting from FCI
godowns.

3. Joint samples in triplicate are to be drawn by the officers of the State
Governments and FCI for displaying them at Fair Price Shops (FPSs) for
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the benefit of the ration card holders/consumers. In case the State agencies
are taking delivery from FCI and thereafter delivering the same to the FPS
dedlers, they should also follow the same procedure as is being followed
by FCI for issuing thejointly sealed samples drawn for display at the FPS.

4. Typesamples are advised to be displayed by FPS dealersin their shops, so
that the ration card holders/consumes may check the quality of foodgrains
supplied to them. FPS dealers are also to maintain a complaint register to
enable the consumers to lodge their complaints, in case the quality of the
foodgrains issued is not proper.

5. Itistheresponsihility of the concerned State and UT Governmentsto ensure
that during transportation and storage at different stagesin the distribution
chain, the foodgrains retain the required quality specifications.

While there is a standard procedure for maintaining the quality during
procurement, storage and distribution of foodgrains, there is no data State-wise and
especially for Andhra Pradesh in respect of nutritionally poor foodgrains distributed
to the targeted population there. However, whenever any complaint regarding quality
of foodgrains being distributed is received, the complaint isinvestigated. Inspections
of procurement centres, storage depots and fair price shops are also undertaken to
assess the quality of foodgrains being procured, stored and distributed. As and when
reports/’complaints about irregularities in implementation of TPDS are received from
individualsand organizations aswell asthrough pressreports, they are sent to concerned
States/UTs for enquiry and appropriate actions.

(c) Withaview to strengthen the quality control mechanism and monitoring
at thetime of procurement, storage and distribution, anew plan scheme" Strengthening
of Quality Control Mechanism™ hasincluded inthetwelfth Five Year Plan. The proposed
plan scheme has three components, namely (i) Opening of seven new Quality Control
Cells (QCCs) at Guwahati, Patna, Chandigarh, Jammu, Jaipur, Ahmedabad and
Chennai; (ii) Upgradation of laboratories of Indian Grain Storage Management
Research Institute, Hapur and its field stations Hyderabad and Ludhiana and (iii)
Capacity building for skill upgradation of State procuring and storage agencies.

Government has regularly reviewed the TPDS and also has issued instructions
to States/UTsto strengthen functioning of TPDS by improving monitoring mechanism
and vigilance, increased transparency in functioning of TPDS, adoption of revised
Model Citizen's Charter, use of Information and communication technology (ICT)
toolsand improving the efficiency of FPS operations. There are plan schemes namely
"Strengthening of PDS and Capacity Building" and "Computerization of PDS
Operation" for strengthening of the transparent and effective TPDS by end to end
computerization.
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Increasein pricesof wheat and rice

1t*428. SHRI SHIVANAND TIWARI : Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state :

(@  whether it is a fact that Government proposes to increase the prices of
wheat and rice being sold to the poor in the country through the public distribution
system in order to reduce the amount of food subsidy;

(b) if so, the details thereof; and

(c)  whether it isalso afact that the amount of subsidy is increasing because
of the continuous rise in the administrative expenses?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (@) and (b) At
present there is no proposal pending before the Government to increase the issue
pricesfor Above Poverty Line (APL) and Below Poverty Line (BPL) categories under
the Targeted Public Distribution System (TPDS).

(c)  No, Sir. Details of elements of food subsidy are given in Statement (See
below). It can be seen that Administrative expenses of FCI were only 3.54% of total
food subsidy in 2008-09 which has further reduced to 1.95% of total food subsidy in
2011-12 (Revised Estimates). Therisein food subsidy ismainly attributableto increase
in economic cost of foodgrains on account of increase in Minimum Support Price
(MSP) every year whereas CIPs of subsidized foodgrains have remained unchanged
since 2002.

Statement
Elements of Subsidy
(in Rs. Crore)
2008-09 2009-10 2010-11 2011-12 (RE)
Amt. % Amt. % Amt. % Amt. %
1 2 3 4 5 6 7 8 9
Acquisition Cost of Sales
(MSP/Bonus/Taxes €etc.)
Wheat 12826 20417 26332 32888
Rice 27344 32440 39279 56881
Coarsegrains 45 47 11
Sus-ToTAL 40215 52904 65622 89769

t Original notice of the question was received in Hindi.



32 Wkitten Answers [RAJYA SABHA] to Sarred Questions
1 2 3 4 5 6 7 8 9
Sales Realisation (CIP)

Wheat 5901 9762 11380 12428

Rice 11104 13126 13661 17943
Coarsegrains 19 14 4

Sus-ToTaL 17024 22902 25045 30371
Subsidy on Acquisition Cost (Difference)

Whest 6925 19.91 10655 24.85 14952 26,51 20460 25.49
Rice 16240 46.68 19314 45.05 25618 4543 38938 48.52
Coarsegrains 26 0.07 33 0.08 7 0.01

Sus-ToTaL 23191 66.66 30002 69.98 40577 7195 59398 74.01
Operating Costs of FCI

Freight 3276 942 3961 924 4289 7.61 4855 6.05
Handling 1843 5.30 1873  4.37 2382 4.22 3213 4.00
Storage 1658 4.77 1661  3.87 2175 3.86 2822 352
Interest for FCI operations 812  2.33 1170 273 1566  2.78 2904 3.62
Shortages 91 0.26 281 0.65 474  0.84 762 0.95
Admin Expenses 1232 354 1027 2.40 1354 2.40 1562 1.95
Sus-ToTAL 8912 25.62 9973 23.26 12240 21.71 16118 20.09
Interest on clear 1119 322 895 2.09 1255 2.23 1829 227
outstanding Food Subsidy

Interest on outstanding 1038 2.98 338 0.79 341 0.60 343 043
from RD/HRD

TotaL OPERATING CosTs 11069 31.82 11206 26.14 13836 2453 18290 22.79
CARRY-OVER CHARGES PAID 527 152 1665 3.88 1981 351 2565 3.20
TotaL Gross SussIDY 34787 100.00 42873 100.00 56394 100.00 80253 100.00

Allocation of captive coal blocksto Karnataka

*429. DR. PRABHAKAR KORE : Will the Minister of COAL be pleased to

state :

(@  whetheritisafact that the proposal of the Karnataka Government seeking
captive coal blocks has been kept pending for along time;
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(b) if so, the reasons therefor;

(c)  whether Government is aware of the fact that the State is facing acute
shortage of power due to non-availability of coal;

(d) if so, whether Government has any time bound approach to allocate coal
blocks on priority; and

(e) if so, by when the captive coal blocks are likely to be allocated to the
States?

THE MINISTER OF COAL (SHRI SHRIPRAKASH JAISWAL) : (@) and (b)
The Government of India has not invited applications for allocation of coal blocksto
Government companies. However, requests from State Government of Karnataka for
alocation of coal blocks were received from time to time. As there were no coa
blocks available for allocation, the requests of State Government could not be
entertained. The State Government of Karnataka was advised to apply as and when
the Government invites applications for the same.

(c)  As per Central Electricity Authority (CEA)'s report, during the period
2011-2012, thethermal power generation by M/s Karnataka Power Corporation Limited
(KPCL) was 14.01 Billion Units (BU) as against the programme of 13.82 BU indicating
achievement of 101% of the target. As compared to the power generation of 11.97 BU
during 2010-11, the percentage of power generation was 117% during 2011-12.

While Raichur Thermal Power Station of KPCL is getting coal from Coal India
Limited (CIL) and Singareni Collieries Company Ltd. (SCCL), Bellary Thermal Power
Station is getting coal from the coal blocks allocated to KPCL. During 2011-12, as
against theAnnual Contracted Quantity (ACQ) of 77.05 Lakh Tonnes (LT) for Raichur
TPS, the actual supply was 62.51 LT indicating materialization of 81% during 2011-
12. The materialization of supply was affected due to heavy rains during the August-
September, 2011 and prolonged strike in SCCL in September, 2011. However, as on
30.04.2012, as per the CEA's report, Raichur TPS had coal stocks for 8 days.

(d) and (e) Allocation of coal blocksis an on-going process and as and when the
coal blocks are identified and earmarked for allocation, the same are considered for
alocation. Thereis no set time-frame for making allocations.

Timelimit for advertisement

T*430. SHRI RAVI SHANKAR PRASAD : Will theMinister of INFORMATION
AND BROADCASTING be pleased to state :

(@) whether it is a fact that a time limit has been fixed for telecasting
advertisements on television in the country;

t Original notice of the question was received in Hindi.
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(b)  if so, the details thereof and the basis therefor; and

(c)  whether it is also afact that the common television viewers are charged
for the programmes being telecast on television?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRIMATI
AMBIKA SONI) : (a) and (b) Telecast of advertisements on private satellite/cable TV
channelsis regulated as per the Cable Television Networks (Regulation) Act, 1995.
TheAct does not provide for pre-censorship of any advertisement telecast by such TV
channels. However, the Act provides that "No person shall transmit or re-transmit
through the cabl e services, any advertisement unless such advertisement isin conformity
with the provisions of Advertising Code". The Advertising Code has been prescribed
in the Rule 7 of Cable Television Networks Rules, 1994. The Sub-Rule 11 of Rule 7
provides as under :

"No programme shall carry advertisements exceeding twelve minutes per
hour, which may include up to ten minutes per hour of commercial
advertisements, and up to two minutes per hour of a channel's self-
promotional programmes."

(c) Thereisno provision in the Cable TV Networks (Regulation) Act, 1995
whereby a television viewer is required to pay any charge to the Government for
watching any progammetel ecast on Television. However, the service providers, namely,
Cable Operators, Direct to Home (DTH) operators, etc. charge monthly subscription
from television viewers based on the package devised by them intermsof tariff structure
laid down by Telecom Regulatory Authority (TRAI). TRAI in their recent tariff order
issued on 30.04.2012, as applicable for implementation of digital addressable system
in cable television networks, have specified that there will be a Basic Service Tier
(BST) of TV channels consisting of a minimum of 100 Free to Air (FTV) television
channels. The monthly subscription of BST shall not be more than Rs. 100/-.

Complaints against Forward Trading

*431. SHRI S. THANGAVELU : Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state :

(@  whether Government has received complaintsthat excessive specul ations
in futures markets of certain agricultural commodities have contributed to the price
rise of those commodities;

(b) if so, whether Government is planning to ban futures trading in certain
agricultural commoditiesin view of excessive fluctuations in the commodity market;
and

(c)  if so, the details thereof ?
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THE MINISTER OF STAE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAYS) : (@) Yes, Sir.

(b) and (c) The Government is not considering to ban futures trading in any
agricultural commodity, as futures trading is a mechanism for price discovery and
price risk management. However, to curb excessive speculation in futures trading of
agricutural commodites the Forward Markets Commission has taken several steps
such as imposition of special margins, reduction of open position limits, increase in
initial margins, disallowing of fresh positions in some contracts etc.

Water Resourcesin Kerala

*432. SHRI K.N. BALAGOPAL : Will the Minister of WATER RESOURCES
be pleased to state :

(@  whether Government has studied the annual water availability and the
need of Keraa;

(b) if so, the details thereof;

(c)  whether Kerala has been assessed as a State with excess water resources
than its need; and

(d) if so, the details thereof ?

THE MINISTER OF WATER RESOURCES (SHRI PAWAN KUMAR
BANSAL) : (a) and (b) As per information available, the average annual yield of
riversin Keralais 70.323 Billion Cubic Metre (BCM). Besides, the annual replenishable
ground water resources of Kerala have been assessed as 6.62 BCM. The National
Commission for Integrated Water Resources Development in its report in 1999 had
assessed the total water requirement for the State of Kerala for various uses as 30.9
BCM for the year 2050.

(c) and (d) The Kerala State Water Policy (2008) states that there is a mistaken
notion that water isabundant in the State. Though the State receives an average annual
rainfall of 3,000 mm, the undulating topography of the State coupl ed with deforestation
and sand mining in the rivers lead to an accelerated draining of water to the sea.

National Judicial Commission

*433. PROF. SAIF-UD-DIN SOZ : Will the Minister of LAW AND JUSTICE
be pleased to state:

(8  whether the appointment of aNational Judicial Commission hasremained
on the anvil for avery long time;

(b)  whether the non-existence of the Commission has stalled the reforms in
the process of selection of judges; and
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(c) if answersto parts(a) and (b) above be in the affirmative, the time-frame
within which the Ministry would make a comprehensive legislative proposal on this
issue?

THE MINISTER OF LAW AND JUSTICE (SHRI SALMAN KHURSHEED) :
(a) to (c) The proposal for setting up of National Judicial Commission has been on the
anvil since 1990. But despite the recommendations of various Commissionsincluding
the 2nd Administrative Reforms Commission, the proposal has not reached a logical
conclusion. The Constitution (Amendment) Billsmoved in 1990 aswell as 2003 lapsed
on both the occasions due to dissolution of the House.

Currently, appointment of Judgesto High Courts and Supreme Court is based on
Memorandum of Procedure for appointment of Judges of Supreme Court and High
Courts prepared in 1998. Representations have been made by various agencies and
expert bodies to review/change the present procedure of appointment of judges. It is
generally felt that this Procedure is not balanced and is one sided. It has at times been
criticised also for lack of transparency and accountability. But there is no proposal
made to change the existing system yet.

Construction of Modern Silos

*434. SHRI KANWAR DEEP SINGH : Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state :

(@  whether to augment capacity for storing foodgrains for the Public
Distribution System (PDS), the Food Corporation of India has recently notified ten
sites across the country for construction of modern silos;

(b) if so, the details of locations identified for construction of modern silos
and the expenditure to be incurred on the construction of each silo;

(c) by when the task of construction of silos would be completed and the
silos would start operating; and

(d)  how thefarmersinthe country would be provided information about silos
to sell their produce directly there?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAYS) : (@) to (c) The
Government has approved creation of storage capacity of two million tonne thrugh
construction of silos, within the overall storage requirements of FCI. The FCI will be
the nodal agency for construction of silos through Public Private Partnership (PPP)
mode. The FCI has decided the State wise distribution of capacity to be constructed in
silos as under :-
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Sl.No. State Silo capacity in MTs
1. Bihar 2,00,000
2. Haryana 3,00,000
3. Madhya Pradesh 3,50,000
4. Maharashtra 1,00,000
5. Punjab 4,00,000
6. Uttar Pradesh 3,00,000
7. West Bengal 2,00,000
8. Assam 50,000
9. Keraa 50,000
10. Gujarat 50,000
ToraL 20,00,000

The sites for the location of the silos will be decided by the FCI in consultation
with the State Governments, for which State Level Committees on Silos (SLCS) have
been constituted. The estimated project cost for construction of grain silo of capacity
50,000 tonnein deficit areasisRs. 26.13 croreand Rs. 32.13 crorein surplus producing
areas; however the actual costs and the time required for completion and starting the
operation of the siloswill be finalised after a transparent bidding process.

(d)  The State Governments of the procuring States will be required to notify
the locations of silos as mandis and further disseminate information to the farmers.

Coal Linkagesfor Power Projectsin Karnataka

*435. SHRI M. VENKAIAH NAIDU : Will the Minister of POWER be pleased
to state :

(@  whether itisafact that the proposals for long term coal linkages for three
new power projects, namely, Edlapur, Yermarus and Bellary Thermal Power Station
Unit 11 were submitted to the Central Government by the Karnataka Government in
2007;

(b)  whetheritisasoafact that the abnormal delay in sanctioning the proposals
is affecting the commissioning of those projects; and

(c) if so, whether Government has considered the above proposals and, if so,
the action taken thereon?
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THE MINISTER OF POWER (SHRI SUSHIL KUMAR SHINDE) : (a) The
details of the applications received in Ministry of Coal for coal linkages for Edlapur,
Yermarus and Bellary thermal power plant (Unit-111) is as below :

Sl Nameof the L ocation of the Capacity Application
No. proposed TPP proposed TPP applied/ submitted for
dated revised capacity/
dated

1.  Edlapur thermal Shakti Nagar, 1x500 MW on  1x800 MW on

power plant Raichur, 09.10.2007 24.02.2009
Karnataka

2. Yermarus thermal Vadlur, Raichur 2x500 MW on  2x800 MW on
power plant District, Karnataka  09.10.2007 24.02.2009

3. Beéllary thermal Kuduthini, Bellary ~ 1x500 MW on  1x700 MW on
power plant (Unit-3) District, Karnataka  09.10.2007 21.04.2010

(b)  Though the applications were received in 2007, coa linkages were not
recommended for these projectsduring 11th Plan dueto lack of preparedness. However,
Ministry of Power has recommended coal linkages for these projects for 12th Plan to
Ministry of Coal on 20.08.2010, 22.12.2010, 14.06.2011 and 30.12.2011.

(c)  Ministry of Coal hasinformed that the recommendationsfor coal linkages
will be placed before the Standing Linkage Committee (Long Term) for power for
consideration depending on the availability of coal and meeting of the Committee to
consider coal linkage/L etter of Assurance for 12th Plan Power projectsis held.

Interlinking of rivers

*436. SHRI THAAWAR CHAND GEHLOT : Will the Minister of WATER
RESOURCES be pleased to state :

(@ the details of recommendations of the Commission set up to offer
suggestions on the plan for interlinking of the riversin the country;

(b)  whether any views have been expressed by the Supreme Court on
interlinking of rivers;

(c)  if so, Government's point of view on interlinking of rivers;

(d)  whether Government intends to implement the plan of interlinking of the
rivers, and

(e) if so, by when and if not, the reasons therefor?

t Original notice of the question was received in Hindi.
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THE MINISTER OF WATER RESOURCES (SHRI PAWAN KUMAR
BANSAL) : (a) No such commission has been set up. However, aTask Force on Inter
Linking of Rivers (TF-ILR) under the Chairmanship of Shri Suresh P. Prabhu, the
then Member of Parliament (Lok Sabha) was constituted in December, 2002. The
recommendations/suggestions of Task Force are given in statement (See below). The
Task Force was there after wound up.

(b)  Yes, Sir.

(c) to (e) Government is pursuing the Interlinking of Rivers (ILR) programmein
aconsultative manner. Itsimplementation isdependent upon consensus and cooperation
of the concerned States, agreement with the neighboring countries and upon obtaining
various clearances including statutory clearances.

Statement
Recommendati ons/Suggestions of the Task Force

(i) It recommended a Terms of Reference (ToR) for preparation of Detailed
Project Reports (DPR) for providing guidance on norms of appraisal of
individual project.

(i) The Task Force suggested a Meeting at the highest level to agree for the
technical-level discussions with emphasis that outstanding issues should
be such that they could be addressed in DPR stage, for bringing out speedy
consensus amongst the States.

(iii)  The peninsular links are the right component to begin with. Top priority
linksidentified by TF - ILR are:

(@ Ken- Betwalink UP& MP
(b) Parbati - Kalisindh - Chambal link MP & Rajasthan

(iv) A two tier institutional/organizational setup for the implementation of the
programmeon Interlinking of Rivers (ILR) along with aCouncil - "National
River Water Development Council (NRWDC)" to act as the apex body of
the proposed setup. The National Authority for Interlinking of Rivers
(NAILR) proposed as the first tier of the proposed two tier organizational
structure and the regional or branch offices or subsidiaries would act as
"Link Instrument” and proposed as the second tier of the organizationa
setup.

(v)  Funding should be partly through public, public-private and private inputs.

(vi) At the present juncture, it is too early to pursue the matter further at high
political levels with the Nepal Government. Regarding Bangladesh, it has
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been suggested that Dhaka will continue to raise the ILR issue in Joint
River Commission (JRC) and possibly in other hilateral fora. India should
respond by reiterating the line taken in the JRCi.e., ILR isa concept, not a
single project.

E-Court Project

*437. MOHD. ALI KHAN : Will the Minister of LAW AND JUSTICE be pleased
to state:

(@  whether the Ministry isimplementing the e-Court project in the Country
for upgradation of Information and Communication Technology infrastructure of the
Supreme Court and High Courts including video conferencing facilities; and

(b)  if so, the details thereof, State-wise and the funds spent, so far especially
in Andhra Pradesh?

THE MINISTER OF LAW AND JUSTICE (SHRI SALMAN KHURSHEED) :
The e-Court Mission Mode project is being implemented as part of the National
e-Governance plan. The project envisages computerization of 14,249 district and
subordinate courts and upgradation of the Information and Communication Technology
(ICT) infrastructure of the Supreme Court and the State High Courts in the country
except Delhi High Court which was already enabled with updated hardware. The ICT
infrastructure existing in Supreme Court and 20 High Courts has been upgraded through
provision of computers, printers, scanners, servers, networking equipments, network
cabling and uninterrupted power supply. Connectivity to the Supreme Court and High
Courts has been upgraded by providing 4/8 mbps bandwidth through a leased line.
Out of the total amount of Rs. 46 crores alocated, nearly, Rs. 42 crore have been
spent. Under the project High Courts of Jammu and Kashmir, Guwahati, Rgjasthan
and Calcutta have been provided with Video Conferencing facility (VC) on specific
demand from these High Courts.

State-wise funds spent under the e-Court Project including State of Andhra Pradesh
isgiven in statement.

Statement

Details of Funds Spent for ICT Infrastructure Upgradation in
Supreme Court & High Courts under e-Courts Projects
(in Rs. Crore)
Sl.No. Location Fund utilized (provisional)
1 2 3

1 Supreme Court of India 3.06
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1 2 3
2. Allahabad High Court 517
3. Andhra Pradesh HC 2.27
4, Bombay HC 7.53
5. Calcutta High Court 2.15
6. Chhattisgarh HC 0.29
7. Guwahati HC 2.98
8. High Court of Gujarat 1.63
9. High Court of Himachal Pradesh 0.78
10. High Court of Karnataka 1.93
11. High Court of Madhya Pradesh 3.35
12. High Court of Patna (Bihar) 1.66
13. Jammu & Kashmir High Court 0.77
14. Jharkhand High Court 0.77
15. KeralaHigh Court 161
16. Madras High Court 1.16
17. Orissa High Court 1.22
18. Punjab & Haryana High Court 0.01
19. Rajasthan High Court 2.22
20. Sikkim High Court 0.33
21. Uttarakhand High Court 0.57
TotaL (I) 41.47

Quota for Women in Boards of Companies

*438. SHRI BAISHNAB PARIDA : Will the Minister of CORPORATEAFFAIRS
be pleased to state :

(@)  whether it is a fact that several European Union countries, including
Belgium, France, Italy, Netherlands and Spain, have adopted gender quotasfor publicly
traded companies;

(b)  whether it is also a fact that companies in India are still too slow in
promoting women to decision-making posts; and
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(c)  if so, what appropriate stepsthe Ministry istaking to introduce mandatory
quotas for placing women on corporate boards?

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI R.PN. SINGH) : (a) to (c) The Ministry of Corporate Affairsis fully alive to
the need to promote participation of women in corporate governance. Accordingly,
clause 149(1) of the Companies Bill, 2011 provides as follows:

"Every company shall have a Board of Directors consisting of individuals as
directors and shall have -

(@ aminimum number of three directorsin the case of a public company, two
directorsin the case of aprivate company, and one director in the case of a
One Person Company; and

(b) amaximum of fifteen directors:

Provided that acompany may appoint more than fifteen directors after passing a
special resolution:

Provided further that such class or classes of companies as may be prescribed,
shall have at least one woman director.”

TheBill isunder consideration of Parliamentary Standing Committee on Finance.
Progress of RGGVY in Bihar

1*439. SHRI UPENDRA KUSHWAHA : Will the Minister of POWER bepleased
to state :

(@  whether itisafact that progress of Rajiv Gandhi Grameen Vidyutikaran
Yojana (RGGVY) isvery slow in Bihar;

(b)  thedetailsof fundsreleased to the State, so far, and the actual expenditure
during the last three years, year-wise;

(c)  the number of villages proposed to be electrified during the last three
years and the achievements of the scheme, year-wise, and

(d) theaction being taken to speed up the progress of RGGVY in Bihar?

THE MINISTER OF POWER (SHRI SUSHIL KUMAR SHINDE) : (a) In the
State of Bihar, in 43 projects sanctioned in Phase-1, against coverage of electrification
of 22,509 un/de-electrified villages and rel ease of electricity connectionsto 27,61,010
Below Poverty Line (BPL) households, the electrification works in 22,029 (98%)
un/de-electrified villages and free electricity service connections to 21,49,834 (78%)
BPL households have been achieved, as on 31.03.2012.

t Original notice of the question was received in Hindi.
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(b)  The details of the funds (subsidy plus loan) released in the State of Bihar
under RGGVY during the last three yearsis as under :

Rs. in crore

2009-10 2010-11 2011-12 Cumulative fund (subsidy plus loan) released
ason 31.03.2012 since inception of RGGVY

697.41 580.38 304.22 3878.91

(c)  The electrification works in 22,029 un/de-electrified villages against
targeted coverage of 22,509 un/de-electrified villages in Bihar have been completed.
The target and achievement of electrification of un/de-electrified villages under
RGGVY in Bihar during the last three yearsis as under :

2009-10 2010-11 2011-12
Target Achievement Target Achievement  Target Achievement
2530 2584 1723 1937 2230 1048

(d)  Thefollowing steps have been taken to speed up the electrification works
in Bihar under RGGVY :

(i) Aninter-ministerial Monitoring Committee set up by Government of India
under the chairmanship of Secretary (Power) periodically meetsto sanction
projects and review progress under RGGVY.

(i) The State has been requested to hold monthly review meeting under the
chairmanship of Chief Secretary to resolvethe bottlenecksinimplementation
of RGGVY and review progress.

(iii)  Various review meetings have been convened at Patna under the
Chairmanship of Senior officers of Ministry of Power and Rural
Electrification Corporation (REC).

(iv)  Regular meetings with implementing Central Public Sector Undertakings
(CPSUs) have been conducted by Ministry of Power and REC.

(v)  Union Minister of Power and Minister of State for Power also reviewed the
performance of RGGVY and have written to Chief Minister, Bihar for
expediting the progress.

L osses of Distribution Companies

*440. SHRI RAJIV PRATAPRUDY : Will the Minister of POWER be pleased
to state :

(@)  whether it is afact that several State power distribution companies are
running into losses;
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(b) if so, the details thereof and the reasons therefor during the last three
years, State-wise;

(c)  whether Government is taking measures to resolve the issue; and
(d) if so, the details thereof ?

THE MINISTER OF POWER (SHRI SUSHIL KUMAR SHINDE) : (a) and (b)
As per "Report on Performance of State Power Utilities for 2007-08 to 2009-10",
prepared by Power Finance Corporation's (PFC), the losses made by utilities selling
directly to consumers during the past three years are as follows :

(Rs. in crores)

2007-08 2008-09 2009-10

Profit/(Loss) after tax on accrua basis (14,751) (22,607) (27,489)
Profit/(Loss) on subsidy received basis (17,620) (35,762) (42,415)

The States/UTs-wise details of losses incurred by utilities selling directly to
consumers during the year 2007-08 to 2009-10 are given in Statement | (See below).

The main reasons for poor financial heath of State Power Utilities are non-
revision of tariff/inadequate tariff increase, non-payment of subsidy amount, high
technical and commercial 1osses etc.

(c) and (d) The measures taken by Government to improve the financial health
of the Power Distribution Sector inter-alia include the following :

R-APDRP:

Restructured-Accelerated Power Development and Reforms Programme
(R-APDRP) was launched by the Ministry of Power in July 2008 as a Central Sector
Scheme for improving the urban power distribution sector in the country. The focus of
R-APDRP Scheme is on actual demonstrate performance by utilities in terms of
sustained Aggregate Technical and Commercia (AT & C) lossreduction. The projects
under the scheme are taken up in two parts: Part-A and Part-B. Part-A of the schemeis
dedicated to the establishment of an IT enabled system for achieving reliable and
verifiable baseline data that shall enable evaluation of exact and verifiable AT and C
losses in towns where the scheme is being implemented. Part-B of the schemeis for
actual up-gradation and strengthening of the sub-transmission and distribution system.

The present stetus of the R-APDRP scheme is given below :

*  Part-A (IT) projects worth Rs. 5196.50 Cr covering al the eligible towns
(1402 Nos) in 29 States/UTs have been sanctioned.
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*  Part-A (SCADA - Supervisory Control and DataA cquisition) projectsworth
Rs. 1443.48 Cr covering all the eligible towns (63 Nos.) have been
sanctioned.

* 1100 towns are eligible for Part-B projects. So far 1086 Part-B projects
worth Rs. 24776.17 Cr have been sanctioned.

The State/UTs wise details of projects sanctioned and sanctioned project cost
under Part-A & Part-B of R-APDRP are given in Statement |1 (See below).

Conference of Power Ministers:

The 5th Conference of Power Ministers was held in New Delhi on 13th July,
2011. It was resolved that the state governments would ensure that the accounts of the
power utilities are audited by September of the next financial year. Computerization
of accountsisto be undertaken, if not done already. The distribution utilitiesaretofile
the Annual Tariff Petition by December-January of the preceding year to the State
Regulator as stipulated in the National Tariff Policy. The state governments are to
clear al outstanding subsidies to the utilities and ensure advance payment of subsidy
in future. Further, the state governments are to take effective steps to reduce AT&C
Losses below 15% and also initiate steps to appoint distribution franchises in urban
areas through competitive bidding. Details are given in Statement-I11 (See below).

Rating of Utilities:

In order to enable a unified approach by Financial Institutions (FIs)/Banks for
funding State Distribution Utilities, Ministry of Power isin the process of developing
an integrated rating methodol ogy for State Distribution Utilities. The overall objective
of the integrated rating methodology is to devise a mechanism for incentivizing/
disincentivising the distribution utilities so asto improvetheir operational and financial
performance, enable regulatory compliance and influence respective State Govts. to
fulfill commitments on subsidy, equity support including transition funding support
to achieve self-sustaining operations.

Request to " Appellate Tribunal for Electricity" :

Ministry of Power has requested "Appellate Tribunal for Electricity" to issue
directions under section 121 of the Electricity Act to the State Regulatory Authorities
to revise the tariff appropriately (suo-motto, if required), in the interest of improving
the financial health and long term viability of electricity sector in general and
distribution utilitiesin particular.

TheAppellate Tribunal for Electricity (APTEL) initsorder dated 11th November,
2011 hasissued directionsto the State Commissionswith aview toimprovethefinancial
health of SEBs/Discoms and ultimately help to deal with the mounting arrears of
pending dues of the distribution utilities, which inter aia include automatic fuel &



46 Written Answers [RAJYA SABHA] to Sarred Questions

power purchase adjustment cost, suo-motto determination of tariff, if petition is not
filed by utility, annual truing up of accounts and no reverse gap to be left uncovered
by SERCs. Theregulatory assets areto be created only in extraordinary circumstances
and to be liquidated in maximum 3 years. Details are given in Statement-1V.

Model Tariff Guidelines:

Forum of State Regulatorsand Central Electricity Regulatry Commission (CERC)
have resolved to implement Model Tariff Guidelines, which address issue of
rationalization of tariff. FOR (Forum of Regulators) has circulated Model Tariff
Guidelines to SERCs, for their adoptions. Now SERCs are required to adopt these
tariff guidelines and make regulation. Adoption of Model Tariff Guidelines is a
precondition for disbursement of loan by Power Finance Corporation and Rural
Electrification Corporation to utilities.

High Level Panel on 'Financial Position of Distribution Utilities' :

A High Level Panel on'Financial Position of Distribution Utilities was constituted
by the Planning Commission under the chairmanship of Shri V.K. Shunglu former
CAG to look into the financial problems of the SEBs/Distribution utilities and to
identify potential corrective steps particularly in relation to their accounting practices.
The Panel has submitted its Report to the Planning Commission in December 2011.

Satement |

Profitability for Utilities Selling Directly to Consumers

2007-08 2008-09 2009-10
Region State Utility Profit/  Profit/ Profit/ Profit/  Profit/ Profit/
(Loss)  (Loss) (Loss) (Loss) (Loss) (Loss)
after on after on after on

taxon subsidy taxon subsidy taxon  subsidy

accrual received accrual received accrual received

basis  bass  basis bass  bass  basis

1 2 3 4 5 6 7 8 9
Eastern Bihar BSEB (585)  (585) (1,005) (1,005 (1412) (1,412)
Bihar Total (585)  (585) (1,005) (1,005) (1,412) (1,412)
Jnarkhand  JSEB (1,201) (1,201) (1,048) (1048)  (707)  (707)
Jharkhand Total (1,201) (1,201) (1,048) (1,048)  (707)  (707)
Orissa CESCO (85) (85)  (125)  (125) @ (@7

NESCO 36 36 () () (28) (28)
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1 2 3 4 5 6 7 8 9
SESCO (16) (16) (36) (36) (40) (40)
WESCO (49) (49) 13 13 27) 27)
Orissa Total (114)  (114) (149) (149)  (173) (173)
Sikkim SikkimPD  (28) (28) 10 10 1 1
Sikkim Total (28) (28) 10 10 1 1
West Bengal WBSEDCL 100 100 39 39 71 71
West Bengal Total 100 100 39 39 71 71
EASTERN TOTAL (1,829) (1,829) (2153) (2153) (2,219) (2,219)
North  Arunachal  Arunachal PD (83) (83) (48) (48) 33 (33)
Eastern Pradesh
Assam CAEDCL (31) (31) (13) (13) 0
LAEDCL (19) (19) (15) (15) 0
UAEDCL (26) (26) (19) (19) 0
APDCL 0 0 (321 (321
Assam Total (76) (76) (47) (47)  (321)  (321)
Manipur Manipur PD  (94) (99) (113) (113) (206) (106)
Manipur Total (94) (99) (113) (113) (106) (106)
Meghalaya MeSEB 1 1 10 10 (56) (56)
Meghalaya Total 1 1 10 10 (56) (56)
Mizoram MizoramPD  (40) (40) (72) (72) (130) (130)
Mizoram Total (40) (40) (72) (72) (130) (130)
Nagdand NagadandPD  (81) (81) (68) (68)  (111)  (111)
Nagaland Total (81) (81) (68) (68)  (111)  (111)
Tripura TSECL 25 25 a7 a7 (33) (33)
TripuraTotal 25 25 47 47 (33) (33)
NorTH EASTERN TOTAL (347)  (347)  (291)  (291)  (791)  (791)
Northern Delhi BSES (449)  (449) (108) (108) 187 187
Rajdhani
BSES Yamuna (55) (55) 58 58 77 77
NDPL 282 282 171 171 351 351
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2 3 4 5 6 7 8 9
Delhi Total (223)  (223) 121 121 614 614
Haryana ~ DHBVNL  (275)  (275) (265) (665)  (633)  (680)

UHBVNL  (495)  (495) (1,218) (1,218)  (912) (912
Haryana Total (770)  (770) (1,484) (1,484) (1,545) (1,592)
Himacha  HPSEB (25) (25) 32 32 (153)  (153)
Pradesh
Himachal Pradesh Total  (25) (25) 32 32 (153)  (153)
Jammu J& KPDD (1,385) (1,385 (1,316) (1,316) (2,106) (2,106)
and Kashmir
Jammu and (1,385) (1,385 (1,316) (1,316) (2,106) (2,106)
Kashmir Total
Punjab PSEB (1,390) (1,390) (1,041) (1,041) (1,302) (1,302
Punjab Total (1,300) (1,390) (1,041) (L,041) (1,302) (1,302)
Ragjashan  AVVNL 0 (919 (0) (2,403) 0 (3,924)
JDVVNL 0 (762 0 (2185 0 (3,169
JVVNL 0 (694 0 (2227 (0) (3913
Rajashtan Total 0 (2,375 0 (6,815) 0 (11,006)
Uttar DVVN (1,044) (1,044) (L244) (L244) (L,707) (1,707)
Pradesh
KESCO (173)  (173) (152) (152)  (218)  (218)
MVVN (854)  (854) (1,090 (1,109) (1,002) (1,002)
PashVVN  (928)  (928) (579) (579) (1,188) (1,188)
Poorv VVN (1,102) (1,102) (1,346) (1,346) (1,170) (1,170)
Uttar Pradesh Total (4,102) (4,102) (4,430) (4,430) (5285) (5,285)
Uttarakhand Ut PCL (487)  (487) (469) (469)  (391) (391
Uttarakhand Total (487)  (487) (469) (469)  (391)  (391)
NORTHERN TOTAL (8,381) (10,756) (8,588) (15,404) (10,168) (21,221)
Southern Andhra APCPDCL 1 1 13 (2,780) 36 (1,198)

Pradesh
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1 2 3 4 5 6 7 8 9
APEPDCL 35 35 14 (531) 18 (435)
APNPDCL 7 (339 6 (1,191) 7 (892
APSPDCL 54 (59) 11 (1,485) 4 (1,116
Andhra Pradesh Total 107 (351) 44 (5,987) 66 (3,641)
Karnataka ~BESCOM 13 13 (588) (588) 12 112
CHESCOM 1 1 (221) (280) (74)  (318)
GESCOM 3 (32 (198) (198) (31) (31)
HESCOM 9 9 (560) (560)  (174)  (174)
MESCOM 8 8 (41) (41) 9 (14)
K arnataka Total 33 (2) (1,609 (1,668)  (258)  (424)
Kerala KSEB 217 217 217 217 241 241
Kerala Total 217 217 217 217 241 241
Puducherry  Puducherry PD 21 21 (80) (80) 47) 47)
Puducherry Total 21 21 (80) (80) (47) 47)
Tamil Nadu TNEB (3512) (3512) (7,771) (8,021) (9,680) (9,680)
Tamil Nadu Total (3512) (3512) (7,771) (8,021) (9,680) (9,680)
SouTHERN TOTAL (3,133) (3,626) (9,200) (15,539) (9,679) (13,552)
Western Chhattisgarh CSEB 464 464 764 764 0
CSPDCL 0 74 74 (333 (333
Chhattisgarh Total 464 464 838 838  (333) (333
Goa Goa PD 139 139 158 158 80 80
Goa Total 139 139 158 158 80 80
Gujarat DGVCL 2 2 3 3 22 22
MGVCL 2 2 5 5 17 17
PGVCL 1 1 1 1 4 4
UGVCL 1 1 6 6 6 6
Gujarat Total 6 6 15 15 48 48

Madhya MPMadhya (494) (494) (574) (574) (779)  (779)
Pradesh Kshetra
VVCL
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1 2 3 4 5 6 7 8 9

MPPaschim (680)  (680) (833) (833) (1,433) (1,433)
KshetraVVCL

MP Purv (614)  (614) (LO77) (1,077) (1,131) (1,131)
KshetraVVCL

Madhya (1,788) (1,788) (2484) (2484) (3,342) (3,342)

Pradesh Total
Maharashtra MSEDCL 117 117 (902) (902) (1,085) (1,085)
Maharashtra Total 117 17 (902) (902) (1,085) (1,085)
WEeSTERN TOTAL (1,061) (L061) (2,375) (2,375) (4,632) (4,632)
GRAND TOTAL (14,751) (17,620) (22,607) (35,762) (27,489) (42,415)

(Source: PFC)
Statement ||
Details of Projects sanctioned under Part-A of R-APDRP

(FiguresinRs. Cr.)

SI.No. State No. of Projects Sanctioned Sanctioned Project Cost

1 2 3 4

Non-special Category States

1. Andhra Pradesh 113 388.81
2. Bihar 71 194.60
3. Chandigarh 01 33.34
4. Chhattisgarh 20 122.45
5. Goa 4 110.74
6. Gujarat 84 230.72
7. Haryana 36 165.63
8. Jharkhand 30 160.61
9. Karnataka 98 391.14
10. Keraa 43 214.40
1. Madhya Pradesh 83 228.89
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1 2 3 4
12. Maharashtra 130 324.42
13. Puducherry 4 27.53
14. Punjab 47 272.85
15. Rajasthan 87 315.93
16. Tamil Nadu 110 417.00
17. Uttar Pradesh 169 650.68
18. West Bengal 62 164.37
Sus-ToTAL 1192 441411
19. Arunachal Pradesh 10 37.68
20. Assam 67 173.78
21. Himachal Pradesh 14 96.41
22. J& K 30 151.99
23. Manipur 13 31.55
24. Meghalaya 9 33.99
25. Mizoram 9 35.12
26. Nagaland 9 34.58
27. Sikkim 2 26.30
28. Tripura 16 35.18
29. Uttarakhand 31 125.82
Sus-ToTAL 210 782.40
TotaL 1402 5196.50
Details of SCADA Projects sanctioned under Part-A of R-APDRP
(FiguresinRs. Cr.)
SI.No. State No. of Projects Sanctioned Sanctioned Project Cost
1 2 3 4
1. Andhra Pradesh 5 116.81
2. Assam 1 21.82
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1 2 3 4

3. Bihar 1 23.21

4. Chattisgarh 2 41.06

5. Gujarat 6 138.51

6. Jammu and Kashmir 2 52.89

7. Kerala 3 83.15

8. Madhya Pradesh 5 102.94

9. Maharashtra 8 161.62

10. Punjab 3 52.36

1. Rajasthan 5 150.90

12. Tamilnadu 7 182.17

13. Uttar Pradesh 11 266.55

14. Uttarakhand 1 16.55

15. West Bengal 3 32.94
TotaL 63 1443.48

Details of Projects sanctioned under Part-B of R-APDRP
SI.No. Utility/State No. of Projects Sacntioned Project
(Towns/project area) Cost (Rs. Cr.)
Nos.

1 2 3 4

1 Andhra Pradesh 42 1056.59

2. Assam 67 644.05

3. Bihar 21 623.97

4. Chhattisgarh 19 710.24

5. Gujarat 63 993.78

6. Haryana 29 673.58

7. Himachal Pradesh 14 338.97

8. Jammu and Kashmir 30 1665.27

9. Karnataka 88 948.99
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1 2 3 4
10. Keraa 42 872.17
11. Madhya Pradesh 82 2036.43
12. Maharashtra 123 3314.20
13. Punjab 42 1509.73
14. Rajasthan 82 1540.47
15. Sikkim 2 68.46
16. Tamil Nadu 87 3279.56
17. Tripura 12 148.26
18. Uttar Pradesh 161 3283.59
19. Uttarakhand 30 392.63
20. West Bengal 50 675.23
TotaL 1086 24776.17
Statement |11

Resolution Adopted during the Power Ministers Conference
(held on 13.07.2011 at New Delhi)

It was unanimously resolved that :

1

The State Governments would ensure that the accounts of the utilities are
audited upto the year 2009-10 and al so ensure that the accountsof afinancial
year are audited by September of the next financial year, henceforth.
Compuiterization of accounts would be undertaken on priority, if not done
aready.

The Stateswould ensure that the distribution utilitiesfiletheir Annual Tariff
Revision Petition every year, by December-January of the preceding
financial year to the State Regulators as stipulated by the National Tariff
policy.

TheAnnual Tariff Revision Petition would befiled beforethe SERC, keeping
in view the increase of the Power purchase cost (which accounts for nearly
70-80% of the Cost of Supply) and states will ensure that the difference
between ARR and ACSisnot only bridged but ispositive to generateinternal
surpluses which can be used for network expansion and maintenance.

The State Governments would ensure automatic pass through in tariff for
any increase in fuel cost by incorporating the same in the regulations, as
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provided in Section 62(4) of Electricity Act, 2003. (State Governments can
issue directions to SERCs under Section 108 of the Electricity Act, 2003).

The State Governments would not only clear all the outstanding subsidies
to the utilities, but ensure advance payment of subsidy as per the Section
65 of the Electricity Act, 2003 in future.

The dligibility criteria for inclusion of towns under R-APDRP assistance
with population of 30000 (10000 for special category states) should be
reduced to 15000 (5000 for special category states). All district headquarter
towns in special category states should also be covered under R-APDRP,
irrespective of their population.

The State Governmentswould ensure payment of all outstanding duesfrom
various departments of state governmentsand institutionsto the distribution
utilities or release payments from the State budget directly.

The State Governmentswould consider converting loansduefrom the State
Governments to the distribution utilities as State Government equity to
ensure capital infusion and improvement in net worth of utility.

The State Governments would take effective stepsto reduce AT & C losses
to lessthan 15% by administrative measures, curbing pilferage of electricity
and by setting up special police stationsand special courtsto deal exclusively
with power theft related cases, if not done already.

States would immediately initiate steps to appoint distribution franchises
in urban areas through competitive bidding.

Stateswould immediately invite bids for meeting the uncovered generation
capacity gap viz-a-viz the requirement in their States by the end of Twelfth
Plan. The process will be completed by March, 2012.

Stateswould createaunit in their Statesfor integrated planning of generation,
transmission and distribution to meet the future requirement of their states.

Satement |V

The Appellate Tribunal for Electricity (APTEL) in its order dated 11th November,

0)

(i)

2011 has issued following directions to the Sate Commissions :

Every State Commission to ensure Annual Performance Review, true-up of
past expenses and Annual Revenue Requirement and tariff determination
on year to year basis as specified in regulations.

Every State Commission to ensurethat tariff for thefinancial year isdecided
before 1st April of the tariff year.
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(iii)  Incaseof delay infilling of ARR beyond schedule date of submission, the
State Commission must initiate suo-moto proceedings for tariff
determination in accordance with section 64 of the Act read with clause
8.1(7) of the Tariff Policy.

(iv) Intariff determination, the revenue gaps ought not to be left and Regulatory
Asset should not be created asamatter of course except whereitisjustifiable.
The recover of the Regulatory Asset should be time bound and within a
period not exceeding three years at the most and preferably within Control
Period. Carrying cost should be allowed.

(v)  Truing up should be carried out regularly and preferably every year.

(vi) Every State Commission must have in place a mechanism for Fuel and
Power Purchase cost in terms of Section 62(4) of the Act. The Fuel and
Power Purchase cost adjustment should be preferably be on monthly basis
but in no case exceeding a quarter.

WRITTEN ANSWER TO UNSTARRED QUESTIONS
Mahanadi Coalfields Ltd.

3256. SHRI RAMA CHANDRA KHUNTIA : Will the Minister of COAL be
pleased to state :

(@  the number of personswho lost their land in Brajrajnagar; Jharsugudha
area and Talcher area in the Mahanadi Coalfields Ltd. (MCL); how many of them
have already given job on compensatory ground and how many of them are still waiting
for the job;

(b)  whether MCL hastaken any decision to impart diploma education, ITI or
skill upgradation training after giving appointment to local land loosers; and

(c) if so, how many of them have got technical education & training?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) A total number of 16,150 families havelost thier land
in Jharsuguda, Sundargarh and Angul (1B Valley and Talcher Coalfields) in Mahanadi
Coalfields Limited (MCL). MCL has given employment to 10354 personstill the year
2011-12 and has projected to give employment to another 3414 persons during the
years 2012-14.

(b) MCL has decided to give skill up gradation training to its employees by
sponsoring them in different trades to privately managed Industrial Training Centres
(ITCs) and Government ITls.
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() 32 employees of MCL have been admitted in different trades in
Government I TIs, Talcher and Hirakud for the session starting from February, 2012.

Bidding of Coal blocks

3257. SHRI PARIMAL NATHWANI : Will the Minister of COAL be pleased to
state:

(@  whether the policy initiatives to introduce competitive bidding of coal
blocks commenced from 28 June, 2004;

(b)  if so, the details thereof;

(c)  whether the process got delayed at different levels and is yet to be
materialized,

(d) if so, thereasonsfor this delay;

(e)  whether there is a proposal to set up a National Mining Regulatory
Authority; and

) if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) to (d) Initially aproposal for introduction of allocation
of coal blocks through competitive bidding by amendment of the Coal Mines
(Nationalisation) Act, 1973 was circulated in 2005 for inter-ministerial consultations.
After discussions and deliberations at various levels, aview emerged that the bidding
system be introduced through amendment of Mines & Minerals (Development and
Regulation) Act, 1957.

Accordingly, the Bill to amend the Mines and Minerals (Development and
Regulation) Act, 1957 seeking to introduce competitive bidding system for allocation
of coal blocks for captive use was introduced in the Rajya Sabha. After detailed
examination by the Standing Committee on Steel and Coal and after having further
consultations with the State Governments and stakeholders, the Mines and Minerals
(Development and Regulation) Amendment Bill, 2008 regarding introduction of
competitive bidding system for alocation of coal blocks for captive use was passed
by the both Houses of Parliament and the Amendment A ct has been notified in Gazette
of India(Extraordinary) on 9th September, 2010. The Amended Act providesfor grant
of reconnaissance permit, prospecting licence or mining lease in respect of an area
containing coal and lignite through auction by competitive bidding, on such termsand
conditions as may be prescribed. This, would however, not be applicable in the
following cases :

v where such areais considered for allocation to a Government company or
corporation for mining or such other specified end use;
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v where such areais considered for allocation to a company or corporation
that has been awarded a power project on the basis of competitive bids for
tariff (including Ultra Mega Power Projects).

The Government has notified 'the Auction by Competitive Bidding of Coal Mines
Rules, 2012' in the Gazette of India on 02.02.2012. Further, allocation of coal blocks
would be made as per the amended provisions of the Act and the rules framed
thereunder.

(e) and (f) A Coal Regulatory Authority is proposed to be set up to regulate and
conserve resourcesin the coal sector; protect theinterests of consumersand producers
of coal and for matters connected therewith or incidental thereto. The proposed
Regulator is expected to create a level playing field for all the players in the coal
sector and to facilitate faster resolution of issues relating to economic pricing of coal,
bench marking of standards of performance etc.

Bidding for coal block allocation

3258. SHRI T.M. SELVAGANAPATHI : Will the Minister of COAL be pleased
to state :

(@  whetheritisafact that Government had decided way back in 2004 that all
future allocations of coal blocks to private parties for captive mining would be made
on the basis of competitive bidding;

(b) if so, the details thereof;

(c)  whetheritisalsoafact that the bureaucratic ping-pong killed Government's
order for coal blocks to be auctioned;

(d) if so, the details thereof;

(e)  whether Government has taken corrective measures now to ensure that
the coal blocks are allocated on the basis of competitive bidding; and

() if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) to (f) Initially aproposal for introduction of allocation
of coal blocks through competitive bidding by amendment of the Coal Mines
(Natonalisation) Act, 1973 was circulated in 2005 for inter-ministerial consultations.
After discussions and deliberations at various levels, aview emerged that the bidding
system by introduced through amendment of Mines & Minerals (Development and
Regulation) Act, 1957.

Accordingly, the Bill to amend the Mines and Minerals (Development and
Regulation) Act, 1957 seeking to introduce competitive bidding system for allocation
of coal blocks for captive use was introduced in the Rajya Sabha. After detailed
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examination by the Standing Committee on Steel and Coal and after having further
consultations with the State Governments and stakeholders, the Mines and Minerals
(Development and Regulation) Amendment Act, 2010 regarding introduction of
competitive bidding system for alocation of coal blocks for captive use was passed
by the both Houses of Parliament and it has been notified in Gazette of India
(Extraordinary) on 9th September, 2010. The Amended Act seeksto provide for grant
of reconnaissance permit, prospecting licence or mining lease in respect of an area
containing coal and lignite through auction by competitive bidding, on such termsand
conditions as may be prescribed. This, would however, not be applicable in the
following cases :-

v where such areais considered for allocation to a Government company or
corporation for mining or such other specified and use;

v where such areais considered for allocation to a company or corporation
that has been awarded a power project on the basis of competitive bids for
tariff (including Ultra Mega Power Projects).

The Government has notified 'the Auction by Competitive Bidding of Coal Mines
Rules, 2012' in the Gazette of India on 02.02.2012. Further, allocation of coal blocks
would be made as per the amended provisions of the Act and the rules framed
thereunder.

Pending coal projects

3259. SHRI NAND KUMAR SAI : Will the Minister of COAL be pleased to
state :

(@  whether, due to non-availability of complete land records with the State
Governments, a large number of projects are getting delayed in the country;

(b) if so, thedetailsin thisregard,;
(c)  theaction taken/proposed to be taken by Government in this regard,;

(d) the details of the coal projects pending for statutory clearances, such as
forestry clearances, environmental clearances, clearances of the Director General of
Mines Safety (DGMS), as on date;

(e) thedetails of criteriafixed for such statutory clearances; and
(f)  thedetails of stepstaken by Government to expedite clearances of such
projects?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) and (b) Coal Companies are dependent on State
Governments/District Authoritiesfor authentication of land for providing compensation
as per provisions of the Acts and employments as per Rehabilitation and Resettlement
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(R&R) Policy of the company. In some cases of Gair Mazarua Khas (GMK) settled
land, due to non-confirmation/delay in authentication, payment of compensation is
delayed. Further, in some cases, due to division and fragmentation of land in small
pieces, the details of land records/revenue maps are not made available in time. Due
to delay in authentication of land, a number of projects of Coal India Limited (CIL)
are getting delayed.

(c) Regular follow up with State Governments for expeditious clearance of
the land authentication report is done and the concerned district authorities are requested
to confirm the settlement of GMK land and authenticate the ownership of tenancy
land.

(d) (1) Forestry Clearance (FC) Proposals:

At present, CIL and itssubsidiaries have 180 forestry proposalsthat are awaiting
approvals at variouslevels. Out of these, 132 proposalsare pending for Stage-1 approval
and 48 are pending for Stage-Il approvals.

(2) Environmental Clearance (EC) Proposals:

There are 63 EC proposals that are now awaiting approval at various levelsin
the State Governments and Ministry of Environment and Forests (MOEF). Out of
these, 9 proposal s are awaiting Terms of Reference (TOR) at MOEF, 27 proposals are
awaiting Public Consultation (PC) at State level, 3 proposals are awaiting dates for
Expert Appraisal Committee (EAC) meet and 24 proposal s are awaiting final clearance
from MOEF.

(e) (1) Forestry Clearance:

1. Theprojectswhereforest land isrequired, application for release of forest
land is submitted to Chief Conservator of Forests (CCF)/District Forests
Officer (DFO) of the district as per the provisions of Forest Conservation
Act, 1980, enclosing therewith the documents and information as per the
guidelinesissued by State Forest Department such as Topo-sheet of Survey
of India, Digital Map of forest land, plan showing the project boundary and
forest land involved in the project and featuring within the radius of 10 KM
of the project, No Objection Certificate (NOC) from Gram Sabha as per
Forest Right Act, 2006 etc.

2. Proposal isscrutinized and processed at different levelsin the State Forest
Department and finally recommended to MOEF, Government of Indiafor
clearance.

3. At MOEF, proposalsare scrutinized by Forest Advisory Committee (FAC).
On the recommendation of FAC, clearance in principle i.e. 1st stage
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clearance is issued by MOEF with certain conditions which are to be
compiled by user agency such as payment of Net Present Value (NPV),
compensatory afforestation charges etc.

4.  After submitting the compliance report by user agency, 2nd stage clearance
isissued by MOEF.

5. Afterissueof 2nd stage clearance by MOEF, State Forest Department hand
over the forest land to user agency after completing the formalities.

(I1) Environmental Clearance:

Prior Environmental Clearance of any coal project involving more than 5 Ha. of
land is mandatory as per Environmental |mpact Assessment (EIA) Notification 2006
issued by Ministry of MOEF. Further, any coal project having prior environmental
clearance, when proposed for expansion in production capacity and/or land area, fresh
Environmental Clearanceisto betaken asper EIA Notification 2006 before undertaking
expansion activities. For projectsinvolving forest land, prior Stage-1 Forestry Clearance
under Forest Conservation Act, 1980 is mandatory for obtaining Environmental
Clearance.

) Regular follow up with MOEF, State Administration and Forest officials
is done to expedite forestry and environmental clearances. As and when required, the
matter is also taken up at the levels of Minister and Chief Secretary of the State
Governments concerned.

Medical College at Talcher

3260. SHRI RAMA CHANDRA KHUNTIA : Will the Minister of COAL be
pleased to state whether it isafact that the Coal IndiaLtd. and the Mahanadi Coalfields
Ltd. (MCL) are not spending adequate fund for thelocal area devel opment and not yet
started the proposed medical college at Talcher, as a result of which the local people
are agitating against MCL.

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : Under the Corporate Social Responsibility (CSR) Policy
of Coal India Limited (CIL) 5% of the retained earnings of previous year subject to
minimum of 5/- per tonne of coal production of previous year is allocated towards
CSR fund. It may be pertinent to note that the amount that remains unutilized out of
the allocated fund is added to the next year's Budget. Hence, the entire CSR fund shall
be gainfully utilized.

The Medical College at Talcher is yet to be started, but actions have aready
been initiated with the Government of Odisha for requisite action towards forest
clearance and subsequent acquisition of land by MCL. Though opening of Medical
College at Talcher is a popular demand of the local people, there are no instances of
agitation so far.
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Production of coal by private sector companies

1t3261. SHRI RAGHUNANDAN SHARMA : Will the Minister of COAL be
pleased to state :

(@  whether it is afact that Government has given the responsibility of coal
production to private sector by allocating coal blocksto them, with aview to increase
coal production in the country;

(b) if so, the number of coal blockswhich had come under the jurisdiction of
private sector and which have started the production till February, 2012; and

(c) thetarget which was fixed for coal production and the actual quantity of
coal produced by the private sector till February, 20127

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) Yes, Sir.

(b)  Atotal of 111 coal blocks have been allocated to private sector companies.
Out of these, production in 16 coal blocks has commenced.

(c)  Thetarget for coa production from coal blocks allocated to private and
government sector companies was 38.25 Million Tonnes (MT) for 2011-2012. The
total production from captive coa blocks during the year 2011-12 was 36.24 MT
(Provisional) out of which 21.451 MT was from coal blocks allocated to private
companies.

Coal block allocation
3262. SHRI BALBIR PUNJ: Will the Minister of COAL be pleased to state :

(@  whether Government is aware of the fact that Odisha has proven coal
reserves of approximately 27 per cent of the country and out of 29 blocks allocated in
the State only few have been allocated to State PSUs and power sector in the State;

(b) if so, the reasons therefor; and

(c)  whether Ministry would give adetailed report on coal blocks allocated to
State PSUs and private companies within the State in the mineral rich States like
Jharkhand, Chhattisgarh, West Bengal and Odisha?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) and (b) Coa and lignite are scarce national fuel
resources. Ministry of Coal is mandated to ensure equitable distribution of the natural
resources. To restrict the use of these resources only within the State of their occurrence
may not be in the overall interest of national economy and integration. If a particular
coal bearing State is allowed a special dispensation, then other States, where coal,

t Original notice of the question was received in Hindi.
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lignite and other minerals occur, would also demand similar dispensation. Thiswould
deprive the States that do not have coal, lignite or other mineral deposits from access
to such minerals. This would also prevent optimal use of scarce national resources
and may lead to unbalanced development of the national economy.

(c) TheState-wisedetailsof coal blocksallocated to Government and private
companiesis as under :-

Name of State No. of coal blocks allocated
Government Private
Odisha 18 18
Jharkhand 21 31
Chhattisgarh 16 24
West Bengal 13 06

Demand and supply of coal

3263. SHRI ISHWAR SINGH :
SHRI N.K. SINGH :

Will the Minister of COAL be pleased to state :

(@ thedetailsof shortfall in supply of coal in the country for each of the last
three years and the current year;

(b)  the projected demand and supply of coal for the next five years,

(c) the shortage of railway capacity for transfer of domestic/imported coal;
and

(d) the stepstaken by Government to increase coal output?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) The projected demand (as per annual Plans of Ministry
of Coal), actual supply (despatch), the gap between demand and supply of coal during
last three yearsis as under :-

2009-10 2010-11 2011-12
Demand 604.33 656.31 696.03
Supply 513.792 523.465 534.526
Gap 90.538 132.845 161.504

(b)  Asper the draft report of the Working Group on Coal and Lignite set up
for formulation of 12th Five Year Plan, all India coal demand in the terminal year of
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Twelfth plan i.e. 2016-17 is projected as 980 Million Tonnes against the indigenous
availability of 795 million tonnes.

(c) The Ralways have substantially augmented their fleet of wagons for
carrying coal. Intheyear 2011-12, 11683 number of coal bearing wagonswereinducted
into the Indian Railway System and these wagons have higher payloads and better
speeds. Moreover, on a medium and long term basis, the Railways are substantially
enhancing the line capacity on coa bearing rakes likes doubling, tripling existing
lines and also building the Eastern and Western Dedicated Freight Corridors.

(d)  The Government has taken a series of steps to increase coal production
including expeditious Environment and Forestry clearances, pursuing with Ministry
of Railwaysfor enhancng availability of rail rakesand approaching State Government
for necessary assistance in land acquisition and in problemsrelating to law and order.
In addition, anumber of steps have been taken by Coal IndiaLtd. and its subsidiaries
for augmenting coal production which include (i) increasing the efficiency of the
equipments, regular monitoring, mechanization as programmed and strict supervision
of the existing mines and ongoing projects (ii) Capacity addition from new and future
projects (iii) Consistent efforts for resolving issues of environmental and forestry
clearances, land acquisition and law and order problems.

Legal Action against CIL

3264. SHRI PRASANTA CHATTERJEE : Will the Minister of COAL bepleased
to state :

(@  whether U.K. based The Children'sInvestment Fund (TCI) hasthreatened
legal action against Coal IndiaLimited (CIL);

(b) if so, the details thereof including total shareholding of TCL in CIL;
(c)  when the shares were off-loaded to TCI,

(d) the actions being taken by Government to safeguard the executive/
parliamentary control over policy making of Government owned PSUs like CIL;

(e)  whether further disinvestment of CIL will be stopped to avoid such
intervention in policy matters by foreign agencies; and

Q) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) The United Kingdom based " The Children’'sInvestment

Fund (TCI)" hasinformed that they are considering taking legal action against individual
Coal India Limited (CIL) Board members for breach of fiduciary duties.

(b)  The points raised/allegations levelled were :-
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(i) underpricing of Fuel Supply Agreement coal as compared to market levels
(ii) slow implementation in setting up of washeries;
(iii)  lack of action on prevaent theft of coal;
(iv) inefficienciesin underground mines; and
(v) not achieving target production despite abundant reserves.

As on 27th April, 2012, the Children Investment Fund Management (UK) LIP
A/c TCI Cyprus Holding Limited holds 6,35,99,991 shares representing 1.00069
percentage of CIL shares and The Children Investment Fund (UK) LLP A/c Talos
Capital Limited holds4,84,09,823 shares representing 0.7664 percentage of CIL shares.

(c)  They have obtained 0.06% shares from Initial Public Offering (1PO) of
CIL and the remaining shares from the secondary market.

(d) to (f) Further disinvestment of CIL will be made as per the disinvestment
policy of India. Presently, however, thereisno proposal under consideration for further
disinvestment in Coal India Limited. Disinvestment does not lead to intervention in
policy matters by foreign agencies. Minority shareholders grievances, if any,
irrespective of their legal jurisdiction are handled as per the legal provisions.

Coal Governance and Regulation Authority

3265. SHRI RAJEEV CHANDRASEKHAR : Will the Minister of COAL be
pleased to state :

(@  whether it is afact that an expert committee of the Ministry had, in the
recent past; recommended setting up of a Coal Governance and Regulation Authority
for the development of coal resources and other issues;

(b) if so, the details thereof; and

(c)  what action Government has taken on this recommendation of the expert
committee?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) and (b) Yes, Sir, the report of the Sankar Committee,
set up to suggest aroad map for coal sector reforms hasrecommended that, considering
the large number of new and small entrants from the private and State level public
sector units that are likely to play a significant role in coal production in the coming
years, a Coal Regulatory Authority, which would have powers to comprehensively
handle coal resource development, pricing and regulation of its extraction and use,
may be set up by the Government.

(c)  TheCabinet Notealongwith thedraft Coal Regulatry Authority Bill, 2012
for setting up acoal regulatory authority has been prepared and submitted to the Cabinet
for its approval.
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Coal blocksto NTPC

3266. SHRI BALWINDER SINGH BHUNDER : Will the Minister of COAL be
pleased to state :

(@  whether the Ministry has frozen the process of returning the coal blocks
to NTPC which are required to fuel its upcoming projects;

(b) if so, the reasons therefor;
(c)  whether thisaction of the Ministry isgoing to hamper the capacity addition
plan of NTPC and if so, the extent thereof;

(d) thedetails of efforts being made and required by NTPC to take back the
coal blocks; and

(e) by whenthe blocks are likely to be given to NTPC?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) No, Sir.

(b) and (c) Do not arise in view of reply at (a) above.

(d)  Representations have been received from M/s National Thermal Power
Corporation (NTPC) and Ministry of Power for withdrawal of de-allocation in respect
of the coal blocks which were de-allocated by the Government.

(e)  Notimeframe can be given in thisregard.
Gap between demand and supply of coal

3267. SHRI P. BHATTACHARYA :
SHRI TARUN VIJAY :

Will the Minister of COAL be pleased to state :

(@) thedemand of coal by various power plantsin the country, State-wise and
year-wise during the last eight years,

(b)  thecorresponding supply of coal to the power plants, State-wise and year-
wise for corresponding eight years; and

(c)  how Governments plansto meet the gap between demand and supply and
the steps taken by Government to mitigate the problem?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) During the process of formulation of Annual Plan,
Ministry of Coal/Planning Commission assesses the overall demand of the country,
coal consumption sector-wise. Such demand is not assessed State-wise. The All India
coal demand assessed by Ministry of Coal/Planning Commission as part of Annual
Plan for the last eight yearsis as under :
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Year All India coal demand for power utility sector
(in Million Tonnes)
2004-05 279.52
2005-06 303.56
2006-07 322.00
2007-08 330.00
2008-09 373.00
2009-10 397.54
2010-11 442.00
2011-12 460.00

(b) A Statement showing the details of despatches of coal and coal products
by the subsidiary companies of Coal India Limited to the power utilities, plant-wise
and State-wise, is given in Statement (See below)

(c) IntheAnnua Plan for 2012-13, against all India coal demand of 512.00
Million Tonnes by the power utilities, supply from indigenous sources has been
estimated at 404.73 Million Tonnes and the gap of 107.27 Million Tonnesisenvisaged
to be met through coal imports by consumers themselves. In the Union Budget for
2012-13, Government has proposed full exemption of basic customs duty alongwith
concessiona Countervailing Duty of 1% for steam coal for the period upto 31.03.2014.

Statement

Power Sation-wise Sate-wise despatches from CIL sources

(in thousand tonnes)

Sl Nameof Despatches
Power Station 2011 2010 2009 2008 2007 2006 2005 2004
-12 -11 -10 -09 -08 -07 -06 -05
(Prov.)

1 2 3 4 5 6 7 8 9 10

1. Santadih 2049 1057 1075 1313 1339 1046 869 979

2. Bandel 1049 1096 1001 1139 990 961 998 1106

3. Kolaghat 5632 5545 4953 4432 4554 3892 3478 3327

4. Bakreswar 4052 4474 2543 1850 1646 1410 1474 1617

5. Sagardighi 1929 1845 1507 1199 147 0 0 0
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6. Farakka 6039 5531 7023 8039 8844 8860 9700 8927
7. Budge Budge 1218 1395 658 482 89 474 232 434
8. New Cossipore 289 407 392 419 743 391 504 439
9. Southern Replenish- 265 283 253 286 293 335 288 289
ment/CESC
10. Titagarh 633 779 604 515 545 611 828 707
11. DPL 1223 1272 1764 1798 701 588 845 926
12. Durgapur 1678 1638 1578 1614 1113 1392 1245 986
13. Mgjia 6648 6209 4624 5379 4497 4406 3892 3357
West Bengal 32704 31531 27974 28465 25501 24366 24353 23094
14. Muzaffarpur 289 301 406 209 58 0 0 0
15. Barauni 165 209 315 68 100 43 162 180
16. NTPC Kahalgaon 9719 10028 8718 7129 4650 5431 5105 5593
Bihar 10173 10537 9440 7406 4808 5474 6267 5773
17. Patratu 441 698 1086 1001 694 611 875 795
18. Tenughat 1607 1607 1757 1427 1257 1753 1233 753
19. Bokaro 2631 2854 2862 2608 2879 2304 1987 1783
20. Chandrapura 2803 2083 1879 1837 1648 1352 1336 1275
21. Maithon Power Ltd. 736 o1 0 0 0 0 0 0
Jharkhand 8218 7333 7583 6917 6478 6020 5431 4606
22. TTPS 3026 3088 2956 2834 2835 2752 3050 2611
23. TTPS/ISTPS 13549 14951 17959 16582 17992 15728 13214 11541
24. 1B Valley 2611 2608 2550 2903 2735 2725 2609 2630
25. Sterlite Energy 2493 517 0 0 0 0
Odisha 21679 21163 23465 22319 23562 21205 18873 16782
26. Bongaigaon 0 0 0 0 0 0 0 0
Assam 0 0 0 0 0 0 0 0
27. Rihand 10384 9903 10652 10544 10593 10108 6987 4612
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1 2 3 4 5 6 7 8 9 10
28. Unchahar 5650 5802 5534 5391 6057 5453 4909 4694
29. Dadri 7088 5773 3860 4224 4097 3791 4172 4659
30. Tanda 2567 2429 2424 2399 2678 2358 2621 2762
31. Singrauli 10910 11819 11108 11425 11253 9789 10414 10163
32. Harduaganj 'B' 668 794 1026 921 694 661 480 786
33. Parichha 2606 3140 3138 3099 2422 1998 835 1024
34. Panki Extn. 660 786 1019 977 734 823 872 861
35. Obra 3791 4256 4669 4931 4945 4961 4885 4740
36. Anpara 8390 8687 8749 8482 8359 8726 8373 8453
37. Rosa(IPP) 1784 1547 216 0 0 0 0 0
38. Lanco Anpara 729 57 0 0 0 0
39. Bajg Energy 334 0 0 0 0

Uttar Pradesh 55561 54992 52395 52393 51832 48668 44548 42754
40. Bhatinda 72 216 856 965 1008 1575 1785 1481

41. Bhatinda Extn. (LHM) 169 283 879 1210 1386 1839 2118 2138

42. Ropar 4041 3969 3737 3764 4818 5299 6471 6858

Punjab 4282 4468 5471 5939 7212 8713 10374 10477
43. Panipat 9093 8235 7277 6678 6967 6809 6231 5071
44. Faridabad 0 458 627 892 688 753 861
45. Yamuna Nagar 2301 2570 2608 2203 153 0 0 0
46. RGTPS, Hissar 4009 2199 159 0 0 0 0 0
47. IGTPP, Jhajjar 1415 357 0 0 0 0
48. MGTPP, Jnajjar 164 0 0 0 0

Haryana 16982 13361 10502 9508 8012 7497 6984 5932
49. DESU (IP) 0 340 1028 994 1037 807 752
50. Rajghat 721 634 686 765 706 611 640 676
51. Badarpur 3854 0 58 19 3957 3832 3977 4026

Delhi 4575 3790 5119 5851 5657 5480 5424 5454
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52. Kota 7263 6805 6343 6655 5984 5597 5426 5719
53. Chabra 1328 1047 425 0 0 0 0 0
54. Suratgarh 7417 6654 6866 7157 7034 6421 6200 6290
55. Raj West Power 14 5 0 0 0 0

Rajasthan 16022 14512 13635 13812 13018 12018 11626 12009
56. Sikka 1029 1128 1175 1018 896 769 995 1061
57. Ukai 4383 4497 3962 3950 3890 3932 3967 3664
58. Gandhinagar 3716 3595 3971 3820 3496 2697 2383 2831
59. Wanakbori 8573 8029 8114 8782 8501 8325 8516 8134
60. Ahmedabad (Torrent) 1348 1215 1263 1324 1403 1339 1342 1234
61. Adani-Mundra 48 0 0 0 0

Gujarat 19097 18464 18185 18894 18186 17062 17203 16924
62. KorbaEast 4735 5192 5516 5407 3119 2568 2716 2232
63. KorbaWest 5018 5482 5367 4868 4794 4628 4493 4245
64. Korba STPS 12451 12695 12926 12103 12226 11699 12336 12054
65. Seepat (NTPC) 7632 5759 5742 2810 303 0 0 0
66. Lanco Amarkantak 1786 2406 824 293 0 0 0 0
67. NSPCL, Bhilai 1634 1885 102 0 0 0 0 0

Chhatisgarh 33256 33419 30481 25481 20442 18895 19545 18531
68. Amarkantak 1485 1506 1139 949 905 1109 976 1060
69. Sarni 5558 0 0 0 6581 6786 7366 7018
70. Birsinghpur 6131 5891 6252 6286 4650 3948 3969 4244
71. Vindhyachal (NTPC) 17416 17341 18264 17672 17204 12966 11724 10653

Madhya Pradesh 30590 30789 32029 31802 29340 24809 24035 22975
72. Chandrapur 10772 9700 11620 13180 13115 10650 11285 13049
73. Paras 1929 1684 1756 1279 592 348 397 354
74. Khaparkheda 4126 4938 4964 4478 4268 4398 5028 4963
75. Nasik 3140 4195 4412 4289 4330 4567 3236 3486
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76. Koradih 3337 4845 5071 5242 6229 5768 5124 4997
77. Bhusawal 1680 2568 2596 2481 2582 2188 2151 2252
78. Parli 2057 2558 2367 1920 1515 646 1373 710
79. Trombay 0 0 0 0 0 0 0 0
80. Dahanu 2466 2448 2303 2570 2555 2452 2404 2517
81. Wardha Warora 896 0 0 0 0
82. Purti Power IPP 122 0 0 0 0

Mahar ashtra 30525 32936 35088 35439 35186 31017 30998 32328
83- Mettur, Ennore, 12833 12635 12972 13526 13486 13334 13460 14161

86 North Chennai,
Turicorin-Tamil

Nadu Electricity
Board
87. Valur-TNECL 99 0 0 0 0
Tamil Nadu 12932 12635 12972 13526 13486 13334 13460 14161
88. KPCL-Raichur- 4032 3268 3337 4516 4072 4121 4243 4510
Karnataka
89. Kothagudem 114 0 0 0 0 0 0 0
90. Ramagundem STPS 456 529 298 846 698 1472 1419 0
91. Simhadri 5512 4753 4479 5875 5695 5057 4919 5310
92. Muddannur 1058 1107 1177 1263 796 811 556 495
93. Vijayawada 4435 4484 3951 5173 6055 5790 5727 6693

Andhra Pradesh 11575 10945 10354 13546 13244 13130 12621 12498

Import of coal at high prices

3268. SHRI PARIMAL NATHWANI : Will the Minister of COAL be pleased to
state:

(@  whether the gap between supply and demand for coal haswidened recently;
(b) if so, the magnitude of this gap and the reasons therefor;

(c)  whether this has necessitated import of coal at higher prices;
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(d) if so, the details thereof; and
(e)  the stepstaken to increase coal production in the country?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) and (b) The gap between projected demand for coal
(as per annual plans of Ministry of Coal) and coa supply (despatch of coal) has
increased from 60.83 million tonnes in 2008-09 to 161.50 million tonnesin 2011-12.
Theimport during this period has al so increased from 59.003 million tonnesto 98.929
million tonnes (provisional). The increase in gap hasincreased because the growth in
production has been less than growth in demand.

(c) and (d) As per the current import policy of Government, coal is placed under
Open General Licenseand can befreely imported by anyoneto meet ones requirement.

(e)  The Government has taken a series of steps to increase coal production
including expeditious Environment and Forestry clearances, pursuing with Ministry
of Railwaysfor enhancing availability of rail rakes and approaching State Government
for necessary assistance in land acquisition and in problems relating to law and order.
In addition, anumber of steps have been taken by Coal IndiaLtd. and its subsidiaries
for augmenting coal production which include (i) increasing the efficiency of the
equipments, regular monitoring, mechanization as programmed and strict supervision
of the existing mines and ongoing projects (ii) Capacity addition from new and future
projects (iii) Consistent efforts for resolving issues of environmental and forestry
clearances, land acquisition and law and order problems.

Permission for coal mining

1t3269. SHRI RAGHUNANDAN SHARMA : Will the Minister of COAL be
pleased to state :

(@)  thelocation in Madhya Pradesh, Andhra Pradesh and Jharkhand where
permission for coal mining was given by the Ministry under the Ultra-Mega Power
Projects (UMPPs) and the details of conditions and rules related to them;

(b)  whether the Ministry had allowed coa mining at above said places only
for the usage of UMPPs;

(c) thedetails of conditions and places where permission for coal utilization
was given in other plants after giving permission to UMPPs; and

(d)  thereasons behind issuance of permission for utilization of coal in plants
other than UMPPs?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) and (b) Ministry of Coal in consultation with Ministry

t Original notice of the question was received in Hindi.
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of Power identified and earmarked coal blocks for the power projects to be set up on
the basis of tariff based competitive bidding system (including UMPP). Under this
route, identified coal blocks are placed at the disposal of the Ministry of Power which
determinesthelinkage of coal blockswith the power projects proposed to be awarded
on the basis of Tariff Based Competitive Bidding by calling applications from eligible
companies. Power Finance Corporation conducts the bidding for the UltraM ega Power
Projects (UMPP) which is awarded to the successful bidder. For power projectsto be
selected through tariff based bidding, coal blocks are allotted based on the
recommendations of the Ministry of Power under Section 3(3)(a)(iii) of the Coal Mines
(Nationalisation) Act, 1973.

In respect of Ultra-Mega Power Projects (UMPP) in Madhya Pradesh, three coal
blocks in Singrauli coal fields of Siddhi District in Madhya Pradesh are allocated to
M/s Sasan Power Ltd. In respect of Ultra-Mega Power Projects (UMPP) in Jharkhand,
onecoal block in North Karanpuracoal fieldsin Jnarkhand isallocated to M/s Jharkhand
Integrated Power Ltd. The UMPPin Andhra Pradesh isbased on imported coal and no
coal blocks has been allocated for the same.

Inter-alia, the terms and conditions of the allocation letters stipulated the
following :

(i) Theblocksismeant for captive usein its own specified end use projects of
associate company to be set up as per the details given in the table above.
The coal produced from the block shall not replace any coal linkages given
to associate company by the Coal India Ltd./its subsidiary without prior
permission of this Ministry.

(ii)  Middlings generated in the process of washing the coal shall be used for
power generation in their own power plant i.e., the useable middlings/rejects
generated during beneficiation shall be used captively by the associate
company. The modalities of disposal of surplus coal/middlings/rejects, if
any, would be as per the prevailing policy/instruction of the government at
therelevant point in time and could also include handing over such surplus
coa/middling/rejectstothelocal CIL subsidiary or to any person designated
by it at atransfer price to be determined by the Government.

The above condition is also part of the Mining Lease executed with the State
Government concerned where the block is located.

(c) and (d) In respect of coal blocks alocated to M/s Sasan Power Ltd., the
allocatee submitted. Mining Plans for 12 MTPA for Moher and Moher Amlori Extn.
coal blocksand 4 MTPA for Chhatrasal coal block and the same were approved by the
Ministry of Coal. Later on the allocattee submitted the Revised Mining Plans of
20 MTPA for Moher and Moher Amlori Extn. coal blocksand 5 MTPA for Chhatrasal
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coal block and the same were approved by the Ministry of Coal. Out of the total mine
capacity of 25 MTPA from the three blocks, 16 MTPA was the coal requirement for
3960 MW power project of M/s Sasan Power Ltd.

The Chief Minister, Madhya Pradesh on 02.11.2007 had made arequest that the
excess coal from the coal blocks allotted to the Sasan UM PP may be permitted to be
used for the proposed power project of 3960 MW at Chitrangi tehsil for which the
Government of Madhya Pradesh (GoMP) had entered into a MoU with M/s Reliance
Power Ltd. (RPL) for developing the power project at Chitrangi in Sidhi district, in
the vicinity of Sasan.

The matter of utilization of 9 MTPA surplus/incremental coal from thethree coal
blocks allocated to M/s Sasan Power Ltd. was referred to the Empowered Group of
Ministers (EGoM) on UMPPs by the Ministry of Power and EGoM in its meeting
held on 14th August, 2008 deliberated the following :

"5.3 The matter was examined and discussed in detail by EGoM and it was
agreed that for expeditious implementation of coal based thermal power projects,
which would also increase the generation capacity of the country, and for optimal
utilization of coal reserves in the blocks allotted to UMPPs, incremental coal may be
permitted to be used by other projects of the same developer of the UMPP subject to
necessary safeguards. It must be ensured that the allotted UMPPs and procurersfrom
UMPPs do not suffer from lack of coal and also that incremental coal is not misused
by the devel oper. It was noted that in terms of Ministry of Coal allotment letter of coal
blocks for Sasan Mega Power Project, dated 26th October, 2006, it was permitted to
utilize the incremental coal with the previous approval of the Central Government.

5.4  Considering the above, EGoM decided to recommend to the Coal Ministry
the use of incremental coal fromcoal blocksallotted to Sasan UMPP, by other projects
of Reliance Power Ltd. subject to following undertakings by the devel oper:

1. Incremental coal quantity would be determined based on the Mine plan
approved by Ministry of Coal, GOI.

2. The3960 MW Sasan UMPP will always have thefirst right and overriding
priority over all coal produced from the allotted blocks and the allottee
shall always ensure that the generation from the UMPP for the entire
contracted period will not be allowed to be affected by utilization of
incremental coal by any other project of the Group. Any lossin generation
inthe awarded UMPP at Sasan shall only be on account of genuine reasons,
such as maintenance, repairs etc.

3. Enduse of coal fromthese blocks would be restricted to power generation.
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4. Thepower generated by utilizing incremental coal from these captive coal
blocks would be sold through tariff-based competitive bidding."

Based on the above, the Government has specified as an end use the supply of
surplus quantity of coal upto a maximum of nine million tonnes per annum from the
coa mines of Moher, Moher Amlori Extension and Chhatrasal hereto used on an
exclusive basis by M/s Sasan Power Limited, a subsidiary of M/s Reliance Power
Limited to the Thermal Power Plant of 3960 Mega Watts owned and managed by
M/s Chitrangi Power Private Limited, Chitrangi Tehsil, Singrauli District, Madhya
Pradesh, which is also a subsidiary of M/s Reliance Power Limited for generation of
thermal power subject to the condition that M/s Reliance Power Limited shall hold
minimum of fifty one per cent of voting equity share capital of M/s Chitrangi Power
Private Limited at all timesduring the continuance of the above referred power project
and mines vide natification dated 17.02.2010.

Allocation of coal blocks

3270. DR. PRABHAKAR KORE : Will the Minister of COAL be pleased to
state :

(@  whether it isfact that the Central Government has allocated several coal
blocks to a number of private companiesin the country;

(b) if so, the details thereof during the last year including the current year;
(c)  how many private companies have started operation;

(d)  whetheritisalsoafact that anumber of companiesareyet to acquire land
for their operations; and

(e) if so, theresponse of the Central Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) Yes, Sir.

(b)  Allocation letters have been isused in respect of two coal blocks to three
private companiesin the country during the last year including the current year. These
coal blcoks were part of the list of coal blocks advertised in the year 2006 and were
recommended by the Screening Committee in its 36th Meeting held on 7th-8th
December, 2007, 7th-8th February, 2008 and 3rd July, 2008.

(c) 16 coal blocksallocated to private companies have comeinto production.
(d) Yes, Sir.

(e) Land acquisition of the allotted coal blocks is the responsibility of the
respective allocattee company. Government periodically monitors and reviews the
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development of allocated blocks aswell asend use plants by the all ocattee companies.
In the event of willful delay in the development of coal blocks and in setting up of
the end use projects, the Government takes appropriate action to de-allocate the said
block.

Fuel supply agreement with power companiesin Karnataka

3271. SHRI RAJEEV CHANDRASEKHAR : Will the Minister of COAL be
pleased to state :

(@)  whether directive has recently been issued to the Coal IndiaLtd. (CIL) to
sign fuel supply agreements with power companies in the country;

(b) if so, the details thereof;

(c)  whether CIL hassigned fuel supply agreementswith the power producers
in Karnataka, in compliance with the directive; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) and (b) The Government had decided that Coal India
Limited (CIL) will sign Fuel Supply Agreements (FSAS) with the power plants
identified by Central Electricity Authority/Ministry of Power that have entered into
long term Power Purchase Agreements (PPAs) with Distribution Companies
(DISCOMS) and have been commissioned/would get commissioned between
01.04.2009 and 31st March, 2015. It was a so decided, inter-alia, that the FSAs with
such power plantswhich have been commissioned till 31.12.2011 would be concluded
by 31.03.2012. The Board of Coal India Limited (CIL) could not, however, take a
final view on the implementation of these instructions even after deliberting on the
matter in its various meetings. In view of the need and urgency for making adequate
coal available to the power utilities and to get the instructions implemented, Ministry
of Coal had to issue the Presidential Directive on 04.04.2012 for implementation of
these instructions.

(c) and (d) Coal IndiaLimited has put in place modified Fuel Supply Agreements
and circulated it to all coal supplying companies so asto implement thedirective. This
would be applicableto al the power plants as per eligibility and featuring inthelist of
Thermal Power Stations furnished to Ministry of Coal by Central Electricity Authority/
Ministry of Power. The model Fuel Supply Agreement is offered to all the eligible
Thermal Power Stations including those located in Karnataka who are required to
approach the concerned coal company to conclude the Fuel Supply Agreement.
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Development and Production of Mines

1t3272. SHRI RAVI SHANKAR PRASAD :
SHRI RAMCHANDRA PRASAD SINGH :

Will the Minister of COAL be pleased to state :

(@  whether it is afact that the responsibility of coal mining in the country
had been given to private companies on the basis of Mining Development and Operation
agreement during the last few years;

(b) if so, the names of those companies and the system adopted for their
selection;

(c)  whether the work related to mines' development and production has been
carried out by these companies; and

(d) if so, thetargetsfixed and the achievements actually made in thisregard?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (&) No, Sir. The Ministry of Coal allocates coal blocksto
private sector companies for captive use in their specified end use plants as per the
provisions of the Coal Mines Nationalisation Act, 1973.

(b) to (d) Do not arisein view of reply given (a) above.
Bidding for allocation of captive coal blocks
3273. SHRI SANJAY RAUT : Will the Minister of COAL be pleased to state :

(@  whether CAG has held the Prime Minister's Office directly responsible
for the delay in introducing the new system of competitive bidding for allocation of
captive coal blocks;

(b)  whether it isafact that the work on the new system wasinitiated in June,
2004 but it has not become operational till now; and

(c) if so, thereasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (&) No final report of CAG has been received.

(b) and () Initially aproposal for introduction of allocation of coal blocksthrough
competitive bidding by amendment of the Coal Mines (Nationalisation) Act, 1973
was circulated in 2005 for inter-ministerial consultations. After discussions and
deliberations at various levels, aview emerged that the bidding system be introduced
through amendment of Minesand Minerals (Development and Regulation) Act, 1957.

t Original notice of the question was received in Hindi.



Written Answers [7 MAY, 2012] to Unstarred Questions 77

Accordingly, the Bill to amend the Mines and Minerals (Development and
Regulation) Act, 1957 seeking to introduce competitive bidding system for allocation
of coa blocks for captive use was introduced in the Rajya Sabha. After detailed
examination by the Standing Committee on Steel and Coal and after having further
consultations with the State Governments and stakeholders, the Mines and Minerals
(Development and Regulation) Amendment Bill, 2008 regarding introduction of
competitive bidding system for allocation of coal blocks for captive use was passed
by the both Houses of Parliament and the Amendment Act has been notified in Gazette
of India (Extraordinary) on 9th September, 2010. The Amendment Act provides for
grant of reconnaissance permit, prospecting licence or mining lease in respect of an
areacontaining coal and lignite through auction by competitive bidding, on such terms
and conditions as may be prescribed. This, would however, not be applicable in the
following cases :-

v where such areais considered for allocation to a Government company or
corporation for mining or such other specified end use;

v where such areais considered for allocation to a company or corporation
that has been awarded a power project on the basis of competitive bids for
tariff (including Ultra Mega Power Projects).

The Government has notified 'the Auction by Competitive Bidding of Coal Mines
Rules, 2012' in the Gazette of India on 02.02.2012. Further, allocation of coal blocks
would be made as per the amended provisions of the Act and the rules framed
thereunder.

Fuel supply agreement

3274. SHRI T.M. SELVAGANAPATHI : Will the Minister of COAL be pleased
to state :

(@  whetheritisafact that the board of the Coal IndiaLtd. (CIL) has approved
the draft fuel supply agreement for coal;

(b) if so, the details thereof;

(c)  whetheritisalsoafact that CIL hasbeen directed toink FSAswith 80 per
cent supply clause before March end for power plants that have been commissioned
on or before December 31, 2011;

(d) if so, the details thereof;

(e)  whether Government isconsidering to provide concession to power plants
that have come or commissioned even after the deadline fixed by Government in a
reasonable level; and

() if so, the details thereof?



78 Written Answers [RAJYA SABHA] to Unstarred Questions

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) and (b) Yes, Sir. The Coal IndiaLimited (CIL) Board
inits282nd meeting held on 16.04.2012 has approved the modified model Fuel Supply
Agreement (FSA) for new thermal power plants commissioned after 01.04.2009. The
modified model of the Fuel Supply Agreement is in respect of the thermal power
plants, identified by the Central Electricity Authority/Ministry of Power and having
long term Power Purchase Agreements (PPAs) with Distribution Companies
(DISCOMS), which have been commissioned between 01.04.2009 and 31.12.2011.

(c) and (d) CIL was directed by the Government on 17.02.2012 to sign FSAs
with the abovesaid eligible power plants by 31.03.2012 for supply of full quantity of
coal mentioned in the Letters of Assurance (LoAS) for a period of 20 years, to be
reviewed after every five years, with trigger level of 80% for levy of disincentive and
90% for levy of incentive.

(e) and (f) The instructions of Ministry of Coal of 17.02.2012 for signing of
FSAs equally apply to the thermal power plants identified by the Central Electricity
Authority/Ministry of Power and having long term Power Purchase Agreements (PPAS)
with Distribution Companies (DISCOMS), which have been/would be commissioned
after 31.12.2011 but before 31.03.2015, with the difference that the time limit of
31.03.2012 for signing of FSAswill not apply in their case.

Coal linkageto thermal power projectsin Bihar

3275. SHRI UPENDRA KUSHWAHA : Will the Minister of COAL be pleased
to state :

(@  whether Bihar Government has submitted any proposal for allocation of
long term coal linkage to the coal based thermal power projects in the State;

(b)  if so, the details thereof and by when it is likely to be awarded; and
(c)  if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) to (c) Yes, Sir. Applications seeking long term coal
linkage/L etter of Assurance for the power projects proposed to be set up at Barauni,
Muzaffarpur (Extension), Chausa, Kgjara and Pirpainti were received from the Bihar
State Electricity Board. These applications were forwarded to Ministry of Power for
their comments/recommendations and Ministry of Power has recommended four of
these projects, except Muzaffapur (Extension), for grant of Letters of Assurance (LoA).
As per procedure, these recommendations are to be placed before the Standing Linkage
Committee (Long Term) (SLC(LT)) for Power in its meeting, as and when held, to
consider authorization of LOASs for power projects.
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However, as more than 80,000 MW linkages/L OAs already exist against which
power projects are likely to come up during 12th Plan, prima facie, there appears no
scopeto consider any further power projectsfor the grant of linkages/L OAs. Therefore,
no time frame for providing long term coal linkage to the power projects mentioned
above can be visualized at this stage.

Allocation of coal blocks through bidding

1t3276. SHRI SHIVANAND TIWARI :
SHRI RAVI SHANKAR PRASAD :

Will the Minister of COAL be pleased to state :

(@  whether it isafact that the decision to allocate coal blocks in the country
through bidding was taken in 2005;

(b) if so, the date on which the decision was taken and whether this decision
has been implemented,;

(c) if not, thedetailsthereof and by when this decision would beimplemented;
and

(d)  whetheritisalso afact that 155 coal blocks have been allocated without
following any fixed procedure after 20057

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) to (c) Initially aproposal for introduction of allocation
of coal blocks through competitive bidding by amendment of the Coal Mines
(Nationalisation) Act, 1973 was circulated in 2005 for inter-ministerial consultations.
After discussions and deliberations at various levels, aview emerged that the bidding
system be introduced through amendment of Mines and Minerals (Development and
Regulation) Act, 1957.

Accordingly, the Bill to amend the Mines and Minerals (Development and
Regulation) Act, 1957 seeking to introduce competitive bidding system for allocation
of coal blocks for captive use was introduced in the Rajya Sabha. After detailed
examination by the Standing Committee on Steel and Coal and after having further
consultations with the State Governments and stakeholders, the Mines and Minerals
(Development and Regulation) Amendment Bill, 2008 regarding introduction of
competitive bidding system for alocation of coal blocks for captive use was passed
by the both Houses of Parliament and the Amendment Act has been notified in Gazette
of India(Extraordinary) on 9th September, 2010. The Amended Act providesfor grant
of reconnaissance permit, prospecting licence or mining lease in respect of an area
containing coal and lignite through auction by competitive bidding, on such termsand

t Original notice of the question was received in Hindi.
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conditions as may be prescribed. This, would however, not be applicable in the
following cases :-

Vv

where such areais considered for allocation to a Government company or
corporation for mining or such other specified end use;

where such area is considered for allocation to a company or corporation
that has been awarded a power project on the basis of competitive bids for
tariff (including Ultra Mega Power Projects).

The Government has notified 'the Auction by Competitive Bidding of Coal Mines
Rules, 2012' in the Gazette of India on 02.02.2012. Further, allocation of coal blocks
would be made as per the amended provisions of the Act and the rules framed
thereunder.

(d)

148 coal blocks were allocated after 2005 as per the following policy

which was in existence before introduction of competitive bidding for allocation of
coal blocks.

0]

(if)

Captive dispensation route through Screening Committee

The allocation of coa blocks to public/private parties is done through the
mechanism of an inter-Ministerial inter-Governmental body called the
Screening Committee. The Screening Committeeischaired by the Secretary
(Coal) and has representation from Ministry of Steel, Ministry of Power,
Ministry of Industry and Commerce, Ministry of Environment and Forest,
Ministry of Railways, Coal India Limited (CIL), CIL Subsidiaries, Coal
Mine Planning and Design Institute Limited (CMPDIL), Neyveli Lignite
Corporation (NLC) and the concerned State Governments. Allocations are
decided by the Government on the recommendations of the Screening
Committee taking into account, inter-alia, techno-economic viability of
end-use project, state of project preparedness, compatibility in terms of
quality and quantity of coal in ablock with the requirement of end user and
track record of applicant company, recommendations of the State
Government and Administrative Ministry concerned etc. Allocation is
decided by the Government under Section 3(3)(a)(iii) of the Moal Mines
(Nationalisation) Act, 1973.

Under Government Company Dispensation : Under the Government
Company dispensation route, thelist of blocksidentified iscirculated to all
the Central Ministries/State Governments applications areinvited from the
State Governments/Central Government, for Government companies. Under
this route, only Government companies are allocated coa blocks both are
specified end use and for commercial mining by the government companies
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where there is no restriction of captive use. Regarding coal produced from
commercial mining, the use of mined coal is upto discretion of the alocate
company. Further, the coal produced from such blocks can be supplied to
any consumer by the allocatee company at the price determined by them.
Allocation is decided by the Government under Section 3(3)()(i) of the
Coal Mines (Nationalisation) Act, 1973.

(iii)  Tariff based bidding route : Coal blocks have been earmarked for the
power projects to be set up on the basis of tariff based competitive bidding
system. Under Tariff Based Bidding route, identified coal blocksare placed
at the disposal of the Ministry of Power which determines the linkage of
coal blockswith the power projects proposed to be awarded on the basis of
Tariff Based Competitive Bidding by calling applications from eligible
companies. The Ultra Mega Power Project (UMPP) is awarded to the
successful bidder. For power projects to be selected through tariff based
bidding, coal blocks are allotted based on the recommendations of the
Ministry of Power under Section 3(3)(a)(iii) of the Coal Mines
(Nationalisation) Act, 1973. Thetermsand conditionsare same asapplicable
for blocks allocated under the Captive dispensation through Screening
Committee route.

Allocation of Captive Coal Blocks

13277. SHIR SHIVANAND TIWARI : Will the Minister of COAL be pleased to
state:

(@  whether it isafact that coal blocks had been alocated for captive-use to
many private and Government companies during the last decades;

(b) if so, the process adopted for these alocations;

(c)  whether it is aso afact that the work of coal mining from these blocks
have not been done satisfactorily by these companies,

(d) if so, the companies who have been found guilty till now; and

(e)  the quantity of less coal production in the country due to carelessnessin
production by these companies?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) Yes, Sir.

(b)  Coal blocks were alocated to private and government companies under
the following three processes :

t Original notice of the question was received in Hindi.
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Captive dispensation route through Screening Committee

The allocation of coal blocks to public/private parties is done through the
mechanism of an inter-Ministerial inter-Governmental body called the
Screening Committee. The Screening Committeeischaired by the Secretary
(Coal) and has representation from Ministry of Steel, Ministry of Power,
Ministry of Industry and Commerce, Ministry of Environment and Forest,
Ministry of Railways, Coal IndiaLimited, CIL Subsidiaries, CMPDIL,NLC
and the concerned State Governments. Allocations are decided by the Govt.
on the recommendations of the Screening Committee taking into account,
inter-alia, techno-economic viability of end-use project, state of project
preparedness, compatibility in terms of quality and quantity of coal in a
block with the requirement of end user and track record of applicant
company, recommendations of the State Government and Administrative
Ministry concerned etc. Allocation is decided by the Govt. under Section
3(3)(a)(i) of the Coal Mines (Nationalisation) Act, 1973.

Under Gover nment Company dispensation : Under the Govt. Company
dispensation route, thelist of blocksidentified iscirculated to all the Central
Ministries/State Governments applications are invited from the State
Governments/Central Govt. for Government companies. Under this route,
only Government companies are allocated coal blocks both for specified
end use and for commercial mining by the government companies where
there is no restriction of captive use. Regarding coal produced from
commercial mining, the use of mined coal isupto discretion of the allocatee
company. Further, the coal produced from such blocks can be supplied to
any consumer by the allocate company at the price determined by them.
Allocation is decided by the Govt. under Section 3(3)(a)(i) of the Coal
Mines (Nationalisation) Act, 1973.

Tariff based bidding route : Coal blocks have been earmarked for the
power projectsto be set up on the basis of tariff based competitive bidding
system. Under Tariff Based Bidding route, identified coal blocksare placed
at the disposal of the Ministry of Power which determines the linkage of
coal blockswith the power projects proposed to be awarded on the basis of
Tariff Based Competitive Bidding by calling applications from eligible
companies. The Ultra Mega Power Project (UMPP) is awarded to the
successful bidder. For power projects to be selected through tariff based
bidding, coal blocks are allotted based on the recommendations of the
Ministry of Power under Section 3(3)(a)(iii) of the Coal Mines
(Nationalisation) Act, 1973.
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(c) to (e) The blocks which have not come into production are in various stages
of development. The responsibility of developing the coal block as per the prescribed
guidelines and milestone chart attached with the allocation letter rests entirely with
the allocatee company. In the terms and conditions of the allocation letters, it is
categorically mentioned that in the event of willful delay in the development of coal
blocks and in setting up of the end use project, the Government will take appropriate
action to deallocate the said block. Further, the allocatees have to submit Bank
Guarantee which remains valid at al the timestill the production from the coa block
reachesits peak rated capacity. The Coal Controller's office monitors on regular basis
the achievement of different milestones. Government periodically monitor and reviews
the devel opment of allocated blocksaswell asend use plantsby the all ocatee companies
inthe Review Mestings. Ason date, based on the recommendations of review committee
meetings held, the Government has de-allocated 25 coal blocks and 3 lignite blocks.
In case of Takli JenaBellora(South Part) coal block allocated to M/s Central Collieries
Company Ltd. (aprivate company), the mining lease of the said block has been declared
void.

Thetarget for coal production from captive coa blockswas 38.25 Million Tonnes
for 2011-2012. The production from captive coal blocks for the year 2011-12 was
36.24 Million Tonnes (Provisional).

Relief to APL card holders

3278. SHRI SANJAY RAUT : Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to stete :

(@  whether the Ministry is planning to give relief to the common man hit
hard by high food inflation by increasing foodgrains for the above poverty line (APL)
card holders in the country;

(b) if so, the details thereof; and

(c)  whetheritisaway to easethe"problem of plenty" dueto record foodgrains
production and uncertainty over the Food Security Bill?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) to (c) Under
the Targeted Public Distribution System (TPDS), allocations of foodgrains for Above
Poverty Line (APL) families are made depending upon availability of foodgrain stocks
in the Central Pool and past offtake by the States/UTs.

Considering the availability of surplus stocksinthe Central Pool, requestsreceived
from State Governments/Union Territory Administrations and to augment supply of
foodgrains at cheaper rates to check rise in open market prices, Government has been
making additional allocation of foodgrainsfor APL category also, over and above the
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normal allocation under Targeted Public Distribution System (TPDS), from time to
time as per the details given below :

2010-11

i. 30.66 lakh tons of rice and wheat allocated in May 2010 for distribution to
all families, including APL category, covered under TPDS.

ii. 25 lakh tons of rice and wheat allocated in January 2011 to al States/UTs
for APL families.

iii.  31.06 lakh tons of foodgrains in August 2010 to ensure a minimum APL
allocation of 15/35 kg of foodgrains per family per month for six monthsto
States’UTs where it was less than that quantity.

2011-12

iv. 50 lakh tons of rice and wheat allocated for APL familiesin States/UTs at
APL prices, thereby increasing the per family APL allocation to 15/35 kg
where it was less than quantity from June 2011 till March 2012.

During the current year (2012-13) also, Government has made an additional
alocation of 60 lakh tons of rice and wheat for APL families at APL prices thereby
continuing till March 2013 enhanced per family APL allocation of 15/35 kg in States/
UTs.

Speculation on Food Items

1t3279. DR. PRABHA THAKUR : Will the Minister of CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state :

(@  whether futurestrading and speculation on food itemsis one of the major
reasons for rising inflation and whether this has encouraged the trend of hoarding and
black marketing in the market;

(b)  whether Government has formulated any policy to check the futures
trading; if so, the details thereof and if not, the reasons therefor;

(c) the State Governments which have taken meaningful action against
speculations, black marketeers and hoarders, which has led to the seizure of hoarded
and black marketed goods to check the futures trading in public interest; and

(d) thedetails thereof; State-wise for last three years?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLICDISTRIBUTION (PROF. K.V. THOMAS) : (a) No, Sir. Futures
trading gives only the advance and aggregated information of the likely price scenario

t Original notice of the question was received in Hindi.
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of aparticular commodity at future date. However, the Reserve Bank of India(RBI) in
its Annual Report (2009-2010) has stated that commodity prices in India seem to be
influenced more by other drivers of price changes, particularly demand-supply gap in
specific commodities, the degree of dependence on imports and international price
movements in these commodities.

(b)  The Forward Markets Commission has put in place several regulatory
measures to check excessive speculation in futures trading. These, inter alia, include
limits on speculative open position, daily price fluctuation, limit bands or circuit,
special margins, compulsory delivery for agricultural contracts and imposition of
penalties. In addition, the regulator calls for daily reports from the Exchanges and
takes other pro-active steps to ensure that market functions in an orderly manner.

(c) and (d) The enforcement of the Essential Commodities Act, 1955 lies with
the State Governments/Union Territories. The State GovernmentsUT Administrations
have been delegated powers to take necessary action under the provisions of both
"The Essential CommoditiesAct, 1955" and "The Prevention of Blackmarketing and
Maintenance of Supplies of Essential Commodities Act, 1980", to prevent hoarding
and blackmarketing of essential commodities. The State Governments/UT
Administrations have been repeatedly requested to strictly enforce both the Acts and
also monitor enforcement of these Acts.

To enable the State Governments/UT Administrations to take effective action
for undertaking de-hoarding operations under the Essential CommoditiesAct, 1955, it
was decided to enable State Governmentsto impose stockhol ding limits by keeping in
abeyance some provisions of the Central Order dated 15.02.2002 in respect of pulses,
edible oils, edible oilseeds, rice and paddy. At present stock limits are permitted for
pulses, edible oils and edible oilseeds for a period upto 30.09.2012 and in respect of
rice and paddy upto 30.11.2012 for the 7 States/UTs i.e. Andhra Pradesh, NCT of
Delhi, Manipur, Maharashtra, Tamil Nadu, Jharkhand and Andaman & Nicobar |slands
who had sent their request specifically opting for continuation of stock limitsin respect
of Paddy and Rice.

Thedetail s of theraids conducted, value of goods confiscated and persons booked
for violation of rules under the Essential Commodities Act, 1955, during the year
2009, 2010 and 2011 asreported by State GovernmentsUT Administrationsare given
in Statements| to 111 (See below).

The State GovernmentsUT Administrations are empowered to detain persons
under the Prevention of Black-marketing and Maintenance of Supplies of Essential
CommoditiesAct, 1980, whose activitiesarefound to be prejudicia to the maintenance
of supplies of commodities essential to the community. Details of detention orders
issued under the said Act and as reported to the Central Government by the State
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Governments/UT Administrations during the year 2009, 2010 and 2011 are given

below:-

Name of the State 2009 2010 2011
Tamil Nadu 112 120 198
Gujarat 31 79 67
Orissa 02 02 -
Maharashtra 02 02 05
Chhattisgarh - 01 -
Andhra Pradesh - 01 -
TotaL 147 205 270

Statement |

Action taken under the Essential Commodities Act, 1955 for the year
2009 - Information received from Sates/UTs upto 31.12.2009

Sl. State/UTs No. of No. of No. of No. of Valueof  Reported
No. Raids persons persons person goods upto

arrested prosecuted  convicted  confiscated

(in Rs. lakhs)

1 2 3 4 5 6 7 8
1 Andhra Pradesh 7873 43 Nil 1 233.31 December
2. Assam 2382 5 Nil Nil Nil  December $
3. Arunachal Pradesh Nil 3 3 Nil Nil  November
4. Bihar 17 8 Nil Nil 1.69 December
5. Chhattisgarh 751 36 90 66 858.27 December
6. Delhi 93 98 76 Nil Nil  December
7. Gujarat 28025 30 89 Nil 528.31 December
8. Goa 30 Nil Nil Nil Nil  December
9. Haryana 107 8 1 Nil 0.82 December*
10.  Himachal Pradesh 24642 3 2 Nil 10.99 December
11. Jammu and Kashmir Not

Reported
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1 2 3 4 5 6 7 8
12.  Jharkhand Not
Reported
13.  Karnataka 1659 137 9 3 2458 December
14. Keraa 48829 21 2 Nil 121.47 Dece-
mber***
15.  MadhyaPradesh Not
Reported
16.  Maharashtra 1688 2565 1562 Nil 13842.38 December
17. Manipur Nil Nil Nil Nil Nil  Novem-
ber**
18. Meghalaya 8 Nil 4 Nil Nil  December
19.  Mizoram 366 Nil Nil Nil Nil  December
20.  Nagaland Nil Nil Nil Nil Nil  December
21.  Orissa 35494 7 149 9 1456 December
22.  Punjab 122 54 34 26 464.52 December
23.  Rajasthan 281 3 62 Nil 36.89 March
24.  Sikkim Nil Nil Nil Nil  December
25. Tamil Nadu 16404 4775 1471 7 623.25 December
26.  Tripura 66 2 2 Nil 0.65 December
27. Uttaranchal Not
Reported
28.  Uttar Pradesh 39684 1023 1491 Nil 1929.48 December
29. West Bengal 161 117 16 Nil 90.4 December
30. AandNlslands 208 Nil Nil Nil Nil  December
31.  Chandigarh 8 9 Nil Nil 7.97 December
32. D and N Haveli 3 2 Nil Nil 0.22 December
33.  Daman and Diu Not
Reported
34.  Lakshadweep Nil Nil Nil Nil Nil  November
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35.  Pondicherry 512 63 68 15 15.53 December
TotAL 209413 9012 5131 127 18805.29
* - Except - August & September ** - Except August & October
*** - Except October $ - Except August Updated as on 07.04.2010
Statement ||
Action taken under the Essential Commodities Act, 1955
(Relating to offences under E.C. Act other than violation of stock control orders)
Information received from Sates/UTs upto 31.12.2010
Sl. State/UTs No. of No. of No. of No. of Valueof  Reported
No. Raids persons persons persons goods upto
arrested prosecuted  convicted  confiscated
(in Rs. lakhs)
1 2 3 4 5 6 7 8
1. Andhra Pradesh 10253 Nil Nil Nil 14496 Dec.-A
2. Arunachal Pradesh 69 Nil Nil Nil Nil  May
3. Assam 322 29 20 10 Nil Aug.-B
4. Bihar 65 24 Nil Nil Nil  Oct.-C
5. Chhattisgarh 211 1 18 14 75758 August - D
6. Delhi 66 15 28 4 Nil  Dec.
7. Goa 30296 139 88 17 428.99 Dec.
8. Gujarat 30296 139 88 17 428.99 Dec.
9. Haryana 167 49 5 Nil 361.62 Oct.
10. Himachal Pradesh 22353 Nil Nil Nil 11.62 Nov.
11. Jammu and Kashmir Not
Reported
12. Jharkhand Not
Reported
13. Karnataka 2016 138 Nil 2 317.78 Oct.
14. Kerada 26603 33 22 3 21.931 Dec.
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15.  MadhyaPradesh Not
Reported

16.  Maharashtra 1820 2717 1543 Nil 1139.46  Nov.

17. Manipur 9 5 5 5 0.47 Dec.

18. Meghalaya 64 7 6 3 0.91 Now.

19.  Mizoram 84 Nil Nil Nil 0.11 Nov.-F

20.  Nagaland 2 26 Nil Nil 0.39  Sept.

21.  Orissa 60155 6 258 Nil 529 Nov.-G

22. Punjab 213 21 13 9 1.27 Dec.

23.  Ragasthan Not
Reported

24.  Skkim Nil Nil Nil Nil  December

25.  Tamil Nadu 18894 695 1257 43 708.69 Dec.

26. Tripura 245 7 7 Nil 7.07 Oct.

27. Uttarakhand Not
Reported

28. Uttar Pradesh 29723 558 1211 Nil 6262.85 Sept.

29. West Bengal 222 100 20 Nil 281.41 Dec.

30. Andaman and 193 Nil Nil Nil Nil  Sept.

Nicobar Islands

31.  Chandigarh 10 9 Nil Nil 9.16 Oct.-H

32. Dadraand Nagar Haveli 1 1 Nil Nil 35 Dec.

33.  Daman and Diu Nil Nil Nil Nil Nil  July -1

34.  Lakshadweep Nil Nil Nil Nil Nil  Dec.-J

35.  Puducherry 635 26 38 51 418 Oct.

TotAL 204783 10906 4539 161 10500.741
A - Except Sept., 2010 B - Except Feb., Apr., May, 2010  C - Except Mar., 2010
D - Except Jan., Feb., Jun and July, 2010 E - Except Nov., 2010 F - Except July and Aug., 2010

G - Except Oct., 2010

H - Except Aug., 2010

J - Except duly, Sep., Oct., Nov., 2010 Updated as on 23.02.2011

| - Only July, 2010



Written Answers [RAJYA SABHA] to Unstarred Questions

Satement |11

Action taken under the Essential Commodities Act, 1955
(Relating to offences under E.C. Act other than violation of stock control orders)

Information received from Sates/UTs for the Year 2011

(Upto 31.12.2011)
State/UTs No. of No. of No. of No. of Valueof  Reported
Raids persons persons person goods upto

arrested prosecuted  convicted  confiscated

(in Rs. lakhs)

1 2 3 4 5 7 8

1. Andhra Pradesh 14901 32 21 61451 Dec.

2. Arunachal Pradesh Not
Reported

3. Assam 269 4 131 71.24  June/Not
Reported

4. Bihar 38 16 - - May

5. Chhattisgarh Not
Reported

6. Delhi 38 14 5 0.13 Dec./April

7. Goa Nil Nil Nil Nil Dec.

8. Guijarat 31463 137 81 315.93 Dec.

9. Haryana 120 162 41 26.73 Dec./Not
Reported

10. Himachal Pradesh 1723 1 - 0.60 Jan./Not
Reported

11. Jammu and Kashmir Not
Reported

12.  Jharkhand Not
Reported

13.  Karnataka 1506 186 0 40.76 Dec./Not
Reported

14. Kerala 32472 11 6 4931 Dec.
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1 2 3 4 5 6 7 8

15.  Madhya Pradesh Not
Reported

16.  Maharashtra 3953 3275 2587 Nil 4461.84 Dec./Aug.

17.  Manipur 10 10 4 4 3.64 Dec.

18.  Meghaaya 38 Nil Nil Nil Nil  Sept.

19. Mizoram 306 Nil Nil Nil Nil  Not
Reported
Dec.

20.  Nagaland Nil Nil Nil Nil Nil  Nov.

21.  Orissa 61287 6 287 - 25438 Oct./Not
Reported

22. Punjab 515 5 4 2 2.05 Dec./Not
Reported

23. Rajasthan 34 4 0 0 4.42  Jan./Not
Reported

24.  Sikkim Nil Nil Nil Nil Nil  March/Not
Reported

25.  Tamil Nadu Not
Reported

26.  Tripura 203 3 Nil Nil 6.56 Oct./Not
Reported

27. Uttarakhand Not
Reported

28.  Uttar Pradesh 30208 488 1264 - 1124.94  Aug./Not
Reported

29.  West Benga 188 102 23 - 421.58 Dec./Not
Reported

30.  Andaman and Nicobar 256 Nil Nil Nil Nil  Jduly

Islands
31. Chandigarh 14 12 1 - 5122 Oct.
32. Dadraand Nagar Havedi 13 9 - - 31.04 Sept./Dec.
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1 2 3 4 5 6 7 8

33. DamanandDiu Not Reported

34. L akshadweep Not
Reported
Nov.
35.  Puducherry 1230 21 31 23 3.3358 Dec.
ToraL 180785 4498 4486 30 7164.8068
Updated as on 02.03.2012

Damage of Foodgrains by Rains

3280. DR. GYAN PRAKASH PILANIA : Will the minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state :

(@ the statistics regarding large scale damage to foodgrains caused by rains
in many States due to lack of proper storage facilities;

(b)  the details thereof, indicating the quantum of such losses during the last
five years, State-wise;

(c) thedetails of the measures taken by Government to stop such losses, and
the required and available storage capacity; and

(d)  whether Government hasimplemented recommendations of Swaminathan
Commission regarding storage requirement?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAYS) : (a) and (b) Food
Corporation of India (FCI) has reported that ameager quantity of 212 tons of wheat in
Maharashtra and 37 tons of rice in Punjab has accrued as damaged/non-issuable due
to rains/floods during 2011-12. Foodgrains may get damaged/become non-issuable
due to various reasons such as storage pest attack, leakages in godowns, procurement
of poor quality stocks, spillage during movement and handling of stocks, exposureto
rains, floods, negligence on the part of concerned persons in taking precautionary
measure etc. Details of region-wise accrual of damaged/non-issuable foodgrains in
FCI for the last five yearsis given in Statement.

(c) Details of steps taken by Government to avoid damages/losses of
foodgrains are given in Statement (See below). The storage capacity, covered and
Cover and Plinth (CAP) available with FCI as on 01.04.2012 and 336.04 lakh tons
both owned and hired. The storage capacity with State agencies both covered and
CAPfor storage of central stock of foodgrains ason 31.03.2011 was 290 lakh tons. To
create additional storage capacity, the Government formulated a Private Entrepreneurs
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Guarantee Schemefor construction of stroage godownsthrough private entrepreneurs.
Under the scheme, the Food Corporation of Indiawould now give a guarantee of ten
years for assured hiring. A capacity of 151.96 lakh tons is to be created under the
schemethrough private entrepreneursand Central and State Warehousing Corporations
in 19 States. Out of this, tenders have been sanctioned for a capacity of 90.75 lakh
tonsto private investors. Besides this, capacities of 5.40 lakh tonsand 14.75 lakh tons
have been allotted to CWC and SWCs respectively for construction of godowns on
their own land. The Government has also approved creation of a capacity of 20 lakh
tons in silos within the overall storage requirements of FCI under the Public Private
Partnership (PPP) mode.

Further to increase the storage facility available with FCl and to meet any
increased storage requirement, Executive Director (Zones) and General Manager
(Regions) of FCI have been given full powers for hiring of godowns for short term
usage to store procured foodgrains as per their requirement if the capacity available
with FCI is not sufficient to store the foodgrains.

(d)  Ministry of Agriculture hasinformed that National Commission on Farmers
under the chairmanship of Prof. M.S. Swaminathan has not made any specific
recommendation about storage requirement.

Satement |

Region-Wise Foodgrain Sock accrued as damaged/non-issuable
with FCI for the last Five Years

Figuresin Tons

SI.No. Region 2007-08  2008-09  2009-10 2010-11 2011-12
1 2 3 4 5 6 7
1 Bihar 5858 14 726 200 0
2. Jharkhand 57 15 17 39 29
3. Orissa 759 84 0 18 36
4. West Bengal 789 1789 1357 922 477
5. Assam 151 83 38 49 442
6. North East 141 212 7 175 0
Frontier (NEF)
7. Nagaland and Manipur 362 6 0 1 0
8. Delhi 0 0 5 1 10.9

9. Haryana 0 16 0 53 0
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1 2 3 4 5 6 7
10. Himachal Pradesh 0 0 0 0 0
11. Jammu and Kashmir 0 0 11 0 0
12. Punjab 23118 16798 2273 182 37
13. Rajasthan 18 0 12 21 30
14. Uttar Pradesh 40 62 14 420 258
15. Uttarakhand 0 4 0 1338 72
16. Andhra Pradesh 139 0 0 3 4.33
17. Kerala 42 98 19 99 200
18. Karnataka 1459 74 70 17 0
19. Tamil Nadu 1 1 1 12 29
20. Gujarat 326 655 814 2595 226
21. Maharashtra 501 189 245 97 1473
22. Madhya Pradesh 76 14 49 2 0
23. Chhattisgarh 499 0 974 2 13.78
ToraL 34426 20114 6702 6346 3338.01
Statement ||

Seps taken by Government to avoid damages/l osses of foodgrains

The following precautionary and remedial steps are mandated to be followed
F.C.l. and State Government agencies to check damages to central pool stocks of
foodgrains :

0)
(if)

(iii)

(iv)

v)

All godowns are to be constructed as per specifications.

Foodgrains are to be stored by adopting proper scientific code of storage

practices.

Adequate dunnage material s such aswooden crates, bamboo mats, polythene
sheets are to be used to check migration of moisture from the floor.

Fumigation covers, nylon ropes, nets and insecticides for control of stored

grain insect pests are to be provided in all the godowns.

Prophylactic (spraying of insecticides) and curative treatments (fumigation)
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are to be carried out regularly and timely in godowns for the control of
stored grain insect pests.

(vi) Effectiverat control measures, both in covered godownsaswell asin CAP
storage are to be used.

(vii)  Foodgrainsin'Cover and Plinth' (CAP) storage areto be stored on elevated
plinths and wooden crates are to be used as dunnage material. Stacks areto
be properly covered with specifically fabricated low-density black polythene
water-proof covers and tied with nylon ropes/nets.

(viii)  Regular periodic inspection of the stocks/godowns are to be undertaken by
qualified and trained staff including senior officers.

(ix) Theprinciple of "First In First Out" (FIFO) isto be followed to the extent
possible so as to avoid longer storage of foodgrains in godowns.

(X)  Only covered rail wagons are to be used for movement of foodgrains so as
to avoid damage during transit.

Export of Onion

1t3281. SHRI RAM JETHMALANI :
SHRI SHIVANAND TIWARI :

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state :

(@  whether it is a fact that America have shown its interest for import of
Indian onion;

(b) if so, thefactsin thisregard;

(c)  whether it isaso afact that large quantity of onion is exported from the
country; and

(d) if so, the export of onion carried out in 2009-10, 2010-11 and 2011-12
and its percentage separately in comparison to its total production in the country
respectively?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,

FOOD AND PUBLIC DISTRIBUTION (PROF. K. V. THOMAS) : (&) and (b) No
specific information is centrally maintained.

(c) and (d) The details of export of onion from the country and its percentage of
production during 2009-10, 2010-11 and 2011-12 are given below :

t Original notice of the question was received in Hindi.
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Year Export Production % Export of
(MT) ('000 MT) production
2009-10 18,73,002 12,190.7 154
2010-11 13,40,772 15,117.7 89
2011-12 15,48,254 15,748.3 9.8

Source : NAFED
*2011-12 (Tentative) as per NOCs issued by All Agencies upto 31.03.2012.

Export of Sugar

1t3282. SHRI RAMCHANDRA PRASAD SINGH :
SHRI RAM JETHMALANI :

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state :

(@  whether it is afact that Government has, so far, given approval for the
export of 30 lakh tonnes of sugar from the country;

(b)  if so, whetheritisalsoafact that approval for the above mentioned quantity
of export was given in parts on three different occasions,

(c)  if so, the details thereof;

(d)  whether different procedures were adopted for allocation of sugar for
export under the above mentioned approvals,

(e) if so, the details of those procedures; and

(f)  whether sugar industry had protested against these and if so, the reasons
therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) to (c) The
Central Government has, so far, alowed export of 30 lakh tons of raw and white/
refined sugar under Open General Licnece (OGL) during 2011-12 sugar season in
threetranchesof 10 lakh tons each during November, 2011, February, 2012 and March,
2012 respectively.

(d) and (e) The export quotaof 20 lac tons under first two tranches of 10 lac tons
each were allocated mill-wise pro-rata basis by taking into account their average sugar
production of last three preceding sugar seasons. However, the procedure to be adopted
for allocation of third tranche of 10 lakh tons is yet to be decided.

t Original notice of the question was received in Hindi.
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(f)  The Government had not received any representation regarding procedure
adopted for export allowed in first two tranches. However, there have been
representations from various sections of the industry arguing for and against
continuation of existing procedure. Those opposing continuation of the extant procedure
have submitted that it is resulting delay in physical export of sugar.

Additional Storage Facilities

3283. SHRIMATI JHARNA DASBAIDYA : Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state :

(@)  the details of additional storage/warehouse facilities needed for storage
of foodgrains;

(b) if so, the details thereof; and

(c) whether Government has made any suggestions regarding storage
requirement?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAYS) : (a), (b) and (c) As
on 31.03.2008, the storage capacity available with FCI both owned and hired was
238.94 lakh tonnes as against 336.04 lakh tonnes on 31.03.2012. Due to the increased
procurement of foodgrains since 2008 and to reduce the storage under Cover and
Plinth (CAP), the Government formulated a Scheme for construction of storage
godowns through private entrepreneurs, Central Warehousing Corporation (CWC)
and State Warehousing Corporations (SWCs). Assessment of additional storage needs
under the scheme is based on the overall procurement/consumption and the storage
space already available. For the consuming areas, stroage capacity isto be created to
meet four months requirement of PDS and other Welfare Schemes in a State. For the
procurement areas, the highest stock levels in the last three years are considered to
decide the storage capacity required.

Based on this analysis and criterialaid down in the scheme, State wise capacity
requirement and locations were identified.

A capacity of 151.96 lakh tonnes is to be created under the scheme through
private entrepreneurs and Central and State Warehousing Corporations in 19 States.
Out of this, for a capacity of about 107 lakh tonne tenders have been finalised on the
Private Investors including the capacities being constructed by CWC/SWCs on their
own lands. The Government has al so approved creation of acapacity of 20 lakh tonnes
in silos within the overall storage requirements of Food Corporation of India (FCI)
under the Public Private Partnership mode. The Department has al so finalised ascheme
for creation of total additional storage capacity of 5.40 lakh tonne in the NE through
FCI to meet four months requirement of storage of foodgrains.
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Further to increase the storage facility available with FCI, and to meet any
increased storage requirements, Executive Director (Zones) and General Manager
(Regions) of FCI have been given full powers for hiring of godowns for short term
usageto store the procured foodgrains as per their requirement if the capacity available
with FCI is not sufficient to store the foodgrains.

Estimate of Sugar Production

3284. SHRI SABIRALI : Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state :

(@  theestimated production of sugar during 2011-12;

(b)  whether any buffer stock of sugar has been created to regulate market
price of sugar; and

(c)  what steps have been taken to increase availability of sugar in the market
at reasonable price?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAYS) : (a) Production of
sugar during the current 2011-12 sugar season (October-September) is provisionally
estimated at about 252 lac tons.

(b)  The Government has not created any buffer stock of sugar during the
current 2011-12 sugar season as price of sugar in the market is stable.

(c) Supply of sugar in the market is regulated through release order
mechanism, while, at present, adequate sugar is available in the market at reasonable
price.

Risein Prices of Essential Commodities

13285. SHRIMATI MAYA SINGH : Will theMinister of CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state :

(@  whether it is a fact that prices of essential food items is continuously
rising in the country, forcing the consumersto face anumber of difficultiesfor survival;

(b)  if so, the details thereof;
(c)  thepresent inflation rate of essential food items;
(d) the methodology in vogue to measure inflation at present; and

(e) thedetailsof the hikein prices of essential food itemsfrom the wholesale
market ot retail market?

t Original notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) and (b) No,
Sir. The Wholesale Price Index (WPI), which indicates the general price trend, shows
that the rate of inflation for primary food articles which was 10.66 percent in April,
2011 started declining from November, 2011 and became (-) 0.68 percent in January,
2012.

(c)  Therate of inflation for primary food articles has been 6.07 percent and
9.94 percent in February and March, 2012, respectively.

(d) Givenin statement (See below)

(e) Byandlarge, theincreasein pricesof essential food itemsinthewholesale
and retail markets, havefollowed similar trends. Thewholesal e/retail pricesarelargely
dominated by market forces like different layers in the distribution channels, lack of
market integration, transport and handling costs, wholesalers and retailers margin,
packing expenses, and various taxes levied by different State Governmetns.

Satement
Calculation of Food Inflation Rate

Inflationisariseinthegeneral level of pricesof goods and servicesin an economy
over a period of time. Annualized food inflation in the country is calculated on the
basis of Wholesale Price Index (WPI) of food articles, as indicated bel ow.

(WPI of food articles for the current month -
WPI of food articles for corresponding month
of last year) * 100

Annualised rate of food inflation =
(for the current month) food articles of corresponding month of last year

Smart Cardsfor PDS

3286. SHRI RAJIV PRATAP RUDY : Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state :

(@  whether Government has provided smart cardsin place of ration cardsfor
delivery of PDS services in some States;

(b) if so, the details thereof and whether there has been any noticeable
advantage in this system;

(c)  whether Government intends to extend this project to other States in the
country;

(d) if so, the details thereof; and



100  Written Answers [RAJYA SABHA] to Unstarred Questions

(e) thedetails of targeted allocation of PDS in the country during the current
year, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) to
(d) Government has approved implementation of a pilot scheme on Smart Card based
delivery of essential commaodities under Targeted Public Distribution System (TPDS)
in Chandigarh Union Territory (UT) and State of Haryana. Under the scheme, the
existing ration cardswill be replaced by Smart Cardswhich will have biometric features
(fingerprints) of adult members of beneficiary families, based on which verification
of genuineness of the beneficiary family will take place and only thereafter the essential
commodities will be issued to them from the fair price shops.

Further, end-to-end Computerization of PDSin all StatesUTsisbeing undertaken
under 12th Five Year Plan. Under the proposed scheme, use of bar-coded ration cards,
food coupons, smart cards etc. could be chosen as per the requirements of states/UTs.

(e) State-wisedetailsof alocation of foodgrains (rice and wheat) under TPDS
during the current year is given in statement.

Statement
Allocation of Food Grains under TPDSfor the year 2012-13

(in thousand tons)

Sl.No. States/UTs 2012-13*
1 2 3

1. Andhra Pradesh 3,822.816
2. Arunachal Pradesh 101.556
3. Assam 1,886.856
4. Bihar 3,703.872
5. Chhattisgarh 1,244.112
6. Delhi 598.920
7. Goa 63.036
8. Gujarat 2,085.108
9. Haryana 756.012
10. Himachal Pradesh 527.940

=
=

J& K 756.012
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1 2 3
12. Jharkhand 1,358.652
13. Karnataka 2,449.728
14. Kerala 1,472.688
15. Madhya Pradesh 2,736.516
16. Maharashtra 4,759.044
17. Manipur 170.952
18. Meghalaya 188.580
19. Mizoram 70.140
20. Nagaland 126.876
21. Orissa 2,194.266
22. Punjab 827.976
23. Rajasthan 2,179.500
24. Sikkim 44.280
25. Tamil Nadu 3,722.832
26. Tripura 303.240
27. Uttar Pradesh 7,268.520
28. Uttarakhand 517.992
29. West Bengal 3,857.196
30. A & N Islands 34.020
31 Chandigarh 36.780
32. D&N Haveli 10.464
33. Daman and Diu 5.652
34. L akshadweep 6.620
35. Puducherry 60.312
ToTtaL 49,949.858

* Allocation for APL category includes the additional allocation of 60.00 lakhs made on
12.03.2012
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I dentification of BPL families

3287. PROF. SAIF-UD-DIN SOZ : Will theMinister of CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state :

(@  whether theidentification of BPL familiesisan issue between the Centre
and the States;

(b)  whether difficultieshave arisen in thismatter which have adversely affected
the distribution of foodgrains; and

(c)  what measures have been taken by Government to remedy the process?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAYS) : (a) to (c) Targeted
Public Distribution System (TPDS) isoperated under thejoint responsibility of Central
Government and State/Union Territory (UT) Governments. The Central Government
is responsible for procurement, allocation and transportation of foodgrains upto the
designated depots of Food Corporation of India. The operational responsibilities for
lifting and distributing the allocated foodgrains within the States/UTs, identification
of eligible Below Poverty Line (BPL) families, issuance of ration cards to them and
supervision over distribution of alocated foodgrains to eligible card holders through
Fair Price Shops are of the State/UT Governments.

For alocation of foodgrains (wheat and rice) to States and Union Territories
(UTs) under Targeted Public Distribution System (TPDS), Department of Food and
Public Distribution uses the number of Below Poverty Line (BPL) families based on
1993-94 poverty estimates of Planning Commission and the population estimates of
Registrar General of Indiaason 1st March 2000 or the number of such familiesactually
identified and ration cards issued to them by State/UT Governments, whichever is
less. As per these estimates, the number of BPL familiesis 6.52 crore, which includes
2.43 crore AntyodayaAnnaYojana (AAY) families. Allocation of foodgrains to these
accepted number of BPL families, including AAY families, are made @ 35 kg per
family per month. Allocation of foodgrains are also made to Above Poverty Line
(APL) families based on the avail ability of foodgrainsin central pool and past offtake.
Presently, the allocation of foodgrainsto APL familiesrange between 15 kg and 35 kg
per family per month. Further, additional allocation of foodgrains are also being made
by Government from time to time depending upon the availability of stocks and
requirements/requests received from States/UTs.

Asreported upto 31.03.2012, the State/UT Governments haveissued 10.76 crore
BPL ration cards, which includes 2.43 crore AAY cards. The higher number of ration
cards issued by them is due to improper targeting of the poor households, and have
inclusion as well as exclusion errors.
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Government hastaken stepsto strengthen and streamline the functioning of TPDS.
In consultation with the State/UT Governments, a Nine-Point Action Plan was evolved
in 2006, which inter-alia includes continuousreview of BPL/AAY listsand to eliminate
bogug/inegligible ration cards alongwith strict action to be taken against the guilty to
ensure leakage free distribution of foodgrains. State/UT Governmentswere requested
to initiate penal action against the Government staff found responsible for issuing
bogus/ineligible ration cards and the families/persons possessing such ration cards.
Instructionswereissued to al State/UT Governmentsto carry out anintensive campaign
from October, 2009 to December, 2009 to review theexisting listsof BPL/AAY families
and eliminate ineligible/bogus ration cards. Instructions have also been issued to all
State/UT Governments to issue warning to the bogus card holders, through
advertisements in the newspapers, to surrender the bogus cards. As aresult of these
measures, States/UTs have reported del etion of 248.05 lakh bogus/ineligible cards up
to 31.03.2012.

Further, Government hastaken up the Socio-Economic and Caste Census (SECC)
in the country which will enable the Government to finalize the actual number of BPL
families in the country.

Comprehensive amendmentsin the CPA

3288. SHRI AMBETH RAJAN : Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state :

(@  whether Government intends to bring comprehensive amendmentsin the
Consumer Protection Act (CPA), in view of the changing circumstances and scenario;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) and (b) Yes,
Sir. The Consumer Protection (Amendment) Bill, 2011 has been introduced in the
Lok Sabhaon 16.12.2011, with provisions made for empowering the Consumer Fora
for faster disposal of cases, simplifying selection procedure of Members/President
and for strengthening of Penalty Provisions etc. Moreover, onlinefiling of application
is being introduced through this new amendment.

Updated data on BPL
3289. SHRI S. THANGAVELU : Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state :

(@)  whether it is a fact that there is no updated data about the number of
people Below Poverty Line (BPL) which makes uncertainty in targeting the number
of beneficiaries under Public Distribution System (PDS);
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(b) if so, whether Government had initiated any effective steps to maintain
updated data of BPL families; and

(c)  if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (@) to (c) For
alocation of foodgrains (wheat and rice) to States and Union Territories (UTs) under
Targeted Public Distribution System (TPDS), Department of Food and Public
Distribution usesthe number of Below Poverty Line (BPL) families based on 1993-94
poverty estimates of Planning Commission and the population estimates of Registrar
General of Indiaason 1st March, 2000 or the number of such familiesactually identified
and ration cards issued to them by State/UT Governments, whichever is less. As per
these estimates, the number of BPL familiesis 6.52 crore, which includes 2.43 crore
AntyodayaAnna Yojana (AAY) families.

Ministry of Rural Development providesfinancial and technical support to States/
UTsfor conducting the BPL Censusto identify the rural households living Below the
Poverty Line who could be assisted under various programmes. Ministry of Rural
Devel opment constituted an Expert Group in Augut, 2008 to suggest methodol ogy for
conducting the BPL censusin rural areas. The Expert Group submitted its Report in
August, 2009. Government has|launched the combined Rural-Urban Socio-Economic
and Caste Census (SECC-2011) in June 2011.

Government of Indiawill take into account multiple dimensions of deprivation
based on data collected in SECC-2011 for arriving at specific entitlements that rural
households will receive under various central government programmes and schemes
after the SECC-2011 survey results are available and analyzed. Ministry of Rural
Development and Planning Commission will consult with States, experts and civil
society organizations to arrive at a consensus on the methodology which would seek
to ensurethat no poor or deprived household is excluded from coverage under different
government programmes and schemes.

Strengthening of PDS

3290. SHRI MOHD. ALI KHAN : Will the Minister of CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state :

(@  whether Government is strengthening PDS;
(b)  if so, the details thereof; and
(c)  if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) to
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(c) Strengthening and streamlining of TPDS is a continuous process. To improve
functioning of TPDS, Government hasbeen regularly requesting State/UT Governments
for continuous review of lists of BPL and AAY families, ensuring timely availability
of foodgrains at Fair Price Shops (FPSs), ensuring greater transparency in functioning
of TPDS, improved monitoring and vigilance at various levels and introduction of
new technologies such as Computerization of TPDS operations at various levels
incuding the Supply Chain Management and automation at the FPS level.

Further, instructions and advisories are issued from time to time for reformsin
PDS. In the Conference of State Food Secretaries and other officials on Best Practices
and Reforms in TPDS held in July 2010, measures being taken by States/UTs for
streamlining the TPDS were shared amongst the participants. These, inter-alia, related
to proper identification of beneficiaries, timely distribution of foodgrains, door step
delivery of foodgrains, enhancing viability of Fair Price Shops (FPSs), enhancing
storage capacities, use of technology based initiatives in TPDS, increasing public
awareness, monitoring distribution of PDS commodities through social audit, etc.
Regional Conferenceswere also held in February, 2011 with State/UT Food Ministers
and Food Secretaries to review the implementation of TPDS. Further, a two day
Conference on Targeted Public Distribution System and Storage with Food and
Agriculture Ministers and Secretaries of States/lUTswas held on 8th and 9th February,
2012 at New Delhi. The issues discussed in the Conference included stepping up of
procurement activities, expeditious action to be taken for computerization of PDS and
creation of storage capacity as well as time bound completion of existing projects.

Sugar exports

3291. SHRI TARUN VIJAY : Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state :

(@)  whether the Minister of Agriculture has written a letter to the Prime
Minister regarding slow pace of sugar exports;
(b)  what reasons, according to the Ministry of Agriculture, are to be blamed

for this slow pace of exports;

(c)  whether the Ministry's views are concurrent with those of Department of
Food and Public Distribution and if not, the reasons therefor;

(d)  whatisthenotional lossdueto such slow pace of sugar exportsand whether
EGoM's decision taken in its meeting of 26 March, 2012 would help in reducing such
losses; and

(e)  theproduction of sugar and corresponding exportsin the current and last
two Plans?



106  Written Answers [RAJYA SABHA] to Unstarred Questions

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAYS) : (a) and (b) The
Minister of Agriculture had written to the Prime Minister for acommon approach by
all concerned Ministries and Departments on the issue of trade policy of agricultural
products.

(c) Decision on export of sugar istaken after inter-ministerial consultations.

(d)  Export of sugar depends on a number of factors like international prices,
exchange rate, infrastructure facilities at ports etc. The Central Government does not
maintain the data of notional gain/loss of sugar export.

(e)  Sugar production during the current sugar season is estimated at about
251.97 lac tons. The export release orders up to 2nd May, 2012 under two tranches of
exports of 10 lac tons each have been issued for 19.606 lakh tonnes.

Sugar production and quantity exported during last two Plansis as under :

Sugar Seasons Productionin Lac MTs Quantity exported in Lac MTs*
2000-01 185.10 9.87
2001-02 184.98 10.94
2002-03 201.32 15.00
2003-04 139.58 4.05
2004-05 136.60 0.69
2005-06 193.21 15.04
2006-07 281.99 24.90
2007-08 262.98 58.23
2008-09 146.77 2.17
2009-10 188.02 2.37
2010-11 (Prov.) 243.49 28.14

*Source : Directorate of Sugar and DGCIS, Kolkata
Global pricericedueto NFSB

3292. SHRI DILIPBHAI PANDYA : Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state :

(@ thesdlient features of the proposed National Food Security Bill (NFSB);

(b)  whether experts have raised concern that the proposed Bill will lead to a
spiral in the global prices and significant increase in food subsidy;
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(c) if so, thedetailsthereof and reaction of Government thereto and the manner
in which Government proposes to meet this hike in subsidy;

(d)  whether Government hasworked out any strategy to meet the eventuality
of decline in production/procurement of foodgrains;

(e) if so, the details thereof; and

(f)  the manner in which Government proposes to raise funds to meet the
expenditure of the said scheme?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLICDISTRIBUTION (PROF. K.V. THOMAYS) : (a) Salient features
of the National Food Security Bill, 2011 (NFSB), introduced in the Lok Sabha on
December 22, 2011 are given in the Statement (See below)

(b) to (f) A range of opinion on the NFSB, including itsimpact on global prices
and food subsidy have been expressed in various quarters. However, sincethe estimated
requirement of foodgrains under the proposed legislation is likely to be within the
current levels of domestic production and procurement of foodgrains, the Bill is not
likely to have any significant impact on global pricesof foodgrains. Asregards meeting
the expenditure of NFSB, the Finance Minister in his Budget Speech for the year
2012-13 has stated that "The Government has decided that from 2012-13 subsidies
related to food and for administering the Food Security Act will be fully provided
for."

To deal with asituation of shortfall in production and procurement of foodgrains,
the Bill provides that in case of short supply of foodgrains from the central pool to a
State, the Central Government shall provide funds to the extent of short supply to the
State Government for meeting obligations under the Bill. Thereisalso aprovision in
the Bill for payment of food security allowance to the entitled personsin case of non-
supply of the entitled quantities of foodgrains or meals to them. At the current levels
of production and procurement of foodgrains, however, any shortfall in avail ability of
foodgrainsis not foreseen.

Satement
Salient Features of the National Food Security Bill, 2011

— Upto 75% of therural population (with at least 46% from priority category)
and upto 50% of urban population (with at least 28% from priority category)
to be covered under Targeted Public Distribution System (TPDS).

— 7 kg of foodgrains per person per month to be given to priority category
households at Rs. 3, 2 and 1 per kg for rice, wheat and coarse grains,
respectively.
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— At least 3 kg of foodgrains per person per month to be given to genera
category households, at prices not exceeding 50% of Minimum Support
Price.

— Women to be made head of the household for the purpose of issue of ration
cards.

— Nutritional support to women and children.

— Maternity benefit to pregnant women and lactating mothers.
— End-to-end computerisation of TPDS.

— Three-tier independent grievance redressal mechanism.

— Socia audit by local bodies such as Gram Panchayats, Village Councils
etc.

— Mealsfor special groups such as destitute, homeless persons, emergency/
disaster affected persons and persons living in starvation.

— Food Security Allowance in case of non-supply of foodgrains or meals.
Computerisation of PDS system

3293. SHRIMATI SMRITI ZUBIN IRANI : Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state :

(@  whether the Ministry had asked all the States and UTs to computerise the
entire PDS system;

(b) if so the details thereof and the response received from the States and
UTs, till date;

(c)  theprogress made, so far, by the States/UTs in this;
(d) what isthe deadline set by Government for the computerisation;
(e)  whether Ministry is confident to adhere to the deadline;

) if not, what steps the Ministry is taking to complete the computerisation
ontime; and

(99  how thiscomputerisation process would help the Government to curb the
corruption in the entire PDS system?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLICDISTRIBUTION (PROF. K.V. THOMAYS) : (a) to (c) All States/
UTs have been requested to undertake end-to-end Computerization of Public
Distribution System (PDS). End-to-end Computerization of PDS which includes Fair
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Price Shop (FPS) Automation, Computerization of Supply-Chain, Digitization of Ration
Card Database, SM S/lemail alerts on dispatch and delivery of foodgrains, setting up of
Transparency Portal, Toll-free number for grievance redressal, etc.

States/UTs have reported several measurestowards Digitization of Ration cards/
Beneficiary database (Andaman and Nicobar Islands, Andhra Pradesh, Chandigarh,
Delhi, Karnataka, Kerala, Puducherry, Tamil Nadu etc.), Automation of Supply-Chain
(Andaman and Nicobar Islands, Andhra Pradesh, Arunachal Pradesh, Chandigarh,
Chhattisgarh, Gujarat, Haryana, Karnataka, Nagaland, Odisha, Puducherry and Tamil
Nadu), FPS Automation (Andhra Pradesh, Arunachal Pradesh, Chandigarh,
Chhattisgarh, Daman and Diu, Delhi, Gujarat, Haryana, Karnataka, M adhya Pradesh,
Odisha, Puducherry and Tamil Nadu), Transparency Portal with PDS related
information (Andaman and Nicobar Islands, Assam, Chandigarh, Chhattisgarh, Delhi,
Haryana, Himachal Pradesh, Karnataka, Madhya Pradesh, Puducherry, Rajasthan,
Tamil Nadu) etc.

(d) to (f) Detailed guidelines for end-to-end Computerization of PDS have been
issuedto all Sates/UTs. Directionsregarding specific timelines have al so been conveyed
for achieving prescribed milestones. The key milestones and the timelines are given
asbelow :

i. Digitization of Beneficiary Data Base to be completed by October, 2012.

ii.  Computerization of Supply-Chain Management to be completed by March,
2013.

iii. FPSautomation to be completed by March, 2014.

Compuiterization of PDS has been taken up as a Mission Mode Project (MMP)
under the National e-Governance Plan (NeGP) by the Central Government. As per
MMP guidelines, a dedicated institutional mechanism by way of an Empowered
Committee (EC) and a Central Project e-Mission Team (CPeMT) for computerization
of PDS has been set up. States/UTs have also been requested to establish a two-tier
structure at their level comprising a State Apex Committee as well as a State Project
e-Mission Team (SPeMT). To ensure timely implementation of Computerization of
PDS, the progress has been reviewed in various meetings. A Conference was also held
on 8th and 9th February, 2012 where theissue of timelines for achievement of various
milestones was discussed.

(9 Computerization of PDS is expected to check diversion/leakage of
foodgrains, ensure proper identification of beneficiariesand distribution of foodgrains
to genuine beneficiaries, recording to transactions at FPS, grievance redressal through
toll free number/website, social audit etc.
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Allocation of foodgrains sugar and kerosene

13294. SHRI THAAWAR CHAND GEHLOT : Will theMinister of CONSUMER
AFFAIR, FOOD AND PUBLIC DISTRIBUTION be pleased to state :

(@  thequantity of foodgrains, sugar and kerosene allocated to the States, as
per their demand under Public Distribution System during the last two yearsthe details
thereof, year-wise and State-wise;

(b)  the States which were allocated lesser quantity of foodgrains, sugar and
kerosene etc. in proportion to their population along with the reasons therefor;

(c) thenamesof Stateswhose proposalsfor increasing their quotaunder Public
Distribution System were received by the Central Government during the last two
years and the details thereof, State-wise; and

(d) theaction taken by Government on the above proposals?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) to (d) The
commodity-wise details are as under :

Foodgrains : Under the Targeted Public Distribution System (TPDS), allocation
of foodgrainsto States/Union Territories (UTs) ismade on the basis of 1993-94 poverty
estimates of Planning Commission and March 2000 popul ation estimates of Registrar
General of India. Allocation of foodgrains is made for all accepted number of 6.52
crore Below Poverty Line(BPL) families, including 2.43 crore AntyodayaAnnaYojana
(AAY) families identified by the States/UTs in the country @ 35 kg. per family per
month. Allocation of foodgrains for Above Poverty Line (APL) families is made
depending upon availability of foodgrain stocks in the Central Pool and past offtake
by the States/UTs. Presently, these all ocations range between 15 and 35 kg per family
per month. These normsare uniformly applicableto all States/lUnion Territories (UTs).

Requests have been received mainly from Arunachal Pradesh, Bihar, Chhattisgarh,
Goa, Haryana, Himachal Pradesh, Jammu and Kashmir, Jharkhand, Kerala, Madhya
Pradesh, Meghalaya, Mizoram, Punjab, Rajasthan, Tamil Nadu, Tripura, Uttarakhand,
West Bengal, Dadra and Nagar Haveli and Lakshadweep for additional/increased
alocation of foodgrains for BPL and APL categories under TPDS. Considering the
availability of surplus stocksin the Central Pool and the requests of States/UTs, adhoc
additional allocations of foodgrains have been made to the StatesUTs. The State-wise
details of the normal and additional/adhoc allocations of foodgrains (rice and wheat)
made during the last two years (2010-11 and 2011-12) for BPL and APL families are
givenin Statement I, 11 and 111 (See below).

t Original notice of the question was received in Hindi.
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Kerosene (SKO) : Government makes Quarterly Allocation of PDS SKO to States/
UTs under the Public Distribution System (PDS) for the purpoe of cooking and
illumination only. Further distribution of the PDS SK O allotted to the respective State/
UT within its territory is the responsibility of the respective State/UT Governments.
The scale and criteria of PDS SKO distribution are also decided by the respective
States/UTs.

During 2010-11, 2011-12 and the current year, requests for enhancement/
restoration of PDS Kerosene quota were received from several States/UTs, including
Andhra Pradesh, Arunachal Pradesh, Chandigarh, Dadra and Nagar Haveli, Delhi,
Gujarat, Haryana, Himachal Pradesh, Kerala, Karnataka, L akshadweep, Maharahstra,
Meghalaya, Puducherry, Tamil Nadu, Uttarakhand and West Bengal etc. Theserequests
were examined on merit, and action taken accordingly. PDS SKO alocation figures
during last two years are given in Statement 1V (See below).

Levy Sugar : In February, 2001, the Central Government, in a move toward
better targeting Public Distribution System (PDS), has restricted the supply of levy
sugar under the PDSto Below Poverty Line (BPL) familiesexcept inthe North Eastern
States, Hill States and Island Territories where universal coverage was allowed to
continue on the basis of 2001 census. The Central Government is allocating levy
sugar to al States/UTs as per their fixed monthly quotaon monthly basis. A Statement
showing State-wise allocation of levy sugar during last three sessionsi.e. 2008-09 to
2010-11 isgiven in Statement-V (See below). The Government of Himachal Pradesh,
Uttarakhand and Mizoram had requested for enhancement of their monthly levy sugar
quota. However, requests of the State Governments could not be acceded to as it
would require on increase in levy obligation on the sugar factories, which will also
have financial implications on account of increased subsidies.

Statement |

Allocation of Food Grains under TPDs for the year 2010-11 & 2011-12

(In Thousand Tons)

Sl.No. States/UTs Allocation

2010-11 2011-12
1 2 3 4
1. Andhra Pradesh 3676.48 3738.25
2. Arunachal Pradesh 101.56 101.56
3. Assam 1673.13 1806.76
4. Bihar 3543.19 3650.31
5. Chhattisgarh 1168.03 1218.75
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1 2 3 4
6. Delhi 595.73 597.86
7. Goa 6875 60.32
8. Gujarat 1886.00 2018.74
9. Haryana 685.24 732.42
10. Himachal Pradesh 508.99 519.15
11. J& K 757.10 756.80
12. Jharkhand 1319.41 1339.03
13. Karnataka 2260.48 2386.65
14. Keraa 1399.65 1431.67
15. Madhya Pradesh 2610.45 2680.74
16. Maharashtra 4490.41 4647.11
17. Manipur 141.84 160.85
18. Meghalaya 182.93 181.70
19. Mizoram 70.14 70.14
20. Nagaland 126.88 126.88
21. Orissa 2221.79 2118.91
22. Punjab 786.35 814.10
23. Rajasthan 2037.13 2115.14
24. Sikkim 44.25 44.27
25. Tamil Nadu 3722.83 3722.83
26. Tripura 302.62 308.03
27. Uttar Pradesh 6948.95 7114.59
28. Uttarakhand 47412 501.70
29. West Bengal 3601.86 3763.75
30. A & N Islands 34.02 34.02
31. Chandigarh 31.38 34.98

32. D & N Haveli 9.92 10.28
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1 2 3 4

33. Daman and Diu 4.98 5.43

34. L akshadweep 4.62 4.62

35. Puducherry 56.11 58.91
TotaL 47547.33 48876.85

Note : Includesthe additional allocation madefor APL category in August 2010 and June 2011.

Satement |1

Adhoc Additional Allocations made under TPDS during 2010-11 and 2011-12

(in thousand tons)

Sl.No. State/UT Allocation Allocation Allocation Allocation
made for made for made for made for
AAY/BPL/ BPL on APL on BPL on
APL on 07.09.2010 06.01.2011 16.05.2011
19.05.2010 & 06.01.2011
1 2 3 4 5 6
1. Andhra Pradesh 268.957 511.570 255.220 311.570
2. Arunachal Pradesh 4.114 12.592 3.104 7.592
3. Assam 196.381 290.794 282.673 220.794
4, Bihar 201.943 500.214 116.258 600.214
5. Chhattisgarh 149.974 143.784 205.047 143.784
6. Delhi 47.294 31.364 51.509 31.364
7. Goa 5.440 3.680 5.904 3.680
8. Gujarat 148.869 162.572 144.063 162.572
9. Haryana 53.516 60.504 51.205 60.504
10. Himachal Pradesh 21.369 39.416 16.128 39.416
11. J& K 30.634 56.440 63.139 56.440
12. Jharkhand 74.052 183.584 42587 183.584
13. Karnataka 160.429 239.946 136.922 239.946

14. Kerala

153.870 125.653 179.893 119.168
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1 2 3 4 5 6

15. Madhya Pradesh 164.951 516.324 121.077 316.324
16. Maharashtra 301.359 501.060 242.956 501.060
17. Manipur 6.919 17.730 5231 12.730
18. Meghalaya 7.633 19.034 5773 14.033
19. Mizoram 5.678 10.214 18.149 10.214
20. Nagaland 10.268 14.510 13.864 19.510
21 Orissa 115.447 252.906 75.819 252.906
22. Punjab 67.592 35.888 276.145 35.888
23. Rajasthan 301.478 236.420 239.700 186.420
24, Sikkim .285 4.498 1.646 10.778
25. Tamil Nadu 235.994 372.918 195.767 377.918
26. Tripura 12.274 22.622 9.269 22.622
27. Uttar Pradesh 444.406 818.880 335.641 818.880
28. Uttarakhand 20.723 38.188 165.650 38.188
29. West Bengal 246.891 397.152 202.822 397.152
30. A & N lslands 1.377 2.146 1.150 2.146
31. Chandigarh 3.451 1.764 3.907 1.764
32. D & N Haveli 0.612 1.382 0.391 1.382
33. Daman and Diu 0.000 0.268 0.478 0.268
34. L akshadweep 0.187 0.230 0.174 0.230
35. Puducherry 3.808 6.442 3.039 10.711

Note: (1) Includes reallocations made to some States within the overall allocation of 30.66 |akh tons under
May 2010.

(2) Includes reallocation made to some States within the overall alocation of 25.00 lakh tons each under
January 2011 APL/BPL alocation.

(3) Includes reallocation made to some States within the overall allocation of 50 lakh tons under May 2011

BPL allocation.
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Statement |11

Allocation of Foodgrains (Rice and Wheat) made to 174 poorest districtsin 27
Sates as per the recommendation of Wadhwa Committee during the year 2011-12

(in thousand tons)

Sl.No. States BPL AAY Total
Allocation Allocation Allocation
BPL + AAY

1 2 3 4 5

1. Andhra Pradesh 71.869 44.928 116.797
2. Arunachal Pradesh 0.454 0.283 0.737
3. Assam 9.458 5.882 15.340
4. Bihar 437.307 159.204 596.511
5. Chhattisgarh 98.523 33.429 131.952
6. Gujarat 31.754 19.748 51.502
7. Haryana 4.459 2.280 9.739
8. Himachal Pradesh 10.457 1.080 11.537
9. Jammu and Kashmir 9.705 2.052 11.757
10. Jharkhand 92.355 39.874 132.229
11. Karnataka 19.357 12.038 31.395
12. Keraa 3.648 1.420 5.068
13. Madhya Pradesh 203.514 74.530 278.044
14. Maharashtra 65.240 40.572 105.812
15. Manipur 0.864 0.351 1.215
16. Meghalaya 1.060 0.659 1.719
17. Mizoram 0.098 0.061 0.159
18. Nagaland 0.194 0.121 0.315
10. Orissa 88.744 55.189 143.933
20. Punjab 1.134 0.705 1.839
21. Rajasthan 70.762 28.292 99.054
22. Sikkim 0.241 0.023 0.264
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1 2 3 4 5
23. Tamil Nadu 25.247 15.701 40.948
24. Tripura 1.811 0.923 2.734
25. Uttar Pradesh 195.281 121.443 316.724
26. Uttrakhand 2.109 0.793 2.602
27. West Bengal 159.884 99.431 259.315
TotaL 1608.529 760.712 2369.241
Satement 1V
Allocation of PDS Kerosene to Sates/UTs during last two years
Quantity in MTs
Sl.No. States/UTs 2011-12 2010-11
1 2 3 4
1. A & N Islands 5640 5640
2. Andhra Pradesh 413080 463658
3. Arunachal Pradesh 9049 9133
4. Assam 257360 257725
5. Bihar 638381 641837
6. Chandigarh 5706 7135
7. Chhattisgarh 145214 145504
8. D & N Haveli 1933 2363
9. Daman and Diu 1569 1812
10. Delhi 47767 108093
1. Goa 15390 17650
12. Gujarat 524190 716386
13. Haryana 122381 134344
14. Himachal Pradesh 25270 31331
15. J& K* 73994 73994
16. Jharkhand 210332 210780
17. Karnataka 419879 437986
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1 2 3 4
18. Kerda 153404 175172
19. L akshadweep 794 794
20. Madhya Pradesh 487480 487480
21. Maharashtra 979620 1217258
22. Manipur 19723 19723
23. Meghalaya 20283 20339
24, Mizoram 6098 6163
25. Nagaland 13307 13307
26. Orissa 312019 313798
27. Puducherry 8125 12243
28. Punjab 212106 222098
29. Rajasthan 397980 398167
30. Sikkim 5127 5136
3L Tamil Nadu 429068 493111
32. Tripura 30556 30584
33. Uttar Pradesh 1239455 1240286
34. Uttaranchal 83673 86428
35. West Bengal 750761 751275
ToTAaL ALLOCATION 8066713 8758660

Note : Allocation of J& K include 3600 MT (4626 KL) KL for Laddakh Region allocated on
yearly basis.
Effective 2011-12 - Allocation for Lakshadweep isfor full year.

Satement V

Satewise Levy Sugar Allocated under the Public Distribution System (PDS)
during the Sugar Seasons 2008-2009, 2009-2010 and 2010-2011
(Qty. in '000" Tonnes)
SI.No. State/UTs 2008-09* 2009-10* 2010-11*
1 2 3 4 5

L Andhra Pradesh 132.48 124.37 124.37
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1 2 3 4 5

2. Arunachal Pradesh # 11.29 10.29 10.27
3. Assam # 233.26 224.38 224.52
4, Bihar 97.58 165 251.07
5. Chhattisgarh 59.92 55.26 56.28
6. Delhi 37.76 37.16 37.16
7. Goa 248 1.58 1.58
8. Gujarat 79.66 75.44 75.98
9. Haryana 33.64 3.08 32.06
10. Himachal Pradesh 59.62 57.07 57.08
11. Jammu and Kashmir # 91.57 88.04 87.80
12. Jharkhand 4.9 84.87 86.27
13. Karnataka 115.89 109.66 109.70
14. Keraa 53.02 52.92 52.92
15. Madhya Pradesh 161.13 155.8 155.83
16. Maharashtra 189.45 176.37 176.43
17. Manipur # 22.73 21.88 21.93
18. Meghalaya # 21.76 20.96 20.96
19. Mizoram # 8.65 8.35 8.24
20. Nagaland # 15.14 14.64 14.64
21. Orissa 111.42 108.52 108.58
22. Punjab 21.7 20.87 20.86
23. Rajasthan 99.3 94.54 94.61
24, Sikkim 491 4.7 4.76
25. Tamil Nadu 146.44 140.14 133.37
26. Tripura# 34.38 32.88 32.86
27. Uttar Pradesh 433.35 412.2 412.48
28. Uttarakhand 75.78 73.38 73.49
29. West Bengal 188.43 178.58 178.84
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1 2 3 4 5
30. A & Nlsland # 4.74 477 4.74
3L Chandigarh 0.93 0.91 0.88
32. D & N Haveli 0.63 0.6 0.6
33. Daman and Diu 0.13 0.12 0.12
34. L akshadweep # 1.34 132 134
35. Puducherry 2.32 2.12 2.08
TotaL 2557.73 2591.77 2674.70

* Sugar season is reckoned from October to September.
# These are FCI operated States/UTs for allotment and lifting of levy sugar.
Note : Special Festival Quotawas allocated to the State Govts./UTs during 2008-09 only.

Fraudulent transactionsin commodity exchanges

3295. DR. T.N. SEEMA : Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state :

(@  whether the Forward Markets Commission has conducted any investigation
into the cases of fraudulent transactions in some commodity exchanges,

(b) if so, theresult of the investigation;
(c)  whether any tax evasion has been found in the cases;

(d)  whether Government has received any report on the mal practices and the
investigations; and

(e)  what action has been taken against the cul prits?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) and (b) Yes,
Sir. The Forward Markets Commission (FMC), the regulator of commaodity futures
markets under the provisions of the Forward Contracts (Regulation) Act, 1952 has
conducted investigations into complaints received in a National Exchange and has
found financial irregularities.

(c)  Any enquiry into complaint of tax evasion is under-way.

(d) and (e) Yes, Sir. However the matter is sub-judice as the alleged individual
has moved the Court.

Commoditiesin futures market

3296. SHRI PARIMAL NATHWANI : Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state :
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(@  whether agricultural commodities are accounted for a large share of the
commodities traded in the commodities futures market;

(b) if so, the details of these agricultural commodities;

(c)  theagriculture commaodities which do not came under those trades in the
commodities futures market;

(d)  whether prices of those agricultural commodities which are traded in the
commodities futures market have risen sharply during the last two years;

(e) if so, how; and
(f) if not, the trends in their prices during the above period?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAYS) : (a) and (b) The
percentage share of agricultural commodities traded in the futures market in all the
National and Regional Exchanges was 35.23% of the total volume and 12.12% of the
total value of tradein theyear 2011-12. Thelist of agricultural commoditieswith their
share in total volume and value of trade in 2011-12 are indicated at Statement (See
below).

(c) Vegetables (except potato) and fruits are not traded on the commodity
futures exchanges. Also futures trading has been suspended in the case of urad, tur
and rice.

(d) to (f) At present 27 agricultural commodities are actively traded in thefutures
commodity market. It is observed that some of the agricultural commodities have
exhibited considerable price rise during the past two yearsi.e. April 2010 to March
2012 such as chana, guar gum, guar seed, potato, rapeseed, mustard seed and mentha
oil basically due to demand supply mismatch.

Statement

\olume & Value of Trading in Various Commodities
(Volume of Trading in Lakh Tonnes & Value in Rs. Crore)

Sl.No. Name of the Commaodity 2011-12
Volume Value

1 2 3 4

l. Agricultural Commodities

Food Items
1. Chana (Gram) 947.98 306411.78
2. Refined soya ail 802.85 538383.46




Written Answers [7 MAY, 2012] to Unstarred Questions 121

1 2 3 4
3. Pepper 24.64 79518.79
4. Jeera (Cumin seed) 37.38 55982.69
5. Urad*

6. Red Chilli 14.07 11611.26
7. Soya bean/seed 597.04 148367.38
8. Rape/Mustard Seed 671.37 215699.42
9. Wheat 22.43 2661.42
10. Potato 22911 14156.71
11. Turmeric 27.82 15931.90
12. Sugar 81.03 22516.17
13. Gur 22.88 6093.08
14. Tur*

15. Cardamom 191 16373.87
16. Maize Feed 19.01 2294.48
17. Rice*

18. Barly 7.51 1053.48
109. Coffee Rep Bulk 10.74 11342.84
20. Coriander/Dhaniya 36.04 17535.34
21. Crude Palm Qil 102.74 52552.26
22. Copra 0.34 184.22
23. Coconut oil 0.20 172.78
24, Groundnut

25. Kachi Ghani/Mustard ail

26. RBD pamolein 0.001 0.32
(A) Total of Above 3657.09 1518843.62

Non Food Items
27. Guar seed 733.10 338216.19
28. Mentha Oil 7.11 101410.51
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1 2 3 4
29. Castor seed 41.21 17558.00
30. Guar Gum 69.02 100515.47
31. Kapas 67.13 27437.68
32. Rubber 7.86 16697.51
33. Raw jute 63.27 15600.75
34. Cotton seed Oilcake/Kapasia Khali 243.90 30334.26
35. Sacking 24.48 12451.40
36. Isabgul Seed 21.73 11936.43
37. Melted Menthol Flakes/Menthol Crystals 0.0005 5.39
38. ARECA NUT

39. Cotton 471 4846.11
40. Yellow Peas

41, Almond 0.001 5.09
42. Soymeal 147 29111
(B) Total of Above 1285.00 677305.88
(A+B) ToraL AGRI-COMMODITIES 4942.09 2196149.50
C Total of all the commaodities traded 14025.74 18126103.78

Note : Natural Gas, Heating Oil & Gasoline volumes are not included in the Total Volume. *
Suspended Commodity.

Procurement of wheat

1t3297. SHRI PRABHAT JHA :
SHRIMATI KUSUM RAI :

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state :

(@  whether it is a fact that huge stock of wheat is already lying in the
Government godowns and a target to procure huge amounts of wheat has been fixed
for the current season as well;

(b)  if so, the details thereof;

(c) whetheritisalsoafact that thereisalack of godownsfor the safe storage
of new procurement to be made in the current season; and
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(d) if so, the plans of Government for the safe storage of new procurement
and the efforts being made to increase the storage capacity?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) and (b) Ason
01.04.2012, 199.52 lakh tonnes of wheat was available in the central pool. During the
current Rabi Marketing Season (RM S) 2012-13, it isestimated that 318 lakh tonnes of
wheat may be procured for the central pool.

(c) and (d) No, Sir. The storage capacity, covered and Cover & Plinth (CAP)
availablewith the Food Corporation of Indiaason 31.03.2012 was 336.04 |akh tonnes,
both owned and hired. The storage capacity with state agencies for storage of central
stock of foodgrainsason 31.03.2011 was about 291 |akhstonnesincluding both covered
and CAP capacity. Thus, atotal quantity of about 627 lakh tonnes of storage capacity
was available for storage of 527 lakh tonnes of Central stock of foodgrains as on
31.03.2012.

In addition to this, General Managers (Region)/Executive Directors (Zone) of
Food Corporation of India (FCI) are fully empowered to hire godowns for short term
usage from Central Warehousing Corporation (CWC)/State Warehousing Corporations
(SWCs)/State Agencies/Private Parties as per requirement.

A capacity of 151.96 lakh tonnesisto be created under the Private Entrepreneurs
Guarantee scheme through private entrepreneurs and Central and State Warehousing
Corporationsin 19 States. Out of this, for a capacity of about 107 |akh tonne tenders
have been finalised including the capacities being constructed by CWC/SWCs on
their own lands. The scheme has received good response from the private investors.
The Government has also approved creation of a capacity of 20 lakh tonnes in silos
within the overall storage requirement of Food Corporation of India (FCI) under the
Public Private Partnership mode. A capacity of 5.74 lakh tonnes (5.34 lakh tonnes for
North East Region and 40,000 tonnesfor Other than North East Region) isalso proposed
to be created at cost of 551.50 crore during the Twelfth Five Year Plan period.

Elimination from TPDS ambit

3298. SHRI D. RAJA :
SHRI K.E. ISMAIL :

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state :

(@  whether it isafact that 50 per cent of urban and 25 per cent of the rural
population would be eliminated from the ambit of Targetted Public Distribution System,
once the Food Security Bill isimplemented;

(b) if so, the details thereof;
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(c)  whetheritisaso afact that these chunk of population will have to suffer
from the market mechanism when they are out of PDS;

(d) if so, whether Government is considering to take any protective measure
for them; and

(e) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (@) to (e) Under
the existing Targeted Public Distribution System (TPDS), implemented by the
Government, foodgrains at subsidised pricesare alocated to 6.52 crore Below Poverty
Line (BPL) families, including 2.43 crore Antyodaya Anna Yojana (AAY) families.
Allocation for about 11.5 crore Above Poverty Line (APL) families is also made
depending upon the availability of stocks of foodgrains in the Central Pool.

On the other hand, the National Food Security Bill, 2011, introduced in the Lok
Sabhaon December 22, 2011, seeksto givelegal entitlement to subsidised foodgrains
to about two-thirds of the population and will therefore benefit a large segment of
population in terms of access to foodgrains. The Bill provides for coverage of upto
75% of the rural population, with at least 46% population belonging to priority
households and upto 50% of the urban population, with at least 28% population
belonging to priority households for receiving subsidized foodgrains under TPDS.
The Bill also contains provisions for nutritional support to women and children and
meals to specials groups such as destitutes and homeless persons, disaster affected
personsand personsliving in starvation to ensure food security of especially vulnerable
groups.

PDSin Karnataka

3299. DR. PRABHAKAR KORE : Will the Minister of CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state :

(@  whetheritisafact that, in Karnataka, not even asingle PDS shop in open
throughout the month;

(b)  whether it is afact that foodgrains are issued in the last week of month,
when most BPL families find it difficult to buy the ration available at the subsidized
rates,

(c)  whether thereare many problemslike, Kerosene distribution, manipul ation
in measurements, extra transportation charges, less quantum of ration etc.; and

(d) thedetailsof stepsbeing taken by the Central Government to set right the
above problems of the people living below poverty line?
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THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) to (c) State
Government of Karnataka has intimated that most of the Fair Price Shops (FPSs) are
kept open throughout the month. However, there may be instances of some FPSs
violating the law.

Itisfurther reported by the State Government that foodgrains are generally issued
in 2nd or 3rd week of the month. Action is taken by the State Government in cases
where there is delay in distribution of foodgrains by persons authorized to run the
FPS.

Asper the State Government, mani pul ation in measurement, collection of amounts
in excess of the prescribed rates, etc. have also come to their notice and in all such
cases, action has been initiated against the defaulters.

(d)  Strengthening and streamlining of the TPDS is a continuous process. To
improve functioning of TPDS, Government has been regularly requesitng State/UT
Governmentsfor continuousreview of listsof BPL and AAY Families, ensuring timely
availability of foodgrains at FPSs, ensuring greater transparency in functioning of
TPDS, improved monitoring and vigilance at various levels and introduction of new
technol ogies such as Computerisation of TPDS operations at various levels.

Further, this Department has been regularly interacting with the States’UTs for
successful and effectivereformsof the TPDS by holding Conferences, review meetings.
Advisories are also being issued on regular basis to all States’UTs to take necessary
corrective measures for smooth and transparent functioning of the TPDS.

Prices of vegetables

3300. SHRIMATI KUSUM RALI :
SHRI PRABHAT JHA :

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state :

(@  whether Government is aware that wholesale prices of vegetables have
shown marginal increase but retailers and stockists are driving the rise in vegetable
prices and common man do not have access to have vegetables;

(b) if so, the details thereof;

(c)  whether Government would provide storage facilitiesto farmers producing
vegetables at local level through FCI/Public Private Partnership as farmers are not
getting appropriate prices for their produce;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?
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THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) and
(b) Behaviour in changes between wholesale and retail prices are not the same on
account of different layers in the distribution channels, lack of market integration,
transport and handling cost, wholesalers and retailers margin, packing expenses and
varioustaxeslevied by different State Governments. In view of these, thereisatendency
for retail pricesto remain high. However, in cases of extreme spike as in the case of
onions, market interventions are made to mitigate the rise in prices.

(c) to (e) Storage facilities to farmers are provided through "Gramin Bhandaran
Yojana' for storing farm produce and processed farm produce and agricultural inputs.
Government also provides assistance under National Horticulture Mission (NHM)
and Horticulture Mission for North-East and Himalayan States (HMNEH) for
establishment of cold stroages, setting up of terminal markets, wholesale markets and
rural primary markets/apni mandies. National Horticulture Board (NHB) is also
implementing a scheme "Capital Investment Subsidy" for Construction/Expansion/
Modernisation of cold storages for Horticulture Produce".

Speculation induced by forward trading

1t3301. DR. PRABHA THAKUR : Will the Minister of CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state :

(@  whether daily broadcast of prices of essentia items, food stuff etc. by
MCX on commercial news channels of TV channels like CNBC is promoting
speculation;

(b)  the average amount of speculation per day in such items due to futures
trading;

(c)  whether pricesof food and essential itemsincrease dueto futurestrading;

(d) if so, whether Government intends to ban the broadcast of prices on such
commercial TV channels;

(e) if so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAYS) : (@) No, Sir. The
Multi Commaodity Exchange provides the data on futures prices on commodities that
arediscovered onitsplatform, to various news channel sinlcuding television channels.
These prices are discovered through a transparent online mechanism based on
anticipated demand and supply conditions. Price dissemination provides price
information to all the stakeholders and does not promote speculative activity. These

t Original notice of the question was received in Hindi.
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price signals also act as robust indicators for the farming community and can be used
as valuable inputsin their decision making process.

(b) Doesnot arisein view of reply (a) above.

(c)  No, Sir. According to avail able information thereis no clear evidence that
risein food prices in India ha been due to futures trading.

(d) to (f) Thereis no proposal to ban the broadcasting of futures prices on news
channels. Broadcasting of futures prices which have already been discovered on the
Exchange platform promotes awareness and helps the various stake holders to take
appropriate decisions based on the above information.

Forward trading in food items

3302. DR. GYAN PRAKASH PILANIA : Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state :

(@  whether forward trading infood itemsisamajor reason for rising inflation;

(b)  whether aworking group headed by Shri NarendraM odi hasrecommended
banning forward trading in essential food items to check price rise; and

(c) if not, what is Government's reaction thereto?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAYS) : (a) No, Sir.
According to available information, there is no clean evidence that rise in price has
been due to forward trading. Rise in the prices of food items are caused by several
factors such as shortfall in domestic supplies relative to demand, hardening of
international prices, changesin consumption pattern, adverse weather conditions, and
improvement in income and living standards as well as changes in dietary habits.
Futurestrading is a mechanism that perform the twin functions of price discovery and
price risk management of the commaodities traded in the futures market.

(b)  Yes, Sir. A working group headed by Shri Narendra Modi has
recommended ban on trading of essential commaodities in the futures market.

(c) Doesnot arise.
Production and stor age of wheat

1t3303. SHRI NARESH AGRAWAL : Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state :

(@) the average wheat production in metric tonne per year and the storage
capacity of wheat in metric tonne in the north India;

(b)  whether it isafact that lacs of metric tonnes of wheat becomes rotten due

t Original notice of the question was received in Hindi.
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to lack of storage facility and keeping it in view, F.C.l. had made a plan to bring
private sector in the field of storage; and

(c) if so, the extent of interest shown by the private sector people under that
plan and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLICDISTRIBUTION (PROF. K.V. THOMAYS) : (a) The production
and procurement of wheat during the last five years State-wise in the country is given
in Statement (See below). The Stroage capacity available with FCI State-wise both
owned and hired, covered and Cover and Plinth (CAP) is given in Statement (See
below). The storage capacities available with the Stage agenciesfor storage of Central
Stock of Foodgrainsis given in Statement (See below).

(b) and (c) It is not true that huge quantities of foodgrains get rotten due to lack
of storagefacility. Some quantities of foodgrains however, get damaged dueto floods,
rain, pestsand other natural calamities. However, due to the increased procurement of
foodgrains and to reduce the storage under Cover and Plinth (CAP), the Government
formulated a Scheme for construction of storage godowns through private
entrepreneurs, Central Warehousing Corporation (CWC) and State Warehousing
Corporations (SWCs). Assessment of additional storage needs under the scheme is
based on the overall procurement/consumption and the storage space already available.

Based on the criterialaid down in the scheme, State wise capacity requirement
and locations were identified.

A capacity of 151.96 lakh tonnes is to be created under the scheme through
private entrepreneurs and Central and State Warehousing Corporations in 19 States.
Out of this, for a capacity of about 107 lakh tonne tenders have been finalised on the
Private Investors including the capacities being constructed by CWC/SWCs on their
own lands. The scheme has received good response from the private investors. The
Government has also approved creation of acapacity of 20 lakh tonnesin siloswithin
the overall storage requirements of Food Corporation of India (FCI) under the Public
Private Partnership mode.

Satement |

Satewise Production and Procurement of Wheat during last five years
(in lakh tonnes)

Production (Crop Year) Procurement (RMS)#
State 2007- 2008- 2009- 2010- 2011- 2007- 2008- 2009- 2010- 2011- 2012- 2012-
08 09 10 11* 12* 08 09 10 11 12 13** 13%

1 2 3 4 5 6 7 8 9 10 11 12 13

Bihar 4450 4396 46.23 4098 4848 008 500 49 183 556 - 15.0
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1 2 3 4 5 6 7 8 9 10 11 12 13

Gujarat 38.38 2897 2648 4020 40.77 - 415 075 367 105 055 15
Haryana 102.36 105.93 105 116.30 120.27 3346 5231 6924 6335 69.28 37.99 70.00

Madhya 60.33 6522 7846 7627 84.67 057 2410 1968 3538 49.65 3327 650
Pradesh

Maha- 20.78 1471 1757 23.01 1284 - - - - - -
rashtra

Punjab 157.20 157.53 152.63 164.72 165.20 67.57 99.39 107.25 102.05 109.58  26.22 108.0
Rajasthan 71.25 69.99 68.27 7215 9136 384 935 1152 476 13.03 209 140

Uttar 256.79 285.64 278.1 300.01 302.93 549 3137 3882 16.73 34.61 212 420
Pradesh

Uttarakhand 8.14 856 837 878 864 002 084 145 086 043 018 1.0
West Bengal 9.17 7.98 837 874 9.08 - - - 009 - - 0.20

Others 1680 17.34 1762 1758 1808 025 025 014 011 0.17 010 13

ALL INDIA

TotaL 785.70 806.8 808.0 868.74 902.32 111.28 226.82 253.81 225.14 283.85 102.54 318.00

RMS for wheat is succeeding year e.g. Crop Year 2010-11 corresponds ot RMS 2011-12
* As per 3rd Advance Estimates (23.04.2012)
** Ason 23.04.2012

$ Estimated procurement as given by State Food Secretaries.
Statement ||

The Sate-wise Sorage Capacity with F.C.1. ason 31.03.2012

(Fig. in Lac Tonnes)

Zone S.  Region  Covered CAP Grand Stock Utili- Total Utili-
No. /UT. FCl Hired Total Owned Hired Total Total Held tion effec- zation
Owned State CWC SWC  Pvt. Total Covered (Yage) tive (%oage)

Govt. Parties Hired storage on

capa- effec-

city tive

asper capa-

region city

1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18

East 1 Bihar  3.66 0.03 084 111 051 249 615 100 000 100 715 355 5000 6.79 52

2 Jharkhand 0.67 0.03 027 021 015 066 133 005 000 005 138 121 8800 138 88
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3. Orissa 3.02 0.00 082 197 015 294 596 000 000 000 59 368 6200 594 62

4. W.Benga 859 0.19 095 000 087 201 1060 051 000 051 1111 655 59.00 1051 63

5. Sikkim 0.10 0.01 0.00 0.00 000 001 011 000 000 000 011 006 5500 1051 63

N.E. 6. Assam 212 0.00 020 016 03 072 284 000 000 000 284 211 7400 278 76

7. Arunacha 0.18 0.04 0.00 0.00 000 004 022 000 000 000 022 005 2300 022 23

Pradesh

8. Meghalaya 0.14 0.00 0.07 0.05 000 012 026 000 000 000 02 015 5800 0.26 58

9. Mizoram 025 0.01 0.00 0.00 000 001 026 000 000 000 026 017 6500 026 65

10. Tripura 0.29 0.05 0.14  0.00 000 019 048 000 000 000 048 031 6500 048 65

11. Manipur ~ 0.20 0.00 0.00 0.00 000 000 020 000 000 000 02 014 7000 020 70

12. Nagaland 0.20 0.00 013 0.00 000 013 033 000 000 000 033 016 4800 033 48

ToraL (N.E.Z.) 3.38 0.10 054 021 036 121 45 000 000 000 459 309 6700 453 68

North 13 Delhi 3.36 0.00 0.00 0.00 000 000 336 031 000 031 367 181 4900 29 61

14. Haryana  7.68 4.20 322 617 234 1593 2361 333 016 349 2710 2292 8500 27.10 8

15. Himachal  0.14 0.06 0.06 0.00 000 012 026 000 000 000 026 014 5400 026 54

Pradesh

16. &K 1.03 0.15 0.00 0.00 003 018 121 010 000 010 131 082 6300 094 87

17. Punjab 2117 0.28 499 4014 403 4944 7061 714 259 973 8034 6760 8400 83.96 84

18. Chandigarh 1.07 0.18 084 114 000 216 323 017 023 040 363 307 8500 839 84

19. Raasthan  7.06 0.00 225 453 188 866 1572 185 427 612 2184 1936 89.00 2155 90

20. Uttar 14.95 0.15 6.17 2074 012 2718 4213 519 021 540 4753 3673 77.00 4539 81

Pradesh

21. Uttara 0.66 0.20 041 048 000 109 175 021 005 026 201 173 8600 192 9

khand

TortaL (N.Z.) 57.12 522 1794 7320 840 1047616188 1830 7.51 2581 187.69 154.18 82.00 184.07 84

South 22 Andhra  12.66 0.10 816 2238 354 3418 4684 262 000 262 4946 4947 100.00 48.93 101

Pradesh

23. Andamen  0.07 0.00 0.00 0.00 000 000 007 000 000 000 007 005 7100 4893101

Nikobar
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1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18

24. Kerda 517 0.00 0.00 0.00 000 000 517 020 000 020 537 376 7000 533 71

25. Karnateka 3.81 0.00 150 159 025 334 715 136 000 136 851 748 8800 832 90

26. Tamil Nadu 5.80 0.00 256 052 050 358 938 061 000 061 999 835 8400 1015 87

27. Pondicherry 0.44 0.00 013 011 000 024 068 006 000 006 074 051 69.00 1015 87

Toral (SZ.) 27.95 010 1235 2460 429 4134 6929 485 000 485 7414 6962 9400 7273 96

West 28. Gujarat 5.00 0.14 149 0.00 028 191 691 027 000 027 718 535 7500 711 75

29. Maharashtra 11.90 0.00 262 346 208 816 2006 105 000 102 2108 1587 7500 1753 91

30. Goa 0.15 0.00 0.00 0.00 000 000 015 000 000 000 015 009 6000 1753 91

31. Madhya  3.37 0.00 096 0.01 090 187 524 036 000 036 560 334 6000 537 62

Pradesh

32. Chhattisgerh 5.12 0.03 110 322 042 477 989 001 000 001 99 944 09500 990 95

ToraL (W.Z.) 2554 0.17 6.17 6.69 368 1671 4225 166 000 166 4391 3409 7800 39.91 8

GRAND TOTAL 130.03 585 39.88 107.99 1841 1721330216 26.37 751 33.88 336.04 276.03 82.00 325.86 85

Effective Capacity : Capacity available with FCI for storage of foodgrains, as reported by the Regions.
Statement |11

Total Sorage Capacity with Sate Agencies including SWCs
(excluding capacities given to FCI) for storage of foodgrains as on 31.03.2011

(Figuresin LMT)

Zone Sl.No. FCI Region Total Storage Capacity with
State Agencies including SWCs
(excluding capacities given to
FCI) for storage of foodgrains

Stage Agencies
Covered CAP
1 2 3 4 5
East 1. Bihar 6.96 0.00
2. Jharkhand 0.08 0.00
3. Orissa 3.64 0.00
4. West Bengal 3.90 0.00
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1 2 3 4 5
N.E. 5. Assam 0.41 0.00
6. Arunchal Pradesh 0.05 0.00
7. Meghalaya 0.00 0.00
8. Mizoram 0.56 0.00
9. Tripura 0.40 0.00
10. Manipur 0.20 0.00
11. Nagaland 0.07 0.00
North 12. Delhi 0.00 0.00
13. Haryana 23.03 45.08
14. Himachal Pradesh 0.00 0.00
15. J& K 1.26 0.00
16. Punjab 23.88 92.70
17. Rajasthan 0.00 0.00
18. Uttar Pradesh 411 0.00
19. Uttarakhand 0.91 0.00
South 20. Andhra Pradesh 11.55 0.00
21. Keraa 0.00 0.00
22. Karnataka 2.17 0.00
23. Tamil Nadu 6.50 0.00
West 24. Gujarat 3.92 0.00
25. Maharashtra 18.35 0.00
26. Madhya Pradesh 31.35 0.00
27. Chhattisgarh 10.24 0.00
TotaL 153.54 137.78

Consumer awar eness projects

3304. SHRI Y.S. CHOWDARY : Will the Minister of CONSUMER AFFAIRS,

FOOD AND PUBLIC DISTRIBUTION be pleased to state :

(@ the details of consumer awareness projects sanctioned by and pending
with Government during the last three years, across the country, State-wise;
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(b)  the details of financial assistance provided during the last three years,
State-wise,

(c)  whether Government has achieved the desired results,
(d) if not, the reasons therefor; and

(e)  whether there is any monitoring mechanism in place to evaluate the
performance of these projects?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAYS) : (a) and (b) Details
of funds released to State Governments for their consumer awareness activitiesin last
three years is given in Statement (See below). No project is pending with the
Government.

(c) Yes Sir.

(d) Doesnot arise.

(e) Yes, Sir. Department has engaged professional agencies to evaluate
performance of the projects.

Satement

Details of funds released to Sate Gover nments
for their consumer awareness activities

SI.No. Name of States 2009-10 2010-11 2011-12

1 2 3 4 5

1 Andhra Pradesh Nil 4600000.00 3450000.00
2. Bihar Nil Nil Nil

3. Chhattisgarh Nil Nil Nil

4. Goa 304000.00 Nil 300000.00
5. Guijarat Nil Nil 3600000.00
6. Haryana Nil Nil Nil

7. Himachal Pradesh 1919076.00 Nil Nil

8. Jharkhand Nil Nil Nil

9. Karnataka Nil Nil Nil

10. Kerala Nil 2800000.00 2100000.00
1. Madhya Pradesh Nil Nil Nil

12. Maharashtra 4881785.00 Nil Nil
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1 2 3 4 5

13. Orissa 6000000.00 Nil Nil

14. Punjab Nil Nil Nil

15. Rajasthan 4498638.00 Nil Nil

16. Tamil Nadu 5800000.00 4800000.00 4650000.00

17. Uttar Pradesh Nil Nil Nil

18. Uttarakhand Nil Nil Nil

10. West Bengal Nil 3577079.00 2700000.00

20. Arunachal Pradesh Nil Nil Nil

21. Assam Nil Nil Nil

22, Manipur Nil Nil Nil

23. Meghalaya Nil 1400000.00 1050000.00

24. Mizoram 1600000.00 1600000.00 1200000.00

25. Nagaland 1600000.00 2200000.00 1650000.00

26. Tripura Nil 800000.00 600000.00

27. Jammu and Kashmir Nil Nil Nil

28. Sikkim 800000.00 800000.00 600000.00

29. Delhi Nil Nil Nil

30. Pondicherry Nil Nil Nil

31. Andaman and Nicobar (UT)  Nil Nil Nil

32. Chandigarh (UT) Nil Nil Nil

33. Daman and Diu (UT) Nil Nil Nil\

34. Dadraand Nagar Haveli (UT) 200000.00 200000.00 Nil

35. L akshadweep (UT) Nil Nil Nil
Special Project

1 Kerala Nil Nil 3100000.00

2. Tamil Nadu 4000000.00 Nil Nil

3. Sikkim 1698000.00
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Prices of essential commodities

3305. SHRI UPENDRA KUSHWAHA : Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state :

(@  whether the prices of essential commodities such as pulsesand edible oils
have shown arising trend over the prices prevailing during the last year;

(b) if so, the details of decisionstaken and implemented by the Committee of
Secretaries (COS) and Cabinet Committee on Prices (CCP) to contain rising prices of
essential commodities; and

(c) the details of stringent measures taken to control the prices of essential
commodities and the steps taken to chalk out effective strategies in consultation with
other Departments, Traders and FM C to ensure that the prices of essential commodities
are kept in check?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAYS) : (a) In comparison
t0 2010-11, during 2011-12, the Wholesale Price Index (WPI), an indicator of general
price trend, has shown a marginal increase in the case of foodgrains and edible oils
but adeclined in the case of all pulses except gram. In respect of milk, eggs, meat and
fish, the WPI has shown an increase over the last 2 years and in the case of gram,
while the WPI was fairly stable in 2010-11, it increased during 2011-12.

(b)  Tocontain prices, decisionstaken, inter alia, include reduction of import
duties, ban on exports, imposing stock limits, and suspension of futures trading in
Tur, Urad and Rice.

(c) Alistof fiscal and administrative measures taken is given in Statement.
Statement
List of fiscal and administrative measures taken by the Gover nment
1. Fiscal Measures

(i) Reduced import dutiesto zero for rice, wheat and onion, pulses, edible oils
(crude) and to 7.5% for refined & hydrogenated oils & vegetable oils.

(ii) NDDB has been allowed to import 50000 tonnes of skimmed milk powder
and whole milk powder and 15000 M T of Butter Oil and Anhydrous Milk
Fat at zero duty under Tariff Rate Quota.

(iii)  Permitted import of duty-free raw sugar under Open General Licence
(O.GL)).

(iv)  Permitted Central/State Government Agencies and private trade to import
duty-free white/refined sugar.
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2. Administrative Measures

0]

(if)

(iii)

(iv)

v)
(vi)

(vii)

(viii)

(ix)

)

(xi)
(xii)

(xiii)

(xiv)

Removed levy obligation in respect of all imported raw sugar and white/
refined sugar.

Banned export of edible oils (except coconut oil and forest based oil) and
pulses (except Kabuli chanaand organic pulses up to amaximum of 10000
tonnes per annum).

Imposed ban on export on non-basmati rice and wheat for short period of
time.

Prohibited export of milk powders (including skimmed milk powder, whole
milk powder, dairy whitener and infant milk food).

Effected no change in Tariff Rate Values of edible ails;

Imposed stock limits from time to time in the case of select essential
commodities.

Ban on export of onion was imposed for short period of time whenever
required. Exports of Onion were calibrated through the mechanism of
Minimum Export Prices (MEP) of onion.

Maintained the Central Issue Price (CIP) for rice (at Rs. 5.65 per kg for
BPL and Rs. 3 per kg for AAY) and wheat (at Rs. 4.15 per kg for BPL and
Rs. 2 per kg for AAY)) since 2002.

Suspended Futures trading in rice, urad and Tur.

The levy obligation on sugar factories restored to 10% for sugar season
2011-12.

Allowed increased and liberalized all ocation of wheat and rice.

Extended the scheme for distribution of subsidized imported pulses upto
30.06.2012 and edible oils upto 30.09.2012.

Organised specia drives against hoarding.

State Governments/UT Administrations detained persons under the
Prevention of Blackmarketing and Maintenance of Supplies of Essential
Commodities Act, 1980, whose activities were found prejudicial to
mai ntenance of suppliesof commodities essential to the community. During
the year 2011, 270 detention orders were issued.

Expenditure on NFSB

3306. SHRI RAMA CHANDRA KHUNTIA : Will theMinister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state :
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(@  whether Government is bringing the National Food Security Bill (NFSB)
in this Parliament Session; and

(b) if so, what would be the extra expenditure for implementation of the Bill
in the country?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAYS) : (a) and (b) The
National Food Security Bill, 2011 has been introduced in the Lok Sabha on December
22, 2011. The Bill is presently being examined by the Standing Committee on Food,
Consumer Affairs and Public Distribution. The amount of extra expenditure involved
initsimplementation can befirmed up only after finalization of the proposed legidation.

Construction of godowns

1t3307. DR. PRABHA THAKUR : Will the Minister of CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state :

(@  whether sufficient number of godownsin the country have been constructed
by Government for storage of foodgrains;

(b) if so, the number of private and Government godowns constructed in
Rajasthan respectively; and

(c) thecriteriafixed by Government for hiring private godowns and the other
criteria fixed by Government for construction of godowns, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAYS) : (a) The storage
capacity, covered and Cover & Plinth (CAP) available, with the Food Corporation of
India as on 31.03.2012 was 336.04 lakh tonnes, both owned and hired. The storage
capacity with state agenciesfor storage of central stock of foodgrainsason 31.03.2011
was about 291 lakh tonnes including both covered and CAP capacity. Thus, a total
quantity of about 627 lakh tonnes of storage capacity was available for storage of 527
lakh tonnes of Central stock of foodgrains as on 31.03.2012.

(b) and (c) For the State of Rajasthan, ason 31.03.2012 atotal capacity of 21.84
|akh tonnes both owned and hired from State agencies and private partieswas available
with FCI for storage of foodgrains. Due to the increased procurement of foodgrains
and to reduce the storage under Cover and Plinth (CAP), the Government formulated
a Schemefor construction of storage godowns through private entrepreneurs, Central
Warehousing Corporation (CWC) and State Warehousing Corporations (SWCs).
Assessment of additional storage needs under the scheme is based on the overall
procurement/consumption and the storage space already avail able. For the consuming
areas, storage capacity is to be created to meet four months requirement of PDS and
other Welfare Schemesin a State. For the procurement areas, the highest stock levels
in the last three years are considered to decide the storage capacity required.

T Original notice of the question was received in Hindi.
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Based on this analysis and criterialaid down in the scheme, State wise capacity
requirement and locations were identified.

For Rgjasthan Region a storage capacity of 2.50 lakh tonnes has been approved
for construction of godowns under Private Entrepreneurs Guarantee (PEG) Scheme.
Out of this, acapacity of 30,000 tonneshasbeen all otted to Rajasthan State Warehousing
Corporation for construction on their own lands. A capacity of 2.20 lakh tonnes has
been sanctioned to Private Investorsin Rajasthan out of which construction work has
been started for 1.90 lakh MT.

The General Managers (Region)/Executive Directors (Zone) of FCI are fully
empowered to hirethe godownsfor short term usage from CWC/SWCs/State Agencies/
Private Parties as per requirement.

The following criteria are considered while hiring of godowns :
1. Suitability of godown structure.

2.  Findlisation of terms and conditions of lease prior to the occupation of
premises.

3. Rent payable, storage worthiness and distance from Railway good-shed.
Sale of PDSfoodgrains at higher prices

3308. SHRI PANKAJ BORA : Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state :

(@  whether Government is aware that even 90 per cent PDS beneficiaries do
not get regular supply of foodgrains and 43 per cent have expressed that local PDS
officials sell foodgrains at much higher prices than the fixed prices;

(b) if so, whether Government is considering to take immediate action to
make the PDS scam proof and would accordingly implement the Food Security Bill;

(c)  if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLICDISTRIBUTION (PROF. K.V. THOMAYS) : (a) to (d) Evaluation
Studies on functioning of Targeted Public Distribution System (TPDS) are conducted
by the Department from various agenciesfrom timeto time. These studieshaverevealed
certain shortcomings/deficiencies in the functioning of TPDS such as inclusion/
exclusion errors, leakages/diversion of foodgrains, etc. The study reportsreceived are
sent to concerned States/Union Territories (UTs) for taking necessary remedial
measures.
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However, in an independent study conducted by a group of research scholars
and student volunteers, including Jean Dreze, Reetika Khera and others, it has been
stated that there has been an impressive revival of Public Distribution System across
the country during the recent years. The group have based their findings on a study
made in 106 randomly-selected villages, spread over two districts each in 9 States,
covering atotal of 1227 BPL/Antyodaya Households. Based on the survey made, the
researchers have brought out that there have been mgjor initiatives in the recent past
to improve PDS and these efforts are showing results. It has been pointed out the days
when up to half of the PDS grain was diverted to the open market are gone. It hasalso
been indicated in the report that three-quarters of the respondents reported getting
their full quotain the nine survey States and that there were hardly any instances of
overcharging.

Strengthening and streamlining of TPDS is a continuous process. To improve
functioning of TPDS, Government hasbeen regularly requesting State/UT Governments
for continuous review of lists of BPL and AAY families, ensuring timely availability
of foodgrains at Fair Price Shops (FPSs), ensuring greater transparency in functioning
of TPDS, improved monitoring and vigilance at various levels and introduction of
new technologies such as Computerization of TPDS operations at various levels
including the Supply Chain Management and automation at the FPS level.

Further, instructions and advisories are issued from time to time for reformsin
PDS. In the Conference of State Food Secretaries & other officials on Best Practices
and Reforms in TPDS held in July 2010 measures being taken by States/UTs for
streamlining the TPDS were shared amongst the participants. These, inter-alia, related
to proper identification of beneficiaries, timely distribution of foodgrains, door step
delivery of foodgrains, enhancing viability of Fair Price Shops (FPSs), enhancing
storage capacities, use of technology based initiatives in TPDS, increasing public
awareness, monitoring distribution of PDS commodities through social audit, etc.
Regional Conference were also held in February, 2011 with State/UT Food Ministers
and Food Secretaries to review the implementation of TPDS. Further, a two day
Conference on TPDS and Storage with Food & Agriculture Ministers and Secretaries
of StatesslUTswasheld on 8th & 9th February 2012 at New Delhi. Theissuesdiscussed
in the Conference included stepping up of procurement activities, expeditious action
to be taken for computerization of PDS and creation of storage capacity as well as
time bound completion of existing projects.

Financial condition of companies

1t3309. SHRI RAVI SHANKAR PRASAD :
SHRI RAM JETHMALANI :

Will the Minister of CORPORATE AFFAIRS be pleased to state :

t Original notice of the question was received in Hindi.
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(@  whether it is afact that due to wesak financial condition of Government
and private companies of the country their loan returning capacity has been eroded
during the last three years;

(b) if so, Government's reaction thereto; and

(c) the details of the companies who have expressed their helplessness to
repay the loans during 2009, 2010, 2011 and by March 2012 year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI R.PN. SINGH) : (a) No, Sir.

(b) and (c) Does not arise.
Furnishing of misleading information by MNAFs

3310. SHRI D. RAJA : Will the Minister of CORPORATE AFFAIRS be pleased
to state :

(@  whether thelnstitute of Chartered Accountantsof India(ICAI) hasaccused
certain audit firms associated with Multinational Network Accounting Firms (MNAFs)
of claiming to the public that they are MNAFsin Indiawhile telling I CAl/regulators
that they are purely Indian firms having no relations with foreign entities;

(b)  whether around 27 per cent of audit firmsfurnished incompleteinformation
and masked/blackened/not provided important information sought by ICAI; and

(c) if so, the stepstaken by the Ministry to address the violations of norms of
operation and breach of code ethics by MNAFs as mentioned in the ICAI report?

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI R.PN. SINGH) : (a) According to the information furnished by the Institute of
Chartered Accountants of India (ICAI) aHigh Power Committee (HPC) appointed by
them for examining the operation of Multinational Network Accounting Firms
(MNAFsS) in India, has observed, that certain Indian CA firms and private limited
companies associated with them pose asif, they are actually MNAFsin Indiawhereas
to the ICAl/regulators, report themselves purely as Indian CA firms having no
relationship with foreign entities.

(b)  Yes, Sir, the HPC report contains an observation to that effect.

(c)  TheMinistry has not received any recommendation from | CAl for taking
action against any firm.

Conducting of AGM by companies

3311. SHRI VIJAY JAWAHARLAL DARDA : Will the Minister of
CORPORATE AFFAIRS be pleased to state :

(@) whether al the listed companies have been conducting their Annual General
Meetings (AGMs) and also sending annual reports regularly to their share holders;
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(b) if so, whether the market regulator like SEBI or any other similar
organization is monitoring the compliance of this provision;

(c)  whether any complaint regarding non-holding of AGMs by the listed
companies were received during 2010 and 2011,

(d) if so, the number of violators, if any; and
(e) thegist of action taken against such listed companies?

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI R.PN. SINGH) : (a) to (e) The Companies Act, 1956 prescribes filing of a
copy of the Balance Sheet and Annua Report after the AGM has been conducted,
with the concerned Registrar of Companies. There is no requirement under the
Companies Act requiring the Registrar of Companies to maintain actual holding of
AGM. Further, listed companies are required to supply copies of Annua Reports to
their shareholders. Monitoring of compliancein respect of listed companiesis carried
out by the Stock Exchanges concerned.

Working of Competition Commission of India

3312. SHRI NAND KUMAR SAI : Will the Minister of CORPORATEAFFAIRS
be pleased to state :

(@) thedetailsof performance of the Competition Commission of India(CCl)
upto 31 March, 2012;

(b)  thedetailsof works completed and the decisions taken by CCI to address
the issues currently in hand viz. air passengers, hike in cement prices, hike in steel
prices, hike in petroleum products, etc.;

(c) thedetailsof stepsbeing taken by CCI to protect theinterest of consumers;
and

(d) theextent towhichtheobjectivesfor establishing CCl have been achieved,
so far?

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI R.PN. SINGH) : (a) Competition Commission of India (CCl) received atotal
number of 304 cases upto 31.03.2012 under various sections of the Competition Act.
Out of these, 227 cases have been disposed of. CCl also undertook many advocacy
activities creating awareness amongst all the stakeholders and conducted research
studies through reputed institutions on subjects matters relating to various sectorsviz.
Steel, Cement, Airlines, Pharmaceuticals industry etc.

(b)  CCI hassince passed final ordersonly into the alleged hike in airfares by
airlines. CCl hasnot received any information on hikein prices of petroleum products
involving violation of provisions of Companies Act, 2002.
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(c) CCIl examines the information received under Section 3 and 4 of the
Competition Act, 2002 relating to 'anti-competitive agreements' and 'abuse of
dominance' and impose penalty for violation of the provisions of the Competition Act,
2002, which directly or indirectly benefits the consumers.

(d) TheCommissionisfully functional and it has been working continuously
to achieve its objectives.

Chargesby DTH operators

3313. SHRI A.A. JINNAH : Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(@  whether the private DTH operators have fixed huge monthly charges on
the individual consumers and the charge is above the fee fixed by Government under
Conditional Access System; and

(b) if so, the details of action taken by Government to regulate and prevent
huge monthly charges fixed by private DTH playersin the country?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI CHOUDHURY MOHAN JATUA) : () and (b) The tariff
for the addressable platformsincluding DTH, is governed by the Telecommunication
(Broadcasting and Cable) Services (Fourth) (Addressable Systems) Tariff Order, 2010
dated 21st July, 2010. The tariff order provides that the operators of addressable
platforms shall offer all the pay channels carried on their network on a-la-carte basis
to the consumers and in addition, optionally, they may also offer them as bouquet of
channels. Theretail tariff has been kept under forbearance, however, it providesthat it
shall be open to the service providers to specify a minimum monthly subscription not
exceeding Rs. 150/- per month towards channels chosen by the subscribers, either a-
la-carte or bouquet, for availing the services of such service provider.

The tariff in notified CAS areas is governed by the Telecommunication
(Broadcasting and Cable) Services(Third) (CASAreas) Tariff Order, 2006, asamended
from time to time. This Tariff Order provides that Free-to-Air (FTA) channels are to
be offered to the consumers in the form of Basic Service Tier (BST) at a maximum
rate of Rs. 82/- per subscriber per month (excluding Tax) for minimum of 30 FTA
channels. FTA channels, over and above the BST, if provided by the operator, would
also be availabl e to the subscribers within the mentioned maximum amount. Asfar as
the pay channels are concerned, such channels are to be mandatorily offered in the a-
la-carte form with a ceiling of Rs. 5.35/- (maximum retail price excluding taxes) per
channel per subscriber per month. In addition to the a-la-carte offer, pay channels can
also be offered in the form of bouquets.
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Coverage of Doordarshan and All India Radio

3314. SHRI KANWAR DEEP SINGH : Will the Minister of INFORMATION
AND BROADCASTING be pleased to state :

(@  whether Government is aware of poor broadcasting coverage of
Doordarshan and All India Radio programmes in the country;

(b) if so, the details thereof, State-wise along with the steps taken by
Government to expand their broadcasting coverage;

(c)  whether some TV and radio stations in Punjab, have not been made
functional during the last few years;

(d) if so, thedetailsthereof and the reasonstherefor al ong with the total amount
spent on such stations, Station-wise; and

(e)  bywhensuchTV andradio stationsarelikely to be made fully functional ?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (DR. S. JAGATHRAKSHAKAN) : (@) and (b) Prasar Bharati has
informed that at present thereare 1415 TV transmittersin Doordarshan network, which
provide coverage to about 92% population of the country. State-wise number of
transmitters is given in Statement (See below). All uncovered areas, along with the
rest of the country have been provided with multi channel TV coverage through
Doordarshan's free-to-air, DTH "DD Direct Plus’.

As regards All India Radio, their broadcast service is being provided through
432 AM/FM transmittersinstalled in the country and theterrestrial coverageis91.87%
(by area) and 99.19% (by population). In the areas not covered by terrestrial
transmissions, 21 radio channel s (Programmes) of AIR are available through DD Direct
plus DTH platform (Ku band). These programmes can be received through a set top
box on DTH Platform.

In order to augment the coverage in the country, the power of 12 transmitters of
AIR isbeing upgraded and 264 additional MW/FM Transmitters of various capacities
approved under 11th Plan are being installed throughout the country. Reception of
AIR programmes through terrestrial transmission in the uncovered areas shall be
enhanced after implementation of above schemes.

(c), (d) and (e) All completed projects of Doordarshan have been commissioned
and at present no completed project of Doordarshan is awaiting commissioning.

Regarding All IndiaRadio, 4 new stations are being set up in the State of Punjab
as per details given below :
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Sl. Location Scheme Reasons Total Amount  Expected date
No. for delay spent of completion
(Rs. lacs)
1 Fazilka 20 kw Delay in 141.73 2013
FM procurement
Transmitter of Equipment
Limited studio
facility &
Staff Qtrs.
2. Amritsar 20 kw Delay in 38.17 2013
FM procurement
Transmitter of Equipment
Limited and erection
studio facility ~ of TV Tower
& Staff Qtrs.
3. Firozpur 100 Watt No delay 0.16 2012
FM (Relay)
4. Gurdaspur 100 Watt No delay 0.16 2012
FM (Relay)
Statement
Doordarshan Transmitters (as on 01.05.2012)
Sl.No. State/UT No. of Transmitters
1 2 3
1. Andhra Pradesh 105
2. Arunachal Pradesh 45
3. Assam 29
4. Bihar 42
5. Chhattisgarh 28
6. Goa 2
7. Gujarat 68
8. Haryana 23
9. Himachal Pradesh 54
10. Jammu and Kashmir 125
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1 2 3
11. Jharkhand 27
12. Karnataka 68
13. Keraa 33
14. Madhya Pradesh 78
15. Maharashtra 122
16. Manipur 8
17. Meghalaya 10
18. Mizoram 8
19. Nagaland 14
20. Orissa 95
21. Punjab 13
22. Rajasthan 99
23. Sikkim 8
24. Tamil Nadu 71
25. Tripura 10
26. Uttar Pradesh 84
27. Uttarakhand 54
28. West Bengal 36
29. A&N Islands 28
30. Chandigarh 1
3L Dadra and Nagar Haveli 1
32. Daman and Diu 2
33. Delhi 3
34. L akshadweep Islands 16
35. Pondicherry 5
TotaL 1415
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DD programmes and news bulletinsin Mauritius

1t3315. DR. RAM PRAKASH : Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(@  the number of programmes and news bulletins along with the periods
telecast in the past and being telecast at present by Doordarshan in Mauritius;

(b)  whether Doordarshan has stopped their telecast for last some days;
(c)  if so, thereasons therefor; and
(d)  whether Government is considering to restart their telecast?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI CHOUDHURY MOHAN JATUA) : (a) Prasar Bharati has
informed that programmes of DD India, DD News, DD Bharati and DD Sportschannels
of Doordarshan were uplinked on | S-10 satellite of Intelsat, footprint of which covered
many countries including Mauritius till 05.03.2011.

(b) to (d) The uplinking on I S-10 satellite has, however, been discontinued from
05.03.2011 after expiry of contract with Intel sat. The channelsare now being distributed
through INSAT-4B satellite, footprint of which covers 38 countries. Mauritiusisoutside
the footprint of INSAT-4B satellite and the four DD channels, at present, are not
available in Mauritius. However, aschemei.e. "Global coverage of DD International
channel" has been included in the 12th Plan proposal s by Prasar Bharati for telecast of
programmes for international viewers by Doordarshan.

Status of certain projects

3316. SHRI TARUN VIJAY : Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(@) the status of setting up of a Global Film School, a National Centre of
Excellence for Animation, Gaming and Special Effects, a National Film Heritage
Mission and starting an International Channel under the Broadcasting sector;

(b)  thedeadlinesfor the aforementioned projects, whether they were met and
if not, the reasons therefor; and

(c) by when these schemes were formulated and that what were the
observations of the Standing Committee on Information and Technology on theissue?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (DR. S. JAGATHRAKSHAKAN) : (a) The status of the projects
are asfollows:

t Original notice of the question was received in Hindi.
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Film Sector :

0)

(if)

Global Film School : A Detailed Project Report (DPR) was developed by
consultants engaged for this purpose. However, this Report was found to
be inadequate on some counts. The Governing Council decided to seek
help of a Group of Experts (GoE) for developing a DPR by the Institute.
The DPR was finalized and accepted by the Governing Council of the
Institute. A decision was taken to implement the Scheme as envisaged in
the DPR during the 12th Plan as a part of a comprehensive Scheme meant
for development of infrastructure for various Media Units under Film Wing
of the Ministry. Accordingly, the Scheme is proposed to be implemented
during the 12th Plan.

Setting up of National Centre of Excellence for Animation, Gaming and
visual Effects : On the basis of human resource study in the animation,
gaming and visual effects sector conducted during 2007-08, a Detailed
Project Report was prepared in January, 2011, wherein it was recommended
to set up the institute in Public-Private Partnership Mode.

The memo for Expenditure Finance Committee is being drafted for
submission before the Competent Authority.

National Film Heritage Mission: The scheme was conceptualized in
2010-11.

In principle approval of the Planning Commission has been received on
28.06.2011. Detailed Project Report has been prepared. EFC Memo isunder
finalization.

Broadcasting Sector :

(iii)

(b)

International Channel : A proposal for Rs. 100 crores for Global coverage
of DD International Channel has been prepared for approval in Twelfth
Plan Scheme for Doordarshan. The proposal has been sent to Planning
Commission for in-principle approval and the same is still awaited. After
receipt of thein-principle approval of the Planning Commission, stepswill
be taken by the Ministry of appraisal and approval of the Scheme. A token
provision of Rupees One Lakh has been kept in the Annual Plan 2012-13
for this Scheme.

Initialy all the projectswere conceived for implementation during Eleventh

Plan. But due to the uniqueness of the schemes and due to unforeseen circumstances
the projects could not be implemented during Eleventh Plan. However, necessary
action hasbeen initiated for implementation of all the above mentioned schemesduring
Twelfth Plan.
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(c) Initially these schemes were formulated for implementation during
Eleventh Plan.

The observations of Standing Committee on Information Technology in respect
of the above mentioned projects are reproduced below :

According to the Ministry, at the beginning of the Eleventh Plan the Ministry
had formulated 86 schemes. However, at the time of Zero Based Budgeting exercise
undertaken by the Planning Commission in May, 2007, the total number of schemes
was reduced to 65. During examination of the previous year Demands for Grants
(2010-11), the Committee had noted that out of total 38 new schemes, 13 schemes
were awaiting approval and out of 28 on-going schemes, approval for 2 schemeswas
pending. Thusintotal 15 schemeswere pending clearance/approval . Having observed
that delay in approval of the schemes was one of the factors responsible for under
utilization of outlay, the Committee in their Sixth Report on Demands for Grants
(2010-11) had desired that the Ministry should work out a more streamlined approval
system. In spite of that four important schemes of the Ministry which include Global
Film School, Setting up of National Centre of Excellence for Animation, Gaming and
Special Effects, National Film Heritage Mission under Film Sector and International
Channel under Broadcasting Sector are still awaiting approval/clearance even when
Annual Plan 2011-12 isthe last year of Eleventh Plan. The Secretary of the Ministry
during the course of oral evidence admitted that it is quite late particularly when the
Eleventh Plan is going to end at the end of the current financial year. The Committee
disapprove the way projects are being planned by the Ministry. All the above schemes
wereformulated at the beginning of the Eleventh Plan and in the processfour precious
year have already been lost and even then the schemes of the Ministry are awaiting
approval/clearance. It clearly indicates that there are serious problems in the whole
planning process which is not conducive for the overall functioning of the Ministry.
The Committee desire that the Ministry should work out a more streamlined approval
system so that the situation of non-clearance of the schemes does not persist. The
Committee recommend that the Ministry should take corrective measures so that the
situation of non-clearance of schemes does not repeat during the Twelfth Plan.

Promation of Telugu films

3317. SHRI JESUDASU SEELAM : Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(@  whether Government proposes to promote Telugu films in the industry;
and

(b) if so, thedetail sthereof along with the mechanism/manner inwhich Telugu
films and music are likely to be promoted in the country and abroad?
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THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (DR. S. JAGATHRAKSHAKAN) : (a) and (b) The Ministry of
Information and Broadcasting has executed its Plan Scheme under the Eleventh Five
Year Plan for "Production of Feature Films in various regional languages' through
NFDC which aims at promoting new talent and production of films in al Indian
languages including Telugu.

During the Cannes International Film Festival-2011, NFDC on behalf of the
Ministry of Information and Broadcasting, introduced and showcased 6 emerging
filmmakers from India. Shri Sekhar Kammula, from the Telugu Film Industry was a
part of this team of emerging young filmmakers from India for promoting Indian
Films abroad.

Regulation of print media

3318. SHRI A. ELAVARASAN : Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(@  whether the Panel commissioned by the Ministry proposed to bring the
print mediaunder the relevant regul ator to check the growing instances of cross-media
ownership resulting in accumulation of interests in the hands of afew;

(b) if so, the details thereof;

(c)  whether the panel also mooted for changesin thelegal framework to allow
Telecom Regulatory Authority of India (TRAI) and the Competition Commission of
Indiato work together to deal with all instances of violation of cross-mediaownership
norms;

(d) if so, the details thereof; and

(e)  whether, under the proposal, TRAI and TDSAT would work at the
ownership of print media also?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI CHOUDHURY MOHAN JATUA) : (a) and (b) Ministry
of Information and Broadcasting commissioned a study on Cross-Media ownership
which was conducted by the Administrative Staff College of India (ASCI), Hyderabad.
The study recommended inter alia that a convergence regulator to cover all media
across print, broadcasting and telecom must be established and in view of theemerging
convergence, such regulatory framework must be aligned to address competition
concerns across the media spectrum. TRAI has also made recommendations on the
issues relating to cross-media ownership and has recommended that necessary
safeguards should be put in place to ensure that plurality and diversity are maintained
across the three media segments of print, television and radio.
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(c) and (d) The study by ASCI recommended that there was aneed for appropriate
coordination mechanisms between the Competition Commission and the sector
regulator and asfar as possibl e, the rel ationshi p between thetwo in terms of jurisdiction,
consultation and coordination procedures should be governed by law.

(e) TheTRAI, in regard to concentration of control/ownership across media
has recommended that the merger and acquisition guidelines for the sector may be
issue to prevent media concentration and creation of significant market power.

Foreign investment in broadcasting sector

3319. SHRI ANIL MADHAV DAVE : Will the Minister of INFORMATION
AND BROADCASTING be pleased to state :

(@  whether foreigninvestment has been permitted in broadcasting sector and
if so, the percentage of foreign investment in country's broadcasting sector; and

(b)  whether Government proposes to increase investment in broadcasting
sector, and if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI CHOUDHURY MOHAN JATUA) : (a) The existing
percentage of FDI in the broadcasting sector is given in Statement (See below).

(b)  The Ministry is proposing to enhance FDI limits in various segment of
broadcasting sector, as per the recommendations of TRAI. Thesg, inter-alia, include
uniform FDI limit of 74% for all carriage services, including, Direct-to-Home (DTH),
Internet Protocol Television (IPTV), Mobile TV, Headend-In-The-Sky (HITS) and
Teleport services; 74% FDI limit for Multi System Operators (MSOs) in the cable
sector taking up digitalization with addressability; 49% FDI limit for Local Cable
Operators; 100% FDI for uplinking of non-news and current affairs channels and
downlinking of TV channelsand 26% for news and Current Affairs TV Channels. Itis
also proposed to permit FDI up to 49% through automatic routefor all carriage services.
For content services such as uplinking, downlinking and FM radio, no automatic route
isalowed. The Ministry, in consultation, with TRAI has also formulated certain terms
and conditionsto take care of security related and other concernsin view of the proposed
enhanced FDI levels.

Statement

The Existing Percentage of FDI in Broadcasting Sector

Sl.No. Segment Existing FDI Limit

1 2 3

1. Terrestrial Broadcasting FM (FM Radio) 26%
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1 2 3

2. Cable Network 49%
3. Direct-to-Home (DTH) 49%
4. Headend-In-The-Sky (HITS) Broadcasting Service 74%
5. Setting up of Up-linking HUB/Teleports 49%
6. Uplinking of Non-News and Current Affairs TV Channel 100%
7. Uplinking of News and Current Affairs TV Channel 26%
8. Downlinking of TV Channels 100%

Agreement for telecast of cricket matches

3320. SHRI SANJAY RAUT : Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(@  whether it is a fact that BCCI has entered into an agreement with Star
Sports Network for live telecast of the cricket matches for the next six years;

(b) if so, the details of the agreement;

(c)  whether Doordarshan also hasrightsfor the live telecast of these matches
featuring Indian team; and

(d) if so, the details of the terms and conditions?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI CHOUDHURY MOHAN JATUA) : (a) to (d) Prasar Bharati
hasinformed that they have neither received any communication from Board of Control
for Cricket in India(BCCI) nor from Star Sports Network about the actual position of
award of the broadcasting rights of national/international cricketing events. As per
Clause 3 of the Sports Broadcast Signals (Mandatory Sharing with Prasar Bharati)
Rules, 2007, it is mandatory for the rights holders to share the live signals of the
events of national important with Prasar Bharati.

Approval of programmesfor television channels

1t3321. SHRI BHAGAT SINGH KOSHYARI : Will the Minister of
INFORMATION AND BROADCASTING be pleased to state :

(8  whether Government has received the proposal for approval of the
programmes being telecast on television channels;

(b) if so, the details thereof for the last year;

(c) by when such proposals are likely to be approved/sanctioned.

t Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI CHOUDHURY MOHAN JATUA) : () to (c) Telecast of
programmes by private satellite/cable television channelsisregulated as per the Cable
Television Networks (Regulation) Act, 1995. The Act does not provide for any pre-
censorship of the programmes telecast by such TV channels and, therefore, no TV
channel is required to seek prior approval of the Government for telecast of any
programme. However, the said Act provides that programmes telecast by such TV
channels are required to be in accordance with the Programme Code laid down in
Rule 6 of the Cable Television Networks Rules, 1994.

Coverage of CPI (M) Congress M eet

3322. SHRI K.N. BALAGOPAL : Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(@  whether Doordarshan has covered the 20th CPI(M) Congress Meet held
at Kozhikode with its own reporting system;

(b)  whether there is any decision to avoid reporting of opposition party's
political conferences; and

(c)  whether all the political party events are covered with agency clippings?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI CHOUDHURY MOHAN JATUA) : (a) Prasar Bharati has
informed that Doordarshan has not covered the CPI (M) Congress Meet held at
Kozhikode, Kerala. However, the news item was significantly noticed in the bulletins
at New Delhi using visuals received from video agency. The newswas also noticed in
al major regional news bulletins at Thiruvananthapuram using file shots.

(b) and (¢) Prasar Bharati hasinformed that coverage of any event by Doordarshan
depends on thelocation, resources available, presence of camerateam, reporter, stringer
or an agency. Accordingly, some of the political party events are covered by
Doordarshan reporting system or by Stringers empanelled with Doordarshan or by
utilizing the coverage provided by other agencies.

Complaintsregar ding obscene advertisements

3323. SHRIMATI JHARNA DAS BAIDYA : Will the Minister of
INFORMATION AND BROADCASTING be pleased to state :

(@ the details of complaints received by the Ministry regarding obscene
advertisements of different companies during the last year;

(b)  thedetails of the complaints received by the Ministry regarding obscene
scenesin TV serids; and

(c) thedetails of the action taken to ban these advertisements and the action
taken against the companies?
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THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI CHOUDHURY MOHAN JATUA) : (a) and (c) Thedetails
of cases of obscene advertisements telecast by private satellite/cable TV channels, as
considered by the Ministry during the last year and the action taken thereon are given
in Part A of the Statement (See below).

(b)  The details of cases of programmes telecast by private satellite/cable TV
channels, where action has been taken by the Ministry on account of obscenity, are
given in Part B of the Statement.

Statement - Part-A

The details of cases of obscene advertisements telecast by
Private Satellite/Cable TV Channels as considered by the Ministry
during the last year and the action taken thereon.

Sl.No. Name of the Advertisement Action Taken
1 2 3
1. Advertisement of Axe Effect deodorant The matter was taken up with

Advertising Standards Council of
India (ASCIl). ASCI issued
direction to the advertisers to
modify/withdraw the
advertisement.

2. Advertisement of Set Wet deodorant -do-
3. Advertisement of Zatak deodorant -do-
4, Advertisement of "Amul Body Warmer"  The matter was taken up with

Advertising Standards Council of
India (ASCI). The complaint was
upheld by them and the
advertisement was withdrawn.

5. Advertisement of India 3G mobile phone The matter was taken up with
ASCI. However, ASCI did not
uphold the complaint.

6. Advertisement of Manforce Condom -do-
7. Advertisement of Liliput Kid's wears. -do-

8. Advertisement of Killer Deo -do-
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2

3

10.

11.

12.

13.

14.

15.

Advertisements relating to :
i. Fast Track

ii. Wild Stone Deo

iii. Tata Docomo

Advertisement of 'Axe Shower Gel'

Advertisement of "Lava Mobile"

Advertisement of 'Axe Deodorant’,

'‘Lux Soap' and 'Close-up Toothpaste'.

Advertisement/promo of
"UTV Bindass Channel".

Advertisement of 'Clean &
Dry Intimate Wash'.

Advertisement of 'Extra Strong AX€'.

ASCI has not upheld the
complaints in case of these
advertisements. However, it has
recommended that these should
be shown outside family viewing
hours (11.00 Pm - 6.00 Am). This
particular recommendation of
ASCI isunder consideration of the
Government.

The matter hasbeen taken up with
the ASCI. Separately a Show
Cause Notice has also been sent
to MTV Channel.

The matter hasbeen taken up with
the ASCI. The complaint was not
upheld by them. The matter was
also considered by the Inter-
Ministerial Committee, which
agreed with ASCI.

The matter hasbeen taken up with
TheASCI. Thecomplaint was not
upheld by them.

-do-

The matter hasbeen taken up with
the ASCI. The reply of ASCI is
awaited.

-do-

Satement - Part-B

The details of cases of programmes telecast by private satellite/Cable TV Channels,
where action has been taken by the Ministry on account of obscenity

gl Name of the Reasons for issue of Date of issue Action Taken
No. Channel Show Cause Notice of Show Cause Notice

1 2 3 4 5

1. Bindaas Telecast of the programme 22.02.2011 An Order dated

‘Emotional Atyachar -

26.07.2011 issued
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1 2 3 4 5
Season 2' containing obscene to the channel
visuals and indecent and directly them to
vulgar language. run apology scroll

for 7 days.

2. Bindass Telecast of programme 19.04.2011 A warning issued
"Dadagiri-Revenge of the to the Channel on
Sexes' showing indecent 03.08.2011.
content.

3. TLC Telecast of different 19.04.2011 An advisory
programmes showing issued on
obscenity and vulgarity. 09.08.2011

4. Sony TV Telecast of reality show 20.04.2011 An advisory
'‘Comedy Circus dated 25.07.2011
Mahasangram' showing issued to the
indecent content. channel

5. Bindass Telecast of indecent Reality 05.05.2011 Warningissued on
Show titled ‘Love Lock UP 28.07.2011 to the

channel.

6. Channel [V] Telecast of reality show 'Full 05.05.2011 A warning dated
Toss VellaBoys' showing 25.07.2011 issued
obscene and indecent to the channel
content.

7. People TV Telecast of programme 19.05.2011 An advisory
'Aazhcha Kazhcha' showing issued to the
obscene content channel on

19.08.2011

8. Bindass Telecast of programme 'Meri 27.05.2011 A warning issued
To Lag Gay Naukari' appears on 20.09.2011
vulgar, obscene and
indecent

9. News9 Telecast of programme 01.06.2011 An order issued

'Sheyla's Size Problems' with

obscene visuals.

on 23.09.2011 for
apology scroll.
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1 2 3 4 5

10. Sony Pix Telecast of some English 11.07.2011 Under
features films, with obscene consideration
visuals.

11. FX channel Telecast of various programmes 18.07.2011 A warning issued
containing obscene, vulgar to the channel on

and indecent content. 18.04.2012.
12. NDTV Good Telecast of programme 'Life's 25.07.2011 The programme
Times a Beach' showing obscene has been put on
and indecent visuals. watch.
13. Star World Telecast of various 27.07.2011 An advisory has
channel programmes containing been issued to the
obscene, vulgar and indecent channel on
content 14.12.2011.
14. Fox Crime Telecast of various 28.07.2011 Under
channel programmes containing obscene, consideration
vulgar and indecent content.

15. Channel [V] Telecast of programme 'Love 12.09.2011 Under
Net 2' containing indecent, consideration
vulgar and obscene content.

16. Zee Trendz Telecast of programme 'Bikini 12.09.2012 Under
Destination' containing consideration
obscene, indecent and vulgar
visuals.

17. MTV Telecast of programme 14.09.2012 No violation was
'Rodies 8 - Shortcut to Hell' established
containing obscene, vulgar,
indecent portrayal.

18. Sony Telecast of promotional trailer 29.09.2012 Under
of the film "The Dirty Picture"”, consideration
certified ‘A" by CBFC.

19. Times Now -do- -do- -do-

20. FTV Telecast of programmes 03.11.2012 -do-

"Designersin high definition’,
‘Chantellie Ligerie, Paris and

‘Lingerie'.
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1 2 3 4 5
21. SaharaSamay  Telecast of anewsitem 11.11.2011 Order issued on
Samay which contained obscene 22.11.2011 for
visuals apology scroll.

The channel has

complied.

22. P7 -do- -do- -do-

23. Enterr10 Telecast of film with'A’ 27.01.2012 Under
certificate consideration.

24. Zing Telecast of film with ‘A 18.04.2012 -do-
certificate.

25. Manoranjan Telecast of film with'A' 18.04.2012 -do-

TV certificate.

26. Enterr10 Telecast of film with 'A’ 24.04.2012 -do-
certificate.

27. SSTV Telecast of film with adult 25.04.2012 -do-
content.

Deregistration of political parties

3324. SHRI SABIRALI : Will the Minister of LAW AND JUSTICE be pleased
to state :

(@)  whether it is afact that the Election Commission of India has aright to
deregister any political party;

(b) if so, the details of the parties deregistered, so far; and

(c) if theanswer to part (a) above be in the negative, the reasons therefor and
by when the Election Commission would be vested with such powers?

THE MINISTER OF LAW AND JUSTICE (SHRI SALMAN KHURSHEED) :
(a) There is no express provision in the Representation of the People Act, 1951 to
cancel the registration of a political party or to deregister a political party.

(b)  The Election Commission has started that they had issued noticesto some
registered unrecognized parties in 2001-02, which did not contest any election for
several years after their registration and 208 such parties which were found to be not
functional then, were removed from the list of registered political parties.

(c)  Thesuggestion of the Election Commission regarding the need to amend
section 29A of the Representation of the PeopleAct, 1951, adding aclause "authorizing
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the Election Commission to issue necessary orders regulating registration and de-
registration of political parties' has been included in the Background Paper on Electoral
Reforms prepared by the Legislative Department. The details have been put on the
website of Ministry of Law and Justice - www.lawmin.nic.in.

Election as source of corruption

3325. SHRI BAISHNAB PARIDA : Will the Minister of LAW AND JUSTICE
be pleased to state :

(@  whether the Ministry's attention has been drawn to a news item which
appeared in the Hindu dated 24 January, 2012 titled "Chief Election Commissioner
sees elections as biggest source of corruption”;

(b)  if so, Government's response thereto; and

(c) theaction Ministry is taking to prevent elections from being the biggest
source of corruption?

THE MINISTER OF LAW AND JUSTICE (SHRI SALMAN KHURSHEED) :
(a) Yes, Sir.

(b) and (c) The Election Commission of India and the Central Government are
seriously concerned about the growing influence of 'Money Power' in Parliamentary
and Assembly Elections. The Election Commission held a meeting on 4th October,
2010, with al recognized National Political Parties to discussissues related to use of
Money Power etc. in el ections. The Commission hastaken several measuresincluding
opening of separate Division in the Commission to oversee election expenditure,
appointment of Expenditure Observers and Assistant Expenditure Observers, Flying
Squads and Static Surveillance Teams to keep vigil over movement of cash, liquor
and other items during el ections, M edia Certifying and M onitoring Committeeto watch
media advertisements and paid news, Maintenance of Shadow Observation Register
of each candidate, Video Surveillance Team to oversee major items of expenditure,
opening of separate bank account by the candidate for the purpose of el ection expenses
and involving of Income Tax Department to keep vigil over movement of cash.
Considering the impact of the monitoring mechanism of Election Expenditure in the
recently concluded Assembly e ections, the Election Commission has decided to enforce
the similar measuresin all General Elections.

Setting up of IIDEM

3326. SHRI HUSAIN DALWAI : Will the Minister of LAW AND JUSTICE be
pleased to state :

(@  whether the Election Commission of Indiahas proposed to set up an Indian
International Institute of Democracy and Election Management (IIDEM);
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(b)  whether the proposal to set up the above institute is yet to be cleared by
Government; and

(c) if so, thereasons for the delay?

THE MINISTER OF LAW AND JUSTICE (SHRI SALMAN KHURSHEED) :
(a) to (c) On the 18th June, 2011, the Election Commission informed the Government
that it had launched thefacility for starting of Indialnternational Institute of Democracy
and Election Management (IIDEM) from the 17th June, 2011 at the premises of
Nirvachan Sadan.

Pending approval of the Government, the Election Commission on 4th October,
2011 informed that the IIDEM has become operational and till that time 12 national
and 2 international programme had been conducted successfully. It was also conveyed
vide the said communication that the Commission had taken a conscious decision to
set-up the Ingtitute as an autonomous body under the Societies Registration Act, 1860
asit believesthat premier national and international Institution pursuing training, HRD,
education, research and innovation are the best devel oped and nurtured as autonomous
entities and forwarded the Memorandum of Association and Rules and Concept
Framework cum Project Document. It was requested that the requisite amount be
provided in the Budget under the appropriate heads, or if necessary by creating fresh
budget heads.

The proposal was examined inthelight of the opinion of theLd. Attorney General,
and consultation with the Ministry of External Affairs, Department of Expenditure.
The matter was then considered by the Committee on Non-Plan Expenditure under
the Chairmanship of the Secretary, Department of Expenditure on the 27th February,
2012. In the meeting of the Committee on Non-Plan Expenditure, it was resolved that
the construction work would not commence until the formal approval to the proposal
is accorded by the Government and Detailed Project Report has been approved by the
Committee. The Committee on Non-Plan Expenditure inter alia recommended that
the Government be approached for seeking ‘in-principle’ approval to the proposal.
The Committee further recommended for bringing a Detailed Project Report with
firm cost estimates for appropriate approval and the IIDEM would be an Institution
set-up under the Election Commission with a grant-in-aid provision in Grant No. 62
(which pertainsto the Election Commission) whichwould initially require Government's
support in the form of grant-in-aid both recurring and non-recurring. The effort,
however, would be to make itself sustaining in the long term. The Committee has
further recommended that the views of the Department of Expenditure on Memorandum
of Association and Rules of the I DEM as communicated to the L egidl ative Department
earlier would be suitably addressed while framing the rulesin this regard.
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Thereafter, the Election Commission videits communication dated the 2nd March,
2012 informed that that the Commission has taken a fresh look to the proposal to
register IIDEM as a Society under the Societies Registration Act, 1860 after recent
consultations with the Department of Expenditure, feedback from Ministry of Law
and Justice and their own experience of running the Institute for the last eight months.
In the said letter, it has been categorically stated that IDEM has been functioning at
present as a part of the Training Division of the Election Commission and the
Commission has considered that there is no additional benefit, rather there is the
potential for operational constraintsfor thefledgling Instituteif it ismadeinto a Society.
As such, "the Commission has decided to request the Government to treat the
Commission's proposal for creation of an autonomous Society for IIDEM as
withdrawn."

Asthe proposal to establish [IDEM as an autonomous Soci ety under the Societies
Registration Act, 1860 has been withdrawn by the Election Commission, the
Commission has proposed that I DEM may work asatraining division of the Election
Commission.

Required strength of Judges

3327. SHRI PANKAJ BORA : Will the Minister of LAW AND JUSTICE be
pleased to state :

(@  whether Government is aware of Chief Justice of India's demand for
creation of around 15,000 more courts which would not even be sufficient to tackle
around 271 crore cases,

(b)  whether, as per his estimate, at least 35,000 judges are required against
the existing strength of 16,000 judges;

(c)  whether Government is also aware that minimum 20,000 judges are
required for thetrial courtsonly then litigantsright for speedier justice can be achieved,
and

(d) thesteps Government proposesto takein view of abovefor speedy justice
for litigants?

THE MINISTER OF LAW AND JUSTICE (SHRI SALMAN KHURSHEED) :
(a) to (d) No, Sir. Thereisno such demand having been made nor an estimate provided
in regard to the overall requirement of judges to address the pendency of nearly 3
crore cases in the country. However, in the Vision Statement which was prepared
following a National Consultation for strengthening the judiciary towards reducing
the pendency and delays in October 2009, it was proposed that 15,000 positions of
judges may be created for two years' period in the trial courts on contractual basisto
address the issue of pendency in these courts. Earlier in 2002 in All India Judges
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Association case, the Hon'ble Supreme Court had observed on a comparative
assessment of position of judges existing in other comparable democracies, that there
should be 50 judges for one million population as recommended by the Parliamentary
Standing Committee of Rajya Sabha in its 85th Report as well as by the Law
Commission of India in its 120th Report. At the present sanctioned strength of the
judges, the judge-population ratio in the country is nearly 15 per one million. No
major increase in the strength of the judges at the district and subordinate judiciary
has been made by many State Governments due to the reason of financial constraints.
Recently, the Hon'ble Supreme Court has in its Judgement of 19th April, 2012 in the
caseof Brij MohanLal Vs. Union of India& othersinter alia directed that the respective
States and Central Government shall create 10% of the total regular cadre of the State
as additional postsfor the district and subordinate judiciary. The burden of these newly
created posts shall be equally shared by the Central and State Governments. The Central
Government can take recourse to funds provided under 13th Finance Commission for
providing its share for the additional posts. The orders of the Supreme Court will be
implemented in consultation with the States.

Further, on the direction of Hon'ble Supreme Court in the case of Imtiaz Ahmad
Vs. State of Uttar Pradesh and others, Law Commission is separately making an
assessment of the number of additional courts required to provide speedy and better
access of justice. The Central Government will take a view on the requirement and
creation of additional posts of Judgesin consultation with the State Governments and
State High Courts after the Report of Law Commission is submitted to the Supreme
Court and after the Supreme Court has given directions, if any, in thisregard.

Pending that, the Government has been taken anumber of measuresfor addressing
the pendency and for speedy disposal of cases :-

(i)  The 13th Finance Commission recommended a grant of Rs. 5000 crore for
improving justice delivery to the States over a period of 5 years between
2010-15. Out of this an amount of Rs. 2,500 crore has been earmarked for
morning/evening/shift/special courts to relieve the judicial system of the
backlog of cases.

(ii)  The Government has been constantly endeavouring and working towards
improvement in judicial system in the country jointly with the judiciary. It
has been implementing computerization of courts since 2007 and has been
investing on improving infrastructure in the judiciary since 1993-94.

(iii)  Of late, National Court Management System hasbeen notified by theHon'ble
Chief Justice of Indiafor establishment. This would be addressing issues
of case management, court management, setting standards for measuring
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performance of the courts and anational system of judicial statisticsin the
country.

(iv) The Government has in June, 2011 set up a National Mission for Justice
Delivery and Legal Reforms. The objective of the Missionisto look at the
requirement for policy changes, re-engineering of court procedures, propose/
undertake measures for human resource development and leverage
information and communication technology for better justice delivery.

Registration of Sikh marriages

3328. SARDAR SUKHDEV SINGH DHINDSA : Will the Minister of LAW
AND JUSTICE be pleased to state :

(@  whether the Cabinet has recently approved adraft Bill under which Sikhs
would be able to register marriages under the Anand Marriage Act; and

(b)  if so, thefollow up action taken by Government thereon?

THE MINISTER OF LAW AND JUSTICE (SHRI SALMAN KHURSHEED) :
(a) Yes, Sir.

(b)  TheAnand Marriage (Amendment) Bill, 2012 is proposed to beintroduced
in the current session of Parliament.

Violation of the M odel Code of Conduct

3329. SHRI SHANTARAM NAIK : Will the Minister of LAW AND JUSTICE
be pleased to state :

(@  whether violation of the Model Code of Conduct is a punishable offence;
(b) if so, the punishments provided under the Act;

(c)  whether punishment of "censure" isprovided as apunishment by or under
the code; and

(d) if so, the details thereof ?

THE MINISTER OF LAW AND JUSTICE (SHRI SALMAN KHURSHEED) :
(a) and (b) The Election Commission of Indiahasintimated that Model Code of Conduct
isaset of guidelines evolved by the Commission with consensus of political parties
for the smooth conduct of free and fair election in the country. Asthe Model Code of
Conduct does not have a statutory backing many of its provisions are not legaly
enforceable and hence not legally punishable. However, there are certain provisions
in the Model Code of Conduct, the violation of which also constitutes violation of
some provisions in the election laws and/or the Code of Criminal Procedure. The
violations are punishable in a court of law. In cases of inter-alia violation of Model
Code of Conduct by a political party, the Commission can after giving reasonable
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opportunity of showing cause, subject to such terms as the Commission may deem
appropriate, either suspend or withdraw the recognition of a party as a National or
State Party, as the case may be. In case of individual candidates or leaders of political
parties, the Commission may take action, if deemed appropriate, under the residuary
powers available to it under Article 324 of the Constitution which includes censure
against person who is guilty of violation of the Model Code of Conduct.

(c) and (d) The Election Commission of India has intimated that Model Code of
Conduct being a voluntary set of guidelines given by the political parties unto
themselves, there is no penal provision mentioned therein. The Commission takes
remedial action for violations of the Model Code of Conduct and in appropriate cases
may express and convey its displeasure against the violatorsin the form of reprimand
or censure and advising them to be careful in future.

Independent Recruitment Mechanism for Judges

3330. SHRI K.N. BALAGOPAL : Will the Minister of LAW AND JUSTICE be
pleased to state :

(8  whether Government is considering any proposal for independent
recruitment mechanism for judges,

(b) if so, the details thereof;

(c)  whether any report, proposal or recommendation is pending with
Government; and

(d) if so, the details thereof and the action taken thereon?

THE MINISTER OF LAW AND JUSTICE (SHRI SALMAN KHURSHEED) :
() to (d) Theappointment of Judgesto higher judiciary ismade under the Memorandum
of Procedure for appointment of Judges of the Supreme Court and High Courts. This
isbased on the Supreme Court Judgment dated 6th October, 1993 in the case of Supreme
Court Advocates on Record and ors. vs. Union of India and ors. and their Advisory
Opinion dated 28th October, 1998. The Law Commission in its 214th Report has
suggested to change the appointment procedure of judges in the higher judiciary by
doing away the present Collegium system which comprises of senior most Judges
only, and has recommended that the Executive should be given equal role to play in
the appointment process. The 2nd Administrative Reforms Commission (ARC) also
recommended that a "National Judicial Council” should be constituted, in line with
universally accepted principleswhere appointment of members of thejudiciary should
be by aCollegium having representation of the executive, legislature and thejudiciary.
However, no specific proposal has as yet been made for amendment of the present
procedure.
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New law univer sities

3331. DR. T. SUBBARAMI REDDY : Will the Minister of LAWAND JUSTICE
be pleased to state :

(@  whether Government proposesto open new law universitiesin the country;
(b)  if so, the details thereof, State-wise;

(c)  thenumber of such universitiesfunctioning in the country, at present; and
(d) by when such new universities are likely to be set up?

THE MINISTER OF LAW AND JUSTICE (SHRI SALMAN KHURSHEED) :
(3 No, Sir.
(b) Doesnot arise.
(c)  Fifteen Law Universities are functioning at present in the country.
(d) Doesnot arise.
Disposal of casesin High Courts

1t3332. SHRIMATI KUSUM RALI :
SHRI PRABHAT JHA :

Will the Minister of LAW AND JUSTICE be pleased to state :

(@  whetheritisafact that the number of cases being disposed of in the High
Courts of the country is about half of the national average;

(b) if so, the details thereof along with the reasons therefor;

(c)  whetheritisalso afact that Government is considering to make a binding
provision for judges to dispose of afixed number of casesin ayear;

(d) if so, the details thereof;

(e)  whether Government has made any allocation in the budget for 2012-13
for the fast disposal of pending casesin the courts of the country; and

(f) if so, the details thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI SALMAN KHURSHEED) :
(a) and (b) The Judge Strength of High Courts is reviewed periodically through the
system of Triennial Review which isundertaken once in three (3) years. The required
strength of Permanent Judges is worked out by taking into account the average
institution of main cases during the last 5 years vis-a-vis the national average or the
averagerate of disposal of main casesper Judge per year in that High Court, whichever
ishigher. Therequired strength of Additional Judgesisdecided by taking into account

t Original notice of the question was received in Hindi.
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the number of main cases pending over two years vis-a-vis the national average or the
averagerate of disposal of main casesper Judge per year in that High Court, whichever
ishigher. As per the information available from 2006-10, national average of disposal
of main cases per Judge per year inthe High Court is determined as 2185. If compared
withit, Gauhati, J& K and Sikkim High Courts have disposed of lessthan half number
of cases of the national average due to institution of less number of cases, extreme
wesather conditions and hilly regions.

(¢) No, Sir.
(d) Doesnot arise.

(e) and (f) Reducing the delay and arrears in courts has been the constant
endeavour of the Government. For this, several steps have been taken in the past both
for making structural changes aswell asfor monitoring the performance of the courts
in so far as their disposal are concerned. The disposal has been accelerated by
undertaking special drives, the recent one being from 1st July, 2011 to 31st December,
2011. Of late, the Government has set up a National Mission for Justice Delivery and
Legal Reformswhichwill be addressing theissues of delaysand arrearsin thejudicial
system aswell enforcing better accountability at al levelsthrough avariety of methods
which will include setting and monitoring of performance standard, enhancement of
capacity through training at various levels etc.

The 13th Finance Commission has recommended a grant of Rs. 5000 crores for
the States over a period of 5 years between 2010-2015. The amount will be provided
asagrant to the Statesfor variousinitiatives such as (i) Increasing the number of court
working hoursusing the existing infrastructure by holding morning/evening/shift courts;
(i) Enhancing support to Lok Adalats to reduce the pressure on regular courts;
(iii) Providing additional funds to State Legal Services Authorities to enable them to
enhance legal aid to the marginalized and empower them to access justice; (iv)
Promoting the Alternate Dispute Resolution (ADR) mechanism to resolve part of the
disputes outside the court system; (v) Enhancing capacity of judicia officersand public
prosecutors through training programmes; (vi) Supporting creation or strengthening
of ajudicial academy in each Stateto facilitate such training; (vii) Creation of the post
of Court Managersin every judicia district and High Courtsto assist the judiciary in
their administrative functions and (viii) Maintenance of heritage court buildings. An
amount of Rs. 1353.62 crores has already been released to the States on this account.

Under the Central Sector Scheme, 100% funded by Central Government for
computerization of the District and Subordinate Courts (e-Courts project) in the country
and for upgradation of the ICT infrastructure of the Supreme Court and the High
Courts. 9697 courts out of 14,229 courts, as on 31.03.2012 in the country, have been
computerized. The balance courts would be computerized by 31.03.2014.
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The Gam Nyayalayas Act, 2008 has been enacted for establishment of Gram
Nyayalayas at the grass roots level for providing access to justice to citizens at their
doorstep. The Central Government is providing assistance to States towards non-
recurring expensesfor setting up of Gram Nyayalayas subject to aceiling of Rs. 18.00
lakhs per Gram Nyayalaya. The Central Government also provides assistance towards
recurring expenses for running these Gram Nyayalayas subject to aceiling of Rs. 3.20
lakhs per Gram Nyayalaya per year for the first three years. Asinformed by the State
Governments, 153 Gram Nyayalayas have been notified already. Out of these 151
Gram Nyayalayas have started functioning.

A Centrally Sponsored Scheme (CSS) for devel opment of infrastructurefacilities
for the judiciary is being implemented since 1993-94 under which Central assistance
for construction of court buildings and residential quarters for judicial officers is
released to augment the resources of the State Governments. The expenditure on the
scheme is shared by the Centre and the State Governments on 75:25 basis, except for
States in North East Region, which is on 90:10 basis. An expenditure of Rs. 1841
crore has been incurred on this scheme up to 31.03.2012 since inception.

For 2012-13, following budget provisions have been proposed under different
plan schemes :-

(@ Centra Sector Scheme for infrastructure : Rs. 660.00 crore.
(b) Computerisation district and subordinate courts : Rs. 233.66 crore.

(c) Assistance to State Governments for establishing and operating Gram
Nayalayas : Rs. 114.00 crore.

(d) National Missionfor Justice Delivery and Legal Reforms: Rs. 37.50 crore.
Review of pending corruption cases

3333. DR. JANARDHAN WAGHMARE : Will the Minister of LAW AND
JUSTICE be pleased to state :

(@  whether the Supreme Court hasrecently turned down Government'srequest
seeking a panel of names of its recently retired judges to head a proposed committee
for reviewing cases of corruption pending in courts across the country;

(b)  if so, the details thereof;

(c)  theexact number of cases of corruption pending in various courts in the
country, as on 31 January, 2012; and

(d)  the mechanism to be adopted by Government to clear such cases?

THE MINISTER OF LAW AND JUSTICE (SHRI SALMAN KHURSHEED) :
(a) and (b) No, Sir.
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(c)  Asperinformation available, there were 9926 CBI cases pending tria (as
on 31.03.2012) in various courts including exclusive courts all over the country.

(d)  On the recommendation of the Hon'ble Chief Justice of India, Central
Government has decided to set up 71 additional special courtsexclusively for thetrial
of CBI casesin different States. Of these, 62 CBI courts have started functioning.

Satus of 230th Report of the Law Commission

3334. DR. GYAN PRAKASH PILANIA : Will the Minister of LAW AND
JUSTICE be pleased to state:

(@)  the salient recommendations contained in the 230th report of the Law
Commission;

(b)  thefollow up action taken by Central/State Governments; and
(c)  thereason for non-action/delayed action?

THE MINISTER OF LAW AND JUSTICE (SHRI SALMAN KHURSHEED) :
(8) The 230th Report of the Law Commission deals with the need to 'Reforms in
Judiciary'. The Report contents are in two parts. The first part consists of the Theme
and Thought on those areas where re-evaluation and, or reforms need to be taken up.
The second part contains the recommendationsfor reform in thejudiciary with aview
to liquidate the huge backlog of cases. These are as under :

(1) There must befull utilization of the court working hours. The judges must
be punctual and lawyers must not be asking for adjournments, unlessit is
absolutely necessary. Grant of adjournment must be guided strictly by the
provisions of Order 17 of the Civil Procedure Code.

(2) Many casesarefiled on similar points and one judgment can decide alarge
number of cases. Such cases should be clubbed with the hel p of technology
and used to dispose other such caseson apriority basis; thiswill substantially
reduce the arrears. Similarly, old cases, many of which have become
infructuous, can be separated and listed for hearing and their disposal
normally will not take much time. Same is true for many interlocutory
applicationsfiled even after the main cases are disposed of . Such cases can
be traced with the help of technology and disposed of very quickly.

(3) Judgesmust deliver judgementswithin areasonabletime and in that matter,
the guidelines given by the apex court in the case of Anil Rai vs. State of
Bihar, (2001) 7 SCC 318 must be scrupulously observed, both in civil and
criminal cases.

(4) Considering the staggering arrears, vacations in the higher judiciary must
be curtailed by at least 10 to 15 days and the court working hours should be
extended by at least half-an hour.
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(5) Lawyersmust curtail prolix and repetitive arguments and should supplement
it by written notes. The length of the oral argument in any case should not
exceed one hour and thirty minutes, unless the case involves complicated
questions of law or interpretation of Constitution.

(6) Judgments must be clear and decisive and free from ambiguity, and should
not generate further litigation.

(7) Lawyersmust not resort to strike under any circumstances and must follow
the decision of the Constitution Bench of the Supreme Court in the case of
Harish Uppal (Ex-Capt) vs. Union of Indiareported in (2003) 2 SCC 45.

(b) and (c) The Report has been forwarded to the Chief Justices of all the High
Courts for action as several recommendations relate to case and court management
and arewithin their control. On the part of the Central Government, amendments have
been made in the past, to Section 309 of the Code of Criminal Procedure, 1973 and
Order No. X V11 of the Code of Civil Procedure, 1908 to ensure expeditious proceedings
in the courtsfor both criminal and civil cases. To reduce the pendency of cases, special
drive was aso undertaken on the request of Central Government by the district/
subordinate courts between 1st July, 2011 to 31st December, 2011. The results of this
have been encouraging. Of late, National Court Management System has been notified
by the Hon'ble Supreme Court to specially addressissues of case and court management
aswell asfor laying down standards for measuring the performance of judges. A draft
Bill for regulation and maintenance of standards in legal profession, protecting the
interest of clients and promoting the rule of law has been prepared by the Department
of Legal Affairs.

Mission mode drive to reduce pending cases

3335. SHRI NAND KUMAR SAI : Will the Minister of LAW AND JUSTICE
be pleased to state :

(@  whether Government has requested all High Courtsto launch a pendency
reduction drive in a mission mode in the courts;

(b)  if so, the details thereof;

(c)  thenumber of long pending cases concerning the under privileged sections
disposed of by various High Courts and the Supreme Court during the said drive; and

(d) themeasuresproposed to betaken by Government to ensurethat the matters
pertaining to under privileged persons are disposed of in areasonable time-frame?

THE MINISTER OF LAW AND JUSTICE (SHRI SALMAN KHURSHEED) :
(a) to (d) Government of India undertook a pendency reduction drive from 1st July,
2011 to 31st December, 2011. The Chief Justices of the High Courts were inter-alia
requested to initiate in a campaign mode clearance of long pending cases and cases
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relating marginalised groups and utilize 13th Finance Commission grant for pendency
reduction. The information received from State High Courts in regard to disposal of
cases including those pertaining to marginalised groups is given in Statement (See

below).

Besides, the Government has undertaken several measuresfor reducing pendency
and for assisting marginalised sections of society which are asfollows :

0)

(i)

(iii)

(iv)

v)

(vi)

(vii)

A National Mission for Justice Delivery and Legal Reforms has been set up
with thetwin objectives of increasing access by reducing delaysand arrears
in the system and enhancing accountability through structural changes and
by setting performance standards and capacities. The Mission will pursuea
co-ordinated approach for phased liquidation of arrears and pendency in
the judicial administration.

In order to improve the infrastructure in courts, a Centrally Sponsored
Schemefor development of infrastructurefacilitiesfor thejudiciary isbeing
implemented since 1993-94 under which Central assistance for construction
of court buildingsand residential quartersfor judicial officersisreleased to
augment the resources of the State Governments.

The Central Government is providing assistance to States for setting up of
Gram Nyayalayasfor delivery of justiceto rural masses at their door steps.
Under the Gram NyayalayasAct, 2008, the Gram Nyayalayas shall exercise
both civil and criminal jurisdictions and follow summary trial procedurein
the manner and to the extent provided under the Act.

Computerization of the District and Subordinate Courts (e-Courts project)
has been taken up under a Centrally sponsored scheme with the objective
of enhancingjudicial productivity and making justice delivery system more
affordable and cost effective.

The 13th Finance Commission has allocated asum of Rs. 5000 croresto be
given as grants to the States for 5 years between 2010-15 for reducing
pendencies and improving justice delivery.

For legal empowerment of the marginalized people in India, an externally
aided project 'Access to Justice for Marginalised People in India is being
implemented, in the selected 7 States.

Lega Services are being provided by National Legal Services Authority
(NALSA) to the common man through a scheme of trained Para-Legal
Volunteers (PLV's) selected from the community. The PLVs act as bridge
between thelegal servicesinstitution and the common man. In case of need
the assistance of professional lawyers is also provided to weaker and
marginalised sections of society.
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Statement

Information received uptil 30th April, 2012 from High Courts with regard to
Disposal of Cases including those pertaining to marginalised groups during the
pendency reduction drive from July, 2011 to December, 2011

Sl. Name of Senior Minors Disabled Marginalised Tota
No. High Court Citizen Groups
1. Andhra Pradesh 1592 230 100 62 1984
2. Delhi 3706 1116 1241 2047 8110
3. Himachal Pradesh 984 172 40 487 1683
4. Madhya Pradesh 4354 398 62 117 4931
5. Uttarakhand 376 339 - - 715
6. Jharkhand 180 126 04 757 1067
7. Orissa 3182 1008 402 2373 6965
8. Chhattisgarh 287 - - - 287
9. Keraa 4634 2117 960 235 7946
10. Punjab, Haryana 417 1251 129 - 1797
11. Gujarat 1177 1614 2192 - 4983
12. Sikkim 13 o7 01 34 55
TotaL 20902 8378 5131 6112 40523

Reasonsfor pending cases

1t3336. SHRI RAMCHANDRA PRASAD SINGH :
SHRI RAVI SHANKAR PRASAD :

Will the Minister of LAW AND JUSTICE be pleased to state :

(@  whether it is afact that the Supreme Court has recently expressed deep
concern over the delay in disposal of casesin the courts of the country;

(b)  if so, Government's reaction in this regard,;

(c)  whether Government has identified the reasons for the delay in disposal
of these cases; and

(d) if so, the details of those shortcomings in the system?

t Original notice of the question was received in Hindi.
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THE MINISTER OF LAW AND JUSTICE (SHRI SALMAN KHURSHEED) :
(a) to (d) Huge backlog and pendency has been a matter of concern as it delays the
disposal of cases. Of the 3 crore cases pending, 74% are less than 5 years old. The
Hon'ble Chief Justice of India has expressed the need of making the judicial system
5+ free by addressing 26% of the old cases which are of more than 5 years vintage.

The Government has been constantly endeavouring and working towards
improvement in judicial system in the country jointly with the judiciary. The
Government has been undertaking computerization of courts since 2007 and has been
investing on improving infrastructurein thejudiciary since 1993-94. Of late, National
Court Management System has been notified by the Hon'ble Chief Justice of Indiafor
establishment. This would be addressing issues of case management, court
management, setting standards for measuring performance of the courtsand anational
system of judicial statisticsin the country. Prior to that, the Government has in June,
2011 set up aNational Mission for Justice Delivery and Legal Reforms. The objective
of the Mission is to look at the requirement for policy changes, re-engineering of
court procedures, propose/undertake measures for human resource development and
leverage information and communication technology for better justice delivery.

In order to free the criminal justice system of clogging, which istaking place on
account of cases under the Negotiable Instrument Act, 1881 and the Motor Vehicle
Act, 1988 serious efforts are being made to dispose them of on priority through specia
courts, Lok Adalats, Alternate Dispute Resolution (ADR) mechanisms. Instructions
have also been given to the States to utilize funds under the Thirteenth Finance
Commission for this purpose as well as for setting up special courts and morning/
evening courts to dispose of such cases.

Satus of Fast Track Courts

3337. SHRIMATI MOHSINA KIDWAI :
SHRI N.K. SINGH :

Will the Minister of LAW AND JUSTICE be pleased to state :

(@)  whetheritisafact that Government has decided to discontinue Fast Track
Courtsin the country;

(b) if so, the details thereof and the reasons therefor;

(c) thetotal number of cases disposed of by these courts during the last three
years, year-wise; and

(d) the steps being taken to expedite the disposal of casesin the judiciary?

THE MINISTER OF LAW AND JUSTICE (SHRI SALMAN KHURSHEED) :
() and (b) The Central Government had provided financial assistance to the State
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Governments for Fast Track Courts from 2000-01 to 2010-11. The scheme has not
been extended beyond 31.03.2011. However, some of the State Governments have
continued the Fast Track Courts beyond 31.03.2011 from their own funds.

Initsjudgement, in Brij Mohar Lal vs Union of India & Others on 19.04.2012,
the Supreme Court has directed the Statesthat they shall not take adecision to continue
the Fast Track Courts scheme on an adhoc and temporary basis. They (States) will
need to decide either to bring the Fast Track Courts scheme to an end or to continue
the same as a permanent feature in the State.

(c)  Thetotal number of cases disposed of by these courtsin thethree calendar
years from 2009 to 2011, year-wise is given in Statement (See below).

(d)  The Government has been taking several initiatives from time to time to
expedite the disposal of cases in the judiciary. These initiatives inter-alia include
measures for strengthening the judicial system, reviewing the strength of the judges
from time to time and setting up of part time/special courts, improving infrastructure
in the courts and increasing use of ICT for court management as well asfor providing
citizen centric services at all levels starting from Supreme Court/High Courts to the
district and subordinate courts.

Statement

Total number of cases disposed by the Fast Track Courtsin
three calendar years from 2009 to 2011 year-wise

Sl. Name of Number of cases disposed by the
No. the States Fast Track Courtsin the year

2009 2010 2011
1 2 3 4 5
1. Andhra Pradesh 17490 21087 22295
2. Arunachal Pradesh 247 178 162
3. Assam 6722 6482 7340
4, Bihar 17278 21442 4899

(upto March, 2011)

5. Chhattisgarh 8809 8465 2770
(upto March, 2011)

6. Goa 6968
(since inception till the end of December, 2011)

7. Gujarat 46370 41820 5355
(upto Feb., 2011)
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8. Haryana 29652 Not available

(sinceinception till Dec. 2010)
9. Himachal Pradesh 6373 6691 8607
10.  Jharkhand 87789

(sinceinception till the end of March, 2011)
11. Karnataka 39512 29119 Not available

(upto Aug. 2010)
12. Kerada 11098 11277 9925
13. Madhya Pradesh 65888 64092 Not Available
14. Maharashtra 35137 35190 4198
(upto February, 2011)

15. Manipur 246 171 314
16. Meghaaya 192 79 52
17. Mizoram 119 102 82
18. Nagaland 81 79 48
19. Orissa 65860

(since inception till the end of December, 2011)
20. Punjab 39157 Not Available

(sinceinception till Dec. 2010)
21. Raasthan 12385 11747 4315
(upto March, 2011)

22.  Tamil Nadu Not Not Not

Available Available Available
23.  Tripura 424 408 278

(upto June, 2011)
24,  Uttar Pradesh 41056 45512 8497
(upto March, 2011)

25.  Uttarakhand 4426 13102 9912
26.  West Bengal 14000 10336 10499
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Skill development programmesfor MSME

3338. SHRI ANIL MADHAV DAVE : Will the Minister of MICRO, SMALL
AND MEDIUM ENTERPRISES be pleased to state :

(@  whether Ministry conducts various training and skill development
programmes for MSME entrepreneurs; and

(b)  thedetails of such programmes and institutions that the Ministry ties up
with for such training sessions/programmes?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI
VIRBHADRA SINGH) : (a) Yes, Sir.

(b)  Ministry of Micro, Small and Medium Enterprises organizes a variety of
training and skill development programmes of short as well as long term duration
through M SM E-Development I nstitutes (MSME-DIs), Branch M SM E-Devel opment
Ingtitutes (Br MSME-DIs), Tools Rooms (TRs), Product-cum-Process Devel opment
Centres (PPDCs), Central Footwear Training Institutes (CFTIs), MSME Training
Institues (MSME-TIs), National Level Entrepreneurship Development Institutes
(EDIs), Training Centres of NSIC, KVIC, Coir Board, and Mahatma Gandhi Institute
for Rura Industriaization (MGIRI). The training programmes are also conducted
through partner Institutes (private/public institutions) associated with National Level
EDIs, i.e., National Institute for Entrepreneurship and Small Business Development
(NIESBUD), (NOIDA) Indian Institute of Entrepreneurship (I1E), (Guwahati) and
National Institute for Micro, Small and Medium Enterprises (Ni-M SME), (Hyderabad)
under Assistance to Training Institutions Scheme.

Growth rate of SME

13339. SHRI DHARMENDRA PRADHAN : Will the Minister of MICRO,
SMALL AND MEDIUM ENTERPRISES be pleased to state :

(@  whether itisafact that thereis acontinuous slowdown in the growth rate
of small and medium enterprises in the country;

(b)  if so, thedetails of the growth rate of small and medium enterprisesduring
last three years, State-wise and year-wise;

(c)  whether Government is formulating any plan by setting the targets to
increase the growth rates of small and medium enterprises; and

(d) if so, the details thereof ?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI
VIRBHADRA SINGH) : (a) and (b) The Government monitors growth of Micro,

t Original notice of the question was received in Hindi.
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Small and Medium Enterprises (M SMESs) by conductingAll India Censusto the sector,
periodicaly, in the country. The latest Census (Fourth Census) was conducted with
reference year 2006-07, wherein the datawas collected till 2009 and results published
in 2011. The number of registered working enterprises increased to 15.64 Lakh in
2006-07 (Fourth Census) from 13.75 Lakh in 2001-02 (Third Census), thus recording
annual compound growth rate of 2.61%. State-wise details of growth rates during the
same period are given in Statement (See below).

(c) and (d) The Government facilitates promotion and development of MSMEs
through implementation of various schemes/programmes relating to credit,
infrastructure devel opment, technol ogy upgradation, marketing, entrepreneurial/skill
development etc. The Mgjor schemesinclude Credit Guarantee Scheme, Credit Linked
Capital Subsidy Scheme, Cluster Development Programme, National Manufacturing
Competitiveness Programme, Prime Minister's Employment Generation Programme
and Performance and Credit Rating Scheme.

Satement

Sate-wise number and growth rate of registered working enterprises

Number of Working Enterprises

SI.No. State/UT Name 3rd 4th Annua Compound
Census Census Growth Rate
(2001-02)  (2006-07)

1 2 3 4 5

1. Jammu and Kashmir 14,625 14,993 0.50

2. Himachal Pradesh 10,891 11,931 1.84

3. Punjab 65,015 48,110 -5.84

4. Chandigarh 1,281 996 —4.91

5. Uttarakhand 15,285 23,765 9.23

6. Haryana 39,584 33,150 —-3.49

7. Delhi 7,360 3,754 —12.60

8. Rajasthan 43,145 54,885 4.93

9. Uttar Pradesh 162,93 187,742 2.87

10. Bihar 52,107 50,036 -0.81

11. Sikkim 174 122 —6.85

12. Arunachal Pradesh 255 417 10.34
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1 2 3 4 5
13. Nagaland 568 1,332 18.59
14. Manipur 4,599 4,492 —0.47
15. Mizoram 2,733 3,715 6.33
16. Tripura 959 1,343 6.97
17. Meghalaya 1,939 3,010 9.19
18. Assam 14,453 19,864 6.57
10. West Bengal 42,148 43,259 0.52
20. Jharkhand 18,322 18,190 -0.14
21. Odisha 12,366 19,606 9.66
22. Chhattisgarh 33,909 22,768 —7.66
23. Madhya Pradesh 101,939 106,997 0.97
24. Guijarat 138,537 229,830 10.65
25. Daman and Diu 1,026 594 -10.35
26. Dadra and Nagar Haveli 693 1,716 19.88
27. Maharashtra 83,098 86,586 0.83
28. Andhra Pradesh 62,917 45,692 —6.20
29. Karnataka 110,487 136,186 4.27
30. Goa 2,139 2,621 4.15
31. Lakshadweep 68 2 —50.60
32. Kerala 146,988 150,188 0.43
33. Tamil Nadu 180,032 233,881 5.37
34. Puducherry 1,721 1,451 -3.36
35. Andaman and Nicobar 673 750 2.19
ALL INDIA 1,374,974 1,563,974 2.61

Allocation to Gujarat under Centrally Sponsored Schemes

3340. SHRI DILIPBHAI PANDYA : Will the Minister of MICRO, SMALL
AND MEDIUM ENTERPRISES be pleased to state :

@

the details of amount allocated and released by the Central Government
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under the Centrally Sponsored Schemesto Gujarat during thelast threeyears, scheme-
wise and year-wise; and

(b)  the details of amount spent by the State Government against above
alocation and releases?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI
VIRBHADRA SINGH) : (a) and (b) The Ministry is not implementing any Centrally
Sponsored Schemes.

[llegal mining in Andhra Pradesh

3341. SHRI MOHD. ALI KHAN : Will the Minister of MINES be pleased to
state:

(8  whether it isafact that the illegal mining is taking place in the country
especially in Andhra Pradesh;

(b) if so, the details thereof compared to other States;

(c)  the action taken, so far, against such illegal miners during the last three
years,

(d) thereasons for not stopping such illegal mining; and
(e) the stringent steps taken to stop such illegal mining?

THE MINISTER OF STATE OF THE MINISTRY OF MINES (SHRI DINSHA
J. PATEL) : (@) to (c) The year-wise details of cases of illegal mining detected and
action taken, till September 2011, asreported by the State Governmentsare asfollows :

Details of State-wise No. of cases detected Action Taken
Illegal Mining Cases

Sl. State 2006 2007 2008 2009 2010 2011 Vehicle FIR Court Fine
No. upto Qtr.  Seized Lodged Cases realized
ended filed (Rs.in
September Lakhs)

1 2 3 4 5 6 7 8 9 10 11 12
1. AndhraPradesh 5385 9216 13478 11591 17882 9536 844 18 0 10767.58
2. Assam 0 0 0 0 0 0 0 0 0 0
3. Chhattisgarh 2259 2352 1713 1078 2017 1133 3363 0 6689 1162.029
4. Goa 313 13 159 9 13 0 459 0 0 18.628
5. Gujarat 7435 6593 5492 5416 2184 2022 1282 226 20 10424.976

6. Haryana 504 812 1209 1372 3446 1501 103 467 21 907.767




178  Written Answers [RAJYA SABHA] to Unstarred Questions
1 2 3 4 5 6 7 8 9 10 11 12
7. Himachal Pradesh 478 0 503 1114 1213 1289 0 700 1306  1684.55
8. Jharkhand 631 82 225 15 411 594 90 225 30 39.763
9. Karnataka 3027 5180 2997 1687 4949 3293 74782 874 600 7791927
10. Kerda 1595 2593 2695 1321 2028 676 0 0 0 884461
11. MadhyaPradesh 5050 4581 3895 3868 4245 2538 0 28 21247 2856.057
12. Maharashtra 4919 3868 5828 8270 26563 20928 70101 13 1 7828.01
13. Odisha 284 655 1059 758 420 150 1812 3B 3B 564331
14, Punjab 218 26 50 73 754 126 0 30 0 340746
15. Rajasthan 2359 2265 2178 4711 1833 508 145 1133 37 1091.456
16. Sikkim 0 0 0 0 0 0 0 0 0 0
17. Tamil Nadu 2140 1263 1573 215 277 78 32849 1315 617 10496.812
18. Tripura 0 0 0 0 0 0 0 0 0 0
19. Uttarakhand 0 0 191 0 0 0 683 0o o0 385
20. Uttar Pradesh 0 0 0 0 4641 2773 0 0 0 1230.68
21. West Bengdl 80 426 315 80 239 109 3829 1319 430 0
TotaL 36677 39925 43560 41578 73115 47254 190342 6383 31033 63207.252

(d) and (e) The Central Government has taken the following steps to curb and
check illegal mining in the country :

0]

(ii)

(iii)

(iv)

State Governments were asked to frame rules to control illegal mining as
per Section 23 C of MMDR Act (so far 18 States have framed Rules).

State Governmentswere requested to set up Task Forcesat State and District
level to control illegal mining since the year 2005 (so far 21 States have
reported to have set up Task Forces).

State Governments were advised to set up State Coordination-cum-
Empowered Committee (SCEC) to coordinate efforts to control illegal
mining by including representatives of Railways, Customs and Port
authorities (13 State Governments have set up such Committees).

All States Governments advised to adopt an Action Plan with specific
measures to detect and control illegal mining including, use of remote
sensing, control on traffic, gather market intelligence, registration of end-
users and setting up of special cells etc.
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V)

(vi)

(vii)

(viii)

(ix)

)

(xi)

Ministry of Mineshas so far held five meetingswith the State Governments
to specifically review the action taken by the State Governments on illegal
mining on 03.08.2009, 27.11.2009, 22.02.2010, 16.04.2010 and 21.09.2010.
This periodical review has been dovetailed in the meeting of Central
Coordination-cum-Empowered Committee meetings.

A Central Coordination-cum-Empowered Committee set up under Secretary
(Mines) on 04.03.2009 has held eight meetings on 24.07.2009, 22.12.2009,
18.06.2010, 22.12.2010, 03.05.2011, 20.09.2011, 16.01.2012 and
27.03.2012 to consider all mining related issues, including mattersrelating
to coordination of activities to combat illegal mining.

Railways have instituted a mechanism to allow transportation of iron ore
only against permits issued rake-wise and verified by State Government,
apart from taking measures to fence and set up check post at the railway
sidings.

Customs Department has issued instructions to all its field units to share
information on ore export with State Governments.

Ministry of Shipping hasissued adirection to all major Portsto streamline
the verification procedures for movement of consignment by road and rail
to Ports for exports.

Government has notified amendment in Rule 45 of Mineral Conservation
and Development Rules, 1988, on 09.02.2011 making it mandatory for all
miners, traders, stockist, exporters and end-users to register with Indian
Bureau Mines (IBM) and report their transaction in minerals on monthly
basis for a proper end-to-end accounting of minerals. As on 24.04.2012,
out of 9409 mining leasesin the country, 7967 mining leases haveregistered
online with the IBM. The IBM has suspended 1571 mines for non-
compliance and initiated prosecution in 4 cases and recommended 21 cases
to State Governments for termination. IBM has also requested the State
Governments not to issue transit passes for movement of minerals to
unregistered operators.

IBM had constituted Special Task Forcesfor inspection of minesin endemic
areas by taking the help of Satelliteimageries. Special Task Force conducted
inspections in a total of 454 mines in the States of Karnataka, Andhra
Pradesh, Orissa, Jharkhand and Gujarat and suspended 155 mines under
rule 13(2) of Minera Conservation and Development Rules, 1988 due to
seriousviolations. Further, the Indian Bureau of Mines have recommended
for termination of eight leases.
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(X) Government has notified amendment in Rule 45 of Mineral Conservation
and Development Rules, 1988, on 09.02.2011 making it mandatory for al
miners, traders, stockist, exporters and end-users to register with Indian
Bureau Mines (IBM) and report their transaction in minerals on monthly
basis for a proper end-to-end accounting of minerals. As on 24.04.2012,
out of 9409 mining leasesin the country, 7967 mining leases haveregistered
online with the IBM. The IBM has suspended 1571 mines for non-
compliance and initiated prosecution in 4 cases and recommended 21 cases
to State Governments for termination. IBM has also requested the State
Governments not to issue transit passes for movement of minerals to
unregistered operators.

(xi)  IBM had constituted Special Task Forcesfor inspection of minesin endemic
areas by taking the help of Satelliteimageries. Specia Task Force conducted
inspections in a total of 454 mines in the States of Karnataka, Andhra
Pradesh, Orissa, Jharkhand and Gujarat and suspended 155 mines under
rule 13(2) of Minera Conservation and Development Rules, 1988 due to
seriousviolations. Further, the Indian Bureau of Mines have recommended
for termination of eight leases.

(xii)  The Central Government has also set up Shri Justice M.B. Shah Inquiry
Commission for illegal mining of iron ore and manganese vide gazette
notification dated 22.11.2010. The Commission submitted its First Interm
Report to the Ministry of Mines, which has been laid before the L ok Sabha
on 20.12.2011 alongwith the Memorandum of Action Taken. The
Commission has so far visited States of Karnataka, Andhra Pradesh, Goa
and Odisha. The Commission hasrecently submitted itsreport onitsfindings
in the State of Goa.

[llegal mining in Goa

3342. SHRI JAlI PRAKASH NARAYAN SINGH : Will the Minister of MINES
be pleased to state :

(@  whether Government has received Justice M.B. Shah Commission report
onillegal mining in Goga;

(b) if so, the recommendations/observations of the report;

(c)  whether the Shah Commission hasrecommended acompl ete ban on export
from the State; and

(d) if so, thedetailsin this regard?

THE MINISTER OF STATE OF THE MINISTRY OF MINES (SHRI DINSHA
J. PATEL) : (a) Yes, Sir.

(b) to (d) The Report is under consideration of the Government.
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Acquisition of tribal land for mining

3343. DR. T. SUBBARAMI REDDY : Will the Minister of MINES be pleased
to state :

(@  whether Government haslaid down any provisionsfor thewelfare of tribal
people whose lands have been acquired by the mining companies;

(b) if so, the details thereof;

(c)  the number of cases of violation of these provisions by the mining
companies during each of the last three years and the current year, State-wise; and

(d) theaction taken by Government during the above-said period against the
erring mining companies?

THE MINISTER OF STATE OF THE MINISTRY OF MINES (SHRI DINSHA
J. PATEL) : (a) and (b) The Central Government has enunciated National Mineral
Policy, 2008, which seeksto devel op a sustainable framework for optimum utilisation
of the country's natural mineral resources for the industrial growth in the country and
at the same time improving the life of people living in the mining areas, which are
generally located in the backward and tribal regions of the country. The Mineral Policy
also enunciates that special care will be taken to protect the interest of host and
indigenous (tribal) populationsthrough devel oping model s of stakeholder interest based
on international best practice. The provisions of the applicable Rehabilitation and
Resettlement Policy will be followed for the purpose.

(c) and (d) Relief and Rehabilitation measures aretreated asintegral to conditions
of grant of the lease and since leases are granted by the State Government, violations
are also dealt by the State Government, and information in thisregard is not centrally
maintained.

Sate Minority Commissions

3344. SHRI AVINASH RAI KHANNA : Will the Minister of MINORITY
AFFAIRS be pleased to state :

(@  the number of States which have constituted minority commissions, in
the country, having their Chairman;

(b)  whether Governments of those States have constituted the minority
commission where Hindus are in minority;

(c)  whether Government is planning to formulate a policy for the protection
of rights of Hindus, where they are in minority; and

(e) if so, the details thereof and if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI VINCENT PALA) : (a) Minority Commissions have been constituted in the
States of Andhra Pradesh, Assam, Bihar, Chhattisgarh, Delhi, Jharkhand, Karnataka,
Madhya Pradesh, Maharashtra, Manipur, Rajasthan, Tamil Nadu, Uttar Pradesh,
Uttarakhand, Punjab and West Bengal. As on 30.04.2012, the State Minority
Commissions of Andhra Pradesh, Jharkhand, Maharashtra, Tamil Nadu and Uttar
Pradesh are without full-time Chairman.

(b) and (c) Government of India had notified Muslims, Christians, Sikhs,
Buddhists and Zorastrians (Parsis) as minority communities under Section 2(c) of the
National Commission for Minorities Act, 1922. So far as States are concerned, the
opinion of majority in the Bench in Writ Petition (Civil) 317 of 1993, TMA Pai
Foundation & Others Vs State of Karnataka & Ors, it was stated that "Linguistic and
religious minorities are covered by the expression "minority" under Article-30 of the
Constitution. Since the reorganization of States in India has been on linguistic lines,
therefore, for the purpose of determining the minority, the unit will be the State and
not thewhole of India. Thus, religious and linguistic minorities, who have been put on
apar in Article 30, have to be considered statewise." The matter is still sub-judice.

(d) and (e) Do not arisein view of (b) and (c) above.
Changesin Wakf Act

3345. SHRI MOHAMMED ADEEB : Will theMinister of MINORITY AFFAIRS
be pleased to state :

(@  whetheritisafact that All IndiaMuslim Personal Law Board (AIMPLB)
is asking for certain changes in the Wakf Act;

(b) if so, thedetailsin this regard; and
(c) theaction Government is taking thereon?

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI VINCENT PALA) : (a) to (c) Yes, Sir. The All India Muslim Personal Law
Board (AIMPLB) has suggested changes in certain Sections of the Wakf Act, 1995
including in various clauses of the Wakf (Amendment) Bill, 2010 as passed by the
Lok Sabha on 7th May, 2010. The major suggestions, inter alia, are as under :

(i) Any person may dedicate property as wagf and not only by a person
professing Islam.

(i)  Survey should include the auqaf created, used or in existence as on 15th
August, 1947 instead of from the commencement of thisAct.

(iii)  Join Secretary Level Officer to be appointed as a member of the Wagf
Board and also for the post of Chief Executive Officer of a Board.
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(iv) 'Sale' of wagf properties should be allowed.

(v)  Section 87 of the Wakf Act, 1995 may be deleted which deals with bar to
the enforcement of right on behalf of unregistered augaf.

(vi) The waqgf properties may be included under the purview of the Public
Premises (Eviction of Unauthorized Occupants) Act, 1971.

TheAll IndiaMuslim Persona Law Board (AIMPL B) submitted their suggestions
to the Select Committee of the Rajya Sabha constituted to examine the Wakf
(Amendment) Bill, 2010. The Select Committee, after consultation with various
stakeholders including AIMPLB, presented their report to the Rajya Sabha on
16.12.2011. The report of the Select Committee has become an input for drafting of
the Wakf (Amendment) Bill.

Committeesto study problems of minorities

3346. SHRI MOHAMMED ADEEB : Will theMinister of MINORITY bepleased
to state :

(8  whether it is afact that Government had earlier appointed Gopa Singh
Committee and Gujral Committee to study the problems of minorities;

(b)  whether Government had aso set up Sachar Committee and Ranganath
Mishra Committee for similar purposes;

(c)  whetheritisalso afact that Government had failed to implement most of
recommendations of the above mentioned Committees;

(d) if so, the reasons therefor; and
(e) if not, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI VINCENT PALA) : () The Committee for Promotion of Urdu was appointed
by the Government in May 1972 under the Chairmanship of Shri I.K. Gujral, the then
Union Minister of State, Ministry of Works and Housing. The report of the Gujral
committee was submitted on May 8, 1975. The report was laid on the Table of both
the Houses of Parliament on February 21, 1979.

In May 1980, a seven member High Level Committee (HLC) was set up to
ascertain if the benefits of various fiscal policies of Government, both of Central and
States, redlly reach the minorities, Scheduled Castes, Scheduled Tribes and other weaker
Sections of society. Dr. Gopal Singh took over as Chairman of thisHL C in September
1980 and at the time of making the Report, the HLC had 10 members including the
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Chairman. The Final Report on the Minorities of India was presented to the then
Home Minister in June 1983.

(b) A High Level Committee under the Chairmanship of Justice (Retired)
Rajinder Sachar, was constituted on 9th March 2005 to prepare areport on the Social,
Economic and Educationa status of Muslim Community in India. The committee
submitted itsreport (popularly known as Sachar Committee Report) on 17th November,
2006. The Report was tabled in both the Houses of Parliament on 30th November,
2006. The Government took several decisions on the recommendations of the Sachar
Committee and statement in this regard was laid in both the Houses of Parliament.

The Government notified the constitution of the National Commission for
Religious and Linguistic Minorities (NCRLM) on 29th October 2004 under the
Chairmanship of Justice Ranganath Misrawith the following terms of reference :

(i) Tosuggest criteriafor identification of socially and economically backward
sections among religious and linguistic minorities;

(ii)  Torecommend measuresfor welfare of socially and economically backward
sections among religious and linguistic minorities, including reservation in
education and government employment;

(iii)  Tosuggest the necessary constitutional legal and administrative modalities,
asrequired for the implementation of their recommendations.

(iv) Togiveitsrecommendations on theissuesraised in W.P. 180/04 and 94/05
filed in the Supreme Court and in certain High Courts relating to para 3 of
the Constitution (Scheduled Castes) Order, 1950, in the context of ceiling
of 50% reservation asa so the modalities of inclusionin thelist of Scheduled
Castes.

(c) to (e) The recommendations of Sachar Committee are under i mplementation
by 13 different Ministries’Departments including the Ministry of Minority Affairs.
Therelevant details are given in Statement (See below).

The NCRLM submitted itsreport to the Government in May, 2007 and the report
has been laid in both the Houses of the Parliament on 18th December, 2009. The
NCRLM had recommended reservations for Minorities. Government after having
considered the above recommendation, decided to carve out a sub-quota of 4.5% for
the minorities as defined under Section 2(c) of the NCM Act 1992, within the 27%
reservation of OBC quota for admission in Central Government Institutions and in
Civil posts under the Government of India. The Department of Personnel and Training
and Ministry of Human Resource Development (Deptt. of Higher Education) have
issued instructions accordingly.
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Satement

Satus of implementation of the decisions taken by Government on the follow-up
action on the recommendations of the Sachar Committee

The Government took foll owing decisions on the recommendations of the Prime
Minister's High Level Committee on Social, Economic and Educational status of the
Muslim Community of India, pertaining to various Ministries/Departments :

1 Department of Financial Services:

(i)  All public sector banks have been directed to open more branchesin districts
having a substantial minority population. In 2007-08, 523 branches were
opened in such districts while in 2008-09, 537 new branches were opened.
In 2009-10, 743 new branches and in 2010-11, 814 new branches were
opened. During 2011-12, 619 branches have been opened up to 31st
December 2011. A total of 3236 branches have been opened since 2007-08.

(ii) RBI revised its Master Circular on the 1st July, 2011 on priority sector
lending (PSL) for improving credit facilities to minority communities. As
on 31st December, 2011, Rs. 1,54,789.90 crore, which is 14.83% of tota
PSL, were provided to minorities.

(ili)  To promote micro-finance among women, 5,54,631 accounts have been
opened for minority women with Rs. 6450.52 croreas micro-credit in 2011-
12 upto December, 2011.

(iv)  All public sector banks are organizing awareness campaigns in blocks/
districts/towns with substantial minority population. In 2011-12, 5148
awareness campaigns were organized in such areas upto December, 2011.

(v) Leadbankshave organized 2024 entrepreneuria devel opment programmes
in blocks/districts/towns with substantial minority population upto
December, 2011 and the number of beneficiariesin 12153.

2. Ministry of Human Resour ce Development :

A multi-pronged strategy to address the educational backwardness of the Muslim
community, as brought out by the Sachar Committee, has been adopted, as given
below :

(@ Under the Kasturba Gandhi Balika Vidyalaya (KGBV) scheme, criteria of
educationally backward blocks has been revised with effect from 1st April
2008 to cover blocks with less than 30% rural female literacy and in urban
areas with less than national average of female literacy. Under the scheme,
450 KGBV s have been operationalised in minority concentration districts,
so far. 70 KGBVs have been operationalised for minority concentration
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districts against the target of 107 during the year 2011-12 upto December,
2011.

Universalization of access to quality education at secondary stage called
Rashtriya Madhyamik Shiksah Abhiyan (RMSA) has been approved. The
scheme envisages preference to minority concentration areas in opening of
Government schools. State Governments have been advised to accord
priority to setting up of new/upgraded schools in minority concentration
areas while appraising proposals under this scheme. 158 New Secondary
Schools have been approved in 2011-12 upto October, 2011.

One model college each would be set up in 374 educationally backward
districts (EBDs) of the country. Of 374 EBDs, 67 areinidentified minority
concentration districts. During 2011-12, five model colleges have been
sanctioned in MCDs, and funds of Rs. 2.67 crores have been released upto
30th Sept., 2011.

Under the Sub-mission on polytechnics, financial assistanceis provided to
the States/UTsfor setting up of polytechnicsin un-served and under-served
districts. 57 districts out of 90 minority concentration districts are eligible
for consideration under the scheme. So far, 46 minority concentration
districts have been covered for setting up of polytechnics, and an amount
of Rs. 222.66 crore have been released upto 30th Sept., 2011.

Preference is given by the University Grants Commission for provision of
girls' hostels in universities and colleges in the areas where there is
concentration of minorities especially Muslims. The UGC has sanctioned
284 Women's hostels and released Rs. 201.55 crore till 30th Sept., 2011
during 11th Plan in Minority Concentration Districts/area.

TheArealntensive & Madarsa M odernisation Programme has been revised
and hifurcated into two schemes. A Schemefor Providing Quality Education
in Madarsas (SPQEM) has been launched with an allocation of Rs. 325
crore for the Eleventh Five-Year Plan. It contains attractive provisions for
better teachers salary, increased assistance for books, teaching aids and
computers, and introduction of vocational subjects, etc. An amount of Rs.
92.77 crore has been rel eased upto 31st Dec., 2011 against budget provision
of Rs. 150 crore. The other scheme, which providesfinancial assistancefor
Infrastructure Development of Private aided/unaided Minority Institutes
(IDM), has been launched with an allocation of Rs. 125 crore for the
Eleventh Five-Year Plan. During 2011-12, an amount of Rs. 21.88 crore
has been rel eased against budget outlay of Rs. 50.00 crore upto 31st Dec.,
2011.
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For subsequent access to higher education, the Certificates issued by the
State Madarsa Boards, whose Certificates and qualifications have been
granted equivalence by the corresponding State Boards, would be considered
equivalent by the Central Board of Secondary Education (CBSE), Council
of Board of School Education in India(COBSE) or/and by any other school
examination board.

Academies for professional development of Urdu medium teachers have
been set up at three Central Universitiesnamely, Aligarh Muslim University,
Jamia Islamia University, New Delhi and Maulana Azad National Urdu
University, Hyderabad. During 2011-12, 4718 Urdu Teachers have been
trained under Refresher Courses/Workshops.

Under the revised scheme, financial assistance is given for appointment of
Urdu teachers in a Government school in any locality where more than
25% of the population is from Urdu speaking community. The financial
assistance would be based on the prevailing salary structure of Urdu teachers
employed with schools of the State Government. Honorarium is also
admissible to part-time Urdu teachers.

The States/UTs have been advised to undertake community based
mobilization campaignsin areas having asubstantial popul ation of Muslims.
Saakshar Bharat is being implemented in 372 districts out of 410 eligible
districts where adult female literacy is 50% or below as per 2001 Census.
Out of 88 Muslim dominated districts, 61 districts have been covered under
Saakshar Bharat.

Jan Shikshan Sansthans (JSSs) are envisaged in the revised schemes. At
present, JSSs are imparting vocational training in 33 out of the 88 Muslim
dominated districts in the country.

The mid-day meal scheme has been extended to al areas in the country
from the year 2008-09 and also covers upper primary schools. Blocks with
aconcentration of Muslim population are being covered under this scheme.

All State Governments/UT administrations have been advised to use existing
school buildings and community buildings as study centres for school
children.

National Council of Educational Research and Training (NCERT) has
prepared text books for all classesin the light of the National Curriculum
Framework-2005 (NCF). 14 States have revised their curriculums as per
the NCF 2005 while 9 States arein the process of doing so. Ten States’UTs
use textbooks of neighbouring States or NCERT textbooks.
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Thirty five universities have started centers for studying social exclusion
and inclusive policy for minoritiesand schedul ed castes and schedul ed tribes.
Besides, 1280 Centres of Equal Opportunity (CEOs) have been established
in 51 universities during 2009-10 and 1345 and 1367 such centres are
proposed to be established during 2010-11 and 2011-12 respectively.

Ministry of Minority Affairs:

An expert group, constituted to study and recommend the structure and
functionsof an Equal Opportunity Commission (EOC), submitted itsreport
on 13th March, 2008. The concept of diversity index has been subsumedin
the EOC. Thedraft Bill for EOC isunder consultation with other Ministries/
Departments concerned.

TheWagf (Amendment) Bill, 2010 as passed by the L ok Sabhawasreferred
to the Select Committee of the Rajya Sabha on 31st August, 2010. The
Select Committee held its 22nd Meeting on 12.12.2011. The Report of the
Select Committee of the Rajya Sabha on the Wagf (Amendment) Bill, 2010
and the evidence tendered before the Select Committee were placed on the
Table of the Rajya Sabha on 16th December, 2011.

The Government has accorded 'in-principle’ approval for restructuring of
National Minorities Development and Finance Corporation (NMDFC). A
consultancy firm has been appointed to work out the detail sfor restructuring
of NMDFC. Thefirm had submitted its draft reports which were examined
in the Ministry. The Report and the views of the Consultancy Monitoring
Committee are under consideration.

AnInter-ministerial Task Force constituted to devise an appropriate strategy
and action plan for developing 338 identified towns having substantial
minority population, has submitted its report on 8th November, 2007. The
concerned Ministries/Departments have been advised to give priority in
the implementation of their schemesin these 338 towns.

Three scholarship schemes for minority communities namely, pre-matric
scholarship from class| to X, post-matric scholarship from class X1 to PhD
and merit-cum-means scholarship for technical and professional courses at
under-graduate and post-graduate levels have been launched. Under these
schemes, Rs. 1094.94 crore have been sanctioned for award of scholarships
t0 62.72 lakh students belonging to minority communitiesin 2011-12 upto
31st March, 2012. Further, a fellowship scheme called Maulana Azad
National Fellowship Schemefor M. Phil and Ph.D scholars has been under
implementation. 756 fellowships and 3778 renewals have been sanctioned
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by University Grants Commission (UGC) and financial assistance for Rs.
51.98 crore has been released upto 31st March, 2012.

The corpus of MaulanaAzad Education Foundation (MAEF), which stood
at Rs. 100 crore, was doubled to Rs. 200 crore in December, 2006. The
corpus was, however, increased during 11th Plan period to Rs. 750 crore.
Under the scheme of MAEF, since 2007-08, 419 NGOs have been given
grants-in-aid for infrastructure devel opment of educational institutionsand
48471 scholarships were awarded to meritorious girls in classes-X1 and
XII.

A revised Coaching and Allied scheme was launched in 2006-07. Against
the target of 6000 candidates for 2011-12, financial assistance has been
given to 7340 students/candidates bel onging to minority communities. Funds
tothetuneof Rs. 15.98 crore have been rel eased agai nst the budget provision
of Rs. 16 crore, upto 31st March, 2012.

A Multi-sectoral Development Programme (MsDP) was launched in 90
identified minority concentration districtsin 2008-09. Plans of 90 minority
concentration districts (fully in 70 and partly in 20 districts) in Haryana,
Uttar Pradesh, West Bengal , Assam, Manipur, Bihar, Meghalaya, Jharkhand,
Andaman & Nicobar Islands, Orissa, Maharashtra, Karnataka, Kerala,
Uttrakhand, Mizoram, Jammu & Kashmir, Delhi, Madhya Pradesh, Sikkim
and Arunachal Pradesh have been approved and Rs. 2943.30 crorereleased
to State Governmentsand Union Territory Administrations upto 31st March,
2012 since launching of the programme.

Ministry of Statistics and Programme I mplementation :

A National Data Bank, to compile data on the various socio-economic and basic
amenities parameters for socio-religious communities, has been set up in the Ministry
of Statistics and Programme implementation.

5.
@)

(b)

Planning Commission :

An autonomous Assessment & Monitoring Authority (AMA), to analyse
data collected for taking appropriate and corrective policy decisions, was
set up in the Planning Commission. Since the term of the AMA ended on
15th January, 2011, the Planning Commission has reconstituted the AMA
and the newly reconstituted AMA has conducted few meetings.

A comprehensiveinstitutional structurefor fostering skill development has
been set up in Planning Commission to addressthe skill development needs
of the country including minorities. It includes National Council on Skill
Development, National Skill Development Coordination Board and a
National Skill Development Corporation.
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Department of Personnel and Training :

Department of Personnel & Training has developed training modules for
sensitization of government officials. These modules have been sent to the
Central/State Training Institutes for training.

State Governments and Union Territory Administrations have been advised
by Department of Personnel & Training for posting of Muslim police
personnel in Thanas and Muslim health personnel and teachersin Muslim
concentration areas. Guidelines have al so beenissued by Ministry of Home
Affairs, Ministry of Human Resource Devel opment and Ministry of Health
& Family Welfare advising States/UT for similar action.

Ministry of Home Affairs

A High Level Committee, set up to review the Delimitation Act, has
considered the concerns expressed in the Sachar Committeereport regarding
anomalies with respect to reserved constituencies under the delimitation
schemes and submitted its report.

A Working Group in the National Advisory Council (NAC) drafted a Bill
titled "Prevention of Communal and Targeted Violence (Access to Justice
& Reparations) Bill, 2011". The NAC sent the Bill to Ministry of Home
Affairs on 25.07.2011. The draft Bill is under examination in Ministry of
Home Affairs.

Ministry of Urban Development and Ministry of Housing & Urban

Poverty Alleviation :

For facilitating the flow of funds under the Jawaharlal Nehru National Urban
Renewal Mission (JNNURM), Urban Infrastructure Development Scheme for Small
and Medium Towns (UIDSSMT), Integrated Housing & Slum Development
Programme (IHSDP) and Basic Services for Urban Poor (BSUP) to towns and cities,
having a substantial concentration of minority population, necessary steps have been
taken to ensure that Detail ed Project Reports (DPRs) for such towns and citiesinclude
adequate provisions for minorities.

@

(b)

©
(d)

Under UIDSSMT, Rs. 2672.34 crore has been sanctioned for 88 towns
having a substantial minority population.

Under IHSDP, projects costing Rs. 1897.69 crore are for 101 towns having
a substantial minority population.

Under BSUP, Rs. 7086.47 crore has been sanctioned for 17 towns.

Governments of Uttar Pradesh, Karnataka, Punjab, Chhattisgarh, Madhya
Pradesh, Rajasthan, Lakshadweep, Puducherry and Kerala have given
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exemption to Waqgf Board propertiesfrom Rent Control Act, whileArunachal
Pradesh and Nagaland have informed that no Wagf property existsin these
States.

9. Ministry of Labour and Employment :

AnAct has been passed by the Parliament for providing social security to workers
in the unorganized sector, which, inter-alia, includes home based workers.

10. Ministry of Culture:

Meetings of circles of Archeological Survey of India have been held with State
Wagf Boards to review the list of waqgf properties which are under the Archeological
Survey of India

11.  Ministry of Health and Family Welfare:

Dissemination of information regarding health and family welfare schemes is
being undertaken in regional languages in minority concentration areas.

12.  Ministry of Panchayati Raj :

State Governments have been advised by Ministry of Panchayati Raj and Ministry
of Urban Development to improve representation of minoritiesin local bodies.

As per information furnished by Ministry of Panchayati Raj, States/UTs of
Uttarakhand, Kerala, West Bengal and L akshadweep have mentioned that provisions
for ensuring representation of minorities in District and Panchayat level exist. The
State Governments of Himachal Pradesh and Orissa have informed that the matter is
under consideration.

Ministry of Urban Development hasinformed that State Governments of Kerala,
West Bengal and Haryana have implemented the guidelines.

13. Ministry of Information and Broadcasting :

The Ministry of Information and Broadcasting has been regularly releasing
features of various themes associated with minority welfare covering issues such as
scholarship schemes, initiatives taken in pursuance of the Sachar Committee Report.

Post Matric Scholarship for Higher Education

3347. SHRI RAJIV PRATAPRUDY : Will theMinister of MINORITY AFFAIRS
be pleased to state :

(@)  whether there has been an increase in the number of post matric
scholarships awarded for higher education during the last three years;
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(b) if so, the details of the number of post matric scholarships awarded by
Government for students to pursue higher education during that period; and

(c)  thedetails of funds allocated for the same during that period?

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI VINCENT PALA) : (a) Yes, Sir.

(b) and (c) The details of the number of post matric scholarships awarded and
funds allocated for the same during the last three years are as follows :

Year Post-matric scholarship Merit-cum-means based MaulanaAzad National
scheme scholarship scheme Fellowship

No. of Funds No. of Funds No. of Funds

Scholarships  Allocated  Scholarships  Allocated Scholarships  Allocated
(Rs.in (Rs.in (Rs.in
crore) crore) crore)
2009-10 364387 150.00 35982 100.00 757 15.00
2010-11 525644 265.300 41056 135.00 1511 30.00
2011-12 701590 450.00 42476 140.00 2266 52.00

Satus of 15 Point Programme

3348. DR. BHALCHANDRA MUNGEKAR : Will the Minister of MINORITY
AFFAIRS be pleased to state :

(@ the status of implementation of new 15 point programme for the
development of Minorities; and

(b)  theallocationsfor the sector during the Eleventh Five Year Plan and how
much of that was spent?

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHR VINCENT PALA) : (a) The status of implementation of the Prime Minister's
New 15 Point Programme for Welfare of Minorities is given in the Statement (See
below).

(b)  The Prime Minister's New 15 Point Programme is an overarching
programme under which it is to be ensured that 15% of physical targets/financial
outlays for the schemes included in the programme and considered amenable to
targeting are earmarked for minorities. In other schemes, flow of benefits/funds to
development projects in areas with substantial minority population, is monitored.
Schemes of the Ministry of Minority Affairs exclusively meant for minorities are also
covered under this programme. As such, there was no provision for making separate
alocation for this programme during the Eleventh Five Year Plan.
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Satement

The status of implementation of Prime Minister's New 15 Point Programme

for the Welfare of Minorities

Schemes of Central Ministries

a

Under Sarva Shiksha Abhiyan Implemented by Department of School
Education and Literacy (SE&L) for Districts having substantial minority
population, the following educational infrastructure have been created in
Minority concentration Districts from 2006-07 upto December, 2011 :

[ 15045 Primary Schools, 7977 Upper Primary Schools and 179645
Additional Class Rooms constructed.

20662 New Primary Schools and 11552 Upper Primary Schools
opened.

[ 110087 teachers sanctioned.
[ 546 Kasturba Gandhi Balika Vidyalayas sanctioned.

Rs. 389.20 crore released for covering 26704 Madrasas under Scheme for
Providing Quality Education in Madrasas (SPQEM) implemented by D/o
SE& L from 2006-07 upto December, 2011.

Rs. 49.59 crore released for 263 Institutions under the scheme of
Infrastructure Development for Minority Institutions (IDMI) by D/o SE& L
from 2008-09 upto December, 2011.

For greater resources for teaching Urdu, Rs. 4.00 crore released for
appointment of 2279 Urdu Teachers/L anguage Teachersincluding Urdu by
D/o SE&L from 2006-07 to 2010-11.

Under Priority Sector Lending (PSL) Schemeimplemented by Department
of Financia Services, PSL to Minorities has increased from 10.60% of the
total PSL in 2007-08 to 14.83% in December, 2011.

As reported by Department of Personnel & Training, recruitment of
Minorities in Centra Government Ministries/Departments, Public Sector
Banks and Financia Institutions and PSUs has increased from 6.93% in
2006-07 to 11.99% (as per partial information received) in 2010-11.

Since 2007-08 upto December, 2011, Rs. 115.14 crore released for
upgradation of 60 identified I TIsinto Centre of Excellencein districtshaving
substantial Minority population by Ministry of Labour and Employment.
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& InCitiesTowns having substantial Minority population :

I Rs. 31342.88 crore sanctioned for Basic Servicesto Urban Poorsfrom
2007-08 upto December, 2011 by Ministry of Housing & Urban
Poverty Alleviation.

Rs. 8082.94 crore sanctioned for Integrated Housing & Slum
Development Programme from 2007-08 upto December, 2011 by
Ministry of Housing & Urban Poverty Alleviation.

Rs. 26045.38 crorereleased for Urban I nfrastructure Governance from
2009-10 upto December, 2011 by Ministry of Urban Development.

Rs. 7825.81 crore released under Urban Integrated Development
Scheme for Small and Medium Towns from 2009-10 upto December,
2011 by Ministry of Urban Development.

a 1855568 houses sanctioned to minorities under Indira Awas Yojana and
released Rs. 5676.40 crore therefor from 2006-07 upto December,
2011 by Ministry of Rural Development.

a  65425Anganwadi Centresoperationalised in CD Blocks having substantial
minority population from 2006-07 upto December, 2011 by Ministry
of Women & Child Development.

a 1020666 Swarozgaries assisted under Agjeevika Scheme implemented by
Ministry of Rural Development from 2006-07 upto December, 2011.

& 75666 Urban Poor assisted to set up Individual Micro Enterprises and Skill
training imparted to 143523 Urban Poors under Swarna Jayanti Shahari
Rozgar Yojana from 2006-07 upto December, 2011 by Ministry of
Housing & Urban Poverty Alleviation.

a 47529 habitations with substantial minority population covered under
National Rural Drinking Water Programme at an estimated cost of
Rs. 12361.21 crore from 2009-10 upto December, 2011 by Ministry
of Drinking Water & Sanitation.

a  Ministry of HomeAffairs(MHA) hasissued revised guidelinesto the States
and Union Territories in June, 2008 to promote communal harmony.
A Working Group in the National Advisory Council (NAC) hasdrafted
aBill titled " Prevention of Communal and Targeted Violence (Access
to Justice & Reparations) Bill, 2011". The NAC sent the Bill to MHA
in July, 2011. The draft Bill is under examination in MHA.
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Schemes of Ministry of Minority Affairs:

a 12191861 Pre-matric scholarship awarded to minority studentsand rel eased
Rs. 1326.87 crore from 2008-09 to 2011-12

a 1787122 Post-matric scholarship awarded to minority studentsand rel eased
Rs. 820.96 crore from 2007-08 to 2011-12.

a4 162967 Merit-cum-Means Based scholarship awarded to minority students
for technical and professional courses and released Rs. 427.35 crore from
2007-08 to 2011-12.

a 2266 fellowshipsawarded and renewed to M .Phil. and Ph.D. scholarsfrom
minority communities under Maulana Azad National Fellowship Scheme
and released Rs. 96.86 crore through UGC (Implementing Agency) from
2009-10 to 2011-12.

&  Free Coaching provided to 28516 candidates and also disbursed Rs. 51.01
crore to them as stipend for qualifying examinations for admission in
technical and professional courses, competitive examinationsfor recruitment
of jobsin Government and private sectors from 2006-07 to 2011-12.

a Rs. 1089.96 crore disbursed to 515692 beneficiaries as Term Loan and
Micro Finance by National Minorities Development and Finance
Corporation (NMDFC) from 2006-07 to 2011-12.

& Rs 79.41 crore disbursed as scholarships to 66171 Meritorious Girls by
Maulana Azad Education Foundation (MAEF) from 2007-08 to 2011-12.

Condition of Wakf Properties

3349. SHRIMATI NAZNIN FARUQUE : Will the Minister of MINORITY
AFFAIRS be pleased to state :

(@)  whether it is afact that condition of wakf properties are not good in the
country;

(b) if so, the details thereof and the reasons therefor; and

(c)  theannua outcome thereof and the number of schemes implemented for
the development of wakf properties?

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI VINCENT PALA) : (@) to (c) The Joint Parliamentary Committee (JPC) on
Wakf after visiting various States had observed that even the preliminary survey of
wagf properties had not been done in many States and there were large scale
encroachments of waqf lands. The Committee also observed that the administration,
management and development of wagf properties are very poor and thus substantial
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income that the wagf properties could have generated for the welfare of the muslim
community is consequently lost. Further, the Sachar Committee had estimated that
there are more than 4.9 lakh registered augaf spread over the country but the current
annual income from these propertiesisonly about Rs. 163 croreswhen they are capable
of generating annual income of around Rs. 12,000 crores.

Based on the recommendation of the 9th Report of the Joint Parliamentary
Committee (JPC) on Wakf, the Ministry of Minority Affairslaunched the " Scheme of
Computerization of Records of State Wagf Boards (SWBS)" in December, 2009. The
main objective of the scheme isto streamline record keeping, introduce transparency
in functioning of the Wagf Board and to computerize various functions and processes
of the SWBs. Further, with aview to protect vacant waqf lands from encroachers and
to augment the resources of the augaf for enlarging the welfare activities, the Central
Wakf Council, astatutory body constituted under Section 9 of the Wakf Act 1995, has
been implementing a" Schemefor Development of Urban Wakf Properties* with yearly
grant-in-aid from the Central Government since 1974-75. Under the scheme, loan is
extended to various wagf institutionsin the country for taking up economically viable
buildings on wagf land.

Meetings for 15 Point Programme

13350. SHRI ASHK ALI TAK : Will the Minister of MINORITY AFFAIRS be
pleased to state :

(@  the period within which meetings are required to be held for Prime
Minister's 15 point programme as per the instructions given to the State Governments
by the Central Government; and

(b)  whether States are holding meetingsin the stipulated period and if so, the
dates on which meetings are held by the States?

THE MINISTER OF STATESIN THE MINISTRY OF MINORITY AFFAIRS
(SHRIVINCENT PALA) : (8) Asper the guidelinesissued by the Central Government,
the State Level Committee for Implementation of the Prime Minister's New 15 Point
Programme should meet at least once every quarter.

(b)  Detailsrelating to the meetings held by the States are awaited and will be
laid on the Table of the House.

Scholarshipsfor Sudentsin Rajasthan

13351. SHRI ASHK ALI TAK : Will the Minister of MINORITY AFFAIRS be
pleased to state :

(@  the number of students of minority communities in Rajasthan who have
been provided scholarshipsin 2010-11; and

t Original notice of the question was received in Hindi.
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(b) the details of scholarships provided for pre-matriculation, post-
matriculation and higher education?

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRIVINCENT PALA) : (a) and (b) The number of students of minority communities
in Rajasthan who have been provided scholarships under schemes implemented by
the Ministry of Minority Affairsin 2010-11 is as under :

Under the Centrally Sponsored Schemes of Pre-matric, Post-matric, and, Merit-
cum-Means based Scholarship 1, 21,988; 10873 and 1001 students respectively have
been provided scholarships. Under the Central Sector Scheme of Maulana Azad
National Fellowship, atotal of 42 students have been provided National fellowships.

Scholarshipsfor Minoritiesfor Higher Education

3352. SHRI PRAVEEN RASHTRAPAL : Will the Minister of MINORITY
AFFAIRS be pleased to state :

(@) the status of scholarship and the number of beneficiaries for higher
education amongst minority community as on 31 March, 2011;

(b)  whether thereisany demand from the minority community for increasing
it; and

(c) if so, the action being taken by Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI VINCENT PALA) : (a) The Ministry of Minority Affairs implements the
following scholarship schemes for promotion of higher education amongst Minority
Communities :

(i) Post-matric Scholarship, (ii) Merit-cum-Means Scholarship and (iii) Maulana
Azad National Fellowship.

(i) Post matric Scholarship Scheme (launched in 2007-08) : 10,85,172
(i)  Merit cum means based Scholarship Scheme 1,20,491
(launched in 2007-08) :
(iii) MaulanaAzad National Fellowship (launched in 2009-10): 2,268
(b)  Yes, Sir.

(c)  The allocations under the Post-matric and Merit-cum-Means based
scholarship schemes have been increased from Rs. 450 Cr. and Rs. 140 Cr. in 2011-12
to Rs. 500 Cr. and Rs. 220 Cr. respectively in 2012-2013.
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Utilization of Fundsfor Minorities

3353. SHRI TARIQ ANWAR : Will the Minister of MINORITY AFFAIRS be
pleased to state :

(@  whetheritisafact that thefundsallocated for the development of minorities
isunder utilized;

(b) if so, thereasons therefor; and
(c) the steps Government would take for effective use of funds?

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI VINCENT PALA) : (a) and (b) The details of year-wise allocation, expenditure
and percentage utilization of funds in respect of Ministry of Minority Affairs during
11th Five Year Plan as given below show that the percentage of utilization of funds
increased from 39.33% to 80.43% and 56.19% to 83.36% of Budget Estimates and
Revised Estimates respectively between 2007-08 and 2011-12.

Year Allocation Expenditure % of Utilization with
(Rs. in Crore) (Rs. in Crore) reference to
Budget Revised Budget Revised
Estimates Estimates Estimates Estimates
2007-08 500.00 350.00 196.65 39.33 56.19
2008-09 1000.00 650.00 619.02 61.90 95.23
2009-10 1740.00 1740.00 1709.42 98.24 98.24
2010-11 2600.00 2500.00 2008.86 77.26 80.35
2011-12 2850.00 2750.00 2292.27 80.43 83.36

The main reasons for not utilizing the full alocation are as follows :

*  |mplementation of the major schemes of the Ministry, such as, pre-Matric,
and Multi-sectoral Development Programme (M sDP) for selected minority
concentration districts (MCDs) could commence in 2008-09 only.

*  Non-submission of complete and adequate proposals by the State
Governments for Multi sectoral Development Scheme (MsDP) and delay
in the submission of Utilization Certificate.

*  Promulgation of model code of conduct due to elections in several States
which delayed sanction of funds.

*  Insufficient proposal s received from States and UTs especially from North
Eastern States for Scholarship schemes. As a result, the unutilized funds
for North East had to be surrendered as per existing provision.
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*  Non-receipt of 'in-principle’ approval by competent authority for the
implementation of 4 proposed new Schemes.

(c)  TheMinistry hastaken stepsto givewide publicity of thewelfare schemes
for the minority communities to generate awareness for these schemes through the
print and electronic media. Uploading of the data on minority welfare schemes
implemented by various Ministries and State GovernmentsUT Administrations has
been made mandatory. Activity wisetime-lines have been laid down and communicated
to the State/UTs under the Scholarship Schemes. Online Scholarship Management
System (OSMS) has been developed and launched for the on-line application for the
Merit-cum-Means Scholarship scheme which is being extended for the post-Matric
Scholarship scheme also. Regular review meetings with the officials of the State
Government are held to expedite the implementation of programmes. In addition, the
officials of the Ministry visit StatesyUTs to review and inspect the implementation of
projects under various schemes/programmes.

Assistance to Madhya Pradesh

13354. SHRI THAAWAR CHAND GEHLOT : Will the Minister of MINORITY
AFFAIRS be pleased to state :

(@) thedetailsof assistance provided to Madhya Pradesh Wakf Board, Madhya
Pradesh Backward Classes and Minorities Finance and Development Corporation,
and other institutions in Madhya Pradesh during the last five years,

(b)  the details of assistance provided to other States under this Head during
the above period, year-wise and the basis for sanctioning the amount;

(c)  whether the above institutions have sent any proposal for approval during
the last five years and if so, the details thereof; and

(d)  the number of proposals approved and those still pending along with the
reasons therefor and by when the approval would be given?

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI VINCENT PALA) : (8) Ministry of Minority Affairs has released Rs. 27.10
lakh and Rs. 10.20 lakh during the financial years 2010-11 and 2011-12 respectively
to the Madhya Pradesh Wakf Board under the scheme of 'Computerization of Records
of State Wakf Boards which was launched in 2009.

Further, during thelast five years, National Minorities Devel opment and Finance
Corporation (NMDFC) has not disbursed funds for loans to the Madhya Pradesh
Backward Classes and Minorities Finance and Development Corporation
(MPBCMFDC), the State Channelising Agency (SCA) of NMDFC in Madhya Pradesh

t Original notice of the question was received in Hindi.
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as nominated by the Government of Madhya Pradesh, due to non repayment of over-
dues of Rs. 8.29 crore by them to NMDFC. Moreover, the Madhya Pradesh Hastshilp
Vikas Nigam (MPHSVN), which is another SCA of NMDFC in Madhya Pradesh, has
not been operating the schemes of NMDFC.

(b) to (d) The State-wise and year-wise funds released to various State Wakf
Boards and other organizations under the scheme of ‘Computerization of Records of
State Wakf Boards' launched in 2009 isgivenin Statement | (See below). Thesereleases
are based on the scheme guidelines. No proposal sent by State Wakf Boards under the
scheme are pending for approval. A Statement showing the State-wise and year-wise
funds disbursed by NMDFC to SCAsduring thelast fiveyearsisgiven in Statement- 1
(See below). The funds are disbursed by NMDFC to SCAs on the basis of Annual
Plans (AAPs) submitted by the SCAs at the beginning of each financial year. Thereis
no pendency of proposals for approval with NMDFC.

Statement-|

Funds disbursed to Sate/UT Wakf Boards/NIC/CWC under the Scheme of
Computerization of records of Sate Wakf Boards since inception of
scheme in the year 2009.

Sl. Name of the State/ Amount (Rs. in Lakhs)

No. UT Wakf Boards 2009-10 2010-11 2011-12
1 2 3 4 5

l. National Informatic Center 480.92 0 0
. Central Wakf Council 27.10 0 0

I Sates Wakf Boards

1. Punjab Wakf Board 27.10 0 0
2. Karnataka State Board of Wakf 27.10 0 10.20
3. Chhattisgarh State Wagf Board 27.10 0 0
4. Maharashtra State Board of Wakfs 27.10 0 7.13
5. Tamil Nadu Wakf Board 27.10 0 0
6. Board of Wakfs, West Bengal 27.10 0 0
7. Assam Board of Wakfs 27.10 0 0
8. Orissa Board of Wakfs 27.10 0 0
9. Tripura Board of Wakf 27.10 0 0
10. Himachal Pradesh Wakf Board 27.10 0 0
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1 2 3 4 5
11. UP Sunni Central Waqf Board 27.10 0 0
12. Bihar State Sunni Wakf Board 0 27.10 0
13. Bihar State Shia Wakf Board 0 27.10 0
14. Puducherry State Wakf Board 0 27.10 0
15. Kerala State Wakf Board 0 27.10 4.67
16. Haryana State Wakf Board 0 27.10 3.04
17. Wakf Board Manipur 0 27.10 0
18. Madhya Pradesh State Wakf Board 0O 27.10 10.20
19. Delhi Wakf Board 0 27.10 0
20. L akshadweep State Wakf Board 0 27.10 0
21. Andaman and Nicobar 0 21.29 0
Islands Wakf Board
22. Uttarakhand Wakf Board 0 27.10 0
23. Rajasthan Board of Muslim 0 27.10 0
Wakf Board
24, Jammu and Kashmir Board 0 21.96 0
for specified Wakf and specified
Wakf properties
25. Meghalaya Board of Wakfs 0 21.29 0
26. Andhra Pradesh State Wakf Board 0 27.10
Satement-11

Satement showing Satewise and Year-wise disbursement by NMDFC to SCAs

Status as on 31.03.2012
(Amount Rs. in Lakh)
SI.No. State 2007-08 2008-09 2009-10 2010-11 2011-12
Amount Amount  Amount Amount  Amount
1 2 3 4 5 6 7
1. AndhraPradesh 888.70 47.25 45.00 0.00 0.00
2. Arunachal Pradesh 0.00 0.00 0.00 0.00 0.00

w

Assam 134.00 0.00 12.42 200.00 124.00
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1 2 3 4 5 6 7

4. Bihar 204.51 904.50 4.50 793.50 438.00
5. Chandigarh 5.00 2.00 6.00 4.00 7.00
6. Chhattisgarh 0.00 0.00 100.00 100.00 0.00
7. Delhi 21.25 17.00 45.25 17.00 45.20
8. Gujarat 200.00 300.00 314.93 0.00 38.84
9. Himachal Pradesh 150.00 75.00 230.00 115.00 120.00

10. Haryana 450.00 359.00 1076.00 0.00 0.00
11. Jammu and Kashmir 387.72 420.00 560.00 1083.00 1016.00

12. Jharkhand 54.44 110.00 0.00 0.00 0.00
13. Kerda 3150.00 422950 518350 6079.91 7650.00
14. Karnataka 525.00 450.00 350.00 0.00 0.00
15. Maharashtra 800.00 500.00 500.00 1040.00 419.00
16. Manipur 1.80 1.80 0.00 0.00 0.00
17. Madhya Pradesh 0.00 0.00 0.00 0.00 0.00
18. Meghalaya 3.60 0.00 0.00 0.00 0.00
19. Mizoram 400.00 300.00 309.81 129.00 0.00
20. Nagaand 712.50 500.00 1170.00 451.00  700.00
21. Orissa 0.00 27.00 38.25 0.00 79.00
22. Pondicherry 22.50 100.00 200.00 200.00 0.00
23. Punjab 750.00 400.00 469.64 961.13  500.00
24, Ragjasthan 252.25 100.00 302.25 700.00 650.00
25. Tamil Nadu 1516.00 965.25 213455 3220.00 0.00
26. Tripura 30.00 50.00 96.00 100.00  200.00
27. Uttar Pradesh 45.00 0.00 0.00 5.40 0.00
28. Uttaranchal 0.00 0.00 20.00 0.00 0.00
29. West Bengal 3707.74 321449 6606.75 8128.00 15150.00

ToTAL: 14412.01 13072.79 19774.85 23326.94 27137.04
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Installation of solar water pumps

13355. SHRI BHAGAT SINGH KOSHYARI : Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state :

(@  whether Government has installed solar water pumps in al the villages
across the country during the last year;

(b) if so, the details thereof; State-wise including Uttarakhand;

(c) the details of funds being allocated by the Central Government for this
project; and

(d) thedetalsof villageswherein Government proposesto install solar water
pumps during the next five years?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH) : (8 No, Sir.

(b) 381 numbersof solar water pumpswereinstalled inthe States of Arunachal
Pradesh (3), Chhattisgarh (64), Delhi (1), Maharashtra(11), Rajasthan (300) and Uttar
Pradesh (2) during 2011-12. No solar water pump wasinstalled in Uttarakhand during
the year.

(c)  TheMinistry has not allocated funds separately for the solar water pump
sets under the Off-grid Solar Application Scheme of Jawaharlal Nehru National Solar
Mission (JNNSM) during 2012-13. However, an amount of Rs. 20.62 crores was
released for the installation of 2406 solar pump sets in Chhattisgarh, Haryana,
Jharkhand, Maharashtra, Punjab, Rgjasthan and Uttar Pradesh during 2011-12.

(d)  The Ministry sanctions projects to the State Nodal Agencies and other
implementing agencies on receiving compl ete project proposalsfrom them. Therefore,
the villages where solar water pumps will get installed will depend on the proposals
received and demand from the beneficiaries.

Subsidy to Jharkhand for Solar Power Projects

3356. SHRI JAl PRAKASH NARAYAN SINGH : Will the Minister of NEW
AND RENEWABLE ENERGY be pleased to state :

(@  whether it is afact that the North Eastern States get a subsidy of 90 per
cent in Solar Energy Projects,

(b) if so, the details thereof;

(c)  whether Government is considering theideaof giving 90 per cent subsidy
to Jharkhand for Solar Energy Projects, so that the backward hilly State would have
more developmental projectsin this sector;

t Original notice of the question was received in Hindi.
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(d) if so, the details thereof; and

(e) if not, the reasons for not considering the State in the category of NE
States?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH) : (a) and (b) Under the Off-gird Solar A pplications Scheme of Jawaharlal
Nehru National Solar Mission, the Ministry provides a capital subsidy of 90% of the
benchmark cost limited to Rs. 243/- per watt peak for setting up of SPV systems
including power plants and packs by Central and State Government Ministries/
Departments and their organisations, State Nodal Agenciesand local bodiesin Special
Category States, viz., North-Eastern States, Sikkim, J& K, Himachal Pradesh and
Uttarakhand. For individuals, NGOs and private institutions and organizations, the
subsidy islimited to 30% of the project cost subject to amaximum of Rs. 81/- per watt
peak in these States.

(c) and (d) The Ministry hasissued a Scheme of extending 90% subsidy subject
to amaximum of Rs. 1,35,000/- for each of the 100 numbers of solar charging stations
per district having module capacity of 300 Wp for charging 50 lanternsand 10 mobiles
in al the LWE affected districts including in Jharkhand. For other solar photovoltaic
systems, the Ministry provides a subsidy of 30% of the benchmark cost subject to a
maximum of Rs. 81/- per watt peak with battery storage in Jharkhand.

(e) The Special Category States are decided by the Planning Commission.
Currently all the 7 North-Eastern States, Sikkim, Himachal Pradesh, Jammu and
Kashmir and Uttarakhand are the Special Category States.

Launching of Biomass Mission

3357. SHRI S. THANGAVELU : Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state :

(@  whether Biomass based power producers, with an installed capacity of
2,664 megawatt have asked for priority sector status on the lines of agro-sector and
have also appealed to Government to launch biomass mission on the lines of solar
mission to attract more investment;

(b)  whether the biomass based producers have also sought tariff revision as
large number of biomass based power plantswerelyingidle or running below capacity
due to tariff; and

(c)  if so, thedetailsthereof and the stepstaken by Government in thisregard?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (a) Yes, Sir. Rgjasthan Biomass Power Devel opers A ssociation, Jaipur
hasrequested the Ministry for priority sector statusfor biomassand to launch Biomass
Mission on the lines of Solar Mission.
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(b)  Yes, Sir.

(c) Biomass Power Developers Association of Rajasthan, Maharashtra,
Madhya Pradesh, Gujarat etc. have approached the respective State Electricity
Regulatory Commissions (SERCs) for tariff revision for power exported to grid. Central
Electricity Regulatory Commission (CERC) has issued guidelines for tariff
determination from renewable energy sources including Biomass Power. Ministry of
New and Renewable Energy has been interacting from time to time with CERC and
SERCstto clarify issues related to biomass tariff.

Research Project by C-Wet

3358. SHRI PARSHOTTAM KHODABHAI RUPALA :
SHRI BHARATSINH PRABHATSINH PARMAR :

Will the Minister of NEW AND RENEWABLE ENERGY be pleased to state :

(@  what type of research project is conducted by Centre for Wind Energy
Technology (C-Wet), Chennai and how thisresearch project isbeneficial to the nation;

(b)  the details of the reasons why the Ministry is not considering to set up
non-conventional energy research centre in Gujarat, the details thereof;

(c)  whether CWET has conducted any research work jointly with the Energy
Department of Gujarat; and

(d) if so, the details thereof ?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH) : (a) C-WET conducts research in the areas of grid integration and
evacuation of wind power, study of wind forecasting system, development of small
wind turbines for Indian wind conditions etc. These R&D projects are aimed at
facilitating the orderly growth of wind energy sector in the country.

(b)  The Centrefor Wind Energy Technology, Chennai established by MNRE
provides technical support for development of wind energy in the country, including
for the State of Gujarat.

(¢) No, Sir.
(d) Doesnot arise.
Grid connected solar plants

3359. SHRI V.P. SINGH BADNORE : Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state :

(@) thedetails of locations and number of grid connected solar power plants
functioning in the country;
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(b)  the capacity of those connected plants and per unit cost of the electricity
generated by them; and

(c) the subsidy given on them in capital investment and prices per unit
purchased from these plants?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH) : (8) Grid connected solar power plants have been set up under Jawaharla
Nehru National Solar Mission (JINNSM) and under various States programmes. 166
plants have been set up in the country, with an aggregate capacity of 920.86 MW. The
list of plantsis given in Statement (See below).

(b) and (c) The capacity of solar power plants varies between 1-40 MW. No
subsidy is given by the Government on the capital investment for setting up these
plants. The weighted average tariff at which the solar power purchased under INNSM
Batch | projectsis Rs. 12.16 per unit. The tariff for solar power plants under Gujarat
Policy isRs. 15 per unit for first 12 yearsand Rs. 5 per unit for next 13 yearsif plants
are commissioned before 31st January, 2012. The plants which are commissioned
thereafter are eligible for atariff of Rs. 9.98 per unit for first 12 years and Rs. 7 per
unit for next 13 years.

Statement

1. List of Grid Solar Power Projects under Jawaharlal Nehru National
Solar Mission (JNNSVI)

A. Demonstration Programme on Grid Interactive Solar PV Power Generation

S. State Project Devel oper Capacity

No. (MW)

1 2 3 4

1. Andhra Pradesh Sri Power Generation (India) 2
Pvt. Ltd., Hyderabad

2. Maharashtra Maharashtra State Power Generation 1
Company Limited, Mumbai

3. Rajasthan Par Solar Limited, Mumabi 3

4. Rajasthan Reliance Industries Limited, Navi Mumbai 5

5. Tamil Nadu Sapphire Industrial Infrastructures 5

Private Limited, New Delhi

6. West Bengal West Bengal Green Energy 2
Development Corporation Ltd., Kolkata

TotaL CaraciTy 18 MW
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B. Rooftop PV and Small Solar Power Generation Programme

Sl. State Project Devel oper Capacity
No. (MW)
1 2 3 4
1. Andhra Pradesh Amrit Jal Ventures Pvt. Ltd. 1
2. Andhra Pradesh Andhra Pradesh Industrial 1
Infrastructure Corporation Limited
3. Andhra Pradesh Andhra Pradesh Power Generation 1
Corporation Ltd.
4, Andhra Pradesh Andromeda Energy Technologies 0.75
Private Limited
5. Andhra Pradesh Bhavani Engineering 1
6. Andhra Pradesh Gagjanan Financia Services Pvt. Ltd. 1
7. Andhra Pradesh Kishore Electro Infra Pvt. Ltd. 1
8. Andhra Pradesh Photon Energy Systems Ltd. 1
9. Andhra Pradesh Ramakrishna Industries 1
10. AndhraPradesh Sri Power Generation (India) Private Limited 1
11.  Chhattisgarh Chhattisgarh Investments L td. 2
12.  Chhattisgarh Singhal Forestry Private Limited 2
13. Haryana C& S Electric Lt. 1
14. Haryana Chandra L eela Power Energy 0.8
Private Limited
15. Haryana H.R. Minerals and Alloys Pvt. Ltd. 1
16. Haryana M/sV K G Energy Pvt. Ltd. 1
17. Haryana SD S Solar Private Limited 1
18. Haryana Sukhbir Solar Energy Private Limited 1
19. Haryana Tayal & Co. 1
20. Haryana Zamil New Delhi Infrastructure 1
Private Limited
21.  Jharkhand Kijalk infrastructure Pvt. Ltd. 2

22.  Jharkhand P C S Premier Energy Pvt. Ltd. 2
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1 2 3 4
23.  Maharashtra CitraReal Estate Limited 2
24.  Maharashtra Dr. Babasaheb Ambedkar Sahakari 1
Sakhar Karkhana Ltd.
25. Maharashtra Sepset Constructions Limited 2
26. Orissa Abacus Holdings Private Limited 1
27. Orissa Jay Iron & Steels Limited 1
28. Orissa M G M Minerals Ltd. 1
29. Orissa Molisati Vinimay Pvt. Ltd. 1
30. Orissa Pantime Finance Company Pvt. Ltd. 1
31l. Orissa Ragjratna Energy Holdings Private Limited 1
32.  Orissa SN Mohanty 1
33. Orissa Shri Mahavir Ferro Alloys Pvt. Ltd. 1
34.  Punjab Carlill Energy Private Limited 15
35.  Punjab Econergyinc 1
36. Punjab G SAtwal & Co. (Engineers) Pvt. Ltd. 15
37.  Punjab Soma Enterprise Limited 1
38. Punjab Sovox Renewables Private Limited 1
39. Rgjasthan A EW Infratech Pvt. Ltd. 1
40. Raasthan Asian Aero-Edu Aviation Private Limited 1
41. Raasthan Basant Enterprises 1
42. Rajasthan Conflux Infratech Private Limited 1
43. Raasthan Lanco Solar Private Ltd. 1
44.  Ragjasthan Navbharat Buildcon Pvt. Ltd. 1
45,  Raasthan Rays Power Private Limited 1
46. Raasthan Sovox Renewables Private Limited 1
47. Raasthan Sun Edison Energy India Private Limited 1
48. Rajashtan Vivek Pharmachem (India) Limited 1
49. Raasthan Zamil New Delhi Infrastructure 1

Private Limited
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1 2 3 4

50.  Tamil Nadu Amson Power Private Limited 1

51. Tamil Nadu B& G Solar Private Limited 1

52.  Tamil Nadu Great Shine Holdings Pvt. Ltd. 1

53.  Tamil Nadu Harrisons Power Private Limited 1

54.  Tamil Nadu R L Cleanpower Pvt. Ltd. 1

55.  Uttar Pradesh Dante Energy Private Limited 2

56.  Uttar Pradesh Dhruv Milkose Pvt. Ltd. 1

57.  Uttar Pradesh Priapus Infrastructure Private Limited 2

58.  Uttar Pradesh Technical Associates Ltd. 2

59.  Uttarakhand Jayace Technologies Limited 2

60. Uttarakhand Metro Frozen Fruits & VegetablesPvt. Ltd. 1

61. Uttarakhand RV Akash Ganga Infrastructure Ltd. 2
TotaL CaraciTy 72.55 MW

C. Grid Solar PV Projectsunder Migration Scheme of Phase-l of INNSM

1. Maharashtra Clover Solar Pvt. Ltd., Mumbai 2
2. Maharashtra Maharashtra State Power 4
Generation Co. Limited, Mumbai
3. Maharashtra Videocon Industries Ltd., Mumbai 5
4, Punjab Azure Power (Punjab) Pvt. Ltd., Amritsar 2
5. Rajasthan AES Solar Energy Pvt. Ltd., 5
Gurgaon, Haryana
6. Rajasthan Aston Field Solar (Rgjasthan) Pvt. Ltd. 5
7. Rajasthan Comet Power Pvt. Ltd., Mumbai 5
8. Rajasthan Moser Baer Photo Voltaic Ltd., New Delhi 5
9. Rajasthan OPG Energy Pvt. Ltd., Chennai, Tamil Nadu 5
10. Rajasthan Refex Refrigerants Limited, Chennai 5
11. Ragasthan Swiss Park Vanijya Pvt. Ltd. 5
12. Ragasthan Acme Telepower 25
TotaL CapaciTy 50.5 MW
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D. Grid Solar PV Projectsunder Batch-I of Phase-l of INNSM

S. State Project Devel oper Capacity
No. (MW)
1 2 3 4
1 Andhra Pradesh SAISUDHIR Energy Limited 5
2. Andhra Pradesh Welspun Solar AP Private Limited 5
3. Orissa Alex Solar Private Limited 5
4. Rajasthan Alex Spectrum Radiation Private Limited 5
5. Rajasthan Amrit Animation Pvt. Ltd. 5
6. Rajasthan Azure Power (Rajasthan) Pvt. Ltd. 5
7. Rajasthan DDE Renewable Energy Limited 5
8. Rajasthan Electromech Maritech Pvt. Ltd. 5
9. Rajasthan Finehope Allied Energy Pvt. Ltd. 5
10. Rajasthan Greentech Power Private Limited 5
11. Rgasthan Indian Oil Corporation Limited 5
12. Ragjasthan Khaya Solar Projects Private Limited 5
13. Raasthan Maharashtra Seamless Limited 5
14. Rajasthan Mahindra Solar One Private Limited 5
15. Ragasthan Newton Solar Private Limited 5
16. Raasthan Northwest Energy Private Limited 5
17. Rajasthan Oswalwoollen Mills Limited 5
18. Ragjasthan Precision Technik Private Limited 5
19. Raasthan Punj Lloyd Infrastructure Ltd. 5
20. Rajasthan Saidham Overseas Private Limited 5
21. Rgjasthan SunEdison Energy India Private Limited 5
22. Rgasthan Vasavi Solar Power Pvt. Ltd. 5
23.  Rajasthan Viraj Renewables Energy Pvt. Ltd. 5
24.  Tamil Nadu CCCL Infrastructure Limited 5
25.  Uttar Pradesh Electrica Manufacturing Co. Ltd. 5

TotaL CapraciTy 125 MW
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2. List of Grid Connected Solar Power Projects under Gujarat Sate Policy

Sl. Project Devel oper District Capacity
No. (MW)
1 2 3 4
1. Acme Tele Power Ltd. Anand 15
2. Harsha Engineers Anand 1
3. Precious Energy Services Pvt. Ltd. Banaskantha  15.2
4. Sandland Real Estates Pvt. Ltd. Banaskantha 25
5. Solitaire Energies Pvt. Ltd. Banaskantha 15
6. MBH Power Pvt. Ltd. Bharuch 1
7. GSEC-TPS Gandhinagar 1
8. PDPU-GPCL-GEDA Gandhinagar 1
9. Tata Power Company Ltd. Jamnagar 25
10. MSIL Solar PV Power Corporation Junagadh 10
11. Adani EnterprisesLtd. Kutch 40
12. Backbone Enterprises Ltd. Kutch 5
13. Essar Power Ltd. Kutch 1
14. GMDC Ltd. Kutch 5
15. Integrated Coal Mining Ltd. Kutch 9
16. Konark Gujarat PV Pvt. Ltd. Kutch 5
17. Solar Semiconductor Kutch 10
18. Unity Power Pvt. Ltd. (Videocon Group) Kutch 5
19. Welspun Urja Gujarat Pvt. Ltd. Kutch 15
20. GSEC-Cand Mehsana 1
21. AES Solar Energy Gujarat Pvt. Ltd. Patan 14.92
22. Alex Asatral Power Pvt. Ltd. Patan 25
23. Emami Cement Ltd. Patan 10
24. GMR Gujarat Solar Power Pvt. Ltd. Patan 25
25. GPPC Pipavav Power Company Ltd. Patan 5
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1 2 3 4
26.  Jaihind Projects Ltd. Patan 5
27. Kiran Energy Solar Power Pvt. Ltd. Patan 20
28. Lanco Solar Pvt. Ltd. Patan 5
29. Lanco Solar Pvt. Ltd. Patan 15
30. Lanco Solar Pvt. Ltd. Patan 15
3L NKG Infrastructure Ltd. Patan 10
32. Palace Solar Energy Pvt. Ltd. Patan 15
33. PL G Photovoltaic Patan 20
34. Roha Dyechem Pvt. Ltd. Patan 25
35. Sun Clean Renewable Power Pvt. Ltd. Patan 6
36. Surana Telecom & Power Ltd. Patan 5
37. Universal Solar System Patan 2
38. El Technologies Pvt. Ltd. Patan 1
39. GPCL Patan 5
40. Sun Edison Energy India Pvt. Ltd. Patan 25
41. ZF Steering Gear (India) Ltd. Patan 5
42. GHI Energy Pvt. Ltd. (SPV of Refex) Porbandar 10
43. Hiraco Renewable Energy Pvt. Ltd. Porbandar 20
44, Moserbear Energy & Development Ltd. Porbandar 15
45, Aravali Infrapower Ltd. Rajkot 5
46. CBC Solar Technologies Pvt. Ltd. Rajkot 10
47. Ganeshvani Merchandise Pvt. Ltd. Rajkot 5
48. Ganges Entertainment Pvt. Ltd. Rajkot 10
49, Green Infra Solar Energy Ltd. Rajkot 10
50.  Abellon Clean Energy Ltd. Sabarkantha 3
51 Azure Power Ltd., Haryana Sabarkantha 10.2
52. GIPCL Surat 5

53. Azure Power Ltd., Gujarat Surendranagar 5
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1 2 3 4
54, EMCO Ltd. Surendranagar 5
55. Environmental System Pvt. Ltd. Surendranagar 5
56. Louroux Bio Energies Ltd. Surendranagar 25
57. Millennium Synergy (Gujarat) Pvt. Ltd. Surendranagar 9.27
58. Rajesh Power Services Pvt. Ltd. Surendranagar 1
50. Rasna Marketing ServicesL LLP Surendranagar 1
60. Som Shiva (Impex) Ltd. Surendranagar 1
61. Visual Percept Solar Projects Pvt. Ltd. Surendranagar 25
62. Weaa Solar Pvt. Ltd. Surendranagar 10.22
TotaL CaraciTy 654.81

MW

3. Other projects

* 40 MW Solar Power Project at Pokhran, Rajasthan under Solar RPO
mechanism.

*  Inaddition anumber of grid connected solar projects are at various stages
of implementation/commissioning in different states.

Exploration of offshorewind power

3360. SHRI ANIL MADHAV DAVE : Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(@  whether Government has conducted any study to explore opportunitiesin
the country's offshore wind power; and

(b)  thechallengescountry isfacing in offshorewind power and the clearances
required to set up an offshore wind power farm?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH) : (a) The Ministry has constituted a Technical Committee to analyze
the offshore wind data available with various agenciesin order to identify the offshore
wind areas and their potential. The preliminary analysis of data available with some
organizations like Indian National Centre for Ocean Information Services, including
C-WET studies suggests that there could be offshore wind energy potential in the
coastal areas of Tamil Nadu and Gujarat.

(b)  The major challengesin deployment of offshore wind power projectsin
Indiainclude limited data on resource characterization, unclear regulatory and policy
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framework, technical issues and weak infrastructure to support fabrication, installation,
maintenance, interconnection and evacuation of electricity from these systems.

Themain clearances required for setting up offshorewind projectsinclude those
regarding environmental, security, shipping routes, aviation, mining and oil exploration
zones, fishing zones etc.

Permission for solar energy projects

3361. SHRI T.M. SELVAGANAPATHI : Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(@  whether many organisations, working in the field of solar energy, have
sought the Government's permission to go ahead with their projects;

(b)  if so, the details thereof;

(c)  whether Government is considering to encourage such organisations to
implement solar energy projects in the State;

(d) if so, the details thereof;

(e)  whether India is producing only a meagre amount of power from solar
energy as compared to world's average; and

) if so, the details thereof?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH) : (a) and (b) There is no requirement of getting "go ahead" from the
Government of India for setting up solar projects. There are some schemes under
which some support is provided as per guidelines contained therein.

(c)  The Government is encouraging setting up solar energy projects.

(d)  The Government has brought out schemes for setting up grid connected
solar power projects and to promote various off grid applications. In addition, the
Government notified reduced customs duty and exemption from excise duty on all
items of machinery required for the initial setting up of a solar power generation
project or facility.

The Government provides capital subsidy upto 30% of the benchmark cost and/
or soft loan at a rate of 5% interest to support deployment of various off grid solar
applications.

(e) No, Sir. Indiais emerging as one of the leading countries in the field of
solar power.

(f)  The tota installed capacity of solar power projects in the country has
increased from 2 MW in 2009 to over 900 MW during 2012. Under INNSM, 20,000
MW capacity addition of solar power projectsis envisaged by 2022,
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Wind power energy projects

3362. SHRI Y.S. CHOWDARY : Will theMinister of NEWAND RENEWABLE
ENERGY be pleased to state :

(@  whether Government has identified the locations for wind power energy
projects across the country;

(b) if so, the details thereof, State-wise;

(c) the details of total wind power energy potential available across the
country;

(d) the details of funds earmarked/released for the implementation of wind
power energy projects, State-wise; and

(e)  whether there is any time-frame fixed for implementation of these
projects?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH) : () Suitable sitesfor wind power energy projects areidentified in the
Indian Wind Atlas and wind monitoring data. The Ministry has established 653 wind
monitoring stations in the country through Centre for Wind Energy Technology
(C-WET), Chennai for carrying out wind resource assessment. The wind data of these
locations is available with C-WET and is used by developers for setting up of wind
power projects.

(b)  The State-wise detail s of wind monitoring stationsare given in Statement-|
(See below).

(c)  As per an estimation done by the Centre for Wind Energy Technology
(C-WET), Chennai, the wind power potential in the country is estimated at 49,130
MW at a height of 50 m. The State/UT-wise details are given in Statement-Il (See
below).

(d)  The Ministry provides funds only for Generation based Incentive (GBI)
for wind power energy projects through the Indian Renewable Energy Development
Agency (IREDA). The funds released for GBI during 2010-11 and 2011-12 are Rs.
25.00 crore and Rs. 21.18 crore respectively.

(e)  Wind Power Installations are taken up in commercial mode with private
sector investment under the policies of respective State Governments.
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Satement |

Sate-wise wind monitoring stations

Sl.No. State/Union Territory Total No. of wind
monitoring stations
Established (MNRE)

1 2 3

1. Tamil Nadu 68
2. Gujarat 69
3. Orissa 9
4. Maharashtra 112
5. Andhra Pradesh 78
6. Rajasthan 36
7. L akshadweep 9
8. Karnataka 49
9. Kerala 27
10. Chhattisgarh 7
11. Madhya Pradesh 37
12. Andaman and Nicobar Islands 19
13. Uttarakhand 11
14. Himachal Pradesh 6
15. West Bengal 10
16. Pondicherry 4
17. Punjab 10
18. Jammu and Kashmir 24
19. Haryana 6
20. Jharkhand 3
21. Uttar Pradesh 1
22. Goa 4
23. Bihar 5
24, Arunachal Pradesh 6
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1 2 3
25. Assam 6
26. Tripura 5
27. Manipur 8
28. Mizoram 4
29. Sikkim 4
30. Nagaland 3
31 Meghalaya 3
TotaL : 653
Statement 11
Sate-wise wind power potential
States/UTs Installable Potential (MW)
1 2
Andhra Pradesh 5394
Gujarat 10609
Karnataka 8591
Kerala 790
Madhya Pradesh 920
Maharashtra 5439
Rajasthan 5005
Tamil Nadu 5374
West Bengal* 22
Orissa 910
Andaman and Nicobar 2
Arunachal Pradesh* 201
Assam* 53
Chhattisgarh* 23
Himachal Pradesh* 20
Jammu and Kashmir* 5311
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1 2
L akshadweep 16
Manipur* 7
Meghalaya* 44
Nagaland* 3
Sikkim* 98
Uttarakhand* 161
Uttar Pradesh* 137
ToTAL : 49130

*Wind potential has yet to be validated with measurements.
Potential of power generation from renewable sour ces

3363. SHRI JESUDASU SEELAM : Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(@) the estimated potential of power generation in the country from wind,
small hydel, solar and biomass sources,

(b)  what isthe present installed capacity in the country from various energy
sources; and

(c)  whether adequate measures have been taken including theincreasein share
of renewable energy to generate power in tune with India's power potential ?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH) : (a) Asper various studies undertaken in the past, a potential of about
90,000 MW for power generation from wind, small hydel and biomass sources has
been estimated for the country in the medium term (up to 2032). The potential for
solar energy has been estimated for most parts of the country at around 30-50 MW per
square kilometer of open, shadow free area covered with solar collectors. Resource-
wise details are given in Statement (See below).

(b)  Atotal power generation capacity of 2,00,037 from various energy sources
has been installed in the country as on 31.03.2012, as per the following break-up.

Thermal (Coal/Gag/Oil) : 1,31,353 MW
Large Hydro : 38,990 MW
Nuclear : 4,780 MW
Renewable : 24,914 MW

2,00,037 MW
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The renewable power capacity of 24,914 MW comprises of 17,353 MW wind
power, 3,395 MW shall hydel power, 3,325 MW bio-power and 941 MW solar power.

(c)  TheGovernment hastaken several measuresto increase renewable power
generation installed capacity. These include the following :

*  Fiscal andfinancial incentives, such as, capital/interest subsidies, accelerated
depreciation, nil/concessional excise and customs duties;

*  Preferential tariff for grid interactive renewable power in most potentia
States following the provisions made under the National Electricity Policy
2005 and National Tariff Policy 2006; Uniform guidelines by CERC for
fixation of such preferential tariffs being issued every year;

*  Jawaharlal Nehru National Solar Missioninitiated in January 2010 to enable
large scale capital investment in solar energy applications; Payment Security
Mechanism for grid connected Solar Power Projects under the Mission.

As a result, the share of renewable power in total installed capacity from all
sources has gradually increased to around 12.5% as on 31.03.2012.

Satement

Estimated medium-term (upto 2032) potential for power generation
in the country from solar, wind, small hydro and biomass resources

SH Resource Estimated Potential
No. (in MWeq.)
1 Solar Energy 30-50 MW/sg. km.*
2. Wind Power 49,0007
3. Small Hydro Power 15,000®
4, Bio-Power :
Agro-Residues 17,000*
Cogeneration - Bagasse 5,000°
Weaste to Energy :
- Urban / Municipal Waste to Energy 2,600°
- Industrial Waste to Energy 1,300
ToraL : 89,900

(excluding solar)

MW,_, = Megawatt equivalent
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Note : Not al of this potential may be suitable for grid-interactive power for
technical and/or economic reasons.

(Y) Solar power potential in most parts of the country per square kilometer of
open, shadow free area covered with solar collectors.

(® Potentia based on areas having wind power density (wpd) greater than 200
W/m? assuming land availability in potential areas @ 1% and requirement
of wind farms @ 12 ha/MW. Revised estimate by C-WET is ~ 1,00,000
MW at 80 m. height (un-validated).

(®) Technically feasible potential of al sites upto 25 MW station capacity.
(¥ Based on surplus agro-wastes/residues.

(®)  With new sugar mills and modernization of existing ones, technically
feasible potential is assessed at 5000 MWe.

(®) Technically feasible municipal waste-to-energy potential estimated for
class-| cities.

Release of pension

3364. SHRI A. ELAVARSAN : Will the Minister of PARLIAMENTARY
AFFAIRS be pleased to state :

(@  Thedetailsof pensioners of the Ministry of Parliamentary Affairs (MPA)
who have not received their pre-2006 revised pension;

(b)  whether pensioner benefits accruing to pensioners of the Ministry on
account of circular dated 1 September, 2008 are not given to them even after alapse of
7 years,

(c) if so, thedetails of such cases, pensioner-wise; and

(d)  what action Government proposesto take for immediate rel ease of revised
pension, as per circular dated 1 September, 20087

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI RAJEEV SHUKLA) : (a) to (d) Asper Ministry of Personnel, Public
Grievances and Pensios (Department of Pension and Pensioners Welfare) O.M.
38/37/08-P& PW(A) dated 01.09.2008, Pension Disbursing Authoritiesincluding Public
Sector Banks have been authorised to pay pension/family pension to existing
pensioners/family pensioners at the rate prescribed in this O.M. without any further
authorisation in the form of Pension Payment Orders from the concerned Accounts
Office/Head Office etc. Therefore, the Pension Disbursing Authorities would have
already paid the revised pension alongwith arrears.
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Price of coal from M DO contracts of NTPC

3365. SHRIMATI GUNDU SUDHARANI : Will the Minister of POWER be
pleased to state :

(@  whether it is a fact that the price of coal from the Mine Developer and
Operator (MDO) contract awarded by NTPC is 1,200 per tonne which is more than
the average market rate of 800-1000 per tonne;

(b) if so, the reasons therefor;

(c)  whether it isalso afact that NTPC has agreed to invest 200 crore as the
Initial Capital Expenditurefor the project and take all risks associated with the project;

(d)  whether thisinvestment isagainst the market policy associated with MDO
projects; and

(e) if so, the reasons for NTPC investing such a huge amount?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI
K.C.VENUGOPAL) : (8) & (b) NTPC has informed that the average Mining Fee of
MDO contract awarded for its Pakri Barwadih coal minesis Rs.738/- per metric tonne
for the total period of 27 years.

(c)  As per investment approval accorded by Board of Directors of NTPC,
NTPC is responsible for funding to the extent of Rs.280/- crores for the fixed
infrastructurefacilities of the project, sinceit isnecessary to create theseinfrastructure
before any activity can start. All other activities and associated risk thereof, rest with
the MDO. NTPC hastaken Contract Performance Guarantee (s) for adequately covering
this expenditure.

(d)  Therearevarious business models available in the market and NTPC has
informed that after due deliberations, the best fit model for this project has been adopted
by them.

(e) Asexplainedinthereply of (c) & (D) above.
Hydro electric projectsin Himachal Pradesh

13366. SHRIMATI BIMLA KASHYAP SOOD : Will the Minister of POWER
be pleased to state :

(@)  the total number of operational and under construction hydro electric
projectsin Shimla, Kullu-Mandi and Sirmaur districts of Himachal Pradesh;

(b)  the number of hydro electric projects on which work is going on from
Tangnu Janglikh to Arakot Kudu on the Pabbar River; and

t Original notice of the question was received in Hindi.
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(c) theparametersfollowed for providing employment to the local people or
the details of priority/ratio thereof?

THE MINISTER OF STATE IN THE MINISTRY OF POWER
(SHRI.K.C.VENUGOPAL) : (8 Nine hydro-electric projects (above 25 MW) in
Shimla, Kullu-Mandi and Sirmaur districts of Himachal Pradesh are presently in
operation as per details given in statement-1 (See below)

Seven hydro-electric projects (above 25MW) are under construction in Shimla,
Kullu-Mandi and Sirmaur districts of Himachal Pradesh as per details given in
statement-I1 (See below)

(b)  Two numbers of hydro-electric projects (above 25MW) are under
construction on Pabbar River, as given below:

SI.NO. Name of Project/Executing Agency District Capacity (MW)
1 Swara Kuddu HPPCL Shimla 3x37=111
2. Tangnu Romai-I Shimla 2x22=44

M/s Tangnu Romai Power

(c)  The Government of Himachal Pradesh has informed that the parameters
followed in providing employment to the Himachalisin Hydroel ectric projects stipul ates
that the devel opers shall ensure to employ bonafide Himachalis not less than 70% of
the total employees, if it is ot possible to recruit 100% staff from Himachalis. The
detailed provision with respect to employment to Himachalis is incorporated in the
respective agreements signed with the developers.

Statement-|

Details of nine hydro-electric projects (above 25 MW) in Shimla,
Kullu-Mandi and Srmaur districts of Himachal Pradesh

Sl Name of Projects/ Name of Districts Sector

No. Agency (Installed Capacity)

1 2 3 4

1 Dehar, BBMB Mandi Central
6 x 165 = 990

2. Nathpa Jhakri, SIVNL Shimla/ -Do-
6 x 250 = 1500 Kinnaur

3. Giribata, HPSEBL Sirmaur State

2x30=60
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1 2 3 4

4. Largi, HPSEBL M andi -do-
3x42=126

5. Bassi, HPSEBL Mandi -do-
4 x 15=60

6. Shanan, PSPCL Mandi -do-
4x15+1x50=110

7. Allain Duhagan, ADHPL Kullu Private
2 x 96 =192

8. Malana, MPCL Kullu -do-
2x43=86

9. Malana-11, EPPL Kullu -do-
2x 50=100

Satement-1 |

Details of seven hydro-electric projects (above 25 MW) are under construction
in Shimla, Kullu Mandi and Srmaur districts of Himachal Pradesh

Sl. Name of Projects/ Name of districts Sector

No. Agency (installed capacity)

1 2 3 4

1. Rampur, SINVL Shimla/Kullu Central
6 x 68.67 = 412

2. Parbati-I11, NHPC Kullu -do-
4 x 130 =520

3. Parbati-11, NHPC Kullu -do-
4 x 200 =800

4. Uhl-111, BVPCL (HPSEB) Mandi State
3x33.3=100

5. Swara Kuddu, HPPCL Shimla -do-
3x37=111

6. Sainj, HPPCL Kullu -do-
100

7. Tangnu Romai-| Shimla Private

M/s Tangu Romai Power
2x22=44
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Cost of power generation

3367. SHRI HUSSAIN DALWALI : Will the Minister of POWER be pleased to
state:

(@  the per unit cost of generation of thermal, hydel and nuclear power at
present;

(b)  the share of each of the above source in total power generation in the
country at present;

(c) thereasonsfor less reliance on hydro and nuclear power sources; and
(d) the stepstaken to increase power generation from these sources?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI K.C.
VENUGORPAL) : (a) Based on the information made available by Central Electricity
Authority, the weighted average rate of sale of power from generating stations of
different sources to Power Utilities for the year 2010-2011 was as under:

Sources Weighted Average Rate in Paise/k\Wh
Hydro 211.57
Thermal 305.41
Nuclear 248.78

(b)  Theshareof thermal, hydro and nuclear power generation out of the total
power generation during thefinancial year 2011-2012 was 80.83%, 15.48% and 3.68%
respectively.

(c) Best efforts are being made to increase the capacity generation from all
sources including hydro and nuclear sources. As such, there is no reason for less
reliance on hydro and nuclear power sources.

(d) A multi-pronged strategy has been adopted for augmenting hydel capacity
addition and hydro power generation in the country. Some of the policy measures and
initiatives taken by the Government for incentivizing hydro power generation are
finalization of investor-friendly New Hydro Policy, 2008, 50,000 MW Hydroelectric
Initiative, liberal National Rehabilitation and Resettlement Policy, revised M ega Power
Project Policy, renovation, modernization and life extension of old hydel generating
units, incentives for completion of projects ahead of schedule for higher generation/
availability of plants.

Power demand

3368. SHRIMATI VASANTHI STAINLEY : Will the Minister of POWER be
pleased to state:

(@  therequirement of power from the Central Government, State-wise;
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(b)  thedetails of power shortages, if any, State-wise;

(c)  whether Government has receive any requests from States for help from
the Central pool; and

(d) if so, the details of requests and the details of relief granted?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI K.C.
VENUGOPAL) : (&) The requirement of power in a State is met with their own
generation, supply against its share in the Central Generating Stations (CGSs) and
import of power. Supply of power to the States against their all ocation of power CGSs,
therefore, catersto only part of their requirement. The quantum of energy scheduled
from the Central Generating Stations to various States in the country and their
requirement during 2011-12 are given in Statement-1 (See below).

(b) The State-wise energy and peak shortage during 2011-12 is given in
Statement-11 (See below).

(c) and (d) As a number of States and UTs in the country have been facing
shortage of power, requests for additional allocation of unallocated power of CGSs
arereceived from timeto time. Usually, the cumulative demand preferred by the States/
UTsismorethan the unallocated power. Additional allocation of unallocated power to
the extent of their request is not always possible. Further, the quantum of unallocated
power being limited and it being fully allocated at any point of time, the enhancement
in adlocation of any State/UT necessitates equivalent reduction in the allocation of
other State(s)/UT(s). Allocation of unallocated power to the States/UTs to the extent
of their request is, therefore, not feasible many atimes.

Satement-I
Energy requirement of different States and energy scheduled from CGSs
(Figuresin MU)

2011-12
State/System Requirement Schedule from CGS
1 2 3
Northern Region
Chandigarh 1568.00 1063.70
Delhi 26751.00 20319.27
Haryana 36874.00 9187.72
Himachal Pradesh 8161.00 5522.97

Jammu and Kashmir 14250.00 8452.80
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1 2 3
Punjab 45191.00 11908.70
Rajasthan 51474.00 11982.15
Uttar Pradesh 81339.00 31772.47
Uttarakhand 10513.00 4287.03
Western Region

Chhattisgarh 15013.00 5408.30
Gujarat 74696.00 17469.10
Madhya Pradesh 49785.00 19459.40
Maharashtra 141382.00 29144.10
Daman and Diu 2141.00 1793.50
Dadraand Nahar Haveli 4380.00 3714.50
Goa 3024.00 3125.00
Southern Region

Andhra Pradesh 91730.00 22260.44
Karnataka 60830.00 11228.82
Kerada 19890.00 8776.15
Tamil Nadu 85685.00 20656.16
Puducherry 2167.00 2667.43
Eastern Region

Bihar 14311.00 10316.64
DVC 16648.00 1583.43
Jharkhand 6280.00 1824.15
Odisha 23036.00 6900.64
West Bengal 38679.00 5509.04
Sikkim 390.00 861.92
N.E. Region

Arunachal Pradesh 600.00 462.78
Assam 6034.00 3557.92
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1 2 3
Manipur 544.00 578.45
Meghalaya 1927.00 808.23
Mizoram 397.00 301.32
Nagaland 560.00 359.40
Tripura 949.00 199.63
Statement-11
Sate-wise details of energy and Peak shortages during 2011-12
Energy Peak
System/ Surplus/Deficit(-) Surplus/Deficit(-)
Region (MU) (%) (MW) (%)
1 2 3 4 5
Chandigarh —4 0 0 0
Delhi —77 0.3 =3 0.1
Haryana —1,333 -3.6 —274 —4.2
Himachal Pradesh —54 0.7 —99 —7.1
Jammu and Kashmir —3,361 —23.6 —596 —25.0
Punjab —1,399 =31 -1,770 -16.9
Rajasthan —1,983 -39 —583 —7.1
Uttar Pradesh —9,223 -11.3 —271 —2.3
Uttarakhand 305 —2.9 —12 0.7
Northern Region -17,739 —6.4 -3,131 -7.8
Chhattisgarh —-398 —2.7 —146 —4.5
Gujarat —267 04 -192 -1.8
Madhya Pradesh —8,393 -16.9 —646 —7.1
Maharashtra —23,660 -16.7 —4,652 —22.1
Daman and Diu —226 -10.6 —25 -8.3
Dadra and Nagar Haveli -31 0.7 -10 -1.6
Goa —43 -14 —56 -10.6
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1 2 3 4 5

Western Region -33,018 -11.4 —5,843 -13.8
Andhra Pradesh —6,581 7.2 —2,082 -14.8
Karnataka —6,807 -11.2 —1,996 -18.9
Kerala —423 21 -179 5.1
Tamil Nadu —8,980 —10.5 —2,247 -17.5
Pondicherry =31 -1.4 -15 —4.5
L akshadweep# 0 0 0 0
Southern Region —22,822 -8.8 5,411 -14.4
Bihar —3,051 —21.3 —293 -14.4
DvC —639 -3.8 —244 -10.5
Jharkhand —250 —4.0 -162 -15.7
Orissa -343 -15 -63 -1.8
West Bengal —398 -1.0 —60 0.9
Sikkim -6 -15 -5 -5.0
Andaman-Nicobar# —40 -16 0 0
Eastern Region —4,687 4.7 —708 -4.8
Arunachal Pradesh —47 —7.8 -3 —2.5
Assam -338 5.6 -59 53
Manipur —45 -8.3 -1 -0.9
Meghalaya —477 —24.8 52 -16.3
Mizoram —42 —10.6 —4 —-4.9
Nagaland —49 -8.8 -6 54
Tripura —49 5.2 -1 -0.5
North—Eastern Region -1,047 -95 -138 7.2
ALL INDIA —79,313 -85 -13,815 -10.6

# L akshadweep and Andaman and Nicobar | slands stand-al one systems, power supply position
of these, does not form part of regional requirement and availability.
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Fuel Shortage of Power Generation Units

3369. SHRI PRAKASH JAVADEKAR : Will the Minister of POWER be pleased
to state :

(@ whether it is a fact that different power generation facilities are facing
shortage of fuel beit coal or gas;

(b) if so, the details thereof and the reasons therefor; and

(c)  the details why Government could not anticipate the crisis and prepare
early to ensure timely supply of the fuel to the projects?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI K.C.
VENUGOPAL) : (a) to(c) Yes, Sir. Some power generation facilitiesarefacing shortage
of coal and gas. During theyear 2011-12, Power Utilitiesreported a generation loss of
the order of 9 Billion Unit (BU) and 11 BU dueto shortage of coal and gasrespectively.
Details are given in Statement- | and Statement-11 respectively. (See below).

Production of coal from the domestic sources has not been matching with the
increasing requirement for electricity generation. The shortfall is being mitigated
through blending of imported coal to the extent technically feasible. The coal-based
generation during 2011-12, however, registered a growth of about 9.2%.

During the year 2011-12, gas and liquid fuel based energy generation was inter-
alia affected due to lower system demand mainly on account of sudden drop in the
domestic and agricultural demand due to better availability of water, better weather
conditionsand increased thermal, hydro and nuclear generations coupled with shortage
in supply of gas. Being comparatively costly power, gas based units had to shut down/
back down Gas Turbines (GTs) due to receipt of lower schedule from the beneficiary
States. Thetotal average daily availabilities of natural gasduring 2010-11 from different
sourceswas 162.1 MM SCMD with ashare of 55.35 MM SCMD from KG-96. During
2011-12, the availability of gasfrom KG-D6, which isthe major source of natural gas,
has steadily declined with the availability of 34.3 MMSCMD during the month of
March, 2012. The availability of imported R-LNG fluctuates from time to time
depending upon the demand, price and tie ups with suppliers due to which supply to
Power Plant has reduced.

(c)  While efforts are being for getting supply of coal to power stations
enhanced, import of coa subject to blending to the extent technically feasible has
been resorted to during thelast few yearsin view of prevailing inadequacy of domestic
coal for meeting the electricity generation requirements. It has been decided that CIL
will sign Fuel Supply Agreements (FSAS) with power plants that have entered into
long-term Power Purchase Agreements (PPASs) with DISCOMs and have been
commissioned/would get commissioned on or before 31 March 2015. The FSAswill
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be signed for full quantity of coal mentioned in the Letters of Assurance (LOAS) for a
period of 20 yearswith trigger level of 80% for levy of disincentive and 90% for levy
of incentive.

Production of gasfrom KG D-6 has steadily declined. Consequently, the project
devel opers have been advised not to plan projects based on domestic gastill 2015-16.

Satement —|

Generation loss due to coal shortage for the year 2011-12
as reported by Power Utilities

Sl. Name of Name of Thermal Capacity Total

No. Power Utility Power Station (MW)

1 2 3 4 5

1 NTPC Unchahar 1050 132.10
Dadri (NCPP) 1820 191.50
Kahalgaon STPS 2340 4820.50
Singrauli STPS 2000 187.60
Rihand STPS 2000 152.10
Farakka STPS 2100 195.10
Vindhyachal STP 3260 749.00
Talcher STPS 3000 383.60
Ramagundam 2600 546.20
Simhadri 2000 498.60
Badarpur 705 13.60

2. RRVUN Chabra 500 138.49

0.00

3. M.P. Power Genco Satpura 1143 53.20
Sanjay Gandhi 1340 94.00
Khaparkheda I1 1340 27.30
Parli 1130 398.30
Paras 500 53.20

4. APGENCO Rayalaseema 1050 17.00

Kakatiya 500 28.00
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1 2 3 4 5
5. DVvC MejiaTPS 2340 167.29
Chandrapur 890 96.00
6. BSEB Barauni 210 5.32
ALL INDIA TOTAL 33817.5 8958.00
Statement 11

Generation Loss of Gas based Power Sations during the Year 2011-12

Sl. Name of Installed Capacity @  Gen Loss due to short supply
No. Power Station (MW) of Gas as reported (MUSs)
1 2 3 4
Central Sector
1 Faridabad CCPP 431.59 0
2 Anta CCPP 419.33 0
3. Auraiya CCPP 663.36 0
4 Dadri CCPP 829.78 0
Sus TotaL (NR) 2344.06 0
5. Gandhar CCPP 657.39 2.09
6. Kawas CCPP 656.2 0
7. Ratnagiri CCPP | 740 714.49
8. Ratnagiri CCPP |1 740 593.33
9. Ratnagiri CCPP 11 740 1661.26
SuB Totar (WR) 3533.59 2971.17
10. Kathalguri CCPP 291 194.02
11. AgartalaGT 84 0
Sus TotaL (NER) 375 194.02
TotaL (C9) 6252.65 3165.2
State Sector

12. I.P. CCPP 270 0
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1 2 3 4
13. Pragati CCGT-I1I 750 141.14
14. Pragati CCPP 3304 0
15. Dholpur CCPP 330 249.42
16. Ramgarh CCPP 113.8 0
Sus TotaL (NR) 1794.2 390.56
17. Dhuvaran CCPP 218.62 0
18. Hazira CCPP 156.1 0.52
10. Utran CCPP 518 21.84
20. Uran CCPP 672 224.45
Sus TotaL (WR) 1564.72 246.81
21. Karaikal CCPP 325 0
22. Kovikalpal CCPP 107 155.23
23. Kuttalam CCPP 100 137
24. Narimanam GPS 10 0
25. Valuthur CCPP 186.2 0
Su ToTaL (SR) 435.7 292.23
26. Lakwa GT 120 77.56
27. Namrup CCPP 95 27
28. Namrup ST 24 0
29. Baramura GT 58.5 0
30. RokhiaGT 90 0
Sus TotaL (NER) 387.5 104.55
TotaL (SS) 4182.12 1034.15
Pvt Sector
31. Vatwa CCPP 100 403.16
32. Trombay CCPP 180 29
Su TotaL (WR) 280 432.16
ToraL (PVT S) 280 432.16
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1 2 3 4
Pvt | PP Sector
33. Rithala CCPP 108 141.7
Sue ToTAL (NR) 108 141.7
34. Baroda CCPP 160 549.77
35. Essar CCPP 515 0
36. Peguthan CCPP 655 0
37. Sugen CCPP 11475 921.96
Sus ToTAaL (WR) 24775 1471.73
38. Gautami CCPP 464 960.34
39. GMR Energy Ltd. - 220 0
Kakinada
40. Godavari CCPP 208 435.39
41. Jegurupadu CCPP 455.4 860.97
42. K onaseema CCPP 445 488.09
43. Kondapalli Extn. CCPP 366 0
44, Kondapalli CCPP 350 757.77
45, Peddapuram CCPP 220 565.38
46. Vemagiri CCPP 370 409.07
47. Karuppur CCPP 119.8 0
48. P. Nallur CCPP 330.5 0
49. Valantarvy CCPP 52.8 9.14
Sus ToTaL (SR) 3601.5 4486.15
50. DLF Assam GT 245 124.76
Sue ToTaL (NER) 245 124.76
TotaL (PvT. IPPS) 6211.5 6224.34
GRAND ToTAL 16926.27 10855.84

@ Installed capacity is as on last day of the year.

* Normative gas requriement at 90% PLF taking GCV of gas = 9000 k. Cal/SCM (except for
Ramgarh CCGT for which GCV is 4150 kCal/SCM)), station heat rate - 2900 k. Cal/k Wh for
open cycle and 2000 k. Cal/k Wh for combined cycle and is as on last day of the year.

MUs - Million Units

MMSCMD - Million Metric Standard Cubic Meters per Day

HSD - High Speed Diesel
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Gas based Power Plants

13370. SHRI DHARMENDRA PRADHAN : Will the Minister of POWER be
pleased to state :

(@) thedetails of present capacity of gas based power generating stations in
the country, State-wise;

(b)  thedetailsof therequirement and supply of gasfor different power projects
in the country during each year of the last three years and the current year, State/
Union Territory-wise;

(c)  whether the power generation of many gas based power projects has
suffered due to shortage of gas supply;
(d) if so, the details thereof, State-wise;

(e)  whether Government proposes to allocate more natural gas for gas based
power generation in the country; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI K.C.
VENUGORPAL) : (a) The details of present capacity of gas based power generating
stations monitored by CEA in the country indicating its state is given in Statement-|
(See below).

(b)  Thedetailsof therequirement and supply of gasfor different power projects
in the country during each year of the last three years and the current year, State/
Union Territory-wise is as under :

Sl. Years Capacity at the Gas Requirement Average Gas

No. end of year at 90% PLF Supplied
(MW) (MMSCMD) (MMSCMD)

1 2009-10 15,769.27 78.09 55.45

2. 2010-11 16,639.77 81.42 59.31

3. 2011-12 16,926.27 81.44 56.28

(c)  Yes, Sir. The power generation of many gas based power projects has
suffered due to shortage of gas supply.

(d)  Thegeneration lossduring the year 2011-12, project wise mentioning the
state in which it is located, due to short supply of gas as reported to CEA isgivenin
Statement-11 (See below).

t Original notice of the question was received in Hindi.
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(e) and (f) Domestic gaswill be allocated as per the gasallocation priority asand
when additional domestic gasis available.

Satement |

Details of Present Gas based Capacity being monitored by CEA

Sl.No. Name of Located in the State Installed Capacity @
Power Station (MW)
1 2 3 4
Central Sector
1 Faridabad CCPP Haryana 431.59
2 Anta CCPP Rajashtan 419.33
3. Aurailya CCPP Uttar Pradesh 663.36
4 Dadri CCPP Uttar Pradesh 829.78
Sus TotaL (NR) 2344.06
5. Gandhar CCPP Gujarat 657.39
6. Kawas CCPP Gujarat 656.2
7. Ratnagiri CCPP | Maharashtra 740
8. Ratnagiri CCPP |1 Maharashtra 740
9. Ratnagiri CCPP 111 Maharashtra 740
Sus ToTaL (WR) 3533.59
10. Kathalguri CCPP Assam 291
11. AgartalaGT Tripura 84
Sus TotaL (NER) 375
TotaL (C9) 6252.65
State Sector
12. I.P. CCPP Delhi 270
13. Pragati CCGT-II| Delhi 750
14. Pragati CCPP Delhi 3304
15. Dholpur CCPP Rajasthan 330
16. Ramgarh CCPP Rajasthan 113.8
Sus TotaL (NR) 1794.2




236 Written Answers [RAJYA SABHA] to Unstarred Questions
1 2 3 4
17. Dhuvaran CCPP Gujarat 218.62
18. Hazira CCPP Gujarat 156.1
19. Utran CCPP Gujarat 518
20. Uran CCPP Maharashtra 672
Sus TotaL (WR) 1564.72
21. Karaikal CCPP Puducherry 325
22. Kovikalpal CCPP Tamil Nadu 107
23. Kuttalam CCPP Tamil Nadu 100
24, Narimanam GPS Tamil Nadu 10
25. Valuthur CCPP Tamil Nadu 186.2
Sus ToTaL (SR) 435.7
26. Lakwa GT Assam 120
27. Namrup CCPP Assam 95
28. Namrup ST Assam 24
29. Baramura GT Tripura 58.5
30. Rokhia GT Tripura 20
Sus ToTaL (NER) 387.5
TotaL (SS) 4182.12
Pvt Sector
3L Vatwa CCPP Gujarat 100
32. Trombay CCPP Maharashtra 180
Sus ToTaL (WR) 280
ToraL (PvT S) 280
Pvt | PP Sector
33. Rithala CCPP Delhi 108
Sus TotaL (NR) 108




Written Answers

[7 MAY, 2012]

to Unstarred Questions

237

1 2 3 4
34. Baroda CCPP Gujarat 160
35. Essar CCPP Gujarat 515
36. Peguthan CCPP Gujarat 655
37. Sugen CCPP Gujarat 1147.5
Sus TotaL (WR) 24775
38. Gautami CCPP Andhra Pradesh 464
30. GMR Energy Ltd - Andhra Pradesh 220
Kakinada
40. Godavari CCPP Andhra Pradesh 208
41. Jegurupadu CCPP Andhra Pradesh 455.4
42. Konaseema CCPP Andhra Pradesh 445
43. Kondapalli Extn. CCPP  Andhra Pradesh 366
44, Kondapalli CCPP Andhra Pradesh 350
45. Peddapuram CCPP Andhra Pradesh 220
46. Vemagiri CCPP Andhra Pradesh 370
47. Karuppur CCPP Tamil Nadu 119.8
48. P. Nallur CCPP Tamil Nadu 330.5
49. Valantarvy CCPP Tamil Nadu 52.8
Sus ToTaL (SR) 3601.5
50. DLFAssam GT Assam 245
Sus ToTaL (NER) 24.5
TotaL (PvT. IPPYS) 6211.5
GRAND ToTAL 16926.27

@ Installed capacity is as on last day of the year.
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Satement |1

Generation Loss during the Year 2011-12.

Sl. Name of Installed Located Gen Gen Loss
No.  Power Station Capacity @ inthe (MUs) due to short
(MW) State supply of Gas
as reported
(MUs)
1 2 3 4 5 6
Central Sector
1. Faridabad CCPP 431.59 Haryana 3067.72 0
2. Anta CCPP 419.33 Rajasthan 2674.6 0
3. Auraiya CCPP 663.36 Uttar Pradesh 3878.62 0
4. Dadri CCPP 829.78 Uttar Pradesh 5376.07 0
Sue TotaL (NR) 2344.06 15017.01 0
5. Gandhar CCPP 657.39 Gujarat 3684.07 3.09
6. Kawas CCPP 656.2 Gujarat 3638.4 0
7. Ratnagiri CCPP | 740 Maharashtra 2950.5 714.49
8. Ratnagiri CCPP 11 740 Maharashtra 4846.46 593.33
9. Ratnagiri CCPP 111 740 Maharashtra 3822.12 1661.26
Sus ToTaL (WR) 3533.59 18941.55 2971.17
10. Kathalguri CCPP 291 Assam 1765.17 194.02
11. Agartalal GT 84 Tripura 666.12 0
Sue TotaL (NER) 375 2431.29 194.02
ToraL (CS) 6252.65 3639.85 3165.2
State Sector
12. 1.P. CCPP 270 Delhi 1243.72 0
13. Pragati CCGT-I11 750 Delhi 331.38 141.14
14. Pragati CCPP 330.4 Delhi 2560.05 0

15. Dholpur CCPP 330 Rajasthan 2253.77 249.42
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1 2 3 4 5 6
16. Ramgarh CCPP 113.8 Rajasthan 536.79 0
Sue ToraL (NR) 1794.2 6925.71 390.56
17. Dhuvaran CCPP 218.62 Gujarat 1008.7 0
18. Hazira CCPP 156.1 Gujarat 907.62 0.52
19. Utran CCPP 518 Gujarat 2987.98 21.84
20. Uran CCPP 672 Maharashtra 4668.789 224.45
Sus ToraL (WR) 1564.72 9573.08 246.81
21. Karaikal CCPP 325 Puducherry 251.46 0
22. Kovikapa CCPP 107 Tamil Nadu 705.75 155.23
23. Kuttalam CCPP 100 Tamil Nadu 413.29 137
24. Narimanam GPS 10 Tamil Nadu 0 0
25. Valuthur CCPP 186.2 Tamil Nadu 1114.56 0
Sus TotaL (SR) 435.7 2485.06 292.23
26. LakwaGT 120 Assam 771.99 77.56
27. Namrup CCPP 95 Assam 565.73 27
28. Namrup ST 24 Assam 0 0
29. BaramuraGT 58.5 Tripura 357.62 0
30. Rokhia GT 90 Tripura 419.1 0
Sue TotaL (NER) 387.5 2114.44 104.55
TotaL (SS) 4182.12 21098.29 1034.15
Pvt. Sector
3L Vatwa CCPP 100 Gujarat 459.26 403.16
32. Trombay CCPP 180 Maharashtra 1567.9 29
Sue ToraL (WR) 280 2027.16 432.16
TotaL (PvT. S) 280 2027.16 432.16
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1 2 3 4 5 6
Pvt. I PP Sector
33. Rithala CCPP 108 Delhi 241.83 141.7
Sue TotaL (NR) 108 241.83 141.7
34 Baroda CCPP 160 Gujarat 668.74 549.77
35. Essar CCPP 515 Gujarat 135.89 0
36. Peguthan CCPP 655 Gujarat 3037.07 0
37. Sugen CCPP 11475 Gujarat 7592.16 921.26
Sus TotaL (WR) 2477.5 11463.86 1471.73
38. Gautami CCPP 464 AndhraPradesh  2898.67 960.34
39. GMR Energy Ltd. - Kakinada 220 AndhraPradesh  1200.03 0
40. Godavari CCPP 208 AndhraPradesh  1282.46 435.39
41. Jegurupadu CCPP 455.4 AndhraPradesh  2833.49 860.97
42. K onaseema CCPP 445 AndhraPradesh  2266.22 488.09
43. Kondapalli Extn. CCPP 366 AndhraPradesh  2203.54 0
44. Kondapalli CCPP 350 AndhraPradesh  2030.94 757.77
45. Peddapuram CCPP 220 AndhraPradesh  1318.82 565.38
46. Vemagiri CCPP 370 AndhraPradesh  2066.81 409.07
47. Karuppur CCPP 119.8 Tamil Nadu 797.1 0
48. P. Nallur CCPP 330.5 Tamil Nadu 1526.19 0
49. Valantarvy CCPP 52.8 Tamil Nadu 37751 9.14
Sus ToTaL (SR) 3601.5 20801.78 4486.15
50. DLF Assam GT 245 Assam 0 124.76
Sue TotaL (NER) 24.5 0 124.76
ToraL (PvT. IPPS) 62115 32507.47 6224.34
GRAND TOTAL 16926.27 92022.77 10855.84

@ Installed capacity is as on last day of the year.

* Normative gas requirement at 90% PLF taking GCV of gas = 9000 k. Cal./SCM (except for Ramgarh CCGT for which
GCV is4150 kCal/SCM), station heat rate - 2900 k. Cal/kWh for open ycle and 2000 k. Cal/kWh for combined cycle and

isason last day of the year.

MUs - Million Units MMSCMD - Million Standard Cubic Meters per Day

HSD - High Speed Diesel
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Water Usage Charges paid by NHPC toJ & K

3371. SHRI GN. RATANPURI : Will the Minister of POWER be pleased to
state :

(@  theamount paid by NHPC to Jammu and Kashmir Government ascharges
for water usage;

(b)  whether NHPC has leasehold rights or ownership rights on the land on
which it has constructed power projects in the State;

(c)  whether any negotiations have been held for transfer of any NHPC power
project to the State Government; and

(d) if so, the progress made therein?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI K.C.
VENUGORPAL) : (a8) NHPC has paid Rs. 639 crore (approximately) as water usage
charges to Government of Jammu & Kashmir till March, 2012, for Salal, Dulhasti,
Sewa-ll and Uri Power Stations.

(b)  Thedetailsof leaserights or ownership rights on theland on which NHPC
has constructed/is constructing power projectsinthe State of J& K aregiven in Statement
(See below).

(c) and (d) A Memorandum of Understand (MoU) was signed between Ministry
of Power, Government of Indiaand Government of Jammu & Kashmir on 20.07.2000,
whereby 7 (seven) hydroel ectric projects; namely Kishanganga, Uri-11, Bursar, Sewa-
I, Pakal Dul, Nimmo Bazgo and Chutak, were handed over to NHPC for funding,
execution and operation. The MoU, inter aliaalso provides that amutually acceptable
methodology will beworked out for handing over these projectsto Jammu & Kashmir
Government separately. The Government of Jammu & Kashmir has requested for
working out the mutually acceptable methodol ogy, for transfer of these projectsto the
State Government. However, no negotiations have started in this regard.

Satement

Details of Lease Right or Ownership Rights on the Land on which
NHPC has constructed/is constructing power projectsin J&K

1. Sewa-ll Power Sation :
The NHPC has |lease hold rights of land for this project.
2. Dulhasti Power Sation :

The land required for construction/commissioning, operation and maintenance
of the project wasto be acquired by the Dy. Commissioner, Dodain the name of J& K
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State Government and thereafter transfer the same on lease basis to the project under
Section IV of J& K Land Grants Act, 1960. Accordingly, mutation of land acquired
for Power Station has been attested in the name of J& K State and in tenancy columns
of revenue records, possession of land has been incorporated in the name of NHPC
Ltd., Dulhasti Power Station, Kishtwar. The case for sanction of lease for a period of
99 years has been submitted to Government of Jammu and Kashmir.

3. Salal Power Sation

As per the revenue records, the ownership of the land belonging to Salal Power
Station lies with State and Magbooza of Sala Project through Hind Sarkar. At the
time of purchase of land, Salal project was owned by Government of India and
subsequently Government of India transferred Salal Project to NHPC on ownership
basisfrom 1% November 1987 vide Govt. of Indiaorder No. 4/1/78-DO(NHPC) dated
09.02.1989.

4. Uri Power Sation

The land over which Uri Power Station has been constructed was mutated in
favour of NHPC by the concerned Revenue Authorities of J & K State after making
spot verification and NHPC is having possession over the land and structure for the
last about 25. Years.

5. Uri-Il HE Project

The status of land acquired for construction of Uri-11 HE Project at Salamabad is
on “lease hold basis”. The approval for the same is under consideration with
Government of J& K State.

6. Kishanganga Project

Theland acquired for the construction of project would be on lease hold basis as
per the State Land Acquisition Act of J& K and the mutation for the same is under
process.

7. Nimmo Bazgo Project

NHPC has lease hold right on the land provided by J & K Government, for
construction of the project. For private land acquired for infrastructure development,
mutation has also been done.

8. Chutak Project

Government land has been acquired on lease basis. The private land acquired
through negotiation with land ownersthrough State Government against which mutation
for part land has also been done.
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Use of FGD Technology in Power Plants

1t3372. SHRI MOTILAL VORA : Will the Minister of POWER be pleased to
state:

(@  whether it isafact that Flue-Gas Desul phurization (FGD) technology is
not being used to segregate sul phur dioxidein coa based thermal power plants proposed
to be established in the most polluted areas of the country i.e. Angul (Odisha), Bharuch
(Gujarat). Singrauli (Madhya Pradesh), Cuddal ore (Tamil Nadu), Jharsuguda (Odisha),
Chandpur (Maharashtra), Korba (Chhattisgarh) and Visakhapatnam (Andhra Pradesh);

(b) if so, the reasons therefor;

(c)  whether Government would made it compulsory to use FGD technology
to prevent the spreading of pollution in these areas; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI
K.C.VENUGOPAL) : (a) to (d) Ministry of Environment & Forests have informed
that the installation of Flue Gas Desulphurization (FGD) technology has not been
made compulsory in coa based Thermal Power Plants (TPPs) due to low sulphur
content in Indian coal (0.2-0.5%) except Assam coal-1.0-4.5%) as compared to
imported coal (> 0.5%) and also dueto low concentration of Sulphur Dioxide (SO,) in
ambient air. However, considering the coal quality, (as number of TPPs are proposing
to use imported coal) and status of ambient air quality in the region, condition for
installation of FGD has been stipulated on case basiswhile granting the environmental
clearance.

Shunglu Committee'sreport on Power Distribution Companies

3373. SHRI RAJKUMAR DHOOT : Will the Minister of POWER be pleased
to state :

(@)  whether it is afact that Prime Minister has in the recent past appointed
Shunglu Panel on financial condition of power distribution companiesin the country;

(b) if so, the details thereof;
(c)  whether the Panel has submitted its report;
(d) if so, the main recommendations of the Panel; and

(e) what action Government has taken or proposed to take on these
recommendations?

t Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI K.C.
VENUGORPAL) : (8) and (b) Yes, Sir. The Hon'ble Prime Minister had approved the
constitution of aHigh Level Panel under the Chairmanship of V. K. Shunglu, former
Comptroller & Auditor General in July, 2010 on ‘Financial Position of Distribution
Utilities' to look into the financial problems of the SEB</Distribution utilities and to
identify potential corrective steps particularly inrelation to their accounting practices.

(c) The Panel submitted its Report to the Planning commission on
15th December 2011.

(d)  The recommendations of High Lever Panel (in brief) as contained in
Chapter-1V of the report are given in statement. (See below)

(f)  Planning Commission has circulated the above report to concerned
Ministries for their views/comments.

Statement

The Recommendations of High Level Panel
Chapter-1V

4.0 ToR(g); To Recommend plan of action to achieve financial viability in
distribution of Power by 2017

4.1 Over thelast three decades of the previous millennium the fortunes of State
Electricity Boards (SEBs) went from bad to worse. It was government’s
expectation that the changed regime introduced in 2003 would address the
many problems faced by the sector. While emphasis had been laid on
significant increase in generation and radical changes in the transmission
network, insufficient attention was paid to the distribution sector. Thiswas
in part because that sector was entirely the responsibilities of State
Governments who are expected to keep pace with developments in the
generation and transmission system.

4.1.1 By 2003it wasbelieved that acomprehensive plan to address the problems
of the distribution sector had been put in place. The main elements of the
plan were

(@ Unbundling of State Electricity Boards and division of their activities
into generation, transmissions and distribution.

(b) Constitution of Regulatory regime to determine tariff.

(c) Upgradation and reform of the urban distribution network through
the introduction of APDRP.

(d) Introduction of theRGGVY plusanumber of measuresto addressthe
needs of the rural sector.
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412

4.1.3

414

4.15

4.1.6

417

4.1.8

4.2

(e) Comprehensive financing through PFC, REC to meet the requirement
of (a), (c) and (d) above.

(f) A further strengthening of the APDRP scheme by the introduction of
R-APDRP during the current plan period.

Our review shows that the unbundling of SEBs while complete in nearly
al the States, with regional variations, is more in form and not sufficiently
in substance. The kind of autonomy which atrue unbundling ought of have
engendered has not taken place.

The Regulatory regime hasbeen introduced in all States, but the expectation
of rational and timely determination of tariff hasbeen belied. Even through
tariff are by no meansmodest several Distribution believethat their problems
are attributable to infrequent fixation of tariff and inadequate coverage of
cost increases.

Our study showsthat while this may well be the case insufficiency of tariff
is not the only significant reason for mounting losses. The increase in
distribution losses, accepted and / or camouflaged by distribution utilities
isan equally important reason for the financial misfortunes of distribution
utilities.

It is not possible to accurately apportion losses between these two factors
given the less than average quality of financia information out forth by
Distribution Utilities. Unless the quality of financial information is
significantly improved it would be difficult to capture atrue and fair picture
of the operational consequences of Distribution Utilities.

Efforts to reduce losses through implementation of the R-APDRP Scheme
have been modest since Part-B of the scheme remains to be implemented.

The progress under RGGVY has been better but there are a number of
unanswered issued including intra-rural issues between domestic
consumption and agriculture in villages.

Our recommendation spread over response to the terms of reference (a) to
(f) attempts to address these concerns and are briefly presented below as
the way forward for the next plan period. This chapter captures summary
recommendation which need to be read alongwith the relevant chapter.

ToR

(@) Review accounts of SEBS and State Distribution Companies as on
March 31, 2010 or earlier if updated accountsfor theyear ended March
31, 2010 are not available.

(b) Review their Financial Position ason March 31, 2010, and in particular,
losses incurred and projected distribution losses over the period April
2010 to March 2017.
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421

422

423

Key issues/ road blocks in completion of accounts
* Non-reconciliation of Stores.

* Non-reconciliation of Inter-unit transactions.
* Non-reconciliation of receivables.

Thisrequires administrative action at the highest level of the management
to clear the backlog

* CEO should issue clear instruction to the unitsto submit their pending
returns within a given time period.

* It would require strong administrative action at the top management
level to ensure adherenceto the varioustimelinesby all asinstructed /
defined for preparation of accounts.

* In order to facilitate one time clearance of arrears, a monitoring cell
may be set up at the zonal and Head Office level.

* If required, the utility can take the help of external / internal auditors/
service providers at division level for one time backlog clearance.

* For future the utility should re-look at the current accounting practices
and evaluate the option of changing final head to expenditure based
onthe storesissued instead of waiting for the concerned unit to render
the accounts.

* For future utilities should ook at computerization of accounting system
which will enable automatic inter-unit reconciliation.

* Preparation of detailed schedule of receivables including customer
name, connection and area reference, category, over due amount,
surcharge on late payment, outstanding amount with age analysis.
Action plan with schedule time for recovery be drawn up, analyzing
the reasons for non-recovery and pending legal cases.

*  Assignresponsibilitiesfor actual recovery of arrears, close monitoring
on weekly basis, penal action and discontinuation of power supply
for defaulters.

SPV

Ordinarily State Govt. as the owner of DISCOMSs should provide further
funds to meet the losses and to repay the Bank’s Loan. It is observed that
the states whose Distribution Utilities borrowed to finance losses do not
generate any revenue surplus. Part of the guarantee loans can be redeemed
by RBI permitting State Governmentsto draw down guarantee redemption
fund set-up by certain States as required by the 12" Finance Commission.
For the balance HL P recommends, a Special Purpose Vehicle (SPV) be set
up as a Corporate entity consisting of a Chairperson (CEO) appointed by
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RBI. The board will consist of Chairman (CERC), Chairman (PFC),
Chairman (REC), two chief executives of banks and two independent
directors with background of power sector. It will be entitled to purchase
loan of banks subject to following conditions:

(@) Banks have negotiated with the State Government/ Utility, a revised
repayment schedule.

(b) State Govt. has agreed for regular tariff increase.

(c) The State Govt. has agreed on an operational plan to meet certain
technical and operational performance parametersincluding apolicy
of franchising of distribution function.

(d) Thestate government hastaken all the measures agreed with the SPV
within atime span regarding regulatory issues and annual fixation of
tariff along with technical and operational parameters settled in the
operational plan.

(e) The DISCOMs should be obligated to undertake capital expenditure
asafirst priority which will start yielding additional income with the
least time gap.

RBI would provide aline of credit to the SPV to purchase the loan of the
banks. In cases of noncompliance of the terms set by SPV, the State Govts
undertaking should be available to RBI that the amount defaulted would be
debited to the State Govts Account with RBI.

424 Process of commencement / completion of audit

* Utilities may take the matter with the branch auditors to commence
the audit based on monthly trial balance sent by the divisions without
waiting for consolidation at zonal lever. This can help in earlier
commencement of branch audit.

425 Fixed Assets Register / Tracking of capital work in progress
* Classify assets that can be identified based on the available records
* Rest of the assets for which it is not feasible to trace records
—  Formation of ateam

—  HOtoformaseparateteam at variouslevelsto monitor physical
verification exercise and compilation of data

* External support

— HOto engage externa support to supervise the exercise



248

4.2.6

Written Answers [RAJYA SABHA] to Unstarred Questions

Fixation of accountabililty with each team at Head Office Level,
Circle Level and Division and Sub-Division Level

* Physical verification exercise:

Identification of standard categories of assets
Format for physical verification and data capturing

Physical survey and recording of existing assets in a serially
controlled format

Confirmation by respective Divisional Heads/ Technical Heads
Supervision by Finance Team

Supervision by external agencies

* Compilation of data

*  Allocation of valuesto assetsin existence, based on appropriate method
(e.g. replacement value method)

*  Tracking of capital work in progress and to identify:

Assets already being used and to be capitalized
Assets ready to use

Reconciliation of ICT to identify additional items for
capitalization.

Some issues require administrative actions which would facilitate the
completion of accountsin time especially the computerization of accounts,
upgradation of skills of accounting staff, quality of accounts rendered for
audit, timely adoption of final accounts by the Board and convening of the
AGM for approval of the accounts.

4.3ToR(c) Review Electricity Tariff including the role of (i) State Governments;
(ii) State Tariff Regulars; and (iii) SEBS /State Distribution Companiesin
periodic tariff revision.

431

Regulatory Functioning

(a) Délay in tariff fixation/Truing up exercise

Regular and timely review and determination of retail tariff is crucial
to proper revenue realization and in turn the financial health of
Distribution Utilities and is an important responsibility placed on the
Regulators in the statute. Non-finalisation of Distribution Utilities
accountsor their inability/unwillingnessto filetariff proposals before
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(b)

(©

(d)

the Regulators should not be allowed to derail this arrangement and
stop the Regulator from discharging hiscrucial statutory responsibility.
Itistherefore suggested that if required, the Regulator should undertake
this exercise suo-moto based on the best available data/ estimates. If
need be, further refinement of this exercise can be done as and when
morereliable databecomes available. Increasein power purchase cost
due to increased fuel surcharge of the generating company needs to
be automatics for which truing up the previous year purchase cost
actually incurred should be recognized due to its inevitability.

T&D Losses

All effortsto push the Distribution Utilities to bring sown their T&D
losses to acceptable levels are important and most of the Regulators
have laid down trajectories for this purpose. However, fixing retail
tariffsbased on normative T& D lossesignoring the actual lossesresults
in denia of revenue to Distribution Utilities and further rocks their
fragile financia health. Distribution Utilities’ effortsin thisareto be
effective need to be backed and supported by the State Government
and the local administration, which does not always happen. It is,
therefore, recommended that the Regulators should continue to fix
the retail tariff taking into account the normative T&D losses and in
areas where the actual losses are higher, aloss surcharge based on the
actual prevailing losses of the particular area should be levied. This
will ensure fully recovery of revenue by Distribution Utilities and
bring out and convey to al concerned the prevailing loss situation
transparently. Advantage of doing this will be that pressure from
consumers of such areas could force the Distribution Utilities and
other playersto take effective steps and bring down such losses.

Regulatory Assets

Having scrutinized and validated the projected costs the Regulators
are duty bound to ensure their full recovery through tariffs. Leaving a
gap between the projected revenue and expenditure of deferring
revenue realization through creation of regulatory assets and similar
other actions is unacceptable and amounts to the Regulator failing to
dischargeitsstatutory responsibility. The regulators need to recognize
this and so fix the tariff that full recovery of validated costs takes
place and in doing so should not be swayed by other considerations.

Independence of Regulator

The committee for selection of State Regulators is proposed to be
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432

4.3.3

further strengthened. It isalso recommended that an individual having
worked in any capacity with the State Government during immediately
preceding five years should not be eligible for appointment as a
Regulator in that State. Similarly the Regulator should not take up
further employment with the concerned State Government on
relinquishing office. Ensuring financial autonomy of the State
Regulatory Commissions is crucial to their independent functioning
and for this their dependence on budgetary support needs to be
minimized/eliminated.

(e) Evaluation of functioning of SERCs

It is recommended that functioning of each SERC should be subject
to independent and objective evaluation on regular basis. Such
evaluation is proposed to be done by independent task force of experts
created especially for this purpose. It is recommended that this work
should be overseen by a Standing Committee headed by Member
(Energy), Planning Commission on which Chairman, CERC should
also be aMember.

Action by Distribution Utilities

The Board of Directors of Distribution Utilities need to look into the
regulatory issues with greater seriousness as inadequate compliance of
regulatory directions or Distribution Utilities' inability / /failure to furnish
proper information has adirect bearing on tariffsand in turn onitsrevenue.

Sate Government’s Role

It recommended that misuse of powers under Section 108 of the Electricity
Act to influence or pressurize regulatory functions should be effectively
stopped. Courts having examined the scope of this Section and interpreted
the same more than once, there is no scope for any ambiguity in this area
and the law should be respected and followed by all including the State
Governments. Similarly the State Governments should give greater
importance to the need for reduction of T&D losses and for this purpose
provide full political and administrative support to Distribution Utilities
effortsin thisarea. The Planning Commission can usefully monitor whether
the State Government as well as government owned / controlled utilities
have been making adequate and sincere efforts for reforming the power
sector or have they just been paying lip services to these issues only to
become eligible for grant of funds. For this the annual plan discussion can
be a useful forum. Power sector reforms in general and functioning and
effectiveness of the State Regulatory Commissionsin particular should be
assigned adequate attention.
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4.4

441

ToR(d): Assess system improvement measures accomplished in
distribution of power, in particular, in urban area as well as future
needs/ plans.

Restructured- Acceler ated Power Development Refor m Programme (R-
APDRP) is a key step taken by the Central Govt. to reduce distribution
losses. It is recommended that:

(i) R-APDRP scheme should be extended to the next plan period.

(iil) Theschemeshould apply to all townsabove 30,000 popul ations based
on census 2011. Thisinformation islikely to become available before
the commencement of the plan.

(iii) R-APDRP should be extended to al peripheral areas of R-APDRP
cities/ towns because that can be accomplished with very little effort
and on the basis of the IT backbone already being built under the
R-APDRP. Even towns, not covered under R-APDRP which can be
conveniently covered through extension of system created under
R-APDRP should become €eligible for coverage.

(iv) Without awaiting the detailed planning required through the
introduction of GPS based consumer mapping Distribution Utilities
should activate energy accounting on the basis of metersinstalled at
33KV sub-stationsand 11 KV feeders based on the existing consumer
data base.

(v) Whileeectronic metersare now being introduced to all new consumers
it is equally important to replace exiting non-electronic meters with
electronic meters in a time bound manner.

(vi) The testing and validation of meters should cease to be the
responsibility of the Discoms/SEBs. There are sufficient facilitiesfor
third party validation of calibration of meters supplied to Discoms/
SEBs and these ought to be used in place of in-house testing of
calibration. Thiswould also provide greater confidenceto consumers.

(vii) Pre-paid meters ought to be progressively.

(viii) Time of the Day (TOD) meter need to be introduced for HT and high
value consumers.

(ix) Consumers meter boards ought to beinstalled outside the premises of
the consumers as far as possible.

(X) Meter reading ought to be taken by automatic hand held meter reading
instrument based on a common protocol specified by CEA.
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(xi)

The billing process should be computerized on the basis of in-house
IT expertise and essential data should be archived on the Distribution
utility’s system in place of the current practices of outsourcing.

442 Rajiv Gandhi Garmin Vidyutikaran Yojana (RGGVY)

443

0

(i)

(iii)

(iv)

For domestic purposes energy supplied should be available in non-
urban areas 24x7.

All consumers, including BPL consumers, should be metered thereby
facilitating instant consumer enumeration and energy audit.

A suitable tariff and proper collection would ensure that the assets
created under this scheme are maintained and preserved by the
Distribution utility. Lack of ownership, in particular in the absence of
any revenue, may lead to de-electrification of villages experienced
during past rural electrification efforts.

The planning for domestic supply in rural areas should be based on a
minimum load of a 1 KW per house hold and power infrastructure
financed by REC should be built on that basis.

Agriculture supply

(M)
(i)
(i)

V)

Energy to agriculture should be supplied through a separate feeder.
Agriculture should be assured and hours of minimum supply.

The terms on which financing is available for separation of feeders
should be softer in the following manner:

* On the basis of meters installed on new pump sets average
consumption under different geo-climatic conditions should be
established.

* Based on these statistical norms each agriculture consumer should
be expected to pay atleast 50 Ps. / unit to the Discom/ SEB
directly. This would enable an accurate enumeration of
agricultural connections and a proper estimate of power used in
agricultural consumption. It would also enable the State Govt.
to correctly asses the subsidy as the difference between the
average cost of power and bills paid by the consumers.

HL P believesthat after this system becomes stabilized the agriculture
consumers should be obligated to pay the full cost of supply to
DISCOM/ SEB. In case the State Govt. wishestoo continue subsidize
such customers that would be a matter between the customer and the
State Govt.
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444

4.5

451

452

453

454

4.6

Given the magnitude of losses, the several far reaching measures required
to reduce them and the high capex required to do so, it isunlikely that the
measures outlined above would succeed in radically reducing the losses
during the next plan period. In recognition of this unfortunate conclusion
HLP recommends:

(i) Theintroduction of the Franchise model on an urgent basis.

(i) This should be extended by the States during the next few years to
atleast 255 towns (including peripheral areas) listed state wise which
seem to account for over 40% of the consumption.

(iii) A model agreement for doing so has been prepared by the Forum of
Regulators. HL P has examined the legal aspects and has been assured
that thisis permissible under the relevant statutes.

(iv) Inmaking available financial assistance through the specia purpose
vehicle to State Govts./Distribution utilities, adherence to action for
franchising the townswould be regarded as an essential precondition.

ToR(e): Examine geographical and spatial compulsion and determine
their operational impact.

Invillages and areas far away from Grid, electrification by Solar PV need
be encouraged. Even use of biomass, bio-fuel and wind energy will be
beneficial. Wind energy is a good source for supplying power to grid
connected as well as to non-grid connected locations. Power generation
using a DG set with bio-fuel or kerosene may be cheaper when considered
with the subsidy given by GOI on providing kerosene in the villages for
lighting.

Areas such as Sunderban in West Bengal, Kutch in Gujarat, Thar Desert in
Rajasthan need be treated at par with Special category like North East and
Hilly states for electrification and be given 90% grant for electrification
and building distribution back bone.

Solar power can be a good option for agriculture pumps as well as for
telecom towers in rura India. Studies have revealed that in near future
solar power shall have parity with grid energy as cost of electricity
generation.

The pumps should be maintained properly and energy efficient pumps
installed in order to conserve energy/water

ToR(f): Review organizational and managerial structure, manpower,
employed and future requirements/plans.
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46.1

4.6.2

4.6.3

4.6.4

4.6.5

4.6.7

4.6.8

Thereisaneed to havein-house coreteam of I T expertsin the organization
who can work with IT consultants appointed under R-APDRP. A multi-
functional team of engineers, finance, HRD, etc. should be part of thiscore
team who will gain experience in the IT and understand both hardware as
well as software aspects of IT.

Thereisneed of proper HRD department with persons having professional
experiencein dealing with Changed Management and new working culture
and training needs. Similar is the need in Finance Department of
professionals having MBA, ICWA, C.C. qudifications.

It is necessary that organization structure as well as Human resources
required to handle the requirement of new system be modified keeping in
view R-APDRP Project aswell asfuture vision of organization needsarising
out of market competition.

The new structure needs to be lean with lesser tiers needed in decision
making in view of multiple layers of information necessary for R-APDRP
Project.

The present staff needs aproper devel opment orientation course to become
familiar with new system and get fully conversant in its operations. New
recruitments should be done keeping in view these needs.

As the States are facing difficulties in meeting the liabilities related to
pension, it is suggested that the distribution utilities may change service
condition of new employees on the lines of Contributory Pension Scheme.

There is need to have transparent and all India based selection of Chief
Executive of the Utility Following selection committee is recommended
for the selection:-

* Chief Secretary of the state — Chairman
* Chairman CEA/Member CEA - Member

* Director of an I T technical
posts/Director 11M for finance

and accounts post/P& A posts - Member
* One representative from Public

Enterprises Selection Board,

GOl - Member

For the Board Members of the Utility, instead of the Chief Secretary Energy
may chair the Selection committee with CEO as one of the members. The
other members shall remain the same.
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4.6.9 Utility should have afull time CEO appointed for a period of five years
competent implement all executive decisions. Govt. officials who are
interested / selected in joining the utility have to agreeto serve full term of
five year service, so that persons selected can be made responsible and
answerablefor theresults. Termination or removal from the service of such
executive(s) shall also need to be cleared by the committee.

4.6.10 Thereisaneed for at least 2 non executive independent directors on the
Board of Discomsfrom amongst the personswho have served in the power
sector at Central level or in any states.

Capacity Utilization of Power Plants

3374. SHRI RAJIKUMAR DHOQT : Will the Minister of POWER be pleased to
state :

(@  whether itisafact that capacity utilization of majority of power plantsin
the country is consistently decreasing;

(b) if so, the details thereof;

(c)  the major reasons for this underutilization of capacity by power plants;
and

(d)  what remedia measures Government proposes to take in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI
K.C.VENUGOPAL) : (a)to (c) The utilization of installed capacity of a generating
unit is linked to the type of power station. While the thermal units are meant to be
utilized continuously as base-load units, hydro units are to be utilized depending on
availability of water/reservoir level. Thus, utilization of installed capacity iseffectively
applicable to thermal (including nuclear) generating unit and is expressed in terms of
Plant Load Factor (PLF). The PLF of thermal and nuclear units mainly dependson a
number of factors such asvintage of the unit, forced and planned outages, availability
of required quality and quantity of fuel, etc. During the last three years, the average
PLF of thermal power plants has declined from 77.5% (2009.10) to 73.3% (2011.12),
primarily due to shortage of coal and delay in stabilization of newly commissioned
units, the average PLF of nuclear power plants hasincreased from 51.1% (2009.10) to
76.9% (2011-12). Indicator of performance of hydro generating unit isits availability
(excluding the time required for its planned maintenance and attending to forced
outages) and actual energy generation (vis-a-vis design energy) which is mainly
dependent on natural factors like monsoon and snow melting. Hydro power stations
which are not generating as per their generation capacity is given in statement. (See
below).
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(d) Themain stepstaken/being taken by the Government to improve utilization
of capacity include renovation and modernization of old and inefficient plants, thrust
encouragement to import of coal in respect of power stations designed on indigenous
coal to bridge the gap between requirement of coal and its availability from domestic
sources, monitoring of coal supply to thermal power stations so as to avoid loss of
generation due to shortage of coal, allotment of new coal blocksto Power Utilitiesfor
captive mining, etc.

Statement

List of hydro power projects (above 25MW) in the country
which are not generating power as per heir installed generation capacity

Name of the Projects Reason for the Closure

1 2

Himachal Pradesh

Bhakra (5x108+5x157 MW) Unit-11 of 108 MW under shut down due to
Renovation, M odernization and uprating works
since 26.04.2010. Unit No. V is under
shutdown due to Renovation, Modernization
and uprating work since 05.03.2011.

Dehar (6x165 MW) Unit-VI of 165 MW under shut down due to
Stator Earth Fault since 23.04.2012.

H.P. (Private)

Malana-Il (2x50 MW) Unit | of 50MW under shut down due to repair
of penstock/ Pressure shaft inspection since
01.10.2011.

Jammu & Kashmir
Sawa-ll (3x40 MW) Unit | of 40MW under shut down due to
Vibration/Sound/alignment since 18.04.2012.

Uttar Pradesh

Rihand (6x50 MW) Unit IV & V of 50MW each under shut down
since 01.11.2008 and 01.06.2007 respectively
due to Renovation and M odernization works.

Maharashtra
Koyna 1V (4x250 MW) Unit No. IV of 250 MW under shutdown since
19.07.2010 due to H.R.T. maintenance works.
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1

Andhra Pradesh

Machkund (3x17+3x21.25 MW)

Nagarjun Sagar
(1x110+7x100.8 MW)

Priyadarshni Jurala (6x39 MW)

Karnataka
Bhadra (39.20 MW)

Kerala
Sabrigiri (6x50 MW)

Sholayar (3x18 MW)

Tamil Nadu
Kadamparai (4x100 MW)

Lower Mettur-2 (2x15 MW)

Sholayer (2x35+1x25 MW)

Moyar (3x12 MW)

Orissa
Rengali (5x50 MW)

Unit No. IV of 21.25 MW under shutdown
since 01.06.2011 due carbon dioxide problem
and Unit No. V of 21.25 MW under shutdown
since 01.05.2011 due to turbine vibration
problem.

Unit No. V of 100.8 MW under shutdown since
21.10.2011 due Governor dluggish/hunting/fail/
trouble.

Unit No. | of 39 MW under shutdown since
01.06.2011 due Stator Earth Fault.

Unit-I11 of 12 MW under shut down since
01.06.2011 and Unit-1V of 12MW under shut
down since 01.05.2011 due to Renovation,
M odernization and uprating works

On 16.05.2008, Unit-1V exploded from thetop,
with serve fire damaging whole unit.
Rebuilding of Unit- iv awarded on 16.11.20009.

Unit-111 of 18 MW under shut down since
05.05.2012 dueto Thrust Bearing Temp. High.

Unit-1 of 100 MW under shut down since
19.11.2011 due to Runner repair works

Unit-111 of 15MW under shut down since
29.01.2012 due to Runner repair/replacement.

Unit-11 of 38MW under shut down since
17.08.2011 due to State Earth Fault.

Unit-1 of 12 MW under shut down since
22.02.2012 due to UAT REF/over current

Unit No | of 50 MW under shut down since
01.06.2011 due to Renovation and
M odernization works.
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1

2

Balimels
(6x60+2x75 MW)

Hirakud
(2%49.5+2x35+3%37.5+3%x24 MW)

West Bengal
Jaldhaka St-1 (3x9 MW)

M eghalaya
Umiam Stage-l (4x9 MW)

Unit No | of 60 MW under shut down since
07.09.2011 due to Thrust bearing cooling
system problem. Unit-Il1, IV & V of 60 MW
under shut down since 01.10.2011 due to
Governor System trouble/equipment failure/
EHG fault.

Unit-1 of 49.5 MW under shut down since
19.10.2011 and Unit-I1 of 49.5 MW under shut
down since01.12.2011 dueto Governor system
troubl e/equipment fail/EHG fault.

Unit-V of 37.5 MW under shut down since
27.10.2011 due to Pen stock Gate Problem.

Unit-VII of 37.5 MW under shut down since
01.10.2011 due to Gen./Tr. Breaker Problem.

Unit No. X of 24 MW under shutdown since
01.01.2012 due to Governor system trouble/
equipment fail/EHG fault

Unit-1 of 9 MW under shutdown since
08.12.2007 due to Renovation and
M odernization works.

Unit No. Il of 9 MW under shutdown since
01.04.2010 due to Pole failure.

Above Information as per DGR of 26.04.2012
Note: Projectsunder annual maintenance, capital maintenance, poor/reduced inflow, low system

demand & reserve shut down/standby projects are not included in the above list.

Power Sector Reforms

3375. SHRIMATI T.RATNA BHAI : Will the Minister of POWER be pleased

to state :

(@  whether the power sector reforms have gone off the rails and calls fo

urgent remedial action;

(b) if so, the details thereof and the reasons therefor; and
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(c) the steps being taken to correct the situation in the Twelfth Five Year
Plan?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI K. C.
VENUGORPAL) : (&) No, Sir. The policy and regulatory framework in the country
brought about by the Electricity Act (2003) has tried to balance the interest of all the
stakehol dersand has generally benefited the consumers. Reform isacontinuous process
and whenever aneed isfelt remedial action istaken accordingly.

(b) and (c) Do not arise in view of (a) above.
Coal Sock at Thermal Power Plants
3376. SHRI TARIQANWAR : Will the Minister of POWER be pleased to state :

(@) thedetails of theinventory of coal in variousthermal power plantsin the
country, Statewise;

(b)  thenormal stock required for smooth power generation;

(c)  whether it is fact that the demand of electricity is going to increase in
summer; and

(d) if so, the steps Government is taking for un-interriptive power supply in
the country?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI K.C.
VENUGORPAL) : (a) The coal stock at various Thermal Power Stations in the country
was 14.433 Million Tonneason 1st May 2012. State-wise detailsare given in statement
(See below).

(b)  Inorder to ensure smooth operation of thermal power plants, coal stocking
norms are as detailed below :

Location Stocking Norms
(in days)
Pit-head Stations 15
Power stations upto 500 km away from the Coal mine 20
Power stations upto 1000 km away from the Coal mine 25
Power stations beyond 1000 km away from the Coal mine 30

(c)  Asper provisional estimates made by Central Electricity Authority, the
demand of electricity both in term of energy and peak is likely to increase during
(April, 2012 to July, 2012) as compared to same period of the last year as per detail
given below :
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Peak Demand (MW) Energy Requirement (MU)
2011 2012 2011 2012
Month (Actual) (Anticipated) (Actual) (Anticipated)
April 122391 131147 75129 79790
May 122042 130042 78346 82137
June 121530 129636 74054 78774
July 124496 126850 77782 82055

©

In order to improve power supply position in the country, following steps

have been taken/are being taken by the Government:

0)
(if)

(iii)

(iv)

V)

(vi)

(vii)

(viii)

(ix)

Acceleration in generating capacity addition.

Rigorous monitoring of capacity addition of the on-going generation
projects.

Coordinated operation and maintenance of hydro, thermal, nuclear and gas
based power stations to optimally utilize the existing generation capacity.

Renovation and modernization and life extension of old and inefficient
generation units.

Strengthening of inter-state and inter-regional transmission capacity for
optimum utilization of available power.

Strengthening of sub-transmission and distribution network asamajor step
towards loss reduction.

Ministry of Coal has been requested to impress upon the coal companiesto
increase coal production in the country.

Thrust to import of coal by the power utilities to meet the shortfal in coa
supplies to thermal power stations from domestic sources.

In order to improve supply of coal to thermal power station in the country,
following decision have been taken :

* Coal IndiaLtd. (CIL) will sign Fuel Supply Agreements (FSASs) with
power plants that have entered into long-term Power Purchase
agreements (PPAs) with DISCOMs and have been commissioned/
would get commissioned on or before 31% March 2015.

*  The FSAs will be signed for full quantity of coal mentioned in the
Letters of Assurance (LOAS) for a period of 20 years with trigger
level of 80% for levy of disincentive and 90% for levy of incentive.
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Satement

Coal stocks position at various thermal power stations in the country

(As on 01-May-2012)

Re- Mode Nameof Capacity Norma  Daily Actual Stock Critical Reasons

gion/  of Thermal (MW) tive Linkage in 000 Tonnes for

State  Trans- Power Stock in Critical

port Station Reqd. ‘000 In Coal  Stock Coal
(Days) Tonnes Import Indigeno Days <7 <4 Stock

1 2 3 4 5 6 7 8 9 10 11 12

Northern

Delhi

1 Rail Rajghat 135.0 20 22 0 26.45 12

2 Rail Badarpur TPS 705.0 30 11.7 0 56.28 5 * LessReceipt—
CCL

Haryana

3 Rail Panipath TPS 1360.0 25 21.0 0 304.61 15

4 Ralil YamunaNagar TPS ~ 600.0 25 7.8 0 151.01 19

5 Rail Ragjiv Gandhi TPS  1200.0 25 18.2 12 317.07 18

6 Rail Indira Gandhi STPP 1000.0 25 15.4 95 434.22 34

7 Rail Mahatma Gandhi TPS 132.0 25 14.0 0 74.78 5 * Inadequate
coal alocation

Punjab

8 Rail GH TPS (Leh. Moh.) 920.00 30 12.6 0 272.08 22

9 Rail Ropar TPS 1260.0 25 19.0 0 530.69 28

10 Rail GND TPS (Bhatinda) 440.0 30 5.0 0 201.03 40

Rajasthan

11 Rail KotaTPS 1240.0 30 19.6 0 98.34 5 * lessimport

12 Rail Suratgarh TPS 1500.0 30 20.4 0 129.56 6 * lessimport

13 Rail Chhabra TPP 500.0 30 7.0 0 4.13 1 * %% inadequate
coal allocation

Uttar Pradesh

14 Pithead  AnpatraTPS 1630.0 15 24.6 0 275.54 11

15 Rail Harduaganj TPS 415.0 25 7.8 0 56.29 7
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1 2 3 4 5 6 7 8 9 10 11 12

16 Rail ObraTPS 1372.0 20 12.6 0 182.75 15

17 Rail Pinki TPS 210.0 30 2.8 0 84.05 30

18 Rail Parichha TPS 640.0 30 8.9 0 179.46 20

19 Rail Dadri (NCTPP) 1820.0 30 25.7 0 284.51 11

20 Pithead Rihand STPS 2000.0 15 30.7 0 706.71 23

21 Pithead  Singrauli STPS 2000.0 15 30.7 0 643.0 21

22 Rail TandaTPS 440.0 25 7.3 0 264.40 36

23 Rail Unchahar TPS 1050.0 25 16.2 0 113.31 7

24 Rail Rosa TPP Ph-| 1200.00 25 16.8 95 17.95 7

25 Rail AnparaC TPS 1200.00 25 15.7 0 0.00 0 * **  |nadequate
coal allocation

ToraL oF N.R 26157.0 24 373.7 202 5408.25 15 6 2

Western

Chhattisgarh

26 Rail DSPM TPS 500.0 15 7.8 0 192.93 25

27 Pithead Kobrall 440.0 15 7.6 0 59.38 8

28 Pithead  Kobra-West TPS 840.0 15 15.9 0 298.78 19

29 Pithead KobraSTPS 2600.0 15 36.4 0 339.84 9

30 Pithead Sipat STPS 2320.0 20 33.6 0 664.45 20

31 Rail Pathadi TPP 600.0 15 7.8 0 80.24 10

32 Rail Bhilai TPS 500.0 25 7.0 12 129.21 20

Gujarat

33 Rail Gandhi Nagar TPS ~ 870.0 30 12.9 29 190.58 17

34 Rail Ukai TPS 850.0 30 12.6 0 67.05 5 * Less Receipt

35 Rail Sikka Rep. TPS 240.0 30 34 0 63.61 19

36 Rail Wanakbori TPS 1470.0 30 24.0 0 422.60 18

37 Rail Sabarmati (C Station) 400.0 30 5.6 0 61.86 11

Madhya Pradesh

38 Pithead Amarkantak Ext TPS 450.0 15 4.2 0 75.67 18
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1 2 3 4 5 6 7 8 9 10 1 12

39 Rail Sanjay Gandhi TPS  1340.0 20 17.3 0 196.97 11

40 Rail Satpura TPS 11425 20 185 0 100.56 5 * Less Receipt

41 Pitheed  Vindhyacha STPSs 3260.0 15 50.3 0 813.44 16

Maharasthra

42. Rail Bhusawa TPS 1420.0 20 14.0 0 88.10 6 * Less Receipt

43. Rail Chandrapur (Mahar 2340.0 20 33.6 0 292.30 9

Ashtra) STPS

44, Rail KhaparkhedaTPA  1340.0 25 20.1 8 54.11 3 * ** | ess Receipt

45. Rail Koradi TPS 1040.0 25 134 0 80.73 6 * Less Receipt

46. Rail Nasik TPS 880.0 25 12.9 0 241.89 19

47. Rail Parli TPS 1130.0 25 16.8 0 44.66 3 * ** | ess Receipt

48. Rail Paras TPS 500.0 25 7.0 0 84.64 12

49. Rail Dahanu TPS 500.0 25 7.6 5 30.92 5 * Less Receipt -
SECL

50. Rail Wardha Warora 540.0 20 6.7 11 40.64 8

TotaL oF W.R. 275125 21 397.0 64 4715.15 12 7 2

Southern

Andhra Pradesh

51. Rail Dr. N. TataRao TPS 1760.0 20 24.0 0 159.37 7

52. Rail Kothagudem TPS ~ 1720.0 20 224 0 231.41 10

53. Rail RayalaseemaTPS  1050.0 25 14.0 0 61.62 4 * Less Receipt

54. Pithead  Ramagundem STPS 2600.0 15 36.9 0 362.86 10

55. Rail Simhadri 2000.0 25 24.6 0 110.82 5 * Higher
Generation

56. Pithead KakatiyaTPS 500.0 15 6.4 0 190.81 30

Karnataka

57. Rail Raichur TPS 1720.0 30 21.8 43 147.51 9

58. Rail Bellary TPS 1000.0 30 11.2 0 20.48 0 * **  |Less Receipt

(CB)
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1 2 3 4 5 6 7 8 10 11 12
Tamil Nadu
59. Inter Ennore TPS 450.0 30 5.6 0 42.77 8
Modal
60. Inter Mettur TPS 840.0 30 11.7 90 100.54 16
Modal
61. Inter North Chennai TPS ~ 630.0 30 16.8 0 86.91 5 * Less Receipt
Modal
62. Inter Tuticorin TPS 1050.0 30 16.2 38 108.73 9
Modal
Total of S.R. 15320.0 24 211.6 171 1623.83 8 4 1
Eastern
Bihar
63. Rail Barauni TPS 210.0 20 0.6 0 9.19 17
64. Rail Muzaffarpur TPS 220.0 20 11 0 331 3 * %% Coal Supp.
regulated by
TPS
65. Pithead Kahalgaon TPS 2340.0 15 349 0 53.82 2 * %% |nadequate
coal alocation
Jharkhand
66. Rail Patratu TPS 770.0 2.0 1.7 0 87.55 52
67. Road Tenughat TPS 420.0 20 4.2 0 173.96 41
68. Rail Bokaro 'B' TPS 630.0 20 8.4 0 0.00 0 *  **  Noimport
69. Rail Chandrapura(DVC) 890.0 20 14.0 0 20.17 1 * **  Noimport
TPS
70. Rail Maithon RB TPP 1050.0 20 12.6 0 119.34 9
71. Rail Modarma TPP 500.0 20 7.8 0 0.00 0 * %% Coal Supp./
Gen. yet to
Start
Orissa
72. Pithead IB Valley TPS 420.0 15 7.0 0 141.46 20
73. Pithead  Talcher (Old) TPS 470.0 15 7.8 0 255.37 33
74. Pithead  Talcher STPS 3000.0 15 48.9 0 248.57 5 * Less Receipt
75. Rail Sterlite TPP 1800.00 20 224 0 408.59 18
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1 2 3 4 5 6 7 8 9 10 1 12

West Bengal

76. Rail Durgapur TPS 340.0 20 4.2 0 152.85 36

77. Rail MegjiaTPS 2340.0 20 224 0 25.33 1 * **  Noimport

78. Rail Bakreswar TPS 1050.0 25 151 0 164.06 11

79. Rail Bandel TPS 450.0 20 4.2 0 11.93 3 * ** | ess Receipt

80. Rail D.PL.TPS 690.0 25 6.2 0 125.86 20

81. Rail Kolaghat TPS 1260.0 25 16.8 0 119.48 7

82. Rail Sagardighi TPS 600.0 20 7.0 0 91.07 13

83. Rail Santaldih TPS 980.0 20 5.6 0 44.81 8

84. Rail Budge Budge TPS 750.00 20 9.2 0 240.16 26

85. Rail New Cossipore TPS  160.0 20 1.3 0 10.63 8

86. Rail Southern Repl. TPS ~ 135.0 20 2.2 0 36.31 16

87. Rail Titagarh TPS 240.0 20 3.7 0 34.03 9

88. Pithead  Farakka STPS 2100.0 15 30.7 0 108.82 4 * Inadequate
coal allocation

89. Rail Durgapur Steel TPS  1000.0 20 9.8 0 0.00 0 * **  |nadequate
coal allocation

Total of E.R. 24815.0 19 309.8 0 2686.66 9 10 8

All IndiaTotal 93804.5 22 1292 437 144338 12 27 13

(*) Critical i.e. stock lessthan 7 daysin 27 TPSs{Includes super critical also}

(**) Super Critical i.e. stock lessthan 4 daysin 13 TPSs
Implementation of RGGVY in Chhattisgarh

13377. SHRI SHIVPARTAP SINGH : Will the Minister of POWER be pleased
to state :

(@  whether works are being executed within specified time limit under Rajiv
Gandhi Grameen Vidyutikaran Yojana(RGGVY) in all districts of Chhattisgarh and if
s0, the details thereof;

(b)  whether any team has been constituted for moinitoring the quality of work;
and

t Original notice of the question was received in Hindi.
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(c) thedetailsof the action being taken in the districts, where work is getting
delayed?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI K.C.
VENUGORPAL) : (a) Three (3) projects of Chhattisgarh were sanctioned under Rajiv
Gandhi Grameen Vidyutikaran Yojana (RGGVY) in 10" Plan covering electrification
of 56 un-electrified villages, intensive el ectrification of 2682 partially electrified villages
and release of electricity connections to 1,30,358 Below Poverty Line (BPL)
households. Ason 15.04.2012, the el ectrification worksin al 56 (100%) un-electrified
villages, intensive electrification of 2681 (99.96%) partially electrified villages have
been completed and el ectricity connectionsto 1,30,358 (100%) BPL households have
been released.

Fifteen (15) projects of Chhattisgarh covering electrification of 1,646 un/de-
electrified villages, intensive electrified of 13,686 partialy electrified villages and
release of electricity connections to 7,72,943 BPL households have been sanctioned
under 11" Plan. As on 15.04.2012, the electrification works in 843 un/de-electrified
villages have been compl eted and el ectricity connectionsto 4,19,564 BPL households
have been released.

The District-wise detail s showing the date of award of these eighteen (18) projects
along with coverage and achievement of villages and BPL householdsiin the State of
Chhattisgarh during 10" and 11" Plans is given in statement (See below).

The schedule for completion of works under RGGV'Y in 11th Plan is 24 months
from the date of award. The works in few projects under 11" Plan are delayed in the
State of Chhattisgarh mainly on account of following reasons :

*  LWE problemsin some districts.

*  |naccessible and highly remote location of some villagesin few projects.
*  Forest clearance issue in Kawardha and Kobra projects.

*  |ssue of waiver of Entry Tax by Government of Chhattisgarh.

(b)  Toensure quality and proper supervision of rural electrification works, a
three tier quality monitoring mechanism has been introduced under 11" Plan under
RGGVY. Under Tier- |, Third Party Inspection Agency (TPIA) isrequired to carry out
50% verification, under Tier-11, REC appointed Quality Monitors to carry out 10%
verification and under Tier-111, Ministry of Power appointed Quality Monitorsto carry
out 1% verification. All 13 projects sanctioned under 11" Plan a Chhattisgarh are
covered under the 3-Tier Quality Control Mechanism for monitoring of quality works
in the State. The following agencies have been deployed under 3-Tier Quality
Mechanism :
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(i) Tier-l =Third Party Inspection Agency (TPIA): PGCIL (7 Projects), NHPC
(3 Projects), Bieeco Lawrie (2 Projects), NESCL (1 Project) — all
Government of India Public Sector Undertakings.

(ii)  Tier-Il = REC quality Monitors (RQM) appointed by REC : WAOCOS (A
Government of India Public Sector Undertaking) for al 13 Projects.

(iii)  Tier-111 —National Quality Monitors(NQM) appointed by Ministry if Power,
Government of India: M/s lintetek for all 13 Projects.

(c) District Level Coordination Committees have been set up by the State to
monitor the progess of rural electrification works. The State have also been requested
to hold monthly meeting under the Chairmanship of Chief Secretary to resolve the
bottlenecks in implementation of RGGV'Y. Regular meetings are also held with the
State Government of Chhattisgarh, CSPDCL and implementing agencies by REC/
Ministry of Power.

Satement

District-wise coverage and achievement of un/de-electrified, partially electrified
villages and release of BPL connections under RGGVY in the Sate of Chhattisgarh

3. Nameof Name of Award Cover Cumulative
No. District Implementing Date Age Achievement
Agency ason 15.04.2012

UEV EVv  BPL UEV EV BPL

1 2 3 4 5 6 7 8 9 10

X Plan

1. Champa Jaggir NTPC 4 Sep 06 0 889 52526 O 888 52526

2. Kawardha NHPC 23 Mar 07 438 607 34832 48 607 34832

3. Durg NHPC 23 Mar 07 8 1186 43000 8 1186 43000
TotaL 56 2682 130358 56 2681 130358

X1 Plan

1. Dhamtari NHPC 22 Sep 08 0 577 11264 0 577 11264

2. Kanker NHPC 22 Sep 08 4 961 25880 4 721 18750

3. Mahasamund NHPC 16 Sep 08 0 1106 11834 O 1106 11834

4. Raipur NHPC 16 Sep 08 15 2000 80427 15 1523 71970

5. Rajnandgaon NHPC 20 Feb 09 0 1551 13887 O 1026 13000
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1 2 3 4 5 6 7 8 9 10
6. Kawardha NHPC 10 Mar 11 56 195 7021 4 49 3171

(suppl)
7. Durg (suppl) NHPC 10 Mar 11 0 207 5249 0 366 3178
8. Bilaspur NTPC 6 Jul 08 0 1541 114929 O 968 114929
9. Korba NTPC 6 Jul 08 15 592 38658 15 592 35658
10. Raigarh NTPC 18 Sep 08 22 1403 56286 22 554 41613
11. Dantewada CSPDCL 5Mar 10 85 839 54909 85 118 14175
12. Bastar CSPDCL 5Mar 10 703 575 126215 118 158 14877
13. Sarguja PGCIL 9 Nov 09 620 1062 142050 580 90 62145
14. Jashpur Nagar Yet to be 44 636 60763

awarded

15. Korea 82 441 26571

TotaL 1646 13686 772943 843 7848 419564

GRAND TOTAL 1702 1636 903301 899 10529 549922

UEV = un-electrified villages
EV = electrified villages
BPL = Below Poverty Line
Power Allocation to Kerala
3378. DR. T.N. SEEMA : Will the Minister of POWER be pleased to state :
(@ thetota allocation of power from Central pool to Kerala;

(b)  whether any cut was imposed in the share of the State during the last one
year,

(c)  if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI K.C.
VENUGORPAL) : (8) The total allocation of power from Central Generating Stations
to Keralais 1,726 MW.

(b) and (c) The allocations of power from Central Generating Stations (CGSs) is
made in two parts, namely firm share (85%) and unallocated power (15%). The firm
share once allocated is generally not changed unless surrendered by the beneficiary or
it is not able to pay requisite duesto CPSUs. The unallocated power, available at the
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disposal of the Government, is reviewed and revised to meet the urgent and overall
requirements of power of the States’UTs. The unallocated power allocated to the States/
UTs, therefore, undergoes upward aswell asdownward revision. Thefollowing changes
were made in the allocation of power to Kerala from the CGSsin 2011 and 2012 :

*  Additional allocation of 100 MW from unallocated of CGSs of Southern
Region in February, 2011.

*  Reduction of 50 MW allocation from unallocated power of CGSs of
Southern Region in September, 2011.

*  Increase of 135 MW in allocation from NTPC Stations of Eastern Region
for pooling with Kayamkulam power in December, 2011.

*  Increase of 50 MW each in allocation by re-allocation of firm share
surrendered by Delhi in Indira Gandhi STPS in March and April, 2012
respectively.

Dues of Private Power Projects

3379. DR. JANARDHAN WAGHMARE : Will the Minister of POWER be
pleased to state :

(@)  whether several power projects promoted by private sector companies
have defaulted in their dues to state-owned electricity sector lenders, Power Finance
Corporation (PFC) and Rural Electrification Corporation (REC);

(b) if so, the details thereof;

(c)  whether defaults by private sector companies to PFC and REC have a
cascading impact on the financial health of Government companies; and

(d) if so, the steps Government proposesto take against the defaulting private
sector companies?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI K.C.
VENUGOPAL) : (a) and (b) A few power projects promoted by private sector
companies have defaulted in their duesto Power Finance Corporation (PFC) and Rural
Electrification Corporation (REC). Details are given in the Statement (See below).

(c)  The default by the private companies do not have any significant impact
on financial health of PFC and REC presently and it did not result in any cascading
effect.

(d) PFCand REC take action against the defaulting private sector companies
as per the loan agreement with them.
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Statement

Private Sector Companies which have defaulted in their dues.

A. Power Finance Corporation (PFC)

Sl Name of the Amount Current Status and
No. Private Sector Outstanding Reasons for Default
Company (on 31.03.12)
Rs. Crore
1 2 3 4
1.  Shree Maheshwar 148.14 (i) Promotersinability to bring/tie-up the

Hydel Power
Corporation Ltd.

2. Meenakshi Power Ltd. 2.00

3. Orissa Power 1.81
Consortium Ltd.

4, Konaseema Gas 77.39

Power Ltd. (KGPL)

required equity is a major factor for
delay in the project implementation
since 1998.

(i) R & R activities plagued by the
activities of Narmada Bachao Andolan.

Amount paid by borrower on
19.04.2012 and prepaid all itsdues. The
loan account of the borrower stands
closed.

Rs. 1 crore paid on 03.04.2012. It is
expected that the borrower may clear its
balance dues shortly.

(i) Non-revision of tariff from the date
of CoD by APDISCOMs.

(i)  Inability of KGPL to achieve 80%
PLF due to insufficient gas allocation
by EGoM at 75% PLF only as against
the obligation to supply 80% on AP
DISCOMs under PPA, limited supply
for RLNG

(iii) Non-grant of permission for sale
of 20% merchant power by APERC as
against the order of Govt. of Andhra
Pradesh.

KGPL has filed an appeal to APTEL
against the orders of APERC and aso
for grant of interim relief.
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1 2 3 4

5. Empee Power 3.05 Non-revision of tariff by the State Govt.
Company Ltd. (EPCL)

6. Om Shakhti Renergies Ltd.15.51 Legal action taken against the Company
for the recovery of dues.

B. Rural Electrification Corporation (REC)

1.  Shree Maheshwar 4451 SHHPCL Project is stuck up with
Hydel Power environment and Rehabilitation &
Corporation Ltd. Resettlement issues. The Project though
(SMHPCL) almost complete, permission for raising

water level inthe dam not received from
MOEF. Also dueto delay in completion
of the project there has been substantial
time and cost over run.

2. Konaseema Gas 52.83 KGPP Project is facing shortage of gas
Power Project and lesser redlisation of fixed charges
Ltd. (KGPP) on account of dispute going on with

Beneficiariesi.e. A.P. Discomsresulting
in insufficient cash flow.

Total (PFC + REC)  345.24

Projectsunder RGGVY Phase-|

13380. SHRI BHAGAT SINGH KOSHYARI : Will the Minister of POWER be
pleased to state :

(@  thedetailsof projectsunder consideration for Phase-11 of the Rgjiv Gandhi
Grameen Vidyutikaran Yojana (RGGVY);

(b)  the number of projects sanctioned, so far, out of these under RGGVY,
State-wise including Uttarakhand,;

(c) the status of implementation of each of the sanctioned projects; and
(d) by when these projects are likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI K.C.
VENUGORPAL) : (a) and (b) Under Phase-Il of Rajiv Gandhi Grameen Vidyutikaran
Yojana (RGGVY) in 11th Plan, 69 projects have been sanctioned. These 69 projects
comprise of 33 new projects for balance districts which could not be considered in

t Original notice of the question was received in Hindi.
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Phase-1 because of higher benchmark cost and 36 supplementary projectsfor the States
where only Revenue village and one habitation with that village was covered in Phase-
I of RGGVY. The details of these 69 projects, State-wise, are given in Statement |
(See below). Government of Uttarakhand had not submitted any proposal for
consideration under Phase-Il of RGGVY.

(c)  The status of implementation of 33 new projects and 36 supplementary
projects sanctioned under Phase-11 of RGGVY, are given in Statement |1 and 111 (See
below).

(d)  Thetime schedule for completion of projects sanctioned under Phase-I|
of RGGVY is 24 months from the date of award of the contract.

Satement |

Details of 69 Projects sanctioned under Phase-11 of RGGVY

Sl.No. Name of the District Project Cost (Rs. in Lakhs)
1 2 3
New Projects

Chhattisgarh

1 Koriya 8132.31
2. Jashpur-Nagar 9370.86
TotaL 17503.17
Haryana

3. Gurgaon 424.04
4. Faridabad 443.95
5. Palwal 833.54
TotaL 1701.53
Karnataka

6. Dakshin Kannada 5947.19
7. Udipi 2157.06
TotaL 8104.25
Keraa

8. Alappuzha 1366.81

9. Eranakulam 2471.24




Written Answers [7 MAY, 2012] to Unstarred Questions 273

1 2 3

10. Kollam 328.05
11. Kottayam 796.51
12. Pathanamthitta 575.65
13. Thiruvanathapuram 2182.13
14. Thrissur 1262.70
TotaL 8983.08
Madhya Pradesh

15. Bhind 4496.04
16. Bopal 2515.39
17. Gwalior 2950.75
18. Hoshangabad 4456.88
19. Raisen 6318.82
20. Rajgarh 8142.60
21. Sehore 4553.71
22. Vidisha 7163.31
23. Barwani 4162.16
24, Burhanpur 1911.62
25. Dewas 5038.19
26. Khandwa 3349.44
27. Khargone 7097.91
28. Mandsaur 4076.23
29. Neemuch 2031.72
30. Shajapur 5231.10
TotaL 73495.87
Tamil Nadu

3L Dharmapuri 1072.48

32. Tirunelveli 1891.02
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1 2 3

33. Nilgiris 763.87
TotaL 3727.37
GRAND ToTaL 113515.3

Supplementary Projects

Bihar

L Araria 23409.76
2. Banka 19912.31
3. Bhojpur 16909.34
4. Gaya 49841.20
5. Nawada 24093.49
6. Purnea 30753.80
7. Rohtas 21839.70
8. Siwan 32007.69
ToTAL BIHAR 218767.29
Madhya Pradesh

9. Balaghat 2309.24
10. Sidhi 2254.63
11. Chhatarpur 3761.72
12. Satna 2414.48
ToTtaL MADHYA PRADESH 10740.07
Maharashtra

13. Solapur 3499.58
ToTAL MAHARASHTRA 3499.58
Uttar Pradesh

14. Etah 4341.84
15. Kannauj 7722.53

16. Mainpuri 6072.23
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1 2 3

17. Allahabad 12402.67
18. Jaunpur 28613.47
19. Gorakhpur 21299.94
20. Pratapgarh 11512.41
21. Ballia 9918.02
22. Bijnour 13545.29
23. Muzaffar Nagar 9777.18
24. Ambedkar Nagar 22000.26
25. Barabanki 30991.03
26. Behraich 13050.13
27. Faizabad 14288.04
28. Gonda 17592.45
29. Hardoi 15551.93
30. L akhimpur 30268.19
31. Shahjahanpur 20703.27
32. Unnao 30725.77
33. Bulandshahr 12399.12
34. Siddarth Nagar 5516.73
35. Deoria 7042.36
TotaL UP 22 ProJECTs 345334.86
West Bengal

36. Darjeeling 10338.41
TotaL WEesT BENGAL 10338.41

GRrAND TOTAL 588680.21
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Statement ||
Satus of 33 New Projects sanctioned under Phase-Il of RGGVY

SI.No. Name of Name of Date of sanction Date of issue

the State the District by the of NIT/award

Monitoring of contract
Committee (ason 15.03.2012)
1 2 3 4 5
1. Chhattisgarh Koriya 11.11.2011 NIT issued on 26.11.2011
2. Chhattisgarh Jashpur-Nagar  11.11.2011 NIT issued on 03.12.2011
3. Haryana Gurgaon 11.11.2011 NIT issued on 20.02.2012
4. Haryana Faridabad 11.11.2011 NIT issued on 20.02.2012
5. Haryana Palwal 11.11.2011 NIT issued on 20.02.2012
6. Karnataka Dakshin 19.12.2011 NIT issued on 25.02.2012
Kannada
7. Karnataka Udipi 11.11.2011 NIT issued on 14.01.2012
8. Keada Alappuzha 11.11.2011 NIT not yet issued.
9. Kerda Eranakulam 19.12.2011 KSEB have requested
10. Keraa Kollam 11.11.2011 to alow them to
11. Kerda Kottayam 11.11.2011 do the work
12. Kerada Pathanamthitta 11.11.2011 departmentally
13. Keraa Thiruvanatha-  19.12.2011
puram

14. Kerada Thrissur 11.11.2011
15. MadhyaPradesh Bhind 11.11.2011 Awarded on 24.11.2011
16. MadhyaPradesh Bhopal 11.11.2011 Awarded on 24.11.2011
17. MadhyaPradesh Gwalior 11.11.2011 Awarded on 24.11.2011
18. MadhyaPradesh Hoshangabad 11.11.2011 Awarded on 24.11.2011
19. MadhyaPradesh Riasen 11.11.2011 Awarded on 24.11.2011
20. MadhyaPradesh Ragarh 11.11.2011 Awarded on 24.11.2011
21. MadhyaPradesh Sehore 11.11.2011 Awarded on 24.11.2011
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1 2 3 4 5
22. MadhyaPradesh Vidisha 11.11.2011 Awarded on 16.01.2012
23. MadhyaPradesh Barwani 11.11.2011 Awarded on 27.03.2012
24. Madhya Pradesh Burhanpur 11.11.2011 Awarded on 27.03.2012
25. MadhyaPradesh Dewas 11.11.2011 Awarded on 27.03.2012
26. Madhya Pradesh Khandwa 11.11.2011 Awarded on 27.03.2012
27. MadhyaPradesh Khargone 11.11.2011 Awarded on 27.03.2012
28. Madhya Pradesh Mandsaur 11.11.2011 Awarded on 27.03.2012
29. MadhyaPradesh Neemuch 11.11.2011 Awarded on 27.03.2012
30. MadhyaPradesh Shajapur 11.11.2011 Awarded on 27.03.2012
31. Tamil Nadu Dharmapuri 11.11.2011 NIT
32. Tamil Nadu Tirunelveli 11.11.2011 not yet
33. Tamil Nadu Nilgiris 11.11.2011 issued.
Satement |11
Status of 36 supplementary projects sanctioned under Phase-11 of RGGVY
SI.No. Name of Name of Date of sanction Date of issue
the State the District by the of NIT/award
Monitoring of contract
Committee (ason 15.03.2012)
1 2 3 4 5
1. MadhyaPradesh Chhatarpur 11.11.2011 NIT issued on 23.11.2011
2.  MadhyaPradesh Satna 11.11.2011 NIT issued on 23.11.2011
3. MadhyaPradesh Sidhi 05.03.2008  Awarded on 12.03.2010
4. MadhyaPradesh Balaghat 21.01.2008 Awarded on 28.02.2009
5. Maharashtra Solapur 11.11.2011 NIT issued on 29.01.2012
6. Bihar Araria 19.12.2011 NIT not yet issued
7. Bihar Banka 19.12.2011 NIT not yet issued
8. Bihar Bhojpur 19.12.2011 NIT not yet issued
9. Bihar Gaya 19.12.2011 NIT not yet issued
10. Bihar Nawada 19.12.2011 NIT not yet issued
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1 2 3 4 5

11. Bihar Purnea 19.12.2011 NIT not yet issued
12. Bihar Rohtas 19.12.2011 NIT not yet issued
13. Bihar Siwan 19.12.2011 NIT not yet issued
14. Uttar Pradesh Etah 11.11.2011 NIT not issued so far
15. Uttar Pradesh Kannauj 11.11.2011 NIT not issued so far
16. Uttar Pradesh Mainpuri 11.11.2011 NIT not issued so far
17. Uttar Pradesh Allahabad 11.11.2011 NIT not issued so far
18. Uttar Pradesh Jaunpur 19.12.2011 NIT not issued so far
19. Uttar Pradesh Gorakhpur 19.12.2011 NIT not issued so far
20. Uttar Pradesh Pratapgarh 11.11.2011 NIT not issued so far
21. Uttar Pradesh Balia 11.11.2011 NIT not issued so far
22. Uttar Pradesh Bijnour 11.11.2011 NIT not issued so far

23. Uttar Pradesh Muzaffar Nagar 11.11.2011 NIT not issued so far

24. Uttar Pradesh Ambedkarnagar 19.12.2011 NIT not issued so far

25. Uttar Pradesh Barabanki 19.12.2011 NIT not issued so far
26. Uttar Pradesh Bahraich 19.12.2011 NIT not issued so far
27. Uttar Pradesh Faizabad 19.12.2011 NIT not issued so far
28. Uttar Pradesh Gonda 19.12.2011 NIT not issued so far
29. Uttar Pradesh Hardoi 19.12.2011 NIT not issued so far

30. Uttar Pradesh L akhimpur 19.12.2011 NIT not issued so far
31. Uttar Pradesh Shahjahanpur ~ 19.12.2011 NIT not issued so far
32. Uttar Pradesh Unnao 19.12.2011 NIT not issued so far
33. Uttar Pradesh Bulandhshahar 19.12.2011 NIT not issued so far
34. Uttar Pradesh Siddharthanagar 19.12.2011 NIT not issued so far
35. Uttar Pradesh Deoria 19.12.2011 NIT not issued so far

36. West Bengal Darjeeling 11.11.2011 NIT issued on 21.02.2012
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L osses of Sate Electricity Boards

3381. SHRIMATI T. RATNA BAI : Will the Minister of POWER be pleased to
state :

(@  whether thelosses of SEBsarealready astaggering 70,000 crore or nearly
1 per cent of the 2010-11 Gross Domestic Product (GDP);

(b) if so, the details thereof; and

(c)  the steps being taken to avoid such a situation in future along with the
action plan prepared for the Twelfth Five Year Plan?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI K.C.
VENUGORPAL) : (a) and (b) As per the Power Finance Corporation's (PFC) "Report
on Performance of State Power Utilitiesfor 2007-08 to 2009-10", the aggregate | osses
incurred by all utilities in the state power sector during the past three years are as
follows:

Rs. Crores

2007-08 2008-09 2009-10

Profit/(Loss) after tax on accrua basis (12,520) (24,820) (29,531)
Profit/(Loss) on subsidy received basis (15,389) (37,986) (44,469)

The state-wise details of losses for the years 2007-08 to 2009-10 are given in
Statement (See below).

The report is prepared on the basis of Audited reports of State Utilities and the
audit reports of most of the utilitiesis available only upto the year 2009-10.

(c)  Themeasurestaken by Government to improvethefinancial health of the
Power Distribution Sector inter-alia include the following :

R-APDRP

Restructured-Accelerated Power Development and Reforms Programme
(R-APDRP) was launched by the Ministry of Power in July 2008 as a Central Sector
Scheme for improving the urban power distribution sector in the country. Thefocus of
R-APDRP Scheme is on actual demonstrable performance by utilities in terms of
sustained Aggregate Technical and Commercial (AT & C) lossreduction. The projects
under the scheme are taken up in two parts: Part-A and Part-B. Part-A of the schemeis
dedicated to the establishment of an IT enabled system for achieving reliable and
verifiable baseline data that shall enable evaluation of exact and verifiable AT & C
losses in towns where the scheme is being implemented. Part-B of the schemeisfor
actual upgradation and strengthening of the sub-transmission and distribution system.
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The present stetus of the R-APDRP scheme is given below :

*  Part-A (IT) projects worth Rs. 5196.50 Cr. covering almost all the eligible
towns (1402 Nos) in 29 states/UTs have been sanctioned.

*  Part-A (SCADA - Supervisory Control and DataAcquisition) projectsworth
Rs. 1443.48 Cr. covering all the eligible towns (63 Nos.) have been
sanctioned.

* 1100 towns are eligible for Part-B projects. So far 1086 Part-B projects
worth Rs. 24776.17 Cr. have been sanctioned.

Conference of Power Ministers

The 5th Conference of Power Ministers was held in New Delhi on 13th July,
2011. It was resolved that the state governments would ensure that the accounts of the
power utilities are audited by September of the next financial year. Computerization
of accountsisto be undertaken, if not done already. Thedistribution utilitiesaretofile
the Annual Tariff Petition by December-January of the preceding year to the State
Regulator as stipulated in the National Tariff Policy. The state governments are to
clear al outstanding subsidies to the utilities and ensure advance payment of subsidy
in future. Further, the state governments are to take effective steps to reduce AT& C
L osses below 15% and also initiate steps to appoint distribution franchises in urban
areas through competitive bidding.

Rating of Utilities

In order to enable a unified approach by Financial Institutions (FIs)/Banks for
funding State Distribution Utilities, Ministry of Power isin the process of developing
an integrated rating methodol ogy for State Distribution Utilities. The overall objective
of the integrated rating methodology is to devise a mechanism for incentivizing/
disincentivising the distribution utilities so asto improvetheir operational and financial
performance, enableregulatory compliance and influence respective State Governments
to fulfill commitments on subsidy, equity support including transition funding support
to achieve self-sustaining operations.

Request to " Appéellate Tribunal for Electricity"

Ministry of Power has requested "Appellate Tribuna for Electricity” to issue
directions under section 121 of the Electricity Act to the State Regulatory Authorities
to revise the tariff appropriately (suo-motto, if required), in the interest of improving
the financial health and long term viability of electricity sector in general and
distribution utilities in particular.
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TheAppellate Tribunal for Electricity (APTEL) initsorder dated 11th November,
2011 hasissued following directionsto the State Commissionswith aview to improve
the financial health of SEBs/Discoms and ultimately help to deal with the mounting
arrears of pending dues of the distribution utilities.

(i) Every State Commission to ensure Annual Performance Review, true-up of
past expenses and Annual Revenue Requirement and tariff determination
on year to year basis as specified in regulations.

(ii) Every State Commissionto ensurethat tariff for thefinancial year isdecided
before 1st April of the tariff year.

(iii)  Incaseof delay infilling of ARR beyond schedule date of submission, the
State Commission must initiate suo-moto proceedings for tariff
determination in accordance with section 64 of the Act read with clause
8.1(7) of the Tariff Palicy.

(iv) Intariff determination, the revenue gaps ought not to be left and Regulatory
Asset should not be created asamatter of course except whereitisjustifiable.
The recover of the Regulatory Asset should be time bound and within a
period not exceeding three years at the most and preferably within Control
Period. Carrying cost should be allowed.

(v)  Truing up should be carried out regularly and preferably every year.

(vi) Every State Commission must have in place a mechanism for Fuel and
Power Purchase cost in terms of Section 62(4) of the Act. The Fuel and
Power Purchase cost adjustment should be preferably be on monthly basis
but in no case exceeding a quarter.

Model Tariff Guidelines:

Forum of State Regulators and Central Electricity Regulatory Commission
(CERC) have resolved to implement Model Tariff Guidelines, which address issue
of rationalization of tariff. FOR (Forum of Regulators) has circulated Model Tariff
Guidelines to SERCs, for their adoptions. Now SERCs are required to adopt these
tariff guidelines.

High Level Panel on 'Financial Position of Distribution Utilities' :

A High Level Panel on'Financial Position of Distribution Utilities was constituted
under the chairmanship of Shri V.K. Shunglu former CAG to look into the financial
problems of the SEBg/Distribution utilities and to identify potential corrective steps
particularly inrelation to their accounting practices. The Panel has submitted its Report
to the Planning Commission on 15th December 2011.
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Satement |

Sate-wise details of Profits and Losses

2007-08 2008-09 2009-10
Region State Profit/ Profit/ Profit/ Profit/ Profit/ Profit/
(Loss) (Loss) (Loss) (Loss) (Loss) (Loss)
after tax on after on after on
(accrual subsidy tax on subsidy tax on subsidy
basis) received accrua received accrua received
basis basis basis basis basis
1 2 3 4 5 6 7 8
Eastern  Bihar (585) (585) (1,005) (1,005) (1,412) (1,412)
Jharkhand (1,201) (1,201) (1,048) (1,048) (707) (707)
Orissa 738 738 60 60 (287) (287)
Sikkim (28) (28) 10 10 1 1
West Bengal 364 364 345 345 269 269
EAsTERN TOTAL (712) (712) (1,638) (1,638) (2,136) (2,136)
North Arunachal (83) (83) (48) (48) (33) (33)
Eastern Pradesh
Assam (128) (228) (41) (41) (339) (339)
Manipur (94) (94) (113) (113) (106) (106)
Meghalaya 1 1 10 10 (56) (56)
Mizoram (40) (40) (72) (72) (230) (130)
Nagaland (81 (81) (68) (68) (112) (111)
Tripura 25 25 47 47 (33) (33)
NorTH EASTERN TOTAL (399) (399) (285) (285) (809) (809)
Northern  Delhi (104) (104) 404 404 920 920
Haryana (625) (625) (1,387) (1,387) (1,408) (1,455)
Himachal Pradesh  (25) (25) 32 32 (153) (153)
Jammu andKashmir (1,372) (1,372) (1,279) (1,279) (2,183) (2,183)
Punjab (1,390) (1,390) (1,041) (1,041) (1,302) (1,302)

Rajasthan 0 (2,375) (1,356)  (8,184) (828)  (11,846)
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1 2 3 4 5 6 7 8
Uttar Pradesh  (4,377) (4,377) (6,705  (6,705)  (7,538) (7,538)
Uttarakhand (450) (450) (456) (456) (423) (423)

NORTHERN TOTAL (8,343) (10,718) (11,788)  (18,616)  (12,915) (23,980)

Southern  Andhra Pradesh 341 (118) 352 (5,678) 424 (3,282)
Karnataka 301 266 (1,318) (1,377) 187 20
Kerala 217 217 217 217 241 241
Puducherry 34 34 (69) (69) (41) (41)
Tamil Nadu (3,512) (3,512) (7,771) (8,021) (9,680) (9,680)

SOUTHERN TOTAL (2,620) (3,113) (8,589) (14,928) (8,869) (12,742)

Western  Chhattisgarh 464 464 702 702 (433) (433)
Goa 139 139 158 158 80 80
Gujarat 102 102 126 126 266 266
Madhya Pradesh (1,827) (1,827) (2,824)  (2,824)  (4,078) (4,078)
Maharashtra 675 675 (680) (680) (636) (636)

WESTERN TOTAL (446) (446) (2,519) (2,519) (4,802) (4,802)

GRAND ToOTAL (12,520) (15,389) (24,8200  (37,986)  (29,531) (44,469)

Commercial Viability of Power Sector

3382. SHRIMATI T. RATNA BAI : Will the Minister of POWER be pleased to
state:

(@)  whether it is afact that the power sector must become a commercially
viable sector for the Indian economy to sustain growth; and

(b) if so, the details thereof and the steps taken in this direction, so far?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI K.C.
VENUGOPAL) : (a) Yes, Sir.

(b)  Thedetailsof stepstaken to makethe power sector acommercially viable
sector for the Indian economy to sustain growth are given in Statement.

Satement

Details of Seps taken to make the power sector a commercially
viable sector for the Indian economy to sustain growth

With aview to make power sector commercially more viable to sustain growth,
as al'so to minimize financing constraints, following important steps have been taken :
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(i) Electricity Act, 2003 was enacted to, inter alia, consolidate the lawsrelating
to generation, transmission, distribution, trading and use of electricity and
generally for taking measures conducive to development of electricity
industry, promoting competition therein, protecting interest of consumers
and supply of electricity to all areas, rationalization of electricity tariff, etc.
and for mattersincidental thereto.

(i) National Electricity Policy was notified in 2005 under the Electricity Act
2003 addressing the issues of Rural Electrification, Generation,
Transmission, Distribution, recovery of cost of services and targeted
subsidies, technology development and Research and Development (R & D),
competition aimed at consumer benefits, financing power sector
programmes including private sector participation, energy conservation,
environmental issues, training and human resource development, co-
generation and non-conventional energy sources and protection of consumer
interests and quality standards.

(iii)  Tariff Policy wasnotified in 2006 with the objective of ensuring availability
of electricity to consumers at reasonable and competitive rates; ensuring
financial viability of the sector and to attract investments; promoting
transparency, consistency and predictability in regul atory approaches across
jurisdictions and to minimize perceptions of regulatory risks, promoting
competition, efficiency in operationsand improvement in quality of supply.

(iv)  Guidelines and Standard Bidding Documents issued for determination of
tariff by bidding processfor procurement of power by distribution licensees
and for transmission projects.

(v)  Further, the Rural Electricity Policy, National Electricity Plan, Hydro Power
Policy have also been notified.

(vi) Distribution reforms through APDRP and R-APDRP schemes were
launched. Further, the National Electricity Fund (NEF) Scheme has been
approved to providereforms-linked interest subsidy to the public and private
power utilities for improvement in their distribution network.

(vii)  Model Tariff Regulations has been formulated by Forum of Regulators to
address the issues of commercial viability of distribution companies.

Capacity Addition in Twelfth Five Year Plan

3383. SHRI N.K. SINGH :
DR. JANARDHAN WAGHMARE :

Will the Minister of POWER be pleased to state :

(@) thedetails of proposed addition in electricity generation capacity during
the Twelfth Five Year Plan;
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(b) the details of the projected demand for electricity in the aforementioned
plan;

(c) the details of shortfall in the power supplied during the Eleventh Five
Year Plan; and

(d) the steps being taken by Government to increase electricity generation
capacity?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI K.C.
VENUGORPAL) : (a) The Working Group on Power constituted by the Planning
Commission to formulate the 12th Five Year Plan for the Power sector has submitted
itsreport to the Planning Commission. As per thereport of thisWorking Group, capacity
addition requirement during the 12th Planis 75,785 MW on al Indiabasis. The Sector-
wise and fuel-wise break up of 12th Plan capacity addition programme as per the
report of the Working Group on Power is as under :

(In MW)
Hydro Thermal Nuclear Total
Central 5632 11426 2800 19858
State 1456 12340 0 13796
Private 2116 40015 0 42131
TotaL 9204 63781 2800 75785

(b)  Asperthe 18th Electric Power Survey Report, Peak Demand of 1,99,540
MW and Energy Requirement of 13,54,874 BU has been estimated at the end of Twelfth
Five Year Plani.e. 2016-17.

(c) At theend of 11th Five Year Plan i.e. 2011-12 the country was facing
Peak Shortage of 13815 MW (10.6%) and Energy Shortage of 79313 MU (8.5%).

(d)  Severa measureshave beeninitiated by the Government to accel erate the
pace of power generation capacity addition. These are as follows::

(i) Augmentation of manufacturing capacity of BHEL from 10,000 MW in
December, 2007 to 20,000 MW by 2012.

(i)  Formation of several new joint venturesto manufacture super-critical boilers
and turbine-generators for thermal power plants.

(ili)  Periodic review of issuesrelated to supply of power equipment from BHEL
by a group under the chairmanship of Secretary (Heavy Industry).

(iv) Sensitization of stake holders to enlarge the vendor base to meet Balance
of Plants requirements.



286  Written Answers [RAJYA SABHA] to Unstarred Questions

(v) Rigorous monitoring of projects at different levels including by Ministry
of Power, Central Electricity Authority, Power Projects Monitoring Panel
and Advisory Group under the chairmanship of Minister of Power.

(vi)  Introduction of web-based monitoring system.
Rural Electrification in Maharashtra

1t3384. SHRI ISHWARLAL SHANKARLAL JAIN : Will the Minister of
POWER be pleased to state :

(@  thenumber of villages of Maharashtra which have been electrified under
Rajiv Gandhi Grameen Vidyutikarna Yojana (RGGVY) by Government during the
last three years, district-wise;

(b)  thedetails of amount spent on these works;

(c)  whether Government has provided electricity connections at subsidized
rates to the poor families living below the poverty line or Scheduled Caste and
Scheduled Tribe families from rural areas; and

(d) if so, the details of the concessions being given on facilities to such
families?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI K.C.
VENUGOPAL) : (a) and (b) Under Rajiv Gandhi Grameen Vidyutikaran Yojana
(RGGVY), 34 projects for intensive electrification of 40,842 Partially Electrified
Villages (PEV) were sanctioned in the State of Maharashtra. The electrification works
in partially electrified villages completed and funds (subsidy plus loan from REC)
released during the last three years, in the State of Maharashtra, are as under :

2009-10 2010-11 2011-12 Grand Total

Electrification work completed in PEV 3136 17283 8909 29328
Funds (subsidy plus|oan) released 20563.55 16208.60 5505.67 42277.82
(Rs. inlakh)

The details of electrification work completed in PEV and funds released during
last three years, district-wise is given in Statement (See below).

(c) and (d) Yes, Sir. Under RGGVYY, service connectionsto Below Poverty Line
(BPL) households including Scheduled Caste and Scheduled Tribe families are being
provided free of cost. As on 31.03.2012, free electricity connections to 11.60 lakh
BPL households in Maharashtra have been released under RGGVY.

t Original notice of the question was received in Hindi.
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Satement

District wise details of Electrification work completed in Partially Electrified
Mllages and funds (subsidy plsu loan) released under RGGVY during last three
yearsin the Sate of Maharashtra.

SI.  Nameof Districts Electrification work Funds (subsidy plus
No. completed in |oan) released
Partially electrified villages (Rs. inlakh)
2009-10 2010-11 2011-12 2009-10 2010-11 2011-12
1 2 3 4 5 6 7 8
X Plan
1 Gondia 0 0 36 692.57 71.53 0.00
2. Dhule 169 0 100 543.99 0.00 0.00
3. Nanded 0 0 103 474.56 409.46 0.00
4. Solapur 0 0 0 914.19 0.00 0.00
TotaL 169 0 239 2625.31 480.99 0.00
XI Plan
1. Ahemadnagar 254 726 617 1393.80 898.76  237.72
2. Akola 144 256 457 875.79 0.00 0.00
3. Amravati 79 421 161 1052.89 0.00 332.10
4. Aurangabad 16 1174 55 34212 1145.82 0.00
5. Beed 144 869 87 605.05 684.84 99.34
6. Bhandara 66 284 200 750.59 0.00 28.76
7. Buldhana 278 955 16 1325.47 1310.42 0.00
8. Chandrapur 188 932 0 676.70 72753 200.52
9. Gadchiroli 132 868 460 726.79 263.62 197.47
10. Hingholi 28 472 39 115.54 31491 157.19
11. Jalgaon 173 827 0 1005.72 819.24 0.00
12. Jalana 61 570 401 545.58 452,16  210.53
13. Kolhapur 50 400 287 325.46 66.10 362.41

14. Latur 76 834 17 922.67  380.73 426.60
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1 2 3 4 5 6 7 8

15. Nagpur 0 718 164 0.00 47835 39215
16. Nandurbar 175 227 0 295.02  682.53 0.00
17. Nashik 154 1246 300 1310.78 47555 664.63
18. Osmandabad 12 528 195 594.03  726.13 0.00
19. Parbhani 51 649 136 516.42  486.46 0.00
20. Pune 164 936 346 1190.71  894.89 0.00
21 Raigad 91 61 1060 867.96 188.88 441.36
22. Ratnagiri 59 491 314 17734  767.60 0.00
23. Sangli 90 260 362 358.30  400.97 0.00
24. Satara 84 316 1330 13467 635.78 484.29
25. Sindhudurg 15 298 164 4527 41794 359.36
26. Thane 13 123 171 0.00 650.83 418.67
27. Vasai 14 486 711 0.00 19258 38204
28. Wardha 85 465 403 672.48 169.56  53.05
29. Washim 152 310 217 306.88 351.97 57.48
30. Yavatmal 119 581 0 904.21 1143.43 0.00
TotaL 2967 17283 8670 17938.24 15727.61 5505.67
GraND ToTAL FOR X & X1 PLan 3136 17283 8909 20563.55 16208.60 5505.67

Revisiting Power Purchase Agreements

3385. SHRIMATI GUNDU SUDHARANI : Will the Minister of POWER be
pleased to state :

(@  whether many private companies who have been allocated coal blocks
are selling power at market rates resulting in undue benefits to the companies;

(b)  if so, the details thereof;

(c)  whether UMPPs, who have been allocated coal blocks, are forced to sell
power at well below the market rates, as per the power purchase agreement;

(d) if so, whether Government is in the process of revisiting the earlier
agreement made with the private companiesin linewith UMPPsto ensurethat thereis
no windfall gain to the private coal companies;
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(e) if so, the details thereof; and
() if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI K.C.
VENUGOPAL) : (a) and (b) Coal blocks are allocated by Ministry of Coal for captive
purpose and governed as per the terms and conditions of the allocation letters.

() UMPPs are awarded by following a transparent competitive bidding
process following the guidelines issued by Ministry of Power. The tariff is quoted by
the bidders on their own.

(d) to (f) The Power Purchase Agreement (PPAS) have been entered between the
procurers (which are mostly State utilities) and developer of power projects
(Independent Power Producers (1PPs)). These arelegally enforceabl e contracts between
thetwo partiesto be governed by therelevant provisions of the said contact and Ministry
of Power has no locus standi in this matter.

Reformsin Biotechnology Sector

3386. SHRI N.K. SINGH : Will the Minister of SCIENCEAND TECHNOLOGY
be pleased to state :

(@  whether Government proposes to bring reforms in the regulatory
framework in the bio-technology sector;

(b) if so, the details thereof;

(c)  whether Government proposes to increase the present rate of weighted
tax deduction due to the long gestation period,;

(d) if so, the details thereof along with its present status; and

(e)  themanner in which implementation of the proposed reforms would help
in improving the bio-technology sector in the country?

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY (SHRI ASHWANI KUMAR) : (a) Yes, Sir.

(b)  Currently, research, import, export, manufacture and use of all
biotechnol ogy products and processesinvolving genetically engineering are regul ated
through a elaborate food and environmental safety assessment under EPA Act 1986
(Rules 1989) administered under the Ministry of Environment and Forest, Government
of India. To professionalize the regulatory framework and address increasing
complexity of safety assessment of biotech products, based on recommendations of
expert committees, it is proposed to establish a Biotechnology Regulatory Authority
of India (BRAI) through an act of Parliament. Accordingly, a BRAI Bill 2012 has
been formulated and placed in the Parliament for introduction following official
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procedures and stakeholder consultations. The scope of the bill is to establish
independent statutory regulator to regul ate the research, transport, import, manufacture
and use of organisms and products of modern biotechnology in terms of safety and
efficacy. The commercial aspects of sale, licensing, price control and distribution of
all products of modern biotechnology including agriculture and health care are out of
the purview of the BRAI Bill and shall be dealt by the current policy and legislations
in the Central and State Governments.

(c) No, Sir. Thereisno fresh proposal to expand the scope and percentage of
weighted deduction.

(d)  Asperthe current tax incentives, a200% weighted deduction isavailable
to firms that are engaged in biotechnology manufacturing or production. 100% Tax
free status for Biotech Special Economic Zones (SEZs) for 5 yearsis also provided.
To supplement tax incentive and promote industrial R & D various public private
partnerships schemes have a so been launched. The Small Business Innovative Research
Initiative (SBIRI) scheme of Department of Biotechnology to fund early stageresearch
has benefited more than 89 small and medium biotech enterprises. Similarly, the
Biotechnology Industry Partnership Programme (BIPP) launched recently, has so far
benefited 51 companies undertaking research in futuristic high risk technologies.

(e)  During 2011-12, the biotechnology industry revenuesreached Rs. 17,800
Crores(US$4 billion mark at prevailing exchangerate) at agrowth rate of 21 percent.
The implementation of the various innovative schemes and their outputs, along with
regulatory reforms, public private partnership schemes would help in sustaining and
accelerating the pace of industrial R & D and manufacturing resulting production of
affordable products of health care and agriculture, employment creation, import
substitution and export promotion.

Indo-China Border Maps

3387. SHRI VIJAY JAWAHARLAL DARDA : Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to state::

(@  whetheritisafact that the mapsdrawn by variousagenciesin Indiarel ating
to Indo-China boundary, are quite different from each other;

(b) if so, whether authenticated records of proper mapping of the area are
available with the Survey of India or any other such Government entity;

(c)  whether thisfluid situation hasresulted in occupation of substantial Indian
territory by Ching;

(d)  whether a cohesive unambiguous policy exists for demarcation of our
land borders; and

(e) if so, the steps adopted to get back the lost territory?
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THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY (SHRI ASHWANI KUMAR) : (a) and (b) No, Sir. Survey of Indiais
the only authorized national mapping agency entrusted with the responsibility of
preparation of official maps of India depicting international boundaries. These maps
are based on authenticated records avail able with Survey of India. Publication of maps
by any Government or private agency showing international boundaries requires
certification by Survey of India. Publication of Maps of India which are not in
conformity with the maps of India as published by Survey of India, is a cognizable
offence under the Criminal Law Amendment Act, 1961 (Act No. 23 of 1961).

(c)  Occupation of some Indian territory by Chinaisnot related to publication
of wrong maps by any agency. This matter is being separately addressed.

(d)  Yes, Sir, policy exists for demarcation of our land borders.

(e) Regular discussions with concerned countries at appropriate political,
diplomatic and technical levels are held to resolve all issuesrelating to settlement and
demarcation of International boundaries.

New Invention Projects of CSIR

3388. SHRI BHARATSINGH PRABHATSINGH PARMAR :
SHRI PARSHOTTAM KHODABHAI RUPALA :

Will the Minister of SCIENCE AND TECHNOLOGY be pleased to state :

(@  the number of new invention projects carried out by the Council for
Scientific and Industrial Research (CSIR) during the last four years and how it is
beneficial to common people; and

(b) thedetailsof invention projectsunder implementation by CSIR in Gujarat
during the last five years:

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY (SHRI ASHWANI KUMAR) : (a) CSIR developed innovative
technologies in some key economically important sectors such as: drugs and
pharmaceuticals; food and food processing; water; innovative farm machinery; housing
and construction; infrastructure engineering including roads; glass and ceramics;
agrochemicals; aromatic and medicinal plants; leather; petroleum and petrochemicals;
mining, minerals and metals which are significantly benefitting the common people.

As asocially conscious organization, through CSIR 800 programmes, CSIR is
strategically providing S& T needed for the masses at the base of economic pyramid,
so as to enhance their quality of life and remove drudgery. There is specia focus to
train rural women so as to generate self employment opportunities for them through
desired S& T intervention and enhance family income.
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Some recently developed technologies benefitting the masses include :
Streptokinase (a drug for cardiovascular disease); Risorine (a cost effective
bi cavail ability enhanced anti-tubercul osis drug); Soleckshaw (an innovative rickshaw
to remove drudgery of rickshaw pullers); Krishishakti - nano (alost cost mini-tractor);
Wood without trees (aninnovative material from agri and plastic waste); Liquid fertilizer
from seaweeds; Ashwagandhavariety (released to farmersfor enhancing their income);
Terafil (an innovative very low cost water filter for the rural masses); Products based
on aromatic and medicinal plants such as nutraceuticals, deodorants, biofertilizers
and disinfectants; Lavender Park set up in J & K (helping women in a significant
manner); Organized mushroom cultivation introduced in North-Eastern states; Post
harvest technology centresin Mizoram and Arunachal Pradesh; and L eather products
(Eg., Diastep, a special low cost footwear for low risk diabetics).

(b)  InGujarat, the focus of continuing research through CSIR constituentsis
on: affordable healthcare; enhancing potability of water; sustainable energy solutions;
specialty chemicals; salt; potash; glass & ceramics; leather products; and value added
products from sea weeds.

Through a unique public-private partnership in the domain of affordable
healthcare, CSIR has developed and commercialized a drug named Risorine for
tuberculosis. Risorine is a cost effective drug which has characteristics of enhanced
bioavailability and low toxicity. In partnership with the Salt Department, Government
of India, CSIR has devel oped atechnology for doublefortified salt to prevent iron and
iodine deficiencies. CSIR has devel oped atechnology for vitrified tiles which hasled
to replacement of the Ukraine clay and major reduction of import of the Ukraine clay,
thus saving the foreign exchange. A processfor sul phate of potash —anovel technology
for self reliance has been devel oped. Presently muriate of potash istotally imported in
the country. Commercialized carbon fiber technology has been developed to create
indigenous capacity. The carbon fiber isastrategic material used in defence and space
applications. Through a joint initiative of CSIR-CSMCRI and Forest Department,
Government of Gujarat, a process for B100 Jatropha Biodiesel has been developed.
As part of a multi-institutional NMITLI project funded jointly by CSIR and MoES,
CSIR has developed a process for marine microalgal biodiesel. Several technologies
on water purification, including waste water treatment have been devel oped by CSIR.

The recent high impact making technologies commercialized in the State of
Guijarat are provided as under :

Sl.No. Name of the Technology Name of the Company

1 2 3

1. Risorine CadilaPharmaceuticals Ltd., Ahmedabad
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1 2 3
2. Carbon Fibre Technology Kemrock Industries and Exports Ltd.,
Vadodara
3. Vitrified Tiles A large number of small and medium
enterprises
4, Fention Activated Carbon M/s Vapi Waste and Effluent Treatment
Catalytic Oxidation (FACCO) Management Co. Ltd.; and M/s Aarti
system for waste water Industries Limited.
treatment
5. Leather Processing: Training 40 Leather Co-op. Societiesin Gujarat
on identified CSIR have been imparted training on relevant
technologies CSIR leather technologies.

Plagiarism by Scientists

3389. SHRIMATI SMRITI ZUBIN IRANI : Will the Minister of SCIENCEAND
TECHNOLOGY be pleased to state :

(@)  whether it isafact that the Prime Minister's top scientific advisers along
with three other scientistswere found involved in a plagiarism row wherein they were
found for plagiarizing the work of othersin their names;

(b) if so, the details thereof and the names of the scientists and the posts held
by them;

(c)  the action Government had taken or would take against these scientists
responsible for bring bad name to the country; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY (SHRI ASHWANI KUMAR) : (@) to (d) It was reported that the
research paper published in 'Advanced Materials (Adv. Mater. 2011, 23, 5419-5424,
Published online on July 22, 2011) authored by Basant Chitara and S.B. Krupanidhi
of Indian Institute of Science (11Sc) and L.S. Panchakarlaand C.N.R. Rao of Jawaharlal
Nehru Centre for Advanced Scientific Research (JINCASR), Bangal ore had reproduced
4 sentences from another paper appeared in 'Applied Physics Letters' (Appl. Phys.
Lett. 2010, 96, 163109, Published online on 22 April 2010) authored by Surajit Ghosh
et al. without attributions. Chitaraand Panchakarlaare research scholarsand Krupanidhi
isaProfessor of 11Sc and C.N.R. RaoisalinusPauling Research Professor at INCASR,
Bangalore who is also the Chairman of Scientific Advisory Council to the Prime
Minister. It is learnt that Prof. C.N.R.Rao sought to withdraw the paper when the
oversight of "non-attribution" was brought to his attention by writing a letter to the
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Editor of Advanced Materials. The editor of the journal concluded that the said
reproduction, without attribution, did not diminish the scientific value of the publication
and that the detailed conclusions drawn on the paper are worthy of publication in the
journal. Therefore, the editor did not recommend withdrawal; instead thejournal carried
an apology from C.N.R. Rao et al. in the December 2011 issue (Adv. Mater. Volume
23, Issue 45, page 5339). In scientific profession, if the editor and authors resolve the
issue through an apology for overlooking the attribution to the original authors, the
matter is closed by the Journal. In the acts of plagiarism or other professional
misconduct, the editor of the journal would withdraw the paper and not publish an
apology. In this case, Advanced Materials published an apology. The international
scientific community does not consider such oversights as plagiarism. Therefore the
Government does not consider any action as necessary. The Chairman of Scientific
Advisory Council to the Prime Minister isascientist of high repute and has contributed
immensely towards Indian Science and brought fame to the country.

Fundsfor Science and Technology Sector

3390. SHRI N.K. SINGH : Will the Minister of SCIENCEAND TECHNOLOGY
be pleased to state :

(@  whether the funds for research and development in the science and
technology (S&T) sector is adequate;

(b) if not, the reasons therefor;

(c) the steps taken by Government to accelerate the development and
promotion of research and development in the country and to speed up the pace of
development in S&T;

(d)  whether Government proposes to increase the allocation for the sector;
and

(e) if so, thedetailsthereof along with the amount spend on S& T during each
of the last three year and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY (SHRI ASHWANI KUMAR) : (@) and (b) The present level of
investment in the country for research and development in science and technology
sector isaround 0.9% of GDP, of which about three-fourth is contributed by the public
sector and one-fourth by the private sector. The Government, in principle, has proposed
to increase the investment in R & D to 2% of GDP by the end of X1 plan period with
greater contribution by the private sector to keep up the pace of development in S& T
with advanced and emerging countries.

(c)  TheGovernment hastaken anumber of stepsto accel erate the devel opment
and promotion of research and devel opment in the country and to speed up the pace of
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development in S& T. These measuresinclude successiveincreasein plan allocations
for Scientific Departments, setting up of new institutions for science education and
research, creation of centres of excellence and facilities in emerging and frontline
areasin academic and national institutes, induction of new and attractive fellowships,
strengthening infrastructure for Research and Development (R & D), encouraging
public-private R & D partnerships, etc. Several hew programmes in this regard have
been launched during the X1 plan period. There are some early and indicative evidences
for enhanced pace of development in S& T in the country. The Planning Commission
has constituted a Steering Committee for planning the accelerated development of
S & T. Further aroad map and a concept note for changing the policy environment for
increased participation of private sector into R & D is also being planned.

(d) and (e) Yes, Sir. The Government proposes to enhance significantly the
alocation for the science and technology sector for the XI1 plan in line with the
successive enhancements made in the earlier plans. Details of amount spenton S& T
by major S & T agencies of the country during the last three years and the allocation
for the current year are as follows::

(Rs. Crores)
Sl. S & T Departments/Agencies 2009-10 2010-11 2011-12 2012-13
No. Actua Actua Revised Budget

Expenditure Expenditure Estimates Estimates

1. Deptt. of Atomic Energy 1619.27 1817.07 2340.04 2946.83
(R & D sector)

2. Ministry of Earth Sciences 754.37 764.32 855.00 1281.00

3. Deptt. of Science and Technology 1667.41 1932.89 2252.00 2477.00

4., Deptt. of Biotechnology 882.78 1120.55 1350.00 1485.00

5. Deptt. of Scientific and Industrial 1278.87 1596.26 1830.00 2013.00

Research including CSIR

6. Deptt. of Space 3167.61 3603.40 3432.00 5615.00

GRAND ToTAL 9370.31 10834.49 12059.04 15817.83

Flood Control in M onsoon Season

13391. SHRI ISHWARLAL SHANKARLAL JAIN : Will the Minister of Water
Resources be pleased to state :

(@  whether Government has formed any committee to oversee and monitor
the flood control in the States during the monsoon season in the country;

T Original notice of the question was received in Hindi.
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(b)  if so, the details thereof;
(c) if not, the reasons therefor;

(d)  whether the said committee has been successful in assessing accurrance
of flood in the country during the last three years and in implementing the flood control
programme; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES
(SHRI VINCENT PALA) : (&) The State Government has constituted Emergency
Action Committees which oversee, monitor and coordinate the flood situation in the
States during monsoon.

(b)  Different States have constituted their own separate Emergency Action
Committees.

(c) Doesnot arisein view of above.

(d) The activity of flood forecasting and warning is performed by Central
Water Commission (CWC) during every monsoon for which CWC issuesflood forecast
at 175 stationson major riversand their tributaries. Based on theinformation provided
by CWC, the Emergency Action Committees assessthe severity of flood and measures
to be taken by the respective States.

(e) The details about the assessment made by various Committees about
occurrence of flood are not available. The accuracy of flood forecast issued by CWC
during the last three years 2009, 2010 and 2011 were 97.93%, 98.14% and 98.53%
respectively. Besides, the Government of Indiaisalso providing Central Assistanceto
the State Governments under Flood Management Programme for undertaking river
management, anti erosion, drainage development, anti sea erosion and restoration of
damaged flood management works. In addition, the Ministry of Home Affairs also
provides Central Assistanceto the Statesfor undertaking relief measures during severe
floods.

Majuli River
3392. SHRI KUMAR DEEPAK DAS : Will the Minister of WATER
RESOURCES be pleased to state :
(@  whether itisafact that the river Majuli is regaining land mass;
(b)  if so, the details thereof;

(c)  whatisthe present statusof Majuli protection work of BharmaputraBoard,;
and

(d) by when the protection work would be completed?
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THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES
(SHRI VINCENT PALA) : (a) Yes, Sir.

(b)  Asinformed by the Brahmaputra Board the total area of the land mass of
Majuli main island calculated as per Satellite Imagery was found to be 502.21 Sq.
Km. intheyear 2004. Since the year 2004, the protection works of Majuli 1sland from
floods and erosion were taken up by Brahmaputra Board. The total area based on the
Satellite Imagery of February, 2011 has been found to be 520.26 Sq. Km. Thus,
apparently land loss has not only stopped but the trend has reversed and the Mgjuli
Island has started gaining land mass.

(c)  The protection work of Mgjuli Phase-1 has been completed and works of
Majuli Phase-11 and 111 are continuing. The Physical Progress of Majuli Phase-1l and
1l ason 31st March, 2012 is 39.08%.

(d) Itistargeted to complete the Phase-11 & I11 work in March, 2014.
Distribution of Water

3393. SHRI A.A. JINNAH : Will the Minister of WATER RESOURCES be
pleased to state :

(@  whether Government has contemplated any plan to link al inter-State
rivers and to nationalize the rivers to ensure the equal distribution of water amongst
States and to prevent any kind of dispute in future;

(b) if s0, thedetail sthereof and whether Government would also comeforward
to make necessary amendments to bring water in Central list from State list;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES
(SHRI VINCENT PALA) : (a) and (b) No, Sir.

(c) Doesnot ariseinview of (a) & (b) above.

(d) The Ministry of Water Resources (MOWR) (erstwhile Ministry of
Irrigation) had formulated a National Perspective Plan (NPP) for Water Resources
Development in 1980 envisaging inter-basin transfer of water from surplus basins to
deficit basing/areas which comprises two components, namely, Himalayan Rivers
Development Component and Peninsular Rivers Development Component. The
National Water Devel opment Agency (NWDA) was set up under the MOWR in 1982
for carrying out various technical studies to establish the feasihility of the proposals
of NPP and to give concrete shape to them. Based on various studies conducted, NWDA
has identified 30 links (16 under Peninsular Component & 14 under Himalayan
Component) for preparation of Feasibility Reports (FRs). Out of these, FRs of
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14 links under Peninsular Component and 2 links (Indian Portion) under Himalayan
Component have been completed.

The Interlinking of Rivers programme under NPP is being pursued in a
consultative manner with the consensus and cooperation of the concerned states.

The proposal to bring water in the Union/Concurrent list was examined by the
two Commissionson Centre-State rel ations chaired by Justice R.S. Sarkariaand Justice
M.M. Punchhi respectively. The proposal to bring water in Central List from Statelist
did not find favour with either of the two commissions.

Interlinking of Rivers

3394. SHRI BALWINDER SINGH BHUNDER : Will the Minister of WATER
RESOURCES be pleased to state :

(@  whether Supreme Court has given direction to the Central Government to
implement the ambitious river linking plan in time bound manner;

(b)  if so, the details thereof;
(c)  Government's reaction thereon; and

(d)  how Government intendsto implement the direction and what isthe plans
in thisregard?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES
(SHRIVINCENT PALA) : (a) and (b) The Supreme Court initsorder dated 27.02.2012
has directed the Union of Indiaand particularly Ministery of Water Resourcesto forth
with constitute acommitteeto be called 'Special Committeefor Inter-Linking of Rivers.

The Supreme Court in the order mentioned that "timeisavery material factor in
the effective execution of the Interlinking of Rivers project”. It also mentioned that
"the committee shall take firm steps and fix a definite timeframe to lay down the
guidelines for completion of the feasibility reports or other reports and shall ensure
the compl etion of projects so that the benefits accrue within reasonabletime and cost".

(c) and (d) The Supreme Court order dated 27.02.2012 is under examination of
the Ministry is consultation with ministry of Law & Justice for further appropriate
action.

Contaminated Ground Water in Assam

3395. SHRIMATI NAZNIN FARUQUE : Will the Minister of WATER
RESOURCES be pleased to state :

(@  whether, as per the recent study report of UNICEF, 18 districts of Assam
have become prone to arsenic and fluoride contamination affected ground water;

(b)  if so, the details thereof, districtwise; and
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(c)  whether any survey has been carried out to find out the reasons for
increasing trends of arsenic and fluoride in the State and if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES
(SHRI VINCENT PALA) : (a) As per information received from the Chief Engineer
(PHE), (P), Govt. of Assam, a UNICEF study has reported arsenic contamination in
ground water from parts of 18 districts and fluoride contamination from parts of 5
districts.

(b)  District wise details as reported by the Govt. of Assam are given below :

Sl.No. District No. of affected habitations
Arsenic Fluoride

1. Baksha 44

2. Barpeta 119

3. Bongaigaon 47

4, Cachar 139

5. Darrang 105

6. Dhemgji 43

7. Dhubri 81

8. Goapara 14

9. Golaghat 278 4
10. Hailakandi 28

11. Jorhat 364

12. Karbi Anglong 140
13. Kampru 36
14. Karimganj 66 3
15. Morigaon 30

16. N. Lakhimpur 54

17. Nagaon 1 358
18. Nalbari 238

19. Sibsagar 109

20. Sonitpur 87

Total No. of habitations affected by high Arsenic in ground water = 1847
Total No. of habitations affected by high Fluoride in ground water = 541
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(c)  Nosuch study hasbeen carried out yet by Central Ground Water Board or
the State Govt.

Filling of Backlog Vacancies

3396. SHRI AMBETH RAJAN : Will the Minister of WATER RESOURCESbe
pleased to state :

(@  whether the provisions inserted vide the 81st Amendment to the
Constitution is being followed in the Ministry for all groupsi.e. Group A to Group D;

(b)  whether backlog vacancies are notified and filled up every year;
(c) thereasons, if any, for not following the procedure; and
(d) thedetails of backlog vacancies filled during the last five years?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES
(SHRI VINCENT PALA) : (a) and (b) Yes, Sir.

(c) Doesnot arise.

(d)  Thenumber of backlog vacanciesfilled during the last five yearsis given
below :

Category No. of postsfilled

SC 127

ST 90

OBC 175
Sorage Capacity of Water

3397. SHRIMATI MOHSINA KIDWALI : Will the Minister of WATER
RESOURCES be pleased to state :

(@  whether the existing storage capacity is far less as compared to the
availability of water through rain and therivers;

(b) if so, Government's reaction thereto; and
(c) thepercentage of storage capacity viz-a-vizthetotal availability of water?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES
(SHRI VINCENT PALA) : (a) As per available information, the live storage capacity
created in the country is 253.388 Billion Cubic Meter (BCM) whereas the average
annual water availability in the country is estimated as 1869 BCM.
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(b)  Government of India supplements the efforts of the State Governments
for increasing storage as well as utilization of water for irrigation, domestic and
industrial uses, etc. Asaresult storage capacity of about 253 BCM hasbeen created in
the country so far. In addition, the total estimated storage capacity of the various
projects under construction is about 51 BCM. Further, the State Governments have
identified various other schemes for investigation and planning and the estimated
storage for such schemesis about 110 BCM.

(c)  Thepercentage of live storage capacity created viz-a-vizthe average annual
water availability is 13.56%.

Mullaperiyar Dam

3398. SHRI P RAJEEVE : Will theMinister of WATER RESOURCES bepleased
to state :

(@)  whether there has been any attempt to study the estimated life of the
Mullaperiyar dam;

(b) if so, the details thereof and if not, the reasons therefor;

(c)  whether the Ministry is aware that the process of sedimentation/silt
formation reduces the life of areservoir;

(d)  whether there has been any attempt to study the effects of sedimentation
or silt formation on the lifespan of the Mullaperiyar dam; and

(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES
(SHRI VINCENT PALA) : (a) and (b) An Empowered Committee constituted on the
directions of Supreme Court, to look into the issuesraised before it, has examined the
issue of safety of Mulla Periyar Dam and submitted its final report to the Supreme
Court in April, 2012. The matter is subjudice.

(c)  Sedimentation/Silt deposition isanatural phenomenon and takes placein
all the reservoirs, which reduces its storage capacity. However, the effect of
sedimentation is kept into consideration, while designing the storage capacity of
reservoir.

(d) No, Sir.

(e) The Central Water Commission (CWC) has been carrying out the
sedimentation assessment studies of variousreservoirsin the country with the consent
of the concerned State Governments. The 'No objection’ to carry out such study
regarding Mullaperiyar Dam has not been conveyed by the concerned State
Government.
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Water leakage in farakka Dam

13399. SHRI MOTILAL VORA : Will the Minister of WATER RESOURCES
be pleased to state :

(@  whether Government is aware that there was leakage in gate number 13
and 16 of Farakka dam built on the river Gangain West Bengal;

(b)  if so, the duration and quantum of this leakage;
(c)  whether dueto this leakage water had drained to Bangladesh; and

(d) thereasonsfor thisleakage and the detail s of the officialsfound responsible
forit?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES
(SHRI VINCENT PALA) : (a) Yes, Sir.

(b)  Duration of leakagein thebay No. 13 wasfrom 26.06.2011 to 12.03.2012
and leakage in bay No. 16 was from 09.12.2011 to 29.02.2012. The quantum of this
leakage in excess of Bangladesh share was 2162 MCM.

(c)  Yes, Sir. However, part of thisleakage water was Bangladesh share as per
Ganga Water Treaty 1966 with Bangladesh.

(d)  Thereason for thisleakagein bay Nos. 13 and 16 wasdueto the structural
failure of the gates in these bays. As per Enquiry Report no official was found
responsible for deliberately causing the problem.

Cauvery Water Dispute Tribunal

3400. SHRI N. BALAGANGA : Will the Minister of WATER RESOURCES be
pleased to state :

(@  whether Government had constituted the Cauvery River Water
Management Board,;

(b)  if so, the details thereof and if not, the reasons therefor;
(c) theaction taken by Government thereon;

(d)  whether the term of the Cauvery Water Dispute Tribunal had been
extended; and

(e) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES
(SHRI VINCENT PALA) : (a) No, Sir.

t Original notice of the question was received in Hindi.
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(b) and (c) The Cauvery Water Disputes Tribunal (CWDT) in its report and
decision date 05.02.2007 has recommended about constituting of the Cauvery
Management Board. As per the report and decision dated 05.02.2007 of CWDT, the
order shall comeinto operation on the date of publication of the decision of thistribunal
in Official Gazette. The party states and Union of India have sought clarification and
guidance under 5(3) of the Inter State River Water Disputes (ISRWD) Act-1956 and
the tribunal was to forward a further report. As such the Final Order and Decision of
the CWDT dated 05.02.2007 shall be deemed to be modified through further report
containing explanation or guidance from CWDT. Further, the party states have also
filed separate Special Leave Petitions (SLP) in the Supreme Court against the fina
report of the tribunal dated 05.02.2007. The matter is subjudice. The Final Order and
Decision of the CWDT dated 05.02.2007 therefore has not been published in Official
Gazette under section 6(1) of the ISRWD Act, 1956.

(d) Yes, Sir.

(e)  Asthe work of the tribunal is not over, the Central Government vide
notification dated 2nd November, 2011 extended the period of submission of further
report by CWDT upto 2nd November, 2012.

Sukha Nala Barrage schemein Chhattisgarh
t3401. SHRI SHIVPRATAP SINGH : Will the Minister of WATER
RESOURCES be pleased to state :

(@  whether Sukha NaaBarrage the only scheme in Rgjnandgaon district of
Chhattisgarh is pending in the Planning Commission for investment approval; and

(b) if so, by when the approval would be granted and the reasons for the
delay?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES
(SHRIVINCENT PALA) : () No, Sir. The SukhaNalaBarrage schemein Rgjnandgaon
district of Chhattisgarh is not pending in the Planning Commission for according
investment approval.

(b) Doesnot arise.
River Interlinking Project

3402. SHRI KANWAR DEEP SINGH : Will the Minister of WATER
RESOURCES be pleased to state :

(@  whether the Ministry has consulted the Ministry of Law and Justice on
seeking a review of the Supreme Court Order to set up a special committee for
implementation of riversinterlinking project;

T Original notice of the question was received in Hindi.
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(b) if so, the details of the views expressed by that Ministry in this regard;
(c)  whether Government is finding it difficult to implement the project; and
(d) if so, thereasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES
(SHRI VINCENT PALA) : (a) and (b) Supreme Court order to set up special committee
for implementation of riversinterlinking project is under examination in this ministry
in consultation with Ministry of Law and Justice.

(c) and (d) At present Interlinking of Rivers (ILR) programme is being pursued
in a consultative manner. Its implementation is dependent upon consensus and
cooperation of the concerned states, agreement with the neighbouring countries (in
caselink involved arealying in other countries), preparation of Detailed Project Report
(DPR) and obtaining various clearances including statutory clearances.

Cauvery Water Disputes Tribunal

3403. SHRI N. BALAGANGA : Will the Minister of WATER RESOURCES be
pleased to state :

(@  whether the Cauvery Water Disputes Tribunal had submitted itsreport as
per the Inter-State River Water Disputes Act;

(b)  if so, the details thereof and Government's reaction thereon;

(c)  whether the State Government had requested the Central Government to
take necessary action to have afinal order in the matter; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES
(SHRI VINCENT PALA) : (a) Cauvery Water Disputes Tribunal (CWDT) has
submitted its report and decision under section 5(2) of Inter State River Water Dispute
(ISRWD) Act, 1956 on 05.02.07.

(b) CWDT has estimated the 50% dependable yield of Cauvery as 740
Thousand Million Cubic Feet (TMC) at Lower Coleroon anicut and has apportioned it
between party States as given below :

Tamil Nadu : 419 TMC
Karnataka : 270 TMC
Kerala : 30TMC
UT of Pondicherry : 7TMC

Environmental Protection : 10 TMC
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Inevitable escapagesto sea 4TMC
Total : 740 TMC

(c) and (d) Chief Minister, Tamil Nadu videletter dated 17.10.2011 hasrequested
Union of India, for notification of thefinal order of the Cauvery Water Disputes Tribunal
dated 05.02.2007 in Gazette of Indiaand establishment of Cauvery Management Board.

Per capita availability of water

1t3404. SHRI PRABHAT JHA :
SHRIMATI KUSUM RAI :

Will the Minister of WATER RESOURCES be pleased to state :

(@)  the per capitaavailahility of water at international level as well as at the
level of the developed countries;

(b)  the per capitaavailability of water at the national and State levelsin the
country;

(c)  whether it is a fact that the ground water level has fallen considerably
during the recent years in many areas of the country;

(d) if so, thewater policy adopted by Government in this regard;

(e)  whether Government is running any scheme for rain water harvesting;
and

() if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES
(SHRI VINCENT PALA) : (a) Theworld'suseablefresh water availability is assessed
to be about 2 lakh cubic kilometer. Considering the world population as 7 billion, the
global average per capita freshwater availability comes to about 28571 m®/year. As
per Food and Agriculture Organization (FAO) global information system on water
and agricultural AQUASTAT, the per capitawater availability in some of the developed
countriesis asfollows:

SI.No.  Country Average annual per capita water availability (in m®)
1 Australia 22464

2. Canada 86177

3. France 3379

4. United Kingdom 2375

5. United States of America 9974

t Original notice of the question was received in Hindi.
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(b)  Theaverage annual per capitawater availability in the country as per the
2011 censusis 1545 cubic meters. State-wise per capitawater availability isnot available
since State wise surface water availability has not been assessed.

(c)  Analysisof long term water level data collected by Central Ground Water
Board during pre-monsoon period during the last decade (May, 2002 — May, 2011)
has indicated that 44% of the observation wells monitored throughout the country
have registered decline in ground water levels and the remaining 56% of the wells
have registered rise.

(d)  TheNationa Water Policy, 2002 stressesthat exploitation of ground water
resources should be so regul ated as not to exceed the recharging possibilitie, asalso to
ensure social equity. The detrimental environmental consequences of over-exploitation
of ground water need to be effectively prevented by the Central and State Governments.
Ground water recharge projects should be developed and implemented for improving
both the quality and availability of ground water resource. Over exploitation of ground
water should be avoided especially near the coast to prevent ingress of seawater into
sweet water aquifers.

(e) and (f) Yes, Sir. The Government has implemented the scheme on "Artificial
recharge to ground water through dug wells" with the objective to recharge rain runoff
generated in agricultural fields through existing dugwells in areas predominantly
underlain by hard rock terrain where rapid decline in ground water levels and water
quality changes were observed.

Setting up Water Regulatory Authority

3405. SHRI P BHATTACHARYA :
DR. JANARDHAN WAGHMARE :
Will the Minister of WATER RESOURCES be pleased to state :

(@  whether Government has been actively considering the setting up of a
Water Regulatory Authority in each States and a permanent Water Dispute Tribunal at
the Centre;

(b)  if so, the details thereof;

(c)  whether setting up of Water Regulatory Authority in each State and Water
Dispute Tribunal would solve water problems in the long run; and

(d) if so, Government's response in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES
(SHRI VINCENT PALA) : (@) and (b) The Thirteenth Finance Commission has, inter-
alia, recommended setting up of aWater Regulatory Authority in each Stateto fix and
regulate the water tariff system and charges for surface and sub-surface water used for
domestic, agriculture, industrial and other purposes.

The proposal to set up Permanent Water Dispute Tribunal is at conceptua stage.



Written Answers [7 MAY, 2012] to Unstarred Questions 307

(c) and (d) While recommending the setting up of a Water Regulatory Authority
in each State, the Thirteenth Finance Commission observed that ‘injudicious inter-
sectoral and intra-sectoral distribution of water amongst various categories of water
users, low water use efficiency, fragmented approach to water resources planning and
development, low water user charges and meagre recovery are some of the major
problems associated with the management of water resourcesin the country. A statutory
autonomous institution at the state level could help in addressing these issues'.
Government of India has accepted the recommendations.

Agreement with Nepal for floods control of Kosi river

3406. SHRI BAISHNAB PARIDA :
SHRI SANJAY RAUT :

Will the Minister of WATER RESOURCES be pleased to state :

(@  whether itisafact that India and Nepal are working together to control
floods due to overflow of Kosi river;

(b) if so, the details of the agreement in this regard; and

(c)  what isthe time-frame agreed between the two countries for controlling
floods?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES
(SHRI VINCENT PALA) : (8 and (b) Government of India maintains the flood
protection works of Kosi Barrage in Nepal through the State Government of Bihar.
During the 1st meeting of India-Nepal Joint Ministerial Commission on Water
Resources (IMCWR), IMCWR recommended that the maintenance of 15 Km length
of eastern Kosi embankment presently being maintai ned by the Government of Nepal,
may also be taken up by the Government of India. In addition, Sapta Kosi High Dam
Multipurpose Project on river Kosi in Nepal, is planned, which on implementation
will also mitigate floods due to Kosi river.

(c) Detailed Project Report (DPR) of Sapta Kosi High Dam Multipurpose
Project is scheduled to be completed by February, 2013.

Utilisation of water

1t3407. SHRI RAM JETHMALANI :
SHRI RAMCHANDRA PRASAD SINGH :

Will the Minister of WATER RESOURCES be pleased to state :

(8  whetheritisafact that one of the reasonsfor water scarcity in the country
isthe improper utilisation of water in the country;

t Original notice of the question was received in Hindi.
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(b)  if so, the Government's reaction thereto;

(c)  whether it isaso afact that huge amount of unutilised water is flowing
into the sea; and

(d) if so, the annual average volume of water that flows into the sea and
Government's plan for its proper utilisation?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES
(SHRI VINCENT PALA) : (a) and (b) Water scarcity in the country isdueto seasonal,
geographical and annual variationsin availability of water and lack of adequate storage
in addition to improper utilization of water. The Central Government supplementsthe
effortsof State Governmentsfor better utilization of water resourcesthroughirrigation,
water supply, etc.

(c) and (d) As per present assessment, the average annual water availability in
the country is1869 BCM. Further, it has been estimated by Central Water Commission
(CWCQC), inthe year 2009 that about 450 BCM of surface water and by Central Ground
Water Board (CGWB) in the year 2009 that about 243 BCM of ground water are
being utilized for various purposes. The rest of the water could be considered to be
flowing down to sea. Government of Indiaprovidestechnical and financial assistance
to the State Governments for increasing storage as well as utilization of water for
irrigation, domestic and industrial uses, etc.

Ground water level in Punjab

3408. SHRI AVINASH RAI KHANNA : Will the Minister of WATER
RESOURCES be pleased to state :

(@  whether it is afact that Punjab is using its water resources to meet the
demand of wheat or rice in the country;

(b)  whether it isalso afact that the level of ground water is going down day
by day in the State due to this reason;

(c)  whether Government would provide royalty on water to Punjab so that
thefarmer can be encouraged to produce wheat and rice and if not, the reasonstherefor;
and

(d) if so, the details of parameters adopted therefor?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES
(SHRI VINCENT PALA) : (a) Yes, Sir.

(b)  As per ground water resource assessment carried out jointly by Central
Ground Water Board and State Ground Water Organizations (as on 2009) out of the
total annual ground water withdrawal of 34.66 billion cubic metres (bcm), 33.97 is
estimated to be utilized for irrigation. The stage of ground water development has
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been estimated to be 170% which indicates that ground water resources in the State
are being over-exploited leading to declinein ground water levels. Analysis of ground
water level datacollected by CGWB during the past decade hasindicated that 71% of
the wells analysed have registered decline in ground water levels and the remaining
29% wells have registered rise in water levels.

(c)  No such proposal has been received from the Govt. of Punjab.
(d) Inview of above, does not arise.
Water capacity of Brahmaputra river

3409. SHRI KUMAR DEEPAK DAS : Will the Minister of WATER
RESOURCES be pleased to state :

(@) thedetailsof the volume of water in Brahmaputrariver system where the
river entersthe country and the volume of water at the point whereit leavesthe country
during the last ten years;

(b)  thedetailsof the volume of water used for irrigation and other agricultural
purposes or producing energy and uses in multipurpose projects; and

(c)  thedetails of apprehension of diversion of water of Brahmaputra by the
riparian country like China?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES
(SHRI VINCENT PALA) : (a) Based on the available observed datain CWC on the
most upstream & downstream siteon River Brahmaputrain Indian territory, the average
annual runoff of River Brahmaputra/Siang at Tuting site near the India-China border
is about 80 BCM and at Panchratana site as 499 BCM.

(b)  Thegrosswater usefor surface water irrigation in the BrahmaputraBasin
is about 10 BCM. The availability of water resources for irrigation varies and is
dependent on various hydro-meteorological aswell asclimatological factors. However,
the consumption of River waters flows in energy production is minimal.

(c)  The Government of India keeps a constant watch on all development in
Chinahaving bearing on India's Interest and takes necessary measuresto protect them.

New dam in Maharashtra

13410. SHRI ISHWARLAL SHANKARLAL JAIN : Will theMinister of WATER
RESOURCES be pleased to state :

(@)  whether Government proposes to build new dams and do the pucca
construction of small drainages of villages and junglesin Maharashtra;

t Original notice of the question was received in Hindi.
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(b)  if so, the details thereof;

(c)  whether any proposal of State Government was under consideration in
this regard during the last three years; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES
(SHRI VINCENT PALA) : (a) and (b) Irrigation being a State subject, the planning,
execution and funding of irrigation projects are carried out by State Governments
from their own resources as per their own priorities. However, creation of additional
storage is required for meeting the growing demand of water in the country.

(c) and (d) The details of the major/medium irrigation projects of Maharashtra
involving construction of damsand those received investment clearance by the Planning
Commission during the last three years (2009-10 to 2011-12) is given in Statement |
(Seebelow). Thedetailsof major/medium irrigation projects of Maharashtrainvolving
construction of dams and under appraisal in Central Water Commission (CWC) is
given in Statement I1.

Statement |

Details of the major/medium Irrigation Projects of Maharashtra accorded
Investment Clearance by Planning Commission during the last three years
(2009-10 to 2011-12)

Sl.No. Project Name Major/Medium
1 2 3

1. Lower Panzara Irrigation Project Medium
2. Kamani Tanda Medium Irrigation Project Medium
3. Punad Irrigation Project (Revised Estimate) Major
4. Dongargaon Tank Project (Revised) Medium
5. Krishna-Koyna Lift Irrigation Scheme (new) Major
6. Dhom Balkawadi Tunnel Irrigation Project (Revised) Magjor

7. Tillari Irrigation Project (Revised) Major

8. Ghungshi Barrage Medium Irrigation Project Medium
9. Shelgaon Barrage Project Medium
10. Upper Kundalika Project - Revised Major
11. Urmodi Irrigation Project Major
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12.00 Noon
1 2 3
12. Tembhu Lift Irrigation Project Major
13. Bodwad Parisar Sinchan Yojna Major
14, Purna Barrage-Il (Ner Dhamana)
Irrigation Project (Revised) Medium
Statement 11

Details of the major/medium Irrigation Projects of Maharashtra under
appraisal in Central Water Commission

Sl.No. Name of Project Major/Medium River/Basin
1. Jigaon Major Tapi
2. Upper Pravara Major Pravara/Godavari

(THE VICE CHAIRMAN, PROF. PJ. KURIEN, in the Chair)
STATEMENT BY MINISTER CORRECTING ANSWER TO QUESTION

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI K.C.
VENUGORPAL) : Sir, | lay onthe Table, a Statement (in English and Hindi) correcting
the answer to Unstarred Question 563 given in the Rajya Sabha on the 19th March,
2012 regarding Progress of RGGVY in Odisha

PAPER LAID ON THE TABLE

Reports and Accounts (2007-08 and 2008-09) of
National Judicial Academy, Bhopal and Related Papers

THE MINISTER OF LAW, JUSTICE AND MINISTER OF MINORITY
AFFAIRS (SHRI SALMAN KHURSHEED) : Sir, | lay on the Table, acopy each (in
English and Hindi) of the following papers:

(i) (@ Annual Report and Accounts of the National Judicial Academy,
Bhopal, for the year 2007-08, together with the Auditor's Report on
the Accounts.

(b) Performance Report of the above Academy, for the year 2007-08.

(c) Statement giving reasonsfor the delay in laying the papers mentioned
at (i) (a) above. [Placed in Library. See No. L.T. 6666/15/12]
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[12.00 noon]

(i) (@ Annua Report and Accounts of the National Judicial Academy,
Bhopal, for the year 2008-09, together with the Auditor's Report on
the Accounts.

(b) Performance Report of the above Academy, for the year 2008-09.

(c) Statement giving reasonsfor the delay inlaying the papers mentioned
at (ii) (a) above. [Placed in Library. See No. L.T. 6667/15/12]

MoU between Gol (Ministry of Mines) and Gover nment Undertakings

THE MINISTER OF STATE OF THE MINISTRY OF MINES (SHRI DINSHA
J. PATEL) : Sir, | lay on the Table, acopy each (in English and Hindi) of thefollowing

papers:
(i)  Memorandum of Understanding between the Government of India(Ministry

of Mines) and the National Aluminium Company Limited (NALCO), for
the year 2012-13. [Placed in Library. See No. L.T. 6679/15/12]

(ii)  Memorandum of Understanding between the Government of India(Ministry
of Mines) and the Hindustan Copper Limited (HCL), for the year 2012-13.
[Placed in Library. See No. L.T. 6678/15/12]

Reports and Accounts (2009-10, 2010-11) of CCC, NOIDA and
FICCI, New Delhi and Related Papers

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : Sir, | lay on the
Table, a copy each (in English and Hindi) of the following papers :

(i) (@ Annua Report and Accounts of the Consumer Coordination Council,
NOIDA, Uttar Pradesh, for the year 2009-10, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Council.

(c) Statement giving reasonsfor the delay in laying the papers mentioned
at (i) (a) above. [Placed in Library. See No. L.T. 7025/15/12]

(i) (@ Annual Report and Accounts of the Consumer Coordination Council,
NOIDA, Uttar Pradesh, for the year 2010-11, together with the
Auditor's Report on the Accounts.

(b) Review by Government on theworking of the above Council. [Placed
in Library. See No. L.T. 7026/15/12]

(iii) (@ Annua Report and Accounts of the Federation of Indian Chamber of
Commerce and Industry (FICCI), New Delhi, for the year 2009-10,
together with the Auditor's Report on the Accounts.
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(b) Review by Government on the working of the above Federation.

(c) Statement giving reasonsfor the delay in laying the papers mentioned
at (iii) (a) above. [Placed in Library. See No. L.T. 6732/15/12]

Notification of the Ministry of Coal

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : Sir, | lay on the Table, under sub-section (1) of Section 28
of the Mines and Minerals (Development) Act, 1957, a copy each (in English and
Hindi) of the following Notifications of the Ministry of Coal :

(1) GSR. 816 (E), dated the 17th November, 2011, specifying the powers to
be exercised by the coal controller under rules 9 and 11 of the Colliery
Control Rules, 2004.

(2) GSR. 817 (E), dated the 17th November, 2011, publishing the Colliery
Control (Amendment) Rules, 2011.

(3) GSR. 818 (E), dated the 17th November, 2011, rescinding the Colliery
Control Order 2000. [Placed in Library. See No. L.T. 6771/15/12]

Reports and Accounts (2010-11) of Narmada Control Authority,
Indore and Related Papers

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES
AND MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS (SHRI
VINCENT PALA) : Sir, | lay on the Table, acopy each (in English and Hindi) of the
following papers :-

(@ Annua Report and Accounts of the Narmada Control Authority, Indore,
for the year 2010-11, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Authority.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above. [Placed in Library. See No. L.T. 6676/15/12]

Notification of the Ministry of Power

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI K.C.
VENUGOAL) : Sir, | lay on the Table, under sub-section (1) of Section 59 of the
Energy Conservation Act, 2001, a copy (in English and Hindi) of the Ministry of
Power Notification No. GS.R. 645 (E), dated the 26th August, 2011, publishing the
Energy Conservation (Inspection) Amendment Rules, 2011. [Placed in Library. See
No. 6691/15/12]
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REPORT OF DEPARTMENT RELATED PARLIAMENTARY
STANDING COMMITTEE ON HOME AFFAIRS

SHRI M. VENKAIAH NAIDU (KARNATAKA) : Sir, | present the One Hundred
and Sixty-second Report (in English and Hindi) of the Department-related
Parliamentary Standing Committee on Home Affairs on the Demands for Grants
(2012-13) of the Ministry of Development of North Eastern Region (DoNER).

REPORTS OF DEPARTMENT RELATED PARLIAMENTARY STANDING
COMMITTEE ON TRANSPORT, TOURISM AND CULTURE

SHRI SITARAM Y ECHURY (WEST BENGAL) : Sir, | present the following
Reports (in English and Hindi) of the Department-related Parliamentary Standing
Committee on Transport, Tourism and Culture :

(i) OneHundred and Seventy-fifth Report on Demands for Grants (2012-13)
of Ministry of Culture;

(ii)  OneHundred and Seventy-sixth Report on Demands for Grants (2012-13)
of Ministry of Tourism;

(iii)  OneHundred and Seventy-seventh Report on Demandsfor Grants (2012-13)
of Ministry of Shipping; and

(iv)  OneHundred and Seventy-eighth Report on Demandsfor Grants (2012-13)
of Ministry of Road Transport and Highways.

MATTERS RAISED WITH PERMISSION
Release of Central fundsfor Development Schemesin Uttar Pradesh

£} AR IPATT (STR UW) : SUGHEIE Helqd, § ORI 3R H Ush g1 Agayul
HeT o1 T8l §| SR U SMEE] & R AR &b & fhE A 9 < Bl |6
SAATHE B S ST B S TE ¥ A IR U 3MMEd T B AST 3 91 BT (G
3T W® &, Rifs § fUeell IR A9+ mae w2 St & e on, a1 #9 S99 w1 o
R AT g 73, SR UQY S € SR SR UeE & S9dwie & oy 98 W)
faR B 2 iR T Refist fon S 81 Uiy & IRBR T I8 el 8l &, Rifd
39 997 741 o, AN 3 S b i § AT 98% g8 IR H IWH Y AT <lfhT
S A YUY B A WRBR 3 8, dd A I8 dob A8l gs | H o9 g wA SN A
UBT, A1 ST IR BT b a1 AH A HAT A-T MG | 31 A o o fUwelt
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ARPR B qe H3A TE1 MG, A1 § gu 8 W71 AT 3 Al gHR U P A g
= SN 14 TG B AT UgE A St A el SN mee w3 S & e SR
TS & ST DI @M 3R ITBT Uh-Udh AT @) AR AT 9418, S e ARBR
# UfS € e SRy & fan S @Ryl g9 +Is Yo A8l 5T %7 21 This
is not a special package. & $AH B IToTIE a1 TEl W I T 1 A ¥, gAE
B 7Y, RISFITe Je g1 3 81 Y, ST | Sfad § &A1 3R gHR U H Sfard S|
B 319 P! SIS &l Tel a1 72 1 AfhT 89 I8 99 T2 T, 89 U SIfeR
¥ ®E I § b s H BART O IS 991 ¥, BHR USY W b bl Sl oA
e 8, SHST WS T B F golc § SR U & fog St Aommg wiga gt
g, B9 I |1 IR 1 B PP SQERV ¢ @ B A, AU | SR uee H 916
I B B9 AN T P IR B8 2 (b I8 9Rd WRBR B i ¢ [$ 98 39 o |
JE G < BT AWAT 8, TAH I AR BT JMAGR 21 1 fSSTell &1 Faret 31mm,
AR B S get T €, oifhs v ol 79 Uiolae SR Ueel &I A8l fear |
IR TS Dl I[GEA IR & TS| 9 T T e Il SN ¥ wEl fh yagore gRan
IRIae B @ f&ar 51 Faar 8, dfed R/ SR uey & 98l fear S awane

$fF, SR UQYl B THM SSEIY, a9 SEN $9 HRUT IR | w9
5 e UhsT & oiavia Sl ge el 2T o | 1 39 dRE 99X U B SUeT
B SN R g8 91 YUY B ARGR H? ARG G B3 H Sfl, F TR 91
PR Bl g, MU I 3 TR & AIforg | & ar B 6 g9 AT &1 A gy w34
ST Pl ¥ AR < ALY, Hifh T8 I T BT el &1 qF H31 ot T S
MHY el 3R =M B9 TP oRg BRI DU Bf JIoRi & aR | ST garT
fF AN SR U &1 YA ASHENG 06 T8 Tl g8 €, AT S A8 Bl g4
arefed dRY|

# U™ SRIY BR 1 §, PIS IMArddl el PR BT g H Al b gIa
81 § 3R SR PR el g b AFG T 31 Sfl, A0 SR I & Y v Aerd
9% B | B SMUd! fIart fead € fF gAR Ueel & WREHR IoHiad dNll & Bk
PR quf BT A SR Yo b fAbRT b AT SAUe A1 9l | SR U $ fqerd &
foIT &9 3 9T &1 HeART A18d &, Ay $UAT MY J8f IR U Nl & b hd
T HA St SR TS B L (HET Bl EeY)... T SR USY &1 faerT 8 A
...(TTET)...

IJu@HTEE (U1 9t.Sn $RIe) ¢ 9 e 81 gl

Y I ST : SUNHEIE Sfl, H ORI AR H Y8 a1 SS[ BT §, AT S
a1 feetar AT s wrd 752 S Ut 99 €

AT B HATE # o w3t (st wtta g - § 59 9 9 weE w3 Sf
Bl AT HRAT | BT@ifS Uwel i a1 § =4 a8 d46 F81 31 ofY, Afed #
SABI AT | gG HAT S BT S HRaT G|

St T SETA - | IS & BY H . (FIHH)...
SuwTeTe (M. TR FRaW) - 99, B T, BT WA
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Demand for Declaring Public Holiday on 8th May, 2012 on the
occasion of 150th Birth Centenary of Gurudev Rabindranath Tagore

SHRI SHYAMAL CHAKRABORTY (West Bengal) : Sir, the country along
with other parts of the world is celebrating the 150th year of Rabindranath Tagore's
birthday. Tagore represents the fabric of India throughout the world. Sir, a versatile
geniusinthetrue sense of theterm, Tagore made the country proud asthefirst reci pient
of Nobel Prizein Indiaaswell asin Asia. A true patriot and a modern man, initstrue
sense, he has been the embodi ment of human emancipation, dignity and rights. Tagore,
who was a tireless fighter against communalism, discrimination, caste oppression,
fascims, also was vocal for the rights of women. He penned the national anthems of
two nations along with his vast sea of creations. It is strange and painful enough that
his birthday isnot declared asanational holiday. | urge upon the Government to stand
in true respect to this multifaceted genius by declaring 8th of May, 2012, his birthday,
as a national holiday.

Inthisregard, | wouldliketo mention, Sir, on thisvery glorious day when birthday
of Rabindranath Tagore is being celebrated and in the particular city where he was
born, an American Foreign Secretary has come. * ...(Interruptions)...

The Vice Chairman (Prof. PJ. Kurien) : That is not the subject matter of your
Zero Hour Mention ...(Interruptions)... That is not the subject ...(Interruptions)...

SHRI SHYAMAL CHAKRABORTY : * ...(Interruptions)...

THE VICE CHAIRMAN (PROF. PJ. KURIEN) : Please take your seat.
...(Interruptions)... That is not the subject. ...(Interruptions)... Please take your seat.
...(Interruptions)...

SHRI SHYAMAL CHAKRABORTY : No State Government has any right to do
that in sovereign country. ...(Interruptions)... India is a sovereign country.
...(Interruptions)...

THE VICE CHAIRMAN (PROF. PJ. KURIEN) : Mr. Chakraborty, your
subject is over. ...(Interruptions)... That has already been raised by you in the
morning. ...(Interruptions)... Take your seat. ...(Interruptions)... What is the point
in taking it up again and again? ...(Interruptions)... Please take your seat.
...(Interruptions)... Your leader is standing. ...(Interruptions)... It is not permitted.
...(Interruptions)... | am not permitting. ...(Interruptions)... Take your seat.
...(Interruptions)... | am not permitting anybody. ...(Interruptions)... | have called
Shri Sanjay Raut. ...(Interruptions)... Mg & 93T

* Not recorded
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SHRI SITARAM YECHURY (West Bengal) : The Government must answer
how a US Secretary of State can speak on such matters. ...(Interruptions)...

THE VICE CHAIRMAN (PROF. PJ. KURIEN) : It is not a subject matter of
Zero Hour. ...(Interruptions)... Yechuryji, you know the rules. That is not the subject
of the Zero Hour. ...(Interruptions)... Please take your seat. Mr. Chakraborty, take
your seat. ...(Interruptions)... Please take your seat. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY (West Bengal) : He cannot do this without
the permission of the Chair. ...(Interruptions)...

THE VICE CHAIRMAN (PROF. PJ. KURIEN) : Please take your seat.
...(Interruptions)...

SHRI SUKHENDU SEKHAR RQY : What * areyoutalking?...(Interruptions)...

SHRI SITARAM YECHURY : Sir, * is an unparliamentary word.
...(Interruptions)... This should be expunged. ...(Interruptions)...

THE VICE CHAIRMAN (PROF. PJ. KURIEN) : Please sit down.
...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY : Heistalking *. ...(Interruptions)...

SHRI PRASANTA CHATTERJEE (WEST BENGAL) : Thisshould be expunged,
Sir. ...(Interruptions)...

SHRI SUKHENDU SEKHAR RQOY : His remarks should also be expunged.

THE VICE CHAIRMAN (PROF. PJ. KURIEN) : This is unfair. 3 @rT §8

ST ...(Fae)... &ilSl 3Mg dfey | . (@aem)... ... (Interruptions)... Mr. Yechury,
please sit down. You are a senior Member. ...(Interruptions)... Nothing will go on
record. ...(Interruptions)... Nothing is going on record. ...(Interruptions)... That's over
now. ...(Interruptions)... Najmaji, you know the rules. ...(Interruptions)... | have
called Mr. Sanjay Rout. ...(Interruptions)...

DR. NAJMA A. HEPTULLA (Madhya Pradesh) : Sir, | am only saying that
West Bengal has taken the place of Tamil Nadu. ...(Interruptions)...

Demand for awarding Bharat Ratna Posthumously to Dada Saheb Phalke
and I'ssuing a Postal Samp to Commemor ate 100 Year s of Indian Cinema

2t GO 6T (AERTY) : WX, 8 99 o4 © b SfSa R &1 #eeae 2013
H qRT 81 TET © 1 g% 'R fow ok <9 & forw iRa @ a1d 2

o o

I, YRAT R 39N Sl &7 T JIfA9sa 3T &1 S IS, $usT 3R JhH

* Expunged as ordered by the Chair.
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EIRSSEENEE)

ST B, T B R &1 Reer A R 9 O B § - entertainment, entertainment
3R entertainment. $¢1 fUFaR & SIGRT | T2 | ...(SHGE)...

W, AR & s YA d fBeAl 7 gAe 89RI Aee @I g1 391 Wl el
T a1 HH AR §, feT IR-9R 8ART entertainment far €1 The film industry
is one of the most money-making industry today. It has not only added glamour to
our lives, but has also been entertaining us for a very long time.

| am very proud to say it loudly that the 'Father of Indian Cinema’, Shri
Dhundiraj Govind Phalke, popularly known as Dadasaheb Phalke, belonged to my
home state, Maharashtra. F8RTS 5 <1 &I g4 980 $© [Qd T AR S&IRT Bleh
J 89 |l @ te T g @ g, S fe |uEl @ g § 1 His first film Raja
Harishchandra, which released in 1913, makes the Indian cinema almost a 100 years
old industry. He made 95 movies and 26 short films in his nineteen-years career
span, S A HHRIR, AAN-AId3], odbl g8q iR #NHw S Sil b fhed
I=H g1 fewg €1 But we have conveniently forgotten all this and have shown
least gratitude to this great man. "SI 21, AFd 81 3R Aded fde 11 €, o
yggd Fei ' That is what we are doing with this great personality. We have never
given him his due respect.

My party thinksthat this great man, the pioneer of Indian film industry, deserves
to be honoured with Bharat Ratna Award. And, thiswill be the most appropriate time
to pay respect to Dadasaheb Phalke, on the occasion of Indian cinema completing 100
yearsin 2013.

W, & §W@ ! 91d & & ¥ g9 H {5961 PIg IR 721 I8, U i &
FS-I$ TIRS 31X Yol SAGIY F91¢ ¢ Fifds 9 AT 5l a8 Iomfad aRaR 4§ I
I B G H I | I9HE H S RS 99, i SERIRd Blieh i T Suferd
T

T T 9§ - U a1 SIERIRd Bloh &l AXUNURIST "qRd Yo fear oo sik
ORI, SIS fhed SST [T WA R PR Sl RB! 8, 39 aN H Udh URSe TR 33,
o STl a=aTe |

2 T, IHAT ARG, (PUICH) : AR, d W Pl 59 [y & AHg dRaA1 g
ST, ST T, gUgeel (e US¥) : "EIed, § W Bl 39 vy 9§ 99g IRl g
ST Wi T KA (OR1) - HEled, § W Bl 39 A9 I awEg Rl g
£} ISt TSI SR ([ORI4) : Heled, H W[d ®I 59 v § Tag d=ar g
# g9 Tas (AERTY) : JeIgd, § W @ 39 vy 9 ¥ $Ral g
3t Ram< At (RER) - 785y, 4 W@ 91 39 vy A dw=g & g
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2} IfeT AR ¥ (Wew YR ¢ AElRY, § WY Pl 39 AWy ¥ AwE Bl g
3t FER 4T (SNifeem) : wEley, # W P 39 vy A g Bl g
Demand for Enhancing Old Age Pension

SHRI RAMA CHANDRA KHUNTIA (Odisha) : Mr. Vice Chairman, Sir, aswe
all know, the changed socio-economic scenario and the rise in longevity has added to
the disadvantage of the elderly people, especially in the unorganised sector. Welivein
acountry where 30 per cent people belong to the unorganised sector. They aretotally
dependent on their daily wage earnings. They are not covered by any medical care or
social security scheme.

While, on the one hand, their lifespan has increased, elderly people no longer
enjoy the protection of their wards and other relatives and are now required to fend for
themselves. Their physical condition does not even allow them to collect water from
the wells with their own hands. They are unable to live by themselves.

Their demand is non-contributory pension for those who are above the age of 55
whilethe eligibility for women should be 50 years without any distinction on thelines
of the BPL and the APL; it should be for all the people. Presently, the Centre pays
Rs. 200/- as pension to those who are above 60 years and Rs. 500/- to those who are
above 80 years. As you know, for aperson to live in this world, a minimum of 2,400
calories per day isrequired. Rs. 200/- may not be enough for purchasing rice even for
aweek. So, it is high time that the Central Government should consider raising the
pensionto Rs. 2,000/- per month. According to an estimate, if their pension isenhanced
to Rs. 2,000/-, the State would have to bear about Rs. 3.6 lakh crores a year. It will
benefit about 10 crore people. It may be difficult for the Central Government, but itis
hoped that the Central Government will bear the cost. A cess has been proposed on the
industrial sector to raise the needed funds and providerelief to the Government, which
is very much required.

Today, thousands of elderly people, with the help of some NGOs, are staging
dharna at Jantar Mantar from 7th to 11th May - it has already been started - to 11 am.
Through you, Sir, | urge upon the Government to consider the demand and increase
the pension of all elderly people. Thank you.

2 $x fE @RI : wEEy, § W P s vy ¥ dag wRar gl
DR. BHALCHANDRA MUNGEKAR (Nominated) : Sir, | also associate myself
with the point made by the hon. Member.

SHRI Y. S. CHOWDARY (Andhra Pradesh) : Sir, | also associate myself with
the point made by the hon. Member.
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SHRI HUSAIN DALWAI (Maharashtra) : Sir, | associate myself with the point
made by the hon. Member.

S1. fasraeeht amt (@ey uew) - Aelgy, H WA Bl 39 [y 9 dag Rl gl

Unusual High Number of Amphibians being washed Ashore
on the coastline of Mumbai

SHRI TARIQ ANWAR (Maharashtra) : Sir, an unusually large number of
amphibians, especially marine mammals, have been washed ashore in the last two
months on the coastline of Mumbai. At least eight amphibians, including marine
mammalss, such aswhales, dolphinsand others, such asturtles, were reportedly washed
ashore in the months of March and April on the coastline of Mumbai and nearby
districts. Experts believe this frequency to be unusually high.

A study hasto be done by the National Institute of Oceanography (N1O). But to
your great surprise, the Institute does not have the required expertise for studying
amphibians, especially marine mammals, and nor do Forest Department officials.

Now, the Forest Department has written to the Versova-based Central Marine
Fisheries Research Institute (CMFRI) requesting a detailed study about the same.

The Department expects the short-term studies to explain the cause behind the
phenomenon and give recommendati ons about solving the problem, and also preventing
it in the future. The long-term studies have been sought for studying the population
and behavioural patterns of all amphibiansaong our State coastline. Thisis necessary
because presently, they have no data which provide thisinformation, and it is crucial
for the coastal bio-diversity.

Declinein Employment Generation in the Country

SHRI RAJIV PRATAP RUDY (Bihar) : Sir, the National Sample Survey
Organization is an Organization which gives statistics on many issues, including
employment and unemployment.

Sir, the 66th Round was published last year and the results were shocking. But,
somehow, it did not catch the eye of the Government or the people of this country. A
very startling figure which came out last year was that between 2000 and 2005, the
employment generated in this country was 60 million, and, between 2005 and 2010,
the employment generated in this country was 2 million. And, Sir, this is a result
which | have not brought; thisisthe National Sample Survey Organization'sresult. In
that period also, the casual employment increased at amuch larger rate than the regular
employment.

Sir, here, | would just like to quote Shri C. Rangarajan who is the former RBI
Governor and also the Chairman of the Prime Minister's Advisory Council. He had
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written an article in the "The Economic and Political Weekly." Now, there were many
people who were disputing the results of the National Sample Survey Organization.
Mr. Rangargjan himself, in an articlewritten in avery prestigious Economic Magazine,
the 'Economic and Political Weekly', had said - and | would like to quote him : 'The
66" Round Results leave us with an unanswered guestion : how do we explain the
decline in the labour force when the GDPis growing strongly? Sir, on the one hand,
this is happening, and, on the other hand, we have seen that the poverty is growing.
The latest statistics which have come about - the Government's statistics - reveal that
66 per cent of the people are below the poverty line.

Now, in this backdrop, Sir, | would like to draw your attention to some basic
thing which is happening in this country and which is not being addressed. One is
happening in the urban area which we see as a movement of Baba Ramdev or Baba
AnnaHazare. But thereis something also happening in therural area, and | would like
to specify it. Sir, just look at the statistics of 2001 and 2011. The number of people
who were killed in terrorist violence on the borders, in 2001, was around 5500. The
number of people who werekilled in this country is Naxal violence was around 500,
in 2001. In the year 2011, the number of people who are killed in terrorist violence,
which includes the paramilitary forces, the civilians and terrorists, is reaching around
500 and the number of peoplewho arekilled in Naxal violencein thiscountry today is
touching around 4000, or, maybe, less or more. Sir, this is a very dangerous thing
which is happening in the country. The unemployment is growing, there is no
employment being created; poverty isgrowing on the one hand and the violence within
the nation is growing on the other hand. | do not know whether the Government is
sensitivetoit or not. All these are implicationswhich show that thereisabig question,
whichiscoming up on thefunctionality of thisdemocracy, that whether we can survive
this nation if these are the figures which are being released. The Government may be
tom-toming many things. But the fact is that the situation is very bad ...(Time-bell
rings)... and we need to address these issues before the situation becomes far more
worse.

£ HoIT [T (AERT) © Helqd, § 9 9wy & |y Wi B a9Eg IRl g

SHRI SMRITI ZUBIN IRANI (Gujarat) : Sir, | would like to associate myself
with it.

3l JHERH WISTTS ®UTAT (ORI - A8ied, § 39 v & 9 @3 3 99
PRAT Z

it e Rig Aidat (7= uQen - "qeigy, § 39 vy & A WA B g HRdl
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*SPECIAL MENTIONS

THE VICE CHAIRMAN (PROF. PJ. KURIEN) : Now, we take up the Special
Mentions. The Special Mentions are to be laid on the Table of the House.

Demand to make an Effective Srategy to fight the deadly
Non Communicable Diseases in the country

DR. GYAN PRAKASH PILANIA (Rajasthan) : Thereisan urgent need to focus
attention on what may be the world's quietest epidemic; the global surge in heart
disease, cancer, diabetes and other non-communicable diseases.

In India, non-communicable diseases have eclipsed infectious diseases as the
leading cause of death and now contribute to 53 per cent of the nation's mortality. Of
compounding concern is the high prevalence of metabolic risk factors, such as high
blood pressure and elevated levels of blood glucose and cholesterol. An estimated
one-third of Indians have high blood pressure and more than one-quarter have elevated
cholesterol.

The economic toll asoisalarming. According to the World Health Organisation,
India standsto lose US $ 237 billion between 2004 and 2015 due to lost productivity
from premature deaths caused by non-communicable diseases. Indiais not alone, the
United States and many other nations are experiencing similar economic effect. In
2010, diabetics were 50.8 million, which may rise to 87 million by 2030. Due to
cancer, 5,35,767 died during 2011.

Communicable diseases are globally on the rise. In fact, this year, non-
communicable diseases will account for two of every three deaths worldwide.

Thereisaneed to identify diseaserisk factors and devel oping strategiesto reduce
or eliminate these risks. Tobacco and many other risk factors for non-communicable
diseases are well-recognized. However, others, such as salt consumption and exposure
to smoke from unvented indoor cooking stoves, are less appreciated.

Inview of the above worrying scenario, | would urgethe hon. Minister of Health
and Family Welfare to take necessary preventive/curative steps. Thank you.

Demand to make Clear Agenda for RIO+20 Summit to be held in Brazil

2} 37elt oFaR SRR ([9BR) @ #eled, SftRIS WR WR Rl f9xq & rerege,
fafaer drarsdt & ufafafy ik e & gl 9 S faft dwredl & ufafafer 20
22 S 2012 BT Ao Bl oM RAT & SFRAT H YD B ST %8 &1 39 ABRIRe
@ RE+20 &1 79 faar a1 g1 20 a9 gd (1992) W RAT § 172 WReRI & ufaffeai

* Laid on the Table of the House
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3! SURART H AYaad g FE gRT AR IR b & Jel R dIRGd =1 a1
IS BT T o7 qA1 ugell IR dRFH ISHidE Ued W Fad f[aer W IR
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I BH WRBR U AR &R © [ 98 59 AW W U1 A9 W FRd gY Faq
H 3fUT g T |

Demand to Take Stepsto Sop the Practice of Manual Scavenging and
to Rehabilitate the Manual Scavengersin the Country

sl W Rig (e wew) - #EIY, 9y 2011 H AR §$ Uwsed] ool |
e fear € f5 <9 7 enft WY 794390 =R # HIMG AA BT B A A% fHAT AT,
S feslt off gfie & S 781 &1 SRR A 107 BE! BRI A U BIAT § 8iiR
IR Tee U gf¥edt d e § N 59 ATl # oifde o el &1 39 U & dvlicd
AR - Fa9 Ugal 1970 H ufadfda foar o, S|d 9 <9 # 1995 # 39 W) ufady
IR AT HG3Tel Wpdf~o1T Uae, 1993 & WTa€M YHMET &1 7 &R 7 8 & BRI
et i 95 & URAR 9 HH B Y ST TOIRT Y T 1 RUS garht & fov 59
P DI B dlel AN T8l T PR & AR B HeAl drel Tgl d IR PR B Yo
PR B ITh WRY W Y AR AA H ¥ Feper arell favel ) b1 v puHre
Uedr ¥ f& S0 A'd $o € auf # 989 ©RE B Ok g1 |demi ¥ ot a% 9
e &) e IRt © f6 30 B B B qTd AN Bl SH HH B S B

TP GIRT USq] I8 © fb AMG Al AH PR dlel Al & AR ATHAINTD gleepivl
Sl A [l RAT € &R I 9 gfte 1 <@ I &1 S W AMie wR AR
Sl & 3R Sd URAR & 37 A&l 1 GHISl | DIy fBAT FbR Bl M o A a=al
2, A 9 worgdae S aM H o wEd €

Ig MR AT ey & R fIery & 39 UM W IR IS B9 < A AMg A
S dTel AT BT W B ¥ Jad TEl IR U I T, A1 I8 WHR b g iR 8A
J96 oy W & 91d B

AR gea & 6 00 Ml B B dTel Al & Y IRAR UH Ul IIorn
1Y, ™t SdT AdryeEe JSFR Td gaate fhar o 6 &R % | Aag Fuen
frenforeie &< |
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Demand to Take Effective Measuresto Make the River Ghaggar
Pollution Freein Haryana and Punjab

it =) g (@Raom) - #8Igy, # U & "ER A9l S fh uorme 9 sRamn
& 4 A BIPR YORdl & qAT IE WHldd dR A a9 & Ul & A 1 8, dl 3R
ST BT ATl § | TuR el | Wels Bl Ul axaArd & o d dore-gRaron
 RTORATE Bl ST &1 39 GHI TER ] ST & U1 Bl gole < ATl Bl wg
HRUT PR bl & | UfeATe, RISYRT, olerg, Gagel &I w4l bidgal &1, Sl Wby
gorg @1 el €, =1 Ul S $fied 9 REgS g9 §, I8 s gd 8@
Srar € 6 AR eRaron urw # ugwor harar g1 s wies favy § f ugouen qen
SFER $9 UM Bl U IR AR © | SR AR e Bl WaRl § | Helqd, SR
g 5 ag urt I fear Se 91 W@ e SY| aearg |

Demand for Early Completion of New Broad Gauge Railway Line
from Rayadurg to Thumkur

SHRI Y.S. CHOWDARY (Andhra Pradesh) : Sir, the new broad gauge railway
line between Thumkur and Rayadurg (207.65 km) via Kalyandurg, Madakasire and
Pavagada was sanctioned in 2008-09, at atotal cost of Rs. 970.34 crore. This project
of Rs. 970.34 crores is to be executed on a 50:50 cost sharing basis between the
Railways and the State Governments of Karnataka and Andhra Pradesh.

Sir, thisline is very important for the States of Andhra Pradesh, Karnataka and
Tamil Nadu. This new line would reduce the journey time from the present seven
hoursto four hours, and will also savejourney on a 146 km-distance between Rayadurg
and Chennai. The people of the three States of Andhra Pradesh, Karnataka and Tamil
Nadu would be benefited alot after the completion of thisline. The work on the line
has not yet been completed.

In view of the above, | would urge upon the Government of India to take
immediate steps, including sanctioning of funds, to facilitate early completion of the
new broad gauge railway line between Thumkur and Rayadurg.

Demand for Release of C.S.T. Compensation Amount to Gujarat

SHRIMATI SMRITI ZUBIN IRANI (Gujarat) : Sir, at thetime of phasing out of
Central Sales Tax, it was agreed and promised by the Centre that the loss to the States
for the year 2007-08, 2008-09 and 2009-10 will be fully compensated by the Centre
and it was decided that Goods & Services Tax will be introduced in 2010-11 and the
compensation will be given up to 2009-10. But, now, as the introduction of GST was
delayed, CST was levied at areduced rate of 2 per cent during 2010-11 due to which
the Government of Gujarat has suffered a loss of about Rs. 4,000 crores and in the
Empowered Committee meeting held on 21.07.2010, at New Delhi, it was decided
that the formulafor CST compensation should be as per the guidelines of 22nd August,
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2008 with 100 per cent CST compensation being payable to the States till the time
GST isintroduced. But, till now, the compensation for the year 2010-11 to the State of
Gujarat is not paid by the Centre which is a huge amount.

I, therefore, request the Centre through this House, that the Centre should
immediately release the compensation amount to the State of Gujarat so that the State
Government can use this money for the overall development of the State.

Demand to Restore the Quota of Kerosene Oil for the Sate of Uttarakhand

st T RiE 9ERT (STWRIES) © "48iey, SRIES o & e fHuiRa s
JAMIA & BT H ARY HErdt Bt 73 g 1 i a1l 99 # 39Dl HHl 9 A=
Siad # HIHY 3R US ITell B Ugel STRIES I & foly 26712 HUavd &I
ffae @1 former drer faar Sirar o oY 819 Rk &1 &% & 9108 BT ox faam
T E Sife qd A FEiRaT PIC b1 bact 34 TRAS € X§ M1 | Y Well-Hifd S
g fr SRER I & HEE 9T 9R § 9 9gd Usdl ok g8f W e g @
T & AT Ud A AR BRI 3 7, Siife ST SUdTel & ST o, S
319 &l B UG | Heled, § oud AEH W A W qar Ifd dFen § b 8 A
AR G IEAT H ARG-HBRIST T el a3 W e € e IR H @1 99 G &M
T FHRA B AMALIRAT T gl I | I BRI A B e Fh | SIRIES
5T H TR AN BT FHad Tel U A GEE & O 9 ISl 9 @ET 99§ SR
HIA B | HEIGY, AT Ig ¥l ool AT IMaeAd & fh BRI et w1 dler wH
TIfER0T TR W SRR USAT WIS g1 g8 B i sifae deafan W /i & gy
7 ammgfe €l HR ur JET E

T AT 9 Wed & AEFH | Ugiferdd HAI SN 9§ o Ry © f StRiws Iy
P for BY fommE) 30000 Helvered &1 dler FHuiRd foar el afs a8 awa & ®
Al qd # FEiRe PIeT 26712 BTV Pl G€Tel [HAT S, e a8 B PRINAT B
B B Rerfer w1 FuTe ST TP |

Demand to Prepare a Comprehensive Document on the Cultural Policy
of the Country

DR. JANARDHAN WAGHMARE (Maharashtra) : Sir, Indian Culture is the
oldest oneintheworld. Excepting the Chinese culture, all other ancient culturesin the
world have gone into oblivion. Indian Culture still survives and thrives with new
vigour and vitality. Indian love and literature is indeed a great treasure house. Our
epics, poetry, music, dance and drama and scul pture in their myriad hues and colours
are indeed things of beauty. The diversity of Indian life is the manifestation of the
spiritual unity of India.

Ours is indeed a multi-dimensional composite culture. it is assimilative and
accommodativetoo. At certain pointsof time, it had becomerather rigid and exclusive.
Caste and religion were used as instruments for regjection and exclusion of certain
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sections of society. After Independence, India has become secular State. Its policy is
based on freedom, equality, brotherhood and justice. Culture happens to be much
more wider than religion.

Culture should be assimilative, accommodative and inclusive. It should promote
artsand literature, science and technology, trade and business, agriculture and industry,
ethical and spiritual life of the people. It should promote knowledge and humanism,
tolerance and democratic values. Religious bigotry, caste and gender discrimination
should not have any placein Indian Culture. Our Culture should be creative, productive
and indeed innovative.

And yet we have not formulated aformal Cultural Policy of India. What are our
cultural goals? What is the destiny and destination of Indian Culture?

Sir, | urge upon the Ministry of Culture to prepare a comprehensive document
on Cultural Policy of Indiathat is Bharat.

Demand for Sanitary Facilitiesin Schoolsfor Girls

SHRIMATI VASANTHI STANLEY (Tamil Nadu) : Sir, the absence of sanitary
facilities in schools is a magjor obstacle for children, especidly girls. Without basic
sanitary facilities, young girls cannot be expected to comfortably attend school and
increase the literacy rate in our country. Only 60% of schools in the country have
independent toilet facilitiesfor girls. Thisisagrave situation that warrantsimmediate
and urgent redressal.

A recent UNICEF report highlighted the abysmal nature of toiletsin our country.
Evidently, thirty million children continue to face lack of toiletsin their schools. Even
though the number of schools that have toilets has increased, it appears that the
functionality of many is questionable. Only one or two toilets end up being usablein
schools that house hundreds of children.

It isunderstandabl e that without adequate sanitation facilities, young girlswould
not be comfortable to go to school. Thiswould have aterrible impact on literacy rates
in the country. Sanitation standards must not only be strictly adhered to but must not
be strictly taught.

Recent media reports have also highlighted the fact that 95% of schools do not
adhere to Right to Education norms in terms of infrastructure. The Government must
ensure the full implementation of the Act. Steps and initiatives must be taken to speed
up the process of ensuring that education reaches all both qualitatively and
quantitatively. | urge the Government to make required intervention at the earliest.
Thank you.
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Demand to Enact a L egislation to Regulate Service Conditions
of Government Employees

SHRI SHANTARAM NAIK (Goa) : Article 309 of the Constitution providesfor
enactment of legidationsby the Central Government and al so by the State Governments
to regulate the recruitment and provide for conditions of services of employees
appointed by them in public services.

However, hardly any Government has framed |egislations as enumerated in the
Constitution. Some sort of skeleton rules are framed under the said article, but they do
not deal with all the aspects of the recruitment, their promotions, transfer and pay-
scales in atransparent manner.

Vagueness in these rules have, over the years, resulted in lakhs of litigations,
resulting in expenditure of crores of rupees, both for the Government as well as the
employees.

A regular legislation should be enacted by the Central Government and also by
the State Governments in order to make clear the conditions regarding pay-scales,
promotional avenues, transfers of employees, writing of character rolls, disciplinary
matters, trainings, upgradation of qualifications, etc.

Today, voluntary retirements are announced through schemes. However, such
schemes should not be issued as executive instructions. But they should be framed
under alegislation in which broad principles should be laid down.

In case, itisfound that an employeeisthreatened or undueinfluence was exercised
or he or she was coerced into signing an application to take voluntary retirement, it
should be treated as a cognizabl e offence.

When Governments get change, there is atendency to transfer the officers and
employeesand bring in the people who are committed to the political and organizational
philosophy of ruling party. This practice must be stopped. |, therefore, demand that a
comprehensive legislation should be enacted to regulate recruitment and conditions
of service of Government employees.

SHRI M. VENKAIAH NAIDU (Karnataka) : Sir, | had appealed to the Chair
even thelast time that Special Mentions must be allowed to be read. Otherwise, there
isno meaning in just laying it on the Table of the House. The Members of Parliament
have got a certain value and importance, and the entire country would be watching
them. If they come to know that their MPs have raised certain issues, even if they
could not be answered to, people would be happy. More than that, it would be serving
the purpose. Otherwise, even aclerk can lay it on the Table of the House. Why should
an MP doit? | am sorry to say this.
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THE VICE CHAIRMAN (PROF. PJ. KURIEN) : There is a difference. Please
don't say that. Don't denigrate M Ps by saying that even a clerk can do that.

SHRI M. VENKAIAH NAIDU : But this is worse than that!

THE VICE CHAIRMAN (PROF. PJ. KURIEN) : We will consider this. It will
be brought to the notice of the Chairman.

SHRIMATI VASANTHI STANELY (Tamil Nadu) : Sir, he had rai sed the matter
even earlier. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU : Even the last time | had raised this issue. It
needs to be considered.

THE VICE CHAIRMAN (PROF. PJ. KURIEN) : Your views would be brought
to the notice of the Chair.

SHRI M. VENKAIAH NAIDU : You could allow the Members two minutes to
make their Special Mentions.

THE VICE CHAIRMAN (PROF. PJ. KURIEN) : We could do that. | think, we
could take it up after 6:00 p.m., before the House adjourns for the day.

SHRI M. VENKAIAH NAIDU : Whatever time is agreed upon, the Members
must be allowed to read their Special Mentions.

THE VICE CHAIRMAN (PROF. PJ. KURIEN) : | would bring this matter to
the notice of the Chairman.

THE VICE CHAIRMAN (PROF. PJ. KURIEN) : Now, Bills for introduction.

GOVERNMENT BILLS
The Registration of Births and Deaths (Amendment) Bill, 2012

THE MINISTER OF LAW AND JUSTICE AND MINISTER OF MINORITY
AFFAIRS (SHRI SALMAN KHURSHEED) : Sir, | movefor leaveto introduce aBill
further to amend The Registration of Births and Deaths Act, 1969.

The question was put and the motion was adopted.
SHRI SALMAN KHURSHEED : Sir, | introduce the Bill.
The Anand Marriage (Amendment) Bill, 2012

THE MINISTER OF LAW AND JUSTICE AND MINISTER OF MINORITY
AFFAIRS (SHRI SALMAN KHURSHEED) : Sir, | movefor leaveto introduce aBill
further to amend The Anand Marriage Act, 1909.

The question was put and the motion was adopted.
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SHRI SALMAN KHURSHEED : Sir, | introduced the Bill.

THE VICE CHAIRMAN (PROF. PJ. KURIEN) : Now, we shall take up
discussion on the working of the Ministry of Defence. Shri Balbir Pun;.

2 srgar g FGR (SR U9 - wEled, H3 Sff 7 S f[d eriso fear
2, 99 WX BRI I8 Hel © [ 39 W Py R 9V 3R 396! IR HRET I,
4fer B sifeRfes wya o g |

IureRer (. | $REA) : SRS 81 T, [WHIF F Sgd WA My |

2 sraar g HAgH ¢ W), s St €1 g =fey, usel € swH 9gd oo
g gat T

THE VICE CHAIRMAN (PROF. PJ. KURIEN) : The Government would look
into that. Now, Shri Balbir Punj.

DISCUSSION ON THE WORKING OF MINISTRY OF DEFENCE

2 IR GoT (3NfSeM) : Iugwreer Helqy, § MUGT 98d 9N § [P Mo 9
AEAYUl W WX de @ SfawR a1 | SuHHeds Sff, o9 # Wed # 39 vy w)
die & fay Gt S} ' o1, 99 g9 fUsd dmarR &1 eriiq 30th April 1 e
2 Sft o R W gER wed § U e A o1l 99 qdqe d I8 wel o1
HRA WREHR YR & T Y 98 HFFTGa SREnT o) <&@ 8, e e Refos
& &7 B de-militarize a1 ST |F | IE g U fUBel AMAR 3RA 30 37,
2012 B gAX AeA # far o)

SuRWTEel Sfl, R o1 U aSl oy § 3R Xam @3l off 9 il 3% gav
Wed H HEl, 98 39 A &l P, e dH-aR aul ¥ TSR & S e i Fell
3 <&l o, I P Ted Pel| SUFHTRIE Sil, 15 TS, 2005 B TE FHAT S Rymfe
Y Y IR AT & 99 R F Wl < §U Sl B Sei $El, S99 A Ud TR
DI TSI Igd PR Bl SToId Aredl g | UL H3 S 7 q9 Pel A1 & "Siachen is
called the highest battlefield where living is difficult. Now, the time has come that
we make efforts that this is converted from a point of conflict to a symbol of peace.”
IUAHTIE Sff, 12 IR WRA G UIfhea™ & 919 aradid 81 gt € iR 39 a9 ) |fua
TR W 39 dXg BT adiad &1 BRHT ¢ | WX, Rrafas &1 gfoer <81 §, 1984 #
AR QoI < HRA AR$R g 1 DI g8 g af oY 6 Ryrfem § dreg) uerel,
S A9 ¥ S RS 8, S9F SR U Heoll B dTell & | W1 Addb g 3R
13 3fiet, 1984 B AT 7 ReAed H Ud SATURIE fhar fRasT 9M sifuRE waga
o | Wl BT UBTS! TR §HRT deoll 81 AT 3R a9 Y AT & SUdRI o gar fo
"Technically and strategically, holding these heights is to India's interest.” iR ¥Tegr
P RS & S0 A AR A1 B g 99 & Ifafdf o= FoR @ g1 SudwreTe
S, g8 W @R € 6 wifewa 7 frafie ok aiafos & 9gd 99 91T &1 99
& gaTel Hx a1 g1 98f uX g9kl 90 labourers, technicians, engineers FRAR
T BRf B I E1 1984 W ABR IS dd R gAR deol A ¥ QIR Ig 9RT
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WHR BT 3wl & fh IFH HU 5 BRI BUY o1 W9 &8I & 3R 1825 TRIS
YU Uh 99 # 3R 27 9§ H I 50 BOIR HRIS BUY WRT WHR o R ot
U Peol H 917 WG4 & v foar &

Suaureger Sft, § ue w#:A SN b 9U BT Rish Y YET A1 9 S=i a9 2005
H fear el 3= ®'T o f& "Now, the time has come that we make efforts that
this is converted from a point of conflict to a symbol of peace." ¥R, 39 # &9 o
qrerr 9T &, "Now, the time has come." 319 9 8 T ® fb &0 ulfdhed™ & a1
ohife & I1d B | G AT BEl FHI A T 7, fH aRE W g H#A Sit 59 vk
R Uygd o Ui &1 Sigle &1 AFedl 9ea 1, 69 ave 9 yae F§3 S
9 e W UgEd & 19 uifewd, WRA & Ay wify gredr 27 ag 999 S ay
2005 ¥ f&T 3R 26.11.2008 H Y & fGX R §AT, I§ 89 |d N S & | IAD
9% | A ol W g H ¥ g i ¥ iR URT WREBR B Uh ATdheT &
P IFH T W PR RS 25 FRI$ DU Td PR &l © | 1 UIfbwe daa
HHAT B2 G A B, 9@ TASIY B TWHR off 519 1999 ¥ srcdl IRy arsudy i
I I dd] Y, T AT R T A | IS S, A UhEE & A1 eI
T T, B T§ el dTed, W] UGB B I9AT BT IET? I Al 1999 H SRS
IR, Sl 1984 W Wbl & [AINSAR &, SEH DI el o & Y SR BRAT
frar| &9 oifd & 919 &% @ o IR I/ AR HRATA fhar| Suaeger S,
ST T BT UG b1 Reple T 8T 82 UPd™ 1 R & A1 1947 A AR
IS dd o W A\ a1 faRed wwsia fey €, S99 9 f5lt &1 &l arer 9
P IRBR & 3R T RN I 7 91 B MRS of FhdT ¥ 6 IRAT I 3R
R @1 el Rl 8, Al IFHT BRIGT IBTHR UG GIRT IHD HUL Dol
&l B oFI? T HAI S SMY AW € o urfend™ gqa a7, wifd @1 9wy e
T ¥ 3R S W fIsard @R B1 A S T B Y NS ¥ A 91 HRPp A
TNifd QREPR, Flda U WSSl & 8haR dl 8 Adhd @, U=y AR & AN 59 &4
TEI A MR & T 59 91 B a9 a0 b aifear @ aERiedr 999 T8 ©,
UIfhaT &1 ST el T8 8, ST UTfh3aly 3101 eRdl IR S ¥ thaesioT defrdn
2, S SR T IAT § STB! A&l & Y WH B M| URA a9 Ui & SR
[T BRI, ST UIBRAT SATdbdTs BT UM PR dTell (U1 pesiid Bl IATTTAD
R A9 | 791 R | YR U & $HUR 9 99 &Y Adhdl 8, S SHIa-
Ie-qrET & GRIYT IS Asa 3fR SIS SHEM Bl 98 HRA Bl AU | HRA UIfbw=
R A9 I &R Fohdl 8, 59 e STAMETE, dR1E AR aTdh) SHEl o) Sl
HRA B Tdhell HIA! BIU-BY &) Jgi Faid &% 8T 8, 39 d8 o | ufhed &
SHUR B9 9 4@y $) qbd €, Sd 98 AU Wpell H Ul i drelt S et ¥,
s IR iR fa=geil & Raemw fawass a1 &, Se} W_1 8ial &, 99 4§ | §
IRGR DI DA <ol § (b WRSR AT DI BT P SaTel BRA DI DI
T PN, i R & Wielt BA1, 987 & 991 BT 8™ & Adad 8N i Ry
DI UIBRAT Bl arfuy BT § g A Pel aredl § & g9 a1d bl gdqRy o1
HHR TE BN, Rfh TR ARGR 7 50 89 HRI$ ¥UY @ fy & a1 I+ 7
ff 981 W 987 @ By £ WRd TSR H1 1Y F $0 Jg I 98 MU o A6
PN IR T BT fawar # |
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IUFTETE Sfl, 3fd § & HAAT b IoIC B AR 7 g | & HA St 7 iR
TAY 98d W QRN I, Sl WWBR & Tolald ©, Pel b ARPR Pl < DI &N B 984
a1 8 o 9 IR WHR 7 & FAT & Iolc d 17 WA Bl Ihg B Tl 3R
T H TN ST d 39 IS 3 IS A8l 8 Ahdl | T8 ART Mhs! bl I 7,
IR ORGP g ®, Hife S19 BH bS] Bl TATATSST BRA 8, DT AT R
g a1 U € 5 39 9iel &1 goic UBe I & goic ¥ ft B9 &1 I8 S 17 R¥e
F R @ 919 BN 7, 98 guic TRWE & U9 9 Bl €, IR FR 31U fuwer
& F 13 TRAC B! dodl g1 R Ioic & 3fax & FA@I Bl S R0 Ifrdfed
I B, SOH W MY W WY BH AR 79,500 BRIS BUY AT Bl BRRAIR wWied & iy,
AP HISAGOIM, AYFTHIHIOT PR & [T Ut Bl & | 3R MY SfeR <= H
T, RN YRT B 70 Ufaed I 1w SRexd, 70 WRAT i REarRHAe swie gl
2, Imara B 8, gl o eded § SHdT vuy H warer 3 AEl 8, 98 SfeR ori
H fear g, Sud1 o 21 fUsd a¥ St IR smdfed g8 off 99 9T U SfeR &1
T AT 44 BUT 45 U, 1 98 IR AR 15.56 fAfemy Sfer Jodt off, ofR 59 AT
B AR BT SRk & TRAfTd BN 3R SfeN &I ¥€ 3NN 9 dd<d 50/- B¢ & oI Ig
T SR 15-19 Al STer Ja<t B1 fuse e PRIRT & modernisation & forg
dollar terms # 7= U1 SUTer o, 39 ATl W ST ST B U S 7, SR
PIs TSI T2l g IR AT S 17 percent &1 3fidHST 7, I8 Phadl window dressing
3R public relations & o 21 89R I8 indigenus production & forg, amgf & forg,
g $ fIT W91 & URT badl U &1 | ® - DRDO. DRDO & fofg Sl afrdes
8, I8 in real terms fUB ATl & 3Mded A W 7 B Ul Iral S ofde o1, d8
4,628 TRI$ TUY AT| 3F Al 39 AR #H 12 IS ¥V ¢l A7 M7 iR g8 ded
4,640 PRIS BUY B TR, AfbT PR AU GERDIT P oW IR IAP A-A17 DRDO
& MSFEME H S import content BT ®, S9d! A <, O in rea terms 39 917 DRDO
Bl Sl U U g3, 98 fUse Ara A Al 9 gl

SUFHTET ST, YRA U I91 < ©§ AR EARI &l B aegsharg i a9 € |
qul | BARI WRBR & HATGTY DI V& P (A7 Aehel BRe] ST Pl Hael 1.8 T2
A1 1.9 wfderd, I 2 U W BH YA ol § 1 B9 fas P s <l B SR S
AT | LRI T I8 IST A 8, IT! pferdwen g9 9gd 99! ¥, RIS MU
bl B IcUIE Pl 4 TR 37 & R @e Rl ] A9 DI jegawer A gy
g 991 ¥, TE AU Whdl Tl S Bl 2.10 UL BT e W wd a¥an g
gl dRE Wi 2.30 Ufer, fied 2.30 ufomrd, w9 3.50 Uferd &R gifars SR Hod
Al U Webel TR UG Bl 3 U R el WR @Y Rl § | BHART gl Tl
<Y 8, Ta Fe! gAIAT €, WfeT 89 U el WX Scdle BT 2 TR I PH
e & R Wd aRA © |

IqFHTEIE Sf, I AEd J8T 49 T J I8 SR ey BT © fF 9=
eI goic Bl g™ & fy SR 981 amar| g9 94 T Sied € f UPA | SEat
UEd top TR & AR UPA H top &I 8, I HI I Pl Swxd A8l o | A4 @R I8
W ST € f S9PhT UPA & top &1 1 ddd fA%aRT Ut 8, dfcd $9d HUR IH]
RI-GRT 3f7eaie €, cifed g8l SHhT SUINT el fhar| PR I =@red, dl & JAed
% forg SareT 9T SeT wad O | U ool ¥ o a1 goie § U1 Aot Sl v
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Bl e Sigi UPA &1 dic fd |dd €7 e & Jared 9 dic 81 7 A,
AT T ST 3MMded T8l gQrIT SMY? R fad A= Baat Sl AR b U <
S Tedyd & g wA €7 o9 99 g A #1 43 BT €, 9 g6R AR g, 919
WIgd & AR fad 31 St @1 sirell § 9 09 <Udb Yo 8l 9 & | < B & &
o7 39 TR @ IoEia Sid T8l T

3 ATt I8 ¥ b e & v fa T femn =Ry, fhan o= Suaer g
IIfeT? J91 & AU o9 ST AT 39 999 $ e € 8k I8 39 99 W
R xar ® 5 8RS & AW fhaer 991 threat perception 87 gART STRT 3R
g} T W uifeae iR A9 €1 wifhar o o1ue S % 3 He Ml & 3iex AT
AR, 1947 H PR P FUR Usl WIET IR a8 H Ygal gxenl fhar| § HR o
I g BT T ST el €1 S9 99T HWR ARG B e T8 oan| 98t U
g QU9 HBRTST I - HERISN 83 8| 59 MhHoT gar, a1 A8RTSn &< g o
Commander-in-Chief of The State Forces of Jammu and Kashmir; fsRifsar o
g @1 gorn 3R I Pe1 b fight the enemy to the last man and to the last bullet.

SyaHRegel off, fafeR o g St & 991 & end | wer df\ e Aiueie
PBRUN B go8 4 3P & @ Fd T RfeIR & o wie sarer 981 oY, offea
efaT @1 dadTen o | ffeaR U iR S & U SBN Hial R | SHd! 3Ney
o - fight to the last man and to the last bullet. 9 &7 T& S| TFaAT BT Adh
GT| A1 AT Bl IS, AN HATG B AT, I G G B Y| A FHET T
fr oy WY ¥al WY, I $HR &) f&a1| o Rdfcay & A1 9 S¢ =, Smiasy
el I ' SHBT SUANT fHAT iR ST T99 3199 ABRIST &l S=id QT o, 39
g9 &1 ute fdmarl He fought to the last man and to the last bullet. <21 % 3@t
IETGd Bl WBR BT, recognize fHIT 3R W@da YRT & 9™ &1 <1 A ST FHH
¥ - HBIAR Ok, IS YRR AT & fpft afdardt o1 7, afes J & K State Forces
& e s g &1 999 ugell #erdR ad fFer |

HEIGY, 3N S ¥ faifeR wifser g &1 U Bl a1 ¥R® 81 899 9 3ls
A ST HTR SMY, AA G ARAT ® B 99 WIRS WR a1 ol SRR Al wRiifd
98 I9 A BT WIRS 7, Pl a9i8 ¥ 3l HIR ARG &1 e g, wifd 39
9 faAi & ey & 9RA & AT Instrument of Accession |TST 3N iR ARG
J91 B \wHy firer Tar % they can fly to Srinagar and protect the valley from
Pakistanis.

SuTeer Sft, o9 # AfeIR j1forer R St @1 fp dRan g, A A A &
STl §, ifd g8 T@csl WRd BT GAH LS o |
REET B el IR Rl B8R aR™ Hd,
g R WR-fes il @1 gt agt e e

TEISY, 1962, 1965, 1971 3R 1999 - dRAN &1 ¥ Saer e &1 B argdn|
1962 # "R WE-HIE - W B AR T8l off SR W d9gd & ITHATE 'R Bl
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AT BRAT GST| 1965 TP 8 AHST g I 3R UG Dl 8941 Hgdre odd faT,
Ui AT S BT @I UST] d 9gd 9 QuHad 3R ¥ $A 91 9 dRiébe T,
U g8 | a1 el ATY | A, A1 SHPl Jd IR AW, d dRbE | g Tl 37
e

HqEIGA, 1971 H 59 UG o SART geARl @, af il sfext et 7 =g
J I BT g [PAr iR g8 T ol Rl # forar Sum, S@ SR SEia g
IRIST & A SRS TSl dl 31U U oiRg UTfheatr=t Al & arer gRRR e
78 91 899 9 Fad Ui B RIS fBar, 9 Faat dIel, dfed g9 e A6
Ueh WGAH RIS bl o1 4l Bl WY TWREG! Il Bl RARTS A8 syndrome SRt
Sifad 81 SoT| ggyf o AFDI 7 U g & A1 Sl Sfiar o1, i gfvexy e
S U & ygE HE gl B 99 W) A wRd, {6 uifesds o 9 s Sl
R, S ST o1, ART &7 ART 9o &) e

HEIGY, 1962 BT G YR B TS 3R SN FHEd & fh 1962 @I AG A BT,
WG 1962 & q15 W D9 HT IRAT 951 T2 T | ABOMEA TS, HYAR IR qrebl AT
R g TRe F 99 @ arerd W gfte g+ e ¥ 3iR fha dRE 9 srevmad ugwr
P IR H 98 IR-9R IE IAM B BN wRar ¥ 6 revmed v 9 &1 fF
2, 89 99 AN S ©

Mr. Vice Chairman, Sir, along with Pakistan, China has been arming, training,
funding and motivating subversive forces in North East, what we call the 'red terror'.
Sir, the Maoists are China's foot soldiers. They are Indian by birth, but they work
to destroy India at China's instance. 31T Sil 99 &, W@ AR MY <RIy | R
BT & goie 40 fAfera Sfelk & @ik I &1 106 faferas e &1 99 S 8, 39+
I RRIRT @1 UaT &=+ &1 e\dT saqt faeid &< off & fb om, fasg & S 999
TS IS TRIUICH &, STH SHBI M AT &1 Ol 3R 9RA B M, S a9
IS T €, S Inar ¥ Hife RNl & Sded & IR A 8F T St
e €| AEEy, § MU R #R ' o7 fF EHRT & BT g9 HH g1 Sl R AHE
fosd arell a1 I8 2 & e goie @ &9 § &), NaT aoe 8 98 ff @1 @d w1l
BTl 3y fUsol 3fc AT &1 3d drel, 9 T &9 U ¥ ©: 89X BRI BT
ufd a9 e " WS HRAT ' | HAEIGY, A Al §9 91 Bl UH 3R SFER! &
sifcr fedl # a9 H3Ted gRT R&T AT Bl QAT A1, a1, §9 Adb! HEl AT
fr 39 IR 9T 31 7 2012 & 9 BT ORI 8IRT goic S 81 Gd | 5Hb BRI
e TIRWR 7 1300 FRI$ $UY WY by, 8 Medium Multi-Role Combat
Aircraft 3R Basic Trainer Aircraft &1 WIGT 319 IS 3Tl BRI SR 8RN | IFD!
TR B &G>T A1 BIST 7 B9 A IR 89X RIS $UU RS} Byl wdr 7
TP S PR ol IR 39 BRI RIGT SHI Iolc AT, ST BRI 27-28 TS BYU TS
g R forg, <fe ml &R Sfead ToRer, SFi 9 fdax 39 9R 5727 dRIe BT
e fHar| ag oo Smud 9gd v 3R far o) a1d € fF 5/ I @ ot g
IIRT, Me-aRag d18Y, 89 SHBI 7 WRIedy, O Fa1ed &1 goic Sldp I8, ST
T WRSY BRd B |
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EICEEINR S

SUGHIeTel HEIed, Ig Sl UEl |vex fhar Siar 8, Uar wd =8l g1ar €, S9!
AT AR BIAT 8, H 3UD Up-al IETBR0T o1 aredl gl IR Ui 9y @ Al urieieq
P gve Bl 21 S T ¥, 98 I o # ekt €1 ugell o HPT-32 rooke
arcraft I Bl 2, TANI fhT ¢k TIRpIUE 7, 99 W BN § iR dRIW di|e
Ieed & forg Brft & iR simulators WX ERT &1 WEEd, § Iud "emw ¥ 9 Wed
Pl IME DI FAFT AT g B Jells 2009 P qIE IS b WA AGAT P Sl ¢t
qRIelcd €, S9! Ugell IO $I o 8l &1 S, d WY gt &S B S A
oI S 2| SR I8 © {6 31 JoATS 2009 PI &I TS YIRHY H AR Y iR
70 & 70, S HPT-32 rookie aircraft &, 9 ISe ax QU Q| I¥0F 918, ST oM qrIacd
g, DI AR BT AT Fhs ol A 0O A e ®, U K SHd! 8l gl A8l
g1 Ig a1 Reper a1 81 gon & drg faenell sl wpat @1 ugrs g 7 &, el
# U & TE 3R A UGB! AfSdHel dlelsl & MY 3T STdex 997 & AT Aol
T VA IR R I8 fH9 ORE BT S} I, Sl TWE & F ueed I § | "EIed,
T2, S [T QIRBITE & SR YR 81l 8, Sqdhl & 234 B ARy | 234 Kiran
aircrafts should be there to train 150 trainee pilots but, the strength has been reduced
to 81 aircrafts. 234 & SIE 81 TIRPITEH & HUR 3T fF dRE & T R 8,
IAPT U 0 Ga PR AP & | AT 434 ¢4 AT | SD g8l § 3MUd T
Fad 255 ¢ U & | You are compromising on the quality of training for the
pilots for want of resources. #gled, FT I8 Al HIS P < ¢ Al UIACH Bl
dH I S TET T AP 82 I U 9gd g1 U 2| 5aq1 91 b, BRICS &1
H9R, an emerging economic power Bl & ddSE AT $¢ Wl UFedcH $l dld 4
ovs TEl HR FHI? FT AT F9F AU ool B 91 el 82 Heed, § e w3 on
Pl BIc BRAT g1 TS gEaR 2 F BT & FAT S 7 S WEAT § A oA [ AR
S T dide @1 wefle off, e 872 SBTS 9 @8 g 9 Wl $H9 IF TR © Hife
qrh! I & A9 A 8 2 = | Out of 872 planes MIG Combat Aircraft, we are
left with less than half. arg ¥, w31 Sft 7 I +ft we1 f& Both human error and
technical defects are responsible. On 19th March, S=F I 9T # 9ar, S 869
# garn o "46 per cent of the crashes are because of human error.” I8 human error
BET | AT 82

Iy[HTEET Sfl, human error AT 7, dife ¢ gt T g 7, S §9 usd
g frar 21 3Ray, 171 drree 39 UfRISed & ofeR WR | ¥ ufeweeyd Tl 9,
q gAW | S a1 ASh-aIe(dhal 980 T & A1, 980 SHIGl & A SfSTT TIRBRA
P S8 PR 8, d < & U 1 AL B A8 8, WReg d I8 el aed (b Uh
wF § fShae 8, Sl ¢ g 7 81 SR s«ferg 9 g flying coffin § @R S,
RIifr 514 QIRPIGC 30 IXE Pl &1 oal 7, dl 98 WRITe el Igdl, that becomes
aflying coffin. @g flying coffin & afex a8 #= S| # a H&W & F 7 ey
gl YfAaSey Ad $BY, TP Hed PV | 9 URielcd & A H fbad g1 A
8V &, g9a1 W Ben g wifey, swat W gar e @Ryl




Discussionon ... [7 MAY, 2012] ... Ministry of Defence 335

[1.00 pv]

WX, MU QIRBIRT &1 BTeld F1 8?7 Sl 89X URT Higex Sicd I gade] o,
9 WX & IR 30 A F A [®E 21 All of them are more than 30 years old. Most
of the variants of MIG-21 ¢ 40 1 ¥ M &1 R &1 MIG-27 and MIG-29 f$a
TREGR & I 20 Al 3 SA6T & &1 8IR WRBK @ S ¥ 8, 98 42 squadrons
BT A1RT | €N URNT 800 ¥ SATGT STETS 89 ARV | <ifh 8AR U dRdfdd oo
Il g4 8, a8 31 squadrons @t €4 g1 We have been left only with 31 squadrons.
S 8RR U 50 faRTST 2000 91, those have been grounded, fifty of them, two and
a half squadrons since 5th March, this year. By 2017, MIG-21 and MIG-27 will
have to be replaced. Those have to be phased out. Those have to be replaced by SU
30 MK-I, Medium Multi-role Combat Aircraft, but the deal has not yet been inked.
Light Combat Aircraft 1S is still waiting; and fifth generation fighter aircraft is still
on paper. You have to phase out the old aircraft. You have virtually no plans to
replace them and with the result you strength which is already down from 42 to 31,
it will go down further. Even if you finalise a deal of $18 hillion, about Rs. 90,000
crores, for 126 French Refale Aircraft, it would take three years for the first aircraft
to come and fly into India.

IR, VT H a9t A SABIRAT B B TN 3N B ¥ AMUDT IfeRISTS TR 47762
3t} 8, you have a shortfall of 10,526 as on date. S+ ¥MCHIel ¥ I8 BIS 8
SACIgHT T8I T IE 91 | Fell AT B Tl & HA S 59 b MY I P AR
P GRI-GAUTsii BT AT A AT H 96 Y 9GS DI IAY I, 79 T b half-
hearted measures 31 I91 @1 ®#I I YT B arell @1 &1 If the Army which is
short of 25 per cent of sanctioned strength, how do you expect it to fight?

R, H1 o 6 ugel faes far on f5 wRa & & d9mEEl &1 Sared DRDO
H I T T 1956 BT SSRgad Uiferdl ROIeRE & iR A1 &1 {9 Rl &
3R 1 garadi @ araegedl eRil 8, ISP IUIET Sl 9T 9 IR monopoly
1 B9 AN g, i, g sfe ) Sudferli W d w) ded 21 9gd @ ol
2 o e, amere, AN iR Light Combat Aircraft, 3 9= 9w Fet 7 ok 54
e cost and time overrun 831 &, # ¥8i ST =l 81 BT Aredr| H bad al
SSTERUT o1 ATl § |

THE VICE CHAIRMAN (PROF. PJ. KURIEN) : Mr. Punj, how much timewill
you take? It is1 o' clock.

SHRI BALBIR PUNJ: Sir, | will take five to seven minutes more.
THE VICE CHAIRMAN (PROF. PJ. KURIEN) : Then, let ussit up to that.

A R GoT : IR, 1980 # Assault rifle S @I A1 g% IR I¥H U=E 9¥ o |
H g8l W Q& Pl TS G Aredl gl AT 1995 P 3iex Assault g1 98 sl defective
o fr I 7 STPT o W A B AT 98 2005 T 2007 H I9d1S, § A f$<oa A
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EIESEINE S

e ST ATl g1 S gl Hurel Bl fedn, otfe qurer 9 S At R e |
TS ISP DA TN IR BT U ISHA &1 T4 FAR H FHRT & 9T JAMRAT
U TP dg AK47 Ished Hiars off | I¥@! Bd dhad 93 Siak © 3RIIq 2700 IT
2800 ¥UV|

Sl dRE W Sl 9 Sb, IS 2| e HA S 7 ¥ g8l gdr ot B IHD!
FEd 7.4 million U.S. dollars per piece &1 &7 IRMT & 647 @ 1@ ga g 3R
U BSR manufacture 819 &1 a1 81 J81 &, Sl comparable tank 8, IH&T $HIHd
one-third ¥, that is, 2.2 to 2.5 millions US dollars.

eT #31 Si, 1956 H <@ Industrial Policy Resolution U/ 8311 o7 @@ ¥ 9Rd
ggd AW Fen T | S & # aga ot capacity build up g8 SR fafay &=t
# g$ Tl oy i L ugde daex SR ufedd daeX @I tie-up HRAT HR, 3T FIAH
oI YA E, AT T 99 g §, W] 7 999 B T take a practical shape. ST
PHRUT ¥ fF I8 W S lobbies €, import lobbies g ST @t off I8 =W domestic
production sEf 9 S| I pattern Fae fetha AR # 781 99, 9 S-S
SHTEl UR 9 21 H I8l el SFIEl &1 AW del ol dredl | g9 & #3Al St aga
SHMER Ffd € SR 9gd & gmife Bfd & S99 €1 H oY | e W e dred
g & 5@ S g 7 el <@l & AR H Reqa &1 a1d garg off, 99 a4 s
el Wi 1 F et or, Y o i el g we fbadr, S 39 SU R w ¥, Sdfd
g |rd<ifre 81 T 13U S FHI gU Rl Yg? I§ YD I& U © AR A" |
T TH U HT IR AEdl ©| T8f W TG DI 91d B & Tl H 3T 99 AOGR ISR
AT A b SE1 B Siet 1986 H g AN | IS ST AT |HA g9 Al T B
@ S gs A I T 2 Iroia M gere HA 0T O iR Rem WA N 1 99 2004
# Massimo M & Y& doord o iR e fdr &1 9@ @@= 8, e ar |
| Sd €1 S/ 2004 H FIGT H U SER @il | BML &1 hal ¥ I8 THR
Pael 35 [l §R ©, S8l 391 ¢l ®I assemble fbar Sirar & | am =301 off, §
ST § b STUehT ™ 9gd Bicd 81 3R AU 9 Pl AMUR I &, I YP]
g import lobbies & 1 SSAT TS, <lfdh g8 SA-T A el © | H MUPdl Yo
g1 g gredar g1 Our jawans are matchless in valour. Our officers are second-
to-none in the battlefield. They lead from the front. Their talent and professionalism
are recoghized world over. Army as an institution is still highly respected all over
the country. SuwwTeel Sff, # dde[s Y 8T § | & H@3il Sfl, A7 AU e &
o5 oy Uit # UM FE HT FGUAN HINY R AMHT right quarters I8 it 791G
g, you have rare access to Mrs. Sonia Gandhi. SH®T SUINT dRp, <9 & &l HATTY
& fau SHW. &1 3 ufgerd feeasyl amu ffma @ & <ifvie iR S9 I8t &l
IPIE PITY I AfTDT BT & R & R TP I & 9 TR HHIE @ ¢ |
S BART W & APRY he W oIS B ©, 9 dvE W A0 & W&l b dAEed
7 the ¥ ofie BIT IR e afg | afafaal w afaftet ok S9 W ek afaft,
UG B I8 T WERT B, IHBT ANSY| FoI 1 VAT ol 2 b onfl ge |l ik
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T arell 8, SRIer M I8 BN 6 gAY 7 fhan Al a91g €, a8 Swe! [
PN AR T T B HY BT T, sAD AW | g o« ¥ fF wme 9
& Iremer sft Uorg HRESit St g

THE VICE CHAIRMAN (PROF. PJ. KURIEN) : Please conclude.

SHRI BALBIR PUNJ : Just one minute, Sir. &7 %31 Sit, 39 % 9 & 3mudm
SR I el IS, hdel 59 S ¥ 0 Al w31 ¥ 7d SRY| H™F &1,
TS T8I, drell I S 919 &, 'no work, no mistake and clean image' s@@! BISTI
IE dangerous fleremt &1 'No work, no mistake and clean image' is a dangerous
philosophy. 3= AT, 3T HHIRFER] & RIeTh HeR Hed IS8y iR [ iy |
T F P ARAPIRAT SR ST Pl agAl B &A1 WR AT BIISY, ITbl Sh (el
I eI, I & A, IR IS & A H AMAMER g918T, IT & SfaH! iR
SHfepIRAT 1T =g A iR g9 b, g9 g2 SIfTg| § o wear g & s a0
el R ¥ AT AR GRT < W AP @Y BN de ACGRH, o7 fEe |

THE VICE CHAIRMAN (PROF. PJ. KURIEN) : The House is adjourned for
lunch for an hour.

The House then adjourned for lunch at eight minutes past one of the clock.
The House re-assembled after lunch at eight minutes past two of the clock.
THE VICE CHAIRMAN (PROF. PJ. KURIEN) in the Chair.

THE VICE CHAIRMAN (PROF. PJ. KURIEN) : We will continue with the
discussion on the working of the Ministry of Defence.

Now, Mr. Gill will continue.
DR. M.S. GILL (Punjab) : Thank you, Sir.

Sir, | grew up with the armed forces of India, the army in particular. All my
childhood was spent with the Tank Regiments, some most famous ones from
Ahmednagar to Jhansi, to Meerut, to the Punjab Cantonments. Naturally, having a
passion for reading, | spent alot of time reading into this. You would be surprised to
know that | sat for the National Defence Academy test and got selected. General Shankar
Roy Chowdhary, the former Army Chief, was my classmate at Mussorie. At night, at
the last minute, | did not go from Delhi to Dehradun. Khadakwasla came up later,
because somehow | thought | was lacking in education, so try and study a bit more.
All earlier generations of my family werein thearmy. They were mostly inthe cavalry,
horses and tanks. And, | take adeep interest in the army. It isjust one of the subjects
that | enjoy reading, right from the Roman Wars, Julius Caesar to the Greek Wars,
Alexander and current wars.

Sir, in February, | was in Pakistan. | spent aweek with my friends in Lahore. |
found there a book by General Mahamood, who is now retired. He wrote, after ten
years of deep research, a comprehensive study, from their point of view, on the 1965
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War. | participated in the 1965 War between India and Pakistan. | was Deputy
Commissioner in Punjab and had been to each front. | have all these interests. And,
therefore, | take this subject very, very seriously. India has a sea border of about four-
and-a-half to five thousand kilometers, right around the country. ...(Interruptions)... If
| took at it from Siachen, where| have been, right down to thelast point on the Line of
Control, looking on to their side on the Shyok river, going into the Indus, from there
up to Burma, Lohit, the North-eastern side where Burma, India and Chinamest, it is,
again, three-and-a-half to four thousand kilometers; you have a desert border, again,
from the Northern-most Kashmir down to Kutch - plenty of desert in it - and you
finally have atropical border with Bangladesh. All added up, it must be about seven to
eight thousand kilometers, roughly. We have an Army of amillion-and-a-half, perhaps,
even more. It isone of the largest armies - and it has responsibilities, which are vast.
There are tensions, external, and internal. Reference has been made to those, off and
on, in the Rajya Sabha. And, the army have to operate in the Himalayas, | am a
mountaineer. | am familiar with being a picket. Picket Bana, or any other picket onthe
Saltoro Ridge, is 21,000 to 23,000 feet. It isaserious thing, to climb up peaks as high
as 23,000 feet, and climb down quickly. You try holding a gun at 21,000 feet or try
standing there, it isasharp ridge! The Himalayas are sharp ridges; they are not rolling
hills, asin Tibet. So, it isreally something impossible to ask. But they are on Siachen
since 1984. And they have been there.

TheArmy hasto operate at all levels. You had even started making cantonments
in Central India, for other concerns and responsibilities. The army isagroup of people
of every caste, creed, religion, anything and everything. And that iswhy, they maintain
avery strong brotherhood. The bonding which they have, is even beyond what any of
us have, evenin our own Parties, if | may say so. ...(Interruptions)... And thereasonis
very simple. When you go out to fight, and I am with the man from Andhra, | am from
Amritsar, my lifeisin his hands and his in mine! Therefore, that bonding has to be
there. The Army can't operate without that, or for that matter, any of the Forces. That
bonding should never be disturbed by us, by any direct or indirect method, or in the
manner of our conduct.

Sir, defence is a national concern. They have been here. We are here. Before
that, others have been there. Mr. Deve Gowda has been there; Mr. Gujral has been
there. The turn keep coming and that is the strength of democracy, with which | have
had something to do in the past. There is a rotation, and these things happen when
they happen because the people want it. And, therefore, defenceisanational concern.
| respect all that has been said by my friend from Gurdaspur; we are neighbours, from
Amritsar and Gurdaspur. We are both border-people. | respect all that. Of course, we
have abonding. He knows it and | know it. Therefore, we are not to take defence asa
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sectional interest of any side of the House. | have been watching for along timeinside
this House and outside. Frankly, | say loud and clearer, that all parties have done their
best for the defence of the country, because that iswhat Indiawants; that iswhat every
party, every person, every Minister of Defence and every Prime Minister wants. Within
our resources they give the maximum.

A reference was made that we spend 1.9 per cent of GDP and Pakistan spends
2.8 per cent; America may be spending 4 per cent. First of al, since we love to talk
of only in terms of India-Pakistan relationship, Ig Rear Srar &l €1 519 I8 #Hiel
&l B, 99 it I8 TS ST § SiR 7 & I8 S Wahdl © because we are neighbours.
We have to live with each other, and in friendship. Their GDP surely is far less -
it is my guess, Sir - of 1.9 per cent of India's GDP. India's GDP is growing and
vibrant, in spite of al world difficulties. That is conceded by everybody. Once again,
all predecessors of the present Finance Minister and the Defence Minister are aware
of it, and they have contributed their mite. Therefore, | would say in this Budget
that the Government is giving the maximum they can, within their overall situation.
They are aware of the need to give more. | do not think anybody doubts it in this
Cabinet or the last one. But, you need to match it to many, many priorities. It is not
a question of a weak or a strong Defence Minister. | have been there for a little
while. Whatever Departments we have, we all try to fight. But, | think, in the
Supreme Panchayat of India, if | may call it so, you are told, "No, only this much
and you cannot get more." Mr. Pranab Mukherjee has had difficult days, and so have
his distinguished predecessors. Therefore, we have to keep that in mind. But, | think,
no Defence Minister is stinging the Defence Forces, and no Prime Minister either,
in my thinking.

| am aware that China has more forces, has more Budget; my friend quoted it. |
havetravelled all my life, asamountaineer, alot just out of my interest, plusasacivil
servant. | had been up these valleys; | had been to Tawang; | had been to the whole
Siachen Valley right down to those and beyond. We are all aware that we need to do
more. Please remember that we are on the sharp side of the Himalayas. China today,
coming from that side, have a built arail right up to Tibet. There, it is all a plateau.
From there, they are looking downhill. We have to go up. In 1962, that was a big
problem. | was around. Those who build roadsthere, haveto try hard. | would say that
the Border Roads Organisation doesagreat job. | have seen them all over the northern
areas. Work is more expensive for us, it is more time-consuming. Every monsoon,
thereisagreat destruction; every winter, in the higher reachesisagreat destruction. |
was the Deputy Commissioner in Lahaul & Spiti, what is now Himachal Pradesh. In
that place or other areas, the snow destroys all your roads. Please go to Rohtang and
see. When it gets destroyed, you have to again build it. The Himalayas are soft mud
mountains; they are not granite. They have risen from a sea million of years ago.
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So, these are the difficultiesthe House must understand. But, within the resources,
they try to do as much as they can. Whatever China has, | do not think that our men
and our officersare frightened. They are prepared. They are ready. Our resources and
our administration try to make sure that they keep the best foot forward. That iswhat
we are doing all thetime, and, | think, this should not be doubted.

Now, my friend referred to shortages. | have also read that Report. Yes, for
example, if | talk of the Army, there is a shortage of Light Helicopters; whose
number is 49, at the moment, it should have been 125. Advanced Weapons
Helicopters, we till have to buy 60. Then, there is the heavy artillery. The much
maligned Bofors Gun, everybody knows, and everybody agrees, that it is a very fine
Gun, and it has proved itself in Kargil, where we had a crisis. Now, the problem
has been there since then, whatever be the reasons; | don't want to go into those.
But for 25 years, one, the technology could not be transferred; and second, we have
not found a new gun. Now, | read in this Report that the Defence Production, our
public sector, is trying to make a similar gun, and they have made some progress.
But, as a person, who is amost a soldier, | would put to the Defence Minister, that
we have to worry because Armies need tanks and Armies need artillery.
...(Interruptions)... a1 § &= @il | Please don't mind. 31U Igd dral foram|

SHRI BALBIR PUNJ: | want to add one thing. In regard to the Bofors Gun, the
situation is so bad that half of them have been cannibalized, and only half of them are
available. The half of them which are available have been made serviceable by
cannibalizing the other ones.

DR. M.S. GILL : Yes, | can answer that, but please don't raise these because then
| get diverted. | will answer that every easily for you. When we have not been able to
buy more of the same, we could not produce due to other factors, the only intelligent
thing, whether you have aircraft or guns, to keep going, you cannibalize. That isnormal.
You will agree. But my point is, a heavy gun, as soon as possible, is needed. We have
waited too long. | would worry about the fact, that they are about to now produce a
new one. Thisalsotiesin something, which | will talk about later, procurement, which
isamajor problem. The Defence Minister, the other day, answering a question, here,
had answered, but | would like to say something on that, because procurement isvery
much linked to the difficulties of the Army.

Now, in the six international companies which have been blacklisted for ten
years, unfortunately, there happens to be a company which produces the best Ak Ak
Guns. There was one company or two companies from somewhere else, which had
good guns. But now they are out. Now that, as far as we are concerned, for Defence,
compounds our difficulties, because the Army cannot wait to have the weapons. So,
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we have to think about that. What are we going to do? The same thing goes for things
like tank shells or other equipment or rifles. Yes, that particular Cal cutta Rifle was not
good enough. These things happen, particularly, when, in India, thereisagreat mantra
for producing everything in the country. It does not have to be. But, if itis, and if that
was produced, and is found to be something less than ideal, then, we have to spend
money and get the new ones because the soldiers must have them. The soldier must
have what he can fight with. You can't expect him to risk hislife, or, give hislife with
the second best. That we can never ask. But | think that will be done.

Now, as for this business of procurement, | want to say something. You see,
today, we havetightened the system as| heard, the other day, from the Defence Minister.
Ontheoneside, demacratic Indiawith all the segments, whether it isthe Press, whether
it is the Opposition, whether it is us, even on this side, that total probity must be
maintained. People should not filter out part of the money. Everybody agrees. Fine.
But there is the other side of it. The processes, in my rough thinking, watching from
outside, have become so involved, that the Army first gives what they require. What
do they need? What is the specification of the weapon? Then that comes here. Then
tender document hasto be made. By thetimeit is going there, they start fighting over
whether that requirement waswrong or right because lobbies of purveyos of weapons,
are also working and any other interest. The result is every thing gets clogged and
above al thisisthe worry. And thisin my judgment isleading to delay in getting the
weapons into the soldier's hand in time. If we cannot do that, then there is going to be
aproblem. Now how to balance that, and | am sure they have as much of a dilemma,
when they are in power as we have, and the Ministers today have. How to balance
that, because all | know is that the Army must get the weapons, and they must be
weapons of quality, because you cannot fight with the other man who hasthefinest Jet
in the world, and you got something less, or you got a cannon which is not good
enough, and somebody has dramatic stuff. They must be given to the Armed Forcesin
time, so that they are always ready. A crisisis not going to ask us when it is coming.
So, on these kinds of things, that isall | would say, that we have to find out a method.
| cannot give you the answer; | am not qualified to give the answer. But some kind of
method has to be found, by which we can order, and we can obtain weapons with
speed, without being blocked here or blocked there. And remember, we have every
kind of media, we have legal methods also, and every other method. Therefore, |
sympathise with the Ministers, who frankly have to dea with it. | sympathise with
them, becauseit is not an easy thing. | would say one thing in all thisin favour of the
Defence Ministry, from thetop to thejunior officers, that credit isgiven by all sections
of theHouse. My friend said afew amusing things, but he did not mean them seriously.
I checked with him earlier, we were talking to each other and that isthat for six years
now this regime has been in place in the Defence Ministry, they are standing tall and
clear for probity, I do not think anybody doubts him, | do not think we doubt him.
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Now, that isnot asmall gain, Sir. | mean, | go back looking all the way back to Nehru's
time. Let usleaveit at that. That is not something which is easily achieved nor should
it be put away casually. But, yes, | agree that there hasto be amethod found, by which
the necessary weapons are ordered in quick time, procured, and no interference is
allowed to block it. That is something which | hope the hon. Minister will certainly
look to.

TheAir Forceisamighty important component of any fighting machine. In fact,
today the Air Forceis, perhaps, more vital. You see in Afghanistan the Americans are
using more Air Force, more drones. There again the concernsare valid and they arein
the report. So, my friend was quoting from the report, | have also read the report, and
in the training of pilotsthereisa problem, 70-80 planes have been grounded, because
thosetwo pilotswho died they wereinstructors, senior officers. If they died, something
was serious in the plane at that moment. Therefore, of course, they have to be looked
at. We have a shortage of trainers also. | think the best trainer we have is the Hawk
whichis, | think, from England. Many yearsback, after along delay it came. | remember
60 and more have been ordered. | hopethey come. But we haveto haveall the necessary
planes to do all the training. There are no two ways about it. That has to be. The
training has to be intensive. | will give you one example. Israle, they are a small
country, whatever force they maintain, they are still atiny force. But they have the
highest training for their pilots. And, therefore, they give them beyond average
achievement, even against any other advanced country intheworld. Thisiswell known
in the warfare they have had, in the things they have done, and the secret is training.
Therefore, we also must focus on it as intensively as we can, with all the planes that
we need brought in quickly.

The second component is 'maintenance’. Yes, we talked about the MIGs over a
long period. A lot of them have crashed and gone. And, yes, every time there is an
accident; all of usare disturbed, and, | am sure, the Ministers are more disturbed than
us, because it is not something that we want. Occasionally, the pilot also dies. A pilot
is very precious because it takes ages to produce a great fighter pilot. He is not just
driving a motorcar. He has got to be brilliant, that he can match up to the other man.
Therefore, the second component of the Air Force, in my eyes, is very clear. It is
maintenance because what was referred to as failure, all points to, in my eyes,
maintenance. And, the Air Force must be focussing on the highest quality. Give them
everything they need. We have to focus on the maintenance. If you have high training
and high maintenance, then, nothing is going to be wrong with the planes. | don't hear
of frequent crashesin Israel or England. It is as simple as that.

There is a shortage of officers. A reference was made to 10,000 odd, which we
have been reading for many years. In Air Force, unfortunately, there is a shortage of
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420 officers, put by the Committee. In the Air Force, you can't afford not to have
enough highly trained pilots. Thereis similar such shortage in the Navy. Why isit so?
My personal view is, that the Government has upgraded salariesfrequently, all around.
And, they have also improved promotional avenues. Actually the conditions are very
good for ayoung man to go in. But why don't they go in? Onereason, | suspect, isthat
if you get too many babusto design recruitment methods, they give you animpossible
condition for recruitment. | won't go into specifics because | may then be led into
other things. | will give you one example. Let us be clear, the Punjab is no longer in
your Armed Forces. It ison the margins. They are not even coming in. | am not saying
that only Punjabis should comein, or only the Sikhs should come in. But the point is
that you need people. And, if good people are there, they should come from every
corner. But the fact is that you are getting them from nowhere. While there is
unemployment of acertainlevel, why isit happening? It needsahigher level of thinking,
not the Committees, or, even the UPSC. Normally, boys and girlswould apply in this
or that service and the prospects are very good.

Now, | come to the DRDO. They have a grand building. It was built sometime
back. The only building built in this capital complex. | used to say to the Urban
Development Minister, right from Shri Jagmohanji to Shri Jaipalji that it is strange
that after sixty years, in the capital complex, as in Washington or in Moscow, we
still have barracks, which were built for four years in the Second world Years. | have
been there as a Joint Secretary to meet friends and they are behind the PM's office,
they are behind the South Block. 51 # f$t%hs ater dad €1 They are a cesspools
of dengue, rats. | even wrote to the successive officials to demolish them. Thisis
an area meant for high-value buildings of the nation, which are built, once in a
while, after a great thought by the Cabinet, the Parliament and the country; it is not
done just like that. But that is not happening. You all should take some interest in
this. Just go and look at those barracks. Then, you will come to know what | mean.
They were meant for four years life. Are we so poor, that we can't knock down all
those, even if we need more offices for Defence? They don't have to be al in the
Capital complex. Thisis my view. ...(Interruptions)... Army people, their Colonels
and Mgjors, are sitting in that. Please go and see them. We can put up new blocks.
Of course, my personal view would be that in today's India, that land has to be
protected for hundred years, to put up new buildings in the Capital complex. It is
not a land to be given to any daftar. They have got vast land in the Cantonment and
elsewhere. You can put them anywhere.

But those are matters of detail. Anyway, let me get back to the DRDO,; that isthe
only building that we have. That is a nice building. The DRDO is linked to the idea
that we will be self-reliant. It goesto our past. Life has chanced, times have changed,
economies have changed, and policies have changed. But they go on, sometimes, - |
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hope, | am not unfair - wanting to do everything and more. All Departments of
Governments, in which | have been, like to spread themselves. T 3r=8T I&8dT &
and, therefore, they stretch out. But | will give you three examples which are
important for us. For example, the Light Combat Aircraft (LCA). As a college
student, | saw Prime Minister Jawaharlal Nehru going to Bangalore and being
photographed and the German Scientist was Kurt Tank. We thought it was coming
tomorrow. Our lives have gone. | see it has still along way to go. | have another
suspicion, that if you want to make the most advanced technology in the world,
which you have to, to compete with the Rafale, to compete with the Americans, or
anyone else in Europe, then, you need a complex of industry and technology. You
can't, just in one organisation of the Government, say that we will make it. That is
why, when we make it, we cover the fact, that most of its vital parts, electronics,
avionics, so on will come from somewhere. Let us talk about engines. The Kaveri
engine. The other day | read that it was going for test to Russia. It goes on and on.
First of all, you want to manufacture everything. If you want to do, then, you will
have to build an industrial base of a variety of things. A plane or this kind of a thing,
does not come out of one item. An aircraft jet engine is going to take a lot. The
Arjun Tank. Since | grew up with tanks, | have followed that very closely. Its cost
kept on going up and up, year after year, year after year. It is now in a Regiment
of the Army. But | think they had to be persuaded to take it. It was too heavy and
could not cross the bridges of Punjab or wherever it isto go. | learnt in Islamabad
once that they had made a Khalid tank. It is a production. A reference was made
to the Russians. We have purchased a lot of Russian equipment and good robust
equipment S fiepel ST SMEH! SWHATA ®RAl & 3R d Wl <9l € 3R &9 W a4
€; that is what a soldier needs. He is not an advanced technician from America or
Japan. Our T-72s, T-90s which have come from Russia are fine. In 1965, we had
British Centurions; they all have gone now. | can tell you Sir, during Khemkaran
crisis, when their whole armour attacked Amritsar corner of Khemkaran. It was the
Centurions which helped, of course, besides the brilliance and bravery of our men
and officers. Therefore, we have to worry about this - the weapons can't be
something about which the soldiers are not enthusiastic. That's all | would say on
this.

Then, take the Navy. We have avast coast. Just take any of the classics on Naval
Warfare. There used to be one by Admiral Mahan. The British history, the Portuguese
history, the Dutch history of Empire, etc., have al been built by the Navys. We have a
vast coast. We are projected our power because we haveto do it for our own protection.
If others are doing it, we have to do it, and we are all aware that in the Bay of Bengal,
so0 and so is coming; and so and so is coming on our Western Coast. We have to worry
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about that. Therefore, the Navy, in my view, also needs avery high priority in release
of funds and shipbuilding. Everything that can be done should be done, for them
because we are going to need it, and there is ultimately the possibility of projecting
Indiafar beyond our shores.

Again, going back to the DRDO and the Defence production factories, | would
say, what was said by Shri Punj was actually my idea, but, unfortunately, he took
it ...(Interruptions)... I =1 Abvs T FATI 31 R o, H2 . ().,

SHRI BALBIR PUNJ: Sir, | take it as a compliment.
DR. M.S. GILL : Okay. You are welcome.

SHRI BALBIR PUNJ: | take it as a compliment that 3T smsfear #= o
foram|

1. U0, w9, fier : &) <1 1 €1 You see that the Indian industry has much to
commend it today. They are doing remarkable things. In this Report, | read of
Larsen and Toubro. | will name only one; and they are doing a major part of the
work, even for DRDO and others. | say that that's a great achievement. | am very
clear that if you want to manufacture in our own country and not buy from any one
- because unfortunately we are the largest buyer of weapons in the world; then the
answer is this very sophisticated burgeoning Indian industry - patriotic as anyone
else - and they are aready doing many things. | compliment the Minister that many
things have been given to them and they are now contributing a lot. Once upon a
time, there was nothing; nothing at all. Now, they are doing it. They are going to
contribute to your atomic plants because, frankly, the simple solution lies there.
Take, for example, Krupps of Germany. All of Germany's achievements have been
on the Krupps, even today, perhaps. But the simple thing is, if they manufacture
in Maharashtra or Gujarat or anywhere else - wherever they do and whichever
company does it - well, let them manufacture what they can, of course, with your
permission, and after getting licence from you. But the sale of those weapons will
be controlled by you, very tightly. That's all. Then, you are the master of those
weapons. They can't send it to the wrong people where India's won't send them.
..(Time-bdl)... Sir, | will wind up. The same thing is about atomic plants tomorrow.
Your industry is going to manufacture them. | read the other day, that the cost of
our atomic plants is already lower than plants in Japan and America. So, we will
see that achievement coming, but in Defence | would like to see much more of this

happening.

Sir, on the welfare of the Forces, | would make just one small point because
| keep reading of it. Our soldiers, even with the extended age that you have given
to them in the past, still retire very early, and they have to find some place to go
and earn because you don't given them the Moon in pension. It is the case with
everybody. A public servant can't expect something which will sustain him only on
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pension, civil or military, no matter how much you increase it - and you have
increased it. Therefore, there are two things. One, please don't allow them to go on
cribbing about 'One Rank One Pension.' | have not studied it in detail because it
isnot my job. But | think this should be redressed suitably to their satisfaction. The
second thing, now, in another context of another problem that came up, which was
mentioned by the hon. Member from Gurdaspur - | like bringing Gurdaspur on the
record in the House! - that in trucks - because certain cases are going on, we should
now block these officers from getting any jobs for five years. Now, Sir, they too
have got human rights under the Constitution as the rest of us. Did they make a
mistake in joining our forces? Is anybody ensuring that they will be reasonably able
to live a respectable life after retirement, as a Major or Colonel, or even a Major
Genera? | know this business. So, don't immediately jump to impossible solutions,
which are not solutions but which only make the situation worse. If one man has
done something somewhere, or one case is there, we have the tendency to apply it
and say, Sieal rule ST AT B &=isi | If we could save India by laws - India
has the highest GLP in the world, that is, gross laws per person. GLP - I8 ¥Rl agd
R invention & - fiR A1 IFRTST 3 SITGT | T IFRTSY 3M1? So, there is a time,
Please don't do this.

Finally, on Siachen, since my friend started from there. Actually, Sir, | was
very much worried in the beginning. When he started on this, | said, "My God! This
is aforeign policy debate and, | must have made a mistake, and | am reading this
report, which | shouldn't have read. What am | going to do?" Sir, a large part of
what he has said - and | respect his concerns. Every other Indian has got a view.
Last night, one channel had a one hour debate, with even a Pakistan Air Marshall,
and our people participation in it, and yes, you can have your views and concerns.
But that is, essentially, a foreign policy matter with the Prime Minister. Yes, the
Defence Minister is involved because he is in the High Committee. But, please
remember one thing. Since 1984, it is 27 years now. We are there at 21-23000
pickets. | could see all the limitations in what General Kayani said or what others
have said, but the point is, we are not there; neither is it right to say that this
Government is about to give away everything. No. Nothing is being given away,
nor is being taken away. But, | think the idea, that we must have a dialogue is
necessary. And he and | should know more, or should feel more about it, because
we were the two people on the border. | had been there during the 1965 War and
the 1971 War; and he had been there, and thank God the chances of such a thing
have lessened, but you never know on your borders. We must find a solution,
solution satisfactory to us. A former, very high political figure - | won't name him
or even indirectly hint at him - said to me once, many years ago when we were
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discussing this very thing, on India and Pakistan, "fiRex fite1, g8 =gl &rm; aE
agreement ¥ &1 81 |pan | #1 gBT, W7 He said, "Because if you want and want
and want and give nothing, then how do you balance it? Then nobody is going to
make an agreement.” The point is, | am not saying, give anyting; | am not saying,
take anything. | am nobody in all this business. But | think it is sensible to discuss
and have a dialogue, and see if you go forward in a satisfactory way. | would give
you one final warning. All people, not in this House but in the other House, go for
votes. It was interesting for me to find on the channel, where they had this one hour
debate on Siachen that | saw all the older people - | don't name them; some Generals
and some civilians, al the old people were saying this, this, this "S9®! I8 &) T,
VdaR el Rl 39! [degper 7 ATl and then, they took a cross-section of young
people. They were all below 25 years of age or thereabouts; and they all thought
you should talk.

Thank you, Sir.

2 srgar Rig FHAYGR (SR Tow) ¢ W), U g S AR &1 afem w
die BT Al &1, s9d fu d smudr gipar srer o= g |

AR, S BT ST issue &, I8 9gd sensitive & IR WRT < S issue TR BRI
A B FollgHt 3R goold & WY I oRal gl Udb Wsex | forar © f S o sfas
I S §, 9 T sfae e fog wed | A ot B9 el @ €, B9 aned § 5 e
F a3 F B9 Fqoiqd il 3 & AEE B A9 A WS B W, 39 Big a1 IR e
g1 15 3N, 1947, RTd! 89 el &1 fad ded &, 59 QT uer &1 giawR o,
@ 'F celebrate W B € {5 ST & AT BT 3fd BT T 3R AR ATAT dl
BT B TS | AT BH A8 <@ ARy b Sl BT e A8 R gRIAT? TART b
BRI ATl AT § R I8T? URA DI o GHI AP JAM AT I8 TSI, SHP U a1
Sfae™T B, SPI RIT BRUT 27 e I8 99l & fh 39 <9 § g9y Afexi & facsh
BHATERT A digl| 91 <9 B qgfedl Bl Ao P ARl H Ao fhar wn - 98 SR
S BT FqT B, Wl BART $%hd HHGR a1 g7 89 sa did 4l gy & 89 7
AT U $AM g9T Fh, 9 goord 991 Ih | TR § 99 &9 @od €, O udl goidr ®
o5 39 <= @1 S AR Rived o, SS9 99 & S @1 a9l Rl Jhd ugEnT,
Hifp I8 Bl T 6 (S & fou Rk afBrl @ SEl €1 [l gaamEr sy, ar
A SHF T Jg A - S S W HRA § IR-UE RS W HH g S9 urfed
BN URT o, ST SR URY AT, § WHSIT § S g dl A A WS | AT e
BT| 319 ST ¢ WY d 3iRd T iR 919 $¢ W¥T &Rl @1 S St & T, S
|G RN 89 WX A1 TS, 9SG qdidd I8 o1 & e sl sveeRi & |
g A 3R IEH 9= 3R g¢ 3R physically handicapped f &1 59 fageh g#amaR
MY, 1 ofs1 R &ifF &1 o, aifdeal &1 % Jged gV Jod I, Jedl g8 Saw dl
ST AR <9 H S Hel oAl & 6 gaRi Afer ¢ 1Y, 59 99 & dg-afedl
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EURCERINE NG N

DI JaTTgn fhar AT, A1 I8 g3 SR < ger| N 89 rorel fShigd #Rd €, g9
I A BT UIfh™ B lose T, ST et Ui & iR 31T &9 celebrate dRd
g & ARy g9 g aran | ofed g9 &Y g7 T8 dred f6 gAe sHe! @ g
VAT 7 g3 it B9 SfUHl S 1 S & SMMER W, dU & ER W a7 bl
9 B @ T aE TR fore fgar o1 vy g1 ovR ' et wRia # off Sifr &fk
g P T TR BB AU B AR B, A H FHan g B o arel wHa H
TR foT R o R a7 o1 a1 &1 vy 8 9o €1 89 &9 9 B I St
B, fsft o fvsr & 91fT 8iR o & Wevd | SR ISR dIR &Rl A1fRe| o9
B HE YT ¢ P g ORI 9Ie Yo H1E 8, YA B Wl B, TR QW BT o9
IR o=ell 21 TS €, SWHT 9 IR-ERIER] aTel] AMISe Favl & | Agled, aral
ATed ST, HIFRTE S dH] o, O YR Ay & fmfar o, 3= 59 g ws
foram o for fS%w »d, v fa a1 9o & R wR =8, afed e fhes &
YR TR IR M1 A1y | A3 I1fd &/ 81 a1 9 81, I8 <@ o] 78] & dfed
SEl I8 A1ty f S¥@! BN # O 7, S9a! a9 § S ©, S99 g 3% g,
RE UIE? H [l § 6 arar |ed S1 HERIE SRS d] Sl S Sl UTae HRd &
Afae | frar, SAd T ST B9 1. RS HY Bl AT Hhfsc § Adhd © fb o9 |
ITF 39 RIgid &1 $B §F T% A1 T, IHS I8 HH A HH I gHerar g9
< & HAfeR SR AEw Bl Al SR e BT BRI A8l PR UY| HBIGE, AT TAR
U ST 3Mihs 8, Sd AR, TRGN § 4Rd & UM Sl Bigey © 8, ST A&
600 &, Sdfd 9 & U 1800 WISCY Wi & 3R U= & U 550 & | &4 SiI
g g, 98 I 9 &1 I 1800 BIgeX Wi oidxX JoT § 3R BH had 600 AdY IS
T U H B9 A9 B gHEe it 73 a7 IF | T8I B Gahd § & PR A 1800
BIgeR W= B 3P ol 89 PIg A Ug o1 iR 7 g8f R R S| var 89
qrefl 21 1 8 81 31U IAUR! S oddl WX WS BT IS, BH 310 3Pl U
AT TR IR BRAT TSN, BH 3T Iolc Bl $hIaT HRAT TSI, BF 31+ 3iex faor
faR it B8R | HElgy, e fAfer o 39iv iR iy g =ifey, Swer foasdt
fore @1 S T8I BFT ARV 919 9@ B4 S 910 ¥ SXd 29 [ gANT SAMSR Bid
T DI WA 7 I3 WY, A 8F AU B I 991 Fohd &, fhg IIe <21 3 Bfa
P A WR H ST <7 | ABIGY, AR AMA 2007 | 2012 dd U Talored a7 & 1
ARG 86 BIR Joic Y Sibed WRIGH! &1 U A1 4 1 A 86 89IR goic b ied
q 9 e fha @RI S R STMGRI 8, S Jdibs AR UM ©, Sd Jdldd
e AT YA & | MY AU S qA-SAd ATl bl SF W b qb el Hebdl
g7 Ul FaRAT BT P FEAT S| SHBT S99 QX1 81 711 &1 39 Srerdl v
TH 1 Mg 67 BOIR WG @F oY, I MU fHae oMY 9¢ €, AT MY S AT GaT
S| ofT Rafy Rdore &1 S i Wfi$t w9 3 9aran e 18 diar sfeierex
P AT T 3R 76 TeaT=e BfeIdrer @t ey & 3R 60 weapon system integrated
ALH & eidst ot vfaues & o ®1 S AR U ®, 9 Ud 8] b8l AR S 82
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J MR-l JWR B W) R O €, O @R 8Y It & 6 g9rT i R |
U BT # Rem HA SN, *MUd SUR 9gd g9t SR ¥l 39 U A 'H Q¥ @I
SIRAT &1 BART BT & U, YIRWBI & U ammunition &1 9t B8 &1 89 310+
ReqrRde &1 70 R¥C gHIC PR & | 59 Jg 8NN, a9 89 fd<e 4 ammunition
Tes & v ari, S| 9y SH Aot BN fb SN 98 B9 o9 ® A el oA
T 3R fHd cost WX ST ¥, 98 BRATA 7 & gaT ¥ T 9red 9 9gq gl O’y
¥ 9 9rdl @ @ g | e |Ed 9 <9 &1 environmental 3fR geographical Sit
ITHT T AT R BT F S et lacking o, 89 W) ot T4 | aw ais ffeRien
P 39 T8I &, I8 contractive thought & & &9 w9 MreT@x $7 HAAT BT R BRA
& oIy QM ey |

TR, 39% real DRDO &1 self reliance fe ol &9 2005 d& 70 WRC Sif
fSha & RearRde 8, SUBT 89 Sfear § M@ H0 | Safp 2012 § 89 70 HIET
SHIE PR T Bl W, # 10 e § A HR @ g

Juwreer (U1 WS HRIA) : U Aot BT <8H TS B AT A0 Ui AT
BT JHT R & AT

#f sraaR R FHNgE ;- W), S @1 595 21 s9d U b R € e
S BART SRAE o f 8H 2005 & 70 TRAC RE@RRAC dibd A R HR o, Safd
2012 § B9 70 TR¥C SHIC ®X I8 ol sUd v e 7 flt &1 xquafafed o
BT TS| BH YN STUB! fedr AIfad R I8 &1 89 & off afedn, sd 89 @IS
|aTd E] G PRAT d8d © | Afhd PO BRI P 918 R qfedl T, dl fesT 2|
PR B4 P Al T PN IR B Felld I8, 99 89 $B B e, dl 89 doi dl &
Bl 379 3MUPB] & B 81 T | RS Ar8d, s Sl ¥ & Aue! &l 2|
H ear g & e S 9u 2T Wi § A1 O ReanrRdied & gR1 T8l e g,
sAd 0B W1 &, Hife Tgal W &g IR =0, YR &I a1 Sodl Rl & 3R
IS d @ W TEY E| IFR USRI IT WRT & fh AR W I3 QI 7 o, al &9
JAMYH! Fd < & o 37y mifre & a1 &1 confidence ¥ o of | g8 ol andt
I @ HHST 997 ATl BH F HH 999 AUl & fav g S, g 8k ToHfad
f[aRYRT @I THEC T8 g99 <41 ANMBY| IR 9 7Y TP ATF Yoisl g1 a1y
o &H ST T B B AG PR Ahd €, B ST b AFT AU YD B A
T WHd © | AT B TP ToiST IR Feil, Al H FHeI g [P AUDT A qEAN
S & fT IR BRTI ST $H UR SR g@+ Pl BIRRT &Y | 97 o AR Fellg Bl
IRIE 9 ¥ HE1 SY, R MUR! $IART fhar 1 ¥ fh Here fed &1 A St |
PR T & AT & foIY 39% $W IR o< forar <y, a1 a8 o8 -1 919 8 ¥l

P AT H I8 Pl AN b 3 YT ¥ b talent P FHIAT | ST BAN
AEfede, BAR Uee 3R BAR Soi-ad facel 7 settle 81 X2 &1 3R ¥ fa<wi & omor
P BRA ©, dl 89 P! T8 celebrate HRA § | FHAER TA H A ® b WRe Hof
P Th ded AT dsdl 7 USA & a8 Red &1 8, a1 gaR v I8 celebrate &1 issue
T ST & R § R H b &1 Sfd AT WRARAT P talent BT TS e, a1 USA
A7 other nations a1 AT & | AfG S9F §RT TIR TEFID BT M dll GHT H, BAN
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Rac & SWETe fbam STQem, a1 &4 39 W IRAT 9 | @ifey | g9 I8 W dre
=Y b 3o ART talent 89 A gX T 81 R8T & I R g9 USRI 878
Bl B! 87 O T 89 AU internal security T HSd T8I BR q9 qPb BH AU
< Pl HOG el BR UG | H AR TRIeTdls Pl Yeb I&ER0T ol g1 85 U DM
B gad B S AT 3T IqrAfeRI B el TSl 3R $B I Taqferdl B el Bl
A 791 geTl B9 Usdl W US fqud B g & Ay, sl ISR ¥ B AT US
o1l H Pedr g P 3Mu gddT SR A ST | 3R IAUB Vb DM Bl gedr & g
g <Hh Usd ®, dl s 89 3fU defence & AR H oI Uql Felal g1 g, offdH
B SUPT BRI W el @AY fb < & 270 Fl § Tageare /i S F61 87 84
IR HEl IRE ¥ diagnose FHRAT AIRT| BAN <Y BT SAM S Pl WEE W G
BT AT | R 98 <Y & Mg internal security & foTg thrust a1 wram &, ar &4
SEHT BRI ST A1feq {6 w1 S| financial NWoT g3 §, F1 S¥&T social
exploitation a1 &, &I S¥ST political exploitation g2 & a1 98f RARN &1 T
AT 8?7 BH 3 99 9l W AR RSP, 59 A Bl g BRAT A1 59 89 iR
A AOgd B adl BH q18R @I defence BT ASIEA I AH IR GIAT A S UV |
b A1 € BH U goic Bl FHl [ FR AN | IS B8F Sl goic I9db HUR N
T €, 98 dic 89 I B defence & FUR o HH T |

THE VICE CHAIRMAN (PROF. PJ. KURIEN) : Please conclude.

2 AR g g : § conclude #R BT g1 W), § I§ AT e =W B
S g dfe wiE € 9 980 Bfed S IR €1 ST a9 I, a1 e @) feArs
T A ool Ao #, o= wew H W #E <@y o1, A q Sfag S fh e
P U g TE B (AT B ES)... 3R T Bl & PR del b U EAR U o
PY HHI BEN A1 Y 87 <9 & AU s &1 Stou1 U1 E BR UTH | L (SAFET). .

THE VICE CHAIRMAN (PROF. PJ. KURIEN) : Please conclude.

MY | Helqd, MU gl dld B faax faar| # ! el A S-aR fAe Sarat
forg €1 3 # =9 fotha e Aree I I de aredl {6 v ffwa I o 961 ey
FRRE ST S Eierel goT § U HIerdl @, gl % HIeTel Bl 3R WIS Pl Sl @ty
Fe T8 i W81 2 W S W BICBI SRS €, SMUd 6 HW W W &9 Hfed
WWI@W?WWenvimnmentéﬁTﬂT@??‘I’I’%ééﬁ@ﬁ?ﬁ\’ﬂ%l
SHG WA B FHIG PRl g, AU G BT gydre | o7 feg, 57 9Rd |

SHRI T.K. RANGARAJAN (Tamil Nadu) : Sir, thisisavery important discussion.
Everybody in this country has got alot of respect for the Defence. And | respect our
Defence Minister. So far, he refused to permit 100 per cent FDI in the Defence. There
are some so called patriots in this country who want 100 per cent FDI in the Defence.
But he did not permit that. | thank him for that. There are multinational companies
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which wanted to have special economic zone for war equipment, military products.
That also he did not permit. | thank him for that also. He must maintain that position.

Sir, today, you can't ignore the Press or the electronic media. Today, even people
in tea shops are talking about the Defence. What is happening today? The recent
controversies highlighted by the media have rai sed aquestion mark on the functioning
of the Ministry of Defence. The controversy relating to age of the Army Chief further
raises concern about the system of maintaining personal records of the officers of the
Services. Every man has got afundamental right to movethe court. But herethe Army
Chief moved the Court against the Government. The Shakti is fighting against the
Shiva. It is very good in the Puranas. It is interesting to see thisin TV serials. But
when the Chief of the Army moves the Court regarding the issue of his own age, it
shakes our confidence. The recently-leaked letter of the Army Chief to the Prime
Minister is another matter. How do you explain these things? What will the people
think about the political class? We are managing the Defence. You cannot ignore The
Hindu. You cannot ignore The Hindustan Times. You cannot ignore the English
newspapers or any vernacular paper or the electronic media. The people are daily
watching that. Our systemsin the Defence need proper review. The Minister iscapable
to do that.

Sir, one magazine wrote, "India seemsto be at war with itself as army personnel
and civil servants wage a battle for supremacy." These are not my words. It was
published in amagazine. | don't want to mention the name of magazine. Another daily
only highlighted the growing mistrust by saying, "That both sides, the Army Chief
and the Defence Ministry, have mishandled the situation isan understatement. It |ooks
asif the two have been going out of the way to hurt each other. They don't realize that
they are hurting the nation." Sir, they don't realize that the common man is worried
about the Defence, our civil servants, and our men in uniform. When we seethe people
in uniform marching, we are proud of them. Today, ordinary people are worried. Sir,
they don't realize that they are hurting the nation. Sir, the nation is worried.

Corruption in Government deals has become talk of the day. You take any
Department, you will see corruption there. When corruption comes to our defence
acquisition, it not only affects country's military preparedness but our image also is
affected internationally, and the important acquisition for theforces are being delayed
thereby causing huge time and cost overrun. The Standing Committee on Defence, in
its various reports, has highlighted it. The Committee, in its 12th Report presented to
the House on 3rd August, 2011, has raised a serious concern over the delay in some of
the projects of the Navy. Mr. Gill talk about how important Navy is and how Dutch
and Portuguese were able to occupy the space in the world. It was because of their
strong Navy. Such projects as highlighted in the Committee's Report are at page 15,
15A and 17. The Committee, in the Report, has said that the cost of escalation in
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respect of the aforesaid projects has, in fact, been four times of the initial estimated
cost. The C& AG, inits Report No. 20 of 2011-12, has further reveal ed about the delay
in some of the important acquisitions for Air Force and Navy.

Sir, the said C& AG Report has reported flawed approach in acquiring 16 MiG
29K Aircrafts, at acost of Rs. 3405.61 crore without finalising the associated package
with the procurement of the aircraft in January 2004, which led to delivery of six
aircrafts in December 2009 without weapons. Aircrafts was delivered without any
weapon. Subsequently, fivemoreaircraftsweredelivered in May 2011. Thearmaments
for aircrafts were contracted for only in March 2006, which led to non-delivery of
weaponstill October 2010. Besides, the C& AG aso referred to the abnormal delay in
procurement of Precision Approach Radar, procurement of urgent aviation stores
through Indian Embassies and inordinate delay in installation of SPL Plotting Tables
on submarines. The Standing Committee, inits 14th Report presented to the House on
26th March 2012, has rightly observed that procurement of such sensitive equipment
has achain of reaction, which compromises Defence preparedness at the ground level.
The Committee has also raised the issue of penalty clauses to be included in each of
the contracts. The Government did not accept that; the Defence Ministry did not accept
that. You must put a penalty clause. If delay occurs, why should we pay for it? Why
should we wait for it?

Sir, it isaknown fact that a major portion of our armaments, aircrafts and other
equipment required for our servicesisimported from various countries. The country,
even after passage of more than 60 years of Independence, is still highly dependent
upon imports, thereby depriving our industry of agreat opportunity. Today, we arethe
number one arms importer in the world. Although millions are unemployed here, you
give employment to people in America, Germany, UK, etc. You don't want to give
employment to qualified Indian people. Sir, there is an urgent need to give more
emphasis to make our public sector undertakings capable of producing armaments
and other high-tech productsfor our services. Inthiscontext, thereisaneed to enhance
our R&D capabilities through our premier organisation DRDO as well as our public
sector units and ordinance factories.

Sir, our Defence Minister told methat we are modernising all defenceindustries.
Itisavery good thing. Sir, our DRDO is hot an ordinary thing. | had interaction with
them. They are very good people; we have very good scientists. Sir, DRDO was
established in 1958. It has got a lot of experience. At present, we have about 8000
scientists. Many of them are maintaining stores. They do not do work in labs because
you do not given them work. Around 2800 technical officers and 9500 technical staff,
totalling around 35000 persons, are working in DRDO. | think it is second to nonein
theworld. The work which can be done in the technical manpower is outsourced. You
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can work but your outsource to the private companies at the huge cost, whether you
get 2 per cent GDP or 3 per cent GDP from our Finance, it is all outsources at high
cost. Look at the real situation we have about 30 major DRDO labs. The workshops
are modernised. The work which can be done by the technical manpower, why don't
use them fully, 100 per cent? DRDO has got a credit of success programme like side
projects, the value of system, products, technologies developed by our DRDO and
inducted into services. DRDO successfully devel oped missileslike Prithvi, Agni, Astra,
Prahaar, Helinea, Saurya, thelatest missile Agni-V, Intercontinental Ballistic Missiles,
including Aeronautical System, Radar, Radar Naval System, Nuclear Chemical
Biological warfare system, etc. Our people are putting on everything their brain. They
have wonderful brain. But what do we do? We can understand how our DRDO is
capable of producing this type of modern items for our defence.

Sir, in this background, the same Government, the same Ministry what they do?
Without encouraging i ndigenous scientists, without encouraging our workforce, without
encouraging our industry, Shri Rama Rao Committee was appointed in January, 2007
by the UPA-I Government. It isasecret document, you cannot seethat. But contractors
can see that. ...(Interruptions)... The foreigners can see that. But we Members of
Parliament cannot see the Rama Rao Committee's report. That is a confidential
document. | am searching for that document for the past six years. Neither | am ableto
see Rama Rao nor his report.

Sir, the Rama Rao Committee was appointed by the UPA-I Government. It
recommended large scale tie up with foreign military companiesin Israel, the USA,
the UK, Germany, Italy and France. Your own Committee, your own Indian, they
don't believe 8000 Indian scientists. They don't believethe DRDO. They don't believe
our public sector. Asmy hon. friend, Dr. M.S. Gill said, there are private sectors aso,
they can also produce certain things. Why are you going in for atie up with acompany
in the U.K.? You are talking so much about China. Chinais producing everything in
its country. They areimporting. According to areport, Chinaimports certain equi pment
from Russia and Ukraine. You are giving employment to those countries. You are
giving money in the form of dollars. But we are starving. ...(Time-bell rings)... One
minute, Sir. You have given a go by to the self reliance and indigenous devel opment
against the vision of Pandit Jawaharlal Nehru. UPA are grand children of the Pandit
Jawaharlal Nehru. Shri Gill has already mentioned that we have a shortage in the
Army, Navy and the Air Force.

Then, Sir, coming to Sainik Schools, which can help in bridging the gap between
the retired and existing strength of officers in service, these schools are ailing from
various problems. The State Governments have expressed their inability to provide
financial assistance, and the Union Government isnot coming forward to fully support
these schools. Sit, thereisacasual attitude of the Ministry towards the recommendations
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of the Standing Committee on Defence, which isan important Committee. They don't
bother about the recommendations of the Standing Committee. Today, the Defence
has got more than 20 lakhs of acres of land. Now all that we want isthat there must be
aregulator for thisland. If you don't want a regulator, then, al these things happen.
The military goes and removes small huts in put by poor labourer in their lands. But
Generals are constructing houses, multi-storeyed buildings...illegally.

THE VICE CHAIRMAN (PROF. PJ. KURIEN) : Please conclude.

SHRI T.K. RANGARAJAN : The Ministry has not implemented the
recommendations so far. Finally, Sir, 'one rank one pension' isavery important thing.
I want the hon. Minister to kindly consider all these things and he should save the
nation. Thank you very much.

2 R At ([eR) . Suavreze q8iqy, sMud g=yare | sl 431 9gd gl
B Y&l ® 5 3T oMY SSRAT & W, HHI b dR H 99 fAaRd gleR B PR @
g1 # ST Hom fr S dRE @) SaRAT U WY A1y W e, wife AR 9y
A8l 8 fie @1 2l

qEIey, g7 fauel e & e § IR g @8d 7 Of9 39 989 B PRI
B A1 H IR B BT AN [F FA-I-HH 9 9 91 B Fdl PN [P 1962 B Jg BT
Ig 50a1 AT T 50 9§ UES 1962 H A & AT TART Ig T A1 I9 Ig H TR
DI IR | B AMfRY o, S TRl g8 | S SURTaR |HY Ui WROE S

TR, G T LI AT RN 8, 59 PIg Uhd™ & R # i dal T urferear
q 1 g & oM &M gg 1 O sddare &1 7 89 Al PR I9 ©, S Adddla
H g8l ol d& 35 ¥ 40 BIR IMM&H AR S g & | gl 25l & | Tad AdeR
BIA B grfhrar &Y BT o1 U 1 319 9P IR H BIS Ig Id B BRI BTl
T fr g™ @1 S99 @R €, @ 99 ol ¥ fF 9% Uh AR STeH! B oTde
# =@t 91 g9 @ B g8 S =Ry R AN F e gmr S as1s g2 oft, 89
SIS &b dIe WS 1 U by U fhA1 o1 b BH SU Uh-Uh g9 S AN A
qqF o1 | I8 e Uferaie H U g3 7| B4 I € P RgaRi # 9% @R vl
ANl 9P aR H AT HAT glerd 7, g9 ar ¥ Sy fAfex Aeg w=i, ggr @30
S @l g A1fEyl

SUgHTEde AEIed, HH-HH g oMt BiaT ¥ 5 g9 <9 @ ga aret @t
frae aTRare €, fhdy IRsaEes €1 onft gaR w8l & S W= Emufy € S 'R
9 & eaerR €, S99 S9 & ft 919 sl | oW 9T 9 9@ 9 &1 fJarg 9o
el T IE faare i 9 @1 27 % Ff & o 3IS Sy dor B H Bis SH |
MY g9 T go feare ag uRRfY & s 787 oMy fhd ag ¥ Defence Ministry
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IAT X2 &7 A [P TRE A < Tl I8 87 S od Y b Y BT fqare Hi
FAdT Y& s9a! a1 a1 feha MfE) o gur o =ik on a1 S Rare faferdh
& AT I8 &, SHH YUR B oA AMSY AT, <ifb I8 gANI 3fMad & | J31 U T,
SI9 AT B dSE gs ol 99 1962 P UBSl 1955-56 H B RAGATT A AHY BT dd
I A gD a1 oft Al I8 A$h b Alel H 9 T &A1 A Bl A 1 7, g9
g8 WH W 8l gbl Al | S0 AT BAR BIST & SR, STRel RFr o, S a9
YFER SRS I ISP AIbx I8 WRI izie ol ATl 39 999 et ffex 9, 89
AHI-ARE, intellectual, colossal intellectual, d1.&7 FM F9 ATEd | IS9P IR 3§ STdTe
AT 8w Sl ded A1 BN & SR TG HA e g iR I ufed St @1
SR hel b g7 Ay 7 < 89 SR A € §HR A1l A B bR Hebdl & | R
AET BT TRNGI B 7| I8 @R GIRI § oty 8 T | S o) ger w3 St @t
fagt e g3, S o’ ¥ ¥ |iEd 7 S resignation f&am e, @' gt e @1
T | SHB! AT TSI AT ol |

Jce e arsud St S 9HY I 1957 H |lld FHT H Siid &) 3N o 3R
ITF g # g FofE gen fr o Iw H Rufy &, D9 W @ 81 w1 R, 39a
IR F I B THGRT B TRy 396 /T @5 TR Moo amity] s W =
TR e @R S9 ®Ec TR 9 98 & 98d IR A 9eRl & 98l a1 $i
SR el 6 = gled €, fhd aRe & 99 & 91 fagrg 9o &7 § iR 39 fJare
P AT DI YIB 1950 H B B T o, 99 P A9 7 fFwmq ) Feon fBAr A1 WER
T 3R SR ol 8% & 4 § I Wdl-fhded 8, 3R 3T SHD! Teil, o 3T
TE UAT el | 9 AT I B o ddblad 8l el o | ifed st 1 wer 6 98w
# ot 92 A o gear § 5 A9 g9 W gHar w99 {6 ued wE w9 fa
B A W W TE PR Ghd & PY T I8 b ¥e I P FAgSs @t d Security
Council & #v=fRg R &6 e &) off 8k &9 ol 7 99 &1 a8 fw=Rm <
S IH FI 3D dd] TS SFavd dIels gs ATl

ifed Tifa goow Ud, S & I9 w9y ool d faffRex 9, 9 Y oo d49+
& IR H HEl {6 3R MU g9H! #FHSd ¥ A8 9'Y B} Add §, d B 0 HH
gIH fetha fafrt 9 ger Ry, oifea 32 98 gern | i@t w9 ot @E I
I 5 7! dAFFed ¥ 9EY HINY| S9 R AEd e, H AT 98d Bl adl
T I fF eAR U off Aie of B ®, S fg<di fasg gg & @orch off, s g9l
dfeoraw F Sffedifed B o TIRT| 39 )R SS9 98T & f$ha fAfRex 3 oar
fo5 I8 el @1 SISIR AR Q9 H T8l AWM | HRBT & Agcd d Ig S el a1
g, SUDT 3SR AR < # 8] M| 39 dXe ¥ 89N <9 § S JuRdre! s
2, 9P IR H FIT PHET Y2

1962 H Sl P 3N, Yo IS &, S THI W SH 18 AT 19 aY o iR 1962 F J§
P M B BAN X H Ul ST ST M7 o | ufsd SaeR ord Ew | g Bl
HIRT fHar o iR #7 ga IF HINUT B GAT oA, died-dleld 8w St BT Tl T R
o7 Ig 919 SRIIRT § W B fF 9 I N 3R SRgERT § AN @ e f o9 fgdw
fa=g g 81 @1 o1 R S iels W B I} BT o, 99 SToie & HuE HA A
S wror e o, Sl | Sl A1 fhar B Sig ag vl 81 R P gieis A SEiE
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W I oTSTE BN, 99 afge ¥ wEl o f5 get ' WOl & Wiy oS, F{ife e
SHIE BT $9-59 89 SIFd & 3R ST fageh o € 9 s e 9 uRfua =
TH SAPT I8T IRRG BT | I gTeld g9 <9 § & &

1 &1 9 I BT GR&AT F @ 89 Al A Raerars fear g SR oo A 8H
HY YT T, B FeWl fF B Pig W Ao A9 B G G B G ey | A
P R g4 9mRe ofda o € 7 <@ arfeyl &9 <9 <2 © f 99 ok 'awr
I w1 Rafa &, 9@t I5 @ Ble <INT f6 SHe e fhas gais 98 €, S9d
I fhas oA €, S9d TN fhas S € 39 IS @I Big <IRS| ofeT 31 <9
H B AN UPh gdcdX SHIM H oY diF-9T¢ o9 e 3TFTST UGl &xd &, Sdid di
UHh THRIX SHIE | B e | SIQT ST UST Bl &1 BAR T&f Wl &l ST ST
2, 98 99 W el & 99 P U Wt b Ad oTHe NI 1.48 fifer it Hiew
T 3R AR UNT IE 1.79 ¥, AfGT SHT 811 BT Ie fha=n &2 ag ufa a9 408
fiferas €9 o1 &1 SIeT Ral § 3R g9 Ufd ay 210 faferas e Samed &
g1 9P T T a9 o b1 Sared 280 fAfers e BT € 9iR 'W ufd a¥ 45 fafere
9 IART BRA &1 I AHT BT IAeA Ufd 99 650 fFAferas e &xar g, Safe
sfear 150 fafems <9 ufy a9 Saes axar §1 98 dId BT S Ufd 9§ BRig
1300 fAfeR 7 &xar & @ik 89 300 fAfe™ 71 Saed axd &1 fasrel § +ff a&h
BTl § | Th-Ush = § el B 2|

T M U9 918 H1 Ud MfEha ug W7 o, Rgd I=H d9 & 91 g R
< B AT B B | R AU AT STAWIC sSad W <@, A1 urdl b g8l dAn
J 3fd S 73.5 99 BRI X off ®, Sdfd 8AR A8l 64.4 99 B A9 # ufq g9R
W 17 g ot Hid Bkl § SR AR F8l I8 Iffdel 50 ¥l A # ufd guR a=dl
U 99 W BH SY b g°dl b AXA B AT 19 Bl B, S AR TEI IS 66
B &1 A9 ¥ ufd e @G @iRdl § U9 & xR 38 AR "Rl ¥ @R BAR
TET 230 ATV ARl &1 SHP TSI TATH R BT WSS 94 B, Sdfp AR AST
IE 74 W B IE BTAG &1 SHP U8 Tsfpal # e 99 wR¥ie 8, ¥R T8l 80
RYE B 98 8 &F ¥ 31 ®1 98 B 3M 87 BH USRI g1 A R AN Bl
Ire AN b 9 1959-60 H AN H 9ATD IADbId TSI AT| SFH THI A BRI AT
R 3R 9 I 9 I8 Iy BRI d ¥l ST TE B BRI B 82 SHBT
PHROT T il TA.TE. e AEd a7 991 o) Y2 O 5 SRIRSRN &1 vaT 9gd o
g T B UEd g 9aT I E, IS9P 918 AL wlied ¥ iR 99 Jenfe @i
g, Safe DN Bl IS @ioral 8, SP 916 93 ofral § SR 99 98 Wa= g-rdn
Tl 89 N fe@rs orT €1 89R I8l U UF Wad 99 SIY, aAfded wad § S &
B qlell B, SHABI B Ha9 99 91 & 91§ I A 8, Sdfh dF H I8 el
Tl EAGT UG B, 99 BH AN BIC ¥, S FHY I BT UNIT & Al R oft o7l 8H
ARl & g A@ISi B RS g 984 Uiger | 99 b IR H SH 99T Sl Ha 1G]
SHHR AM S 9, 9 TSR & I S9! 'S TR AR A" UH 9gd &1 Uigerr
fpara o, Rorrdr &1 &FT ged I AT H S geR AR 9, TP T TR 3R I
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Rt Bl TmEIe 9xp dIF o Ja-7ig § Wil 991 Yo (Han, Safds g9IR <9 & ©:
@R WAl § B W A 10-15 G FER BN, offdhd 89 ANl T SAdT Bl SWIATA
T2 fpar| g9 T a1 fres a9 3R qra) g9 ANl ¥ g | SISl SUBT Aol
T fh 9 & o o ore Repet o, P U Y ST AN ¥, SAG URT S 379
TSl off, SUF AR SAF I P FEI dd N I AR §H, 89 o b8 I8 © [P
UHSIeNE BN <9 H T8l o7 TEl § 1 $9e AR I8 P 89 fatad g f R ast
St faeeft Oo0 oY, 98 Wi RE 21 B9 wishRie e & ar | fafka € sHe!
Uirepd ST & av # fomar 81 81 & 21 oMU $v fl IR Iy, oFR 39 <%
P AT T, A1 $H S F AN SHBT I, SWRBT AT §TolS 3BT g9 < Bl &l
AT DA T AT UHSIRME I IE < &I g9 Adhdl | TABI drood BT ¥ fh 39
Y P FAM Tt S AT E, 39 I & S i € 99 9 I8 dEd © fF guR
&l B BT T B DIRG9 BT 94 Ugl, I e I8 © & Ig 2014 & 91 BN
F? Rife IR A ST B dHellh BRI | I8 HAT GIR &, 9?7 ...(F9T DI ©6)...

IS HBIGd, S GuR A SHal gl 8, O guR ¥ S B Fe 99,
IS IR H BARI WREBR FA™ el Sl AT & iR WRBR Il drel Al & S
SRR A1 faRivel €, oFR 4 98 &o & I8! QuR 8, a1 § I8 He arsdl g (&
< o Reifd 9gd @@ &1 H 59 ua el € P I BT @M IOl G AW AR
BT 42 YRR Te PUINT U7 81 %2 € | il TAgAUHSAT BT il |d Al, 98 P8
& ¥ 5 60 TRiT o TG Y@ & 9 E 1 ' 9@ ff T8 J9a €, 89 e
I T B RUIE @ A9 € fF 39 99 H 80 WIC AT TR Y@ & A E 1S9
I H Mel-9ve IR a1 I91 W fhar g, SS9 9l #§ =) a1 1 @d
BT B 91T BT R IADT BF ARG & b S 80 TRAC TRIG §, 9 90 TRWE & WV |
ITHT O B T YT T, FEREl o B PN IR T T, IEA F BT BT NP TGS,
g 3R el @RI, I8 Ol Ul Bl dIF 81T

IJuFHTETE (U1 9o HREE) - Rast S, " B

£t R foardt : safoay § swar fRly w=ar g ok § a8 @ear g f& a7
S el HATS ®, 98 O 37 9 B o) I8 8, R ARae! & A & d) IET
2, 3T 39 WgRT H1 519 d& el BISY, 99 dF S e drell T8 &1 3 DRDO
Ha= 1 form §1 3MU SAfAHier IR PR 2 & | 89hl ol & fb 99 &1 St DRDO
NI 8, SHBI Wa+ MY TR BN | Afh BT UG MU HEl SA1aT 3T 8
g8 gafely o sMue! YU Tad 2| 9 QI &l 9/ d AT 81 daoiil, a9 dd MY
S BT YRET B MRS <Y P AN P AL @ Webd & | Sl YA T U I DI
JRET B ARSI TEl & Ahdl &, SHDI I A8l AMI S APl & AR IAD LARIDI
BT IS BRA BT ATDHR TET AT S FHhal &1 0 & M H 0T a7 FA Bl
g | 9gd-9gd &g |

SHRI D. BANDYOPADHYAY (West Bengdl) : Sir, it is difficult to speak on
Defence without being branded either as a xenophobic jingoist or aconscientious
objector, pacifist. Protecting country's realm, country's territory and its statehood, is
the fundamental function of any sovereign state. So, every Indian citizen should be
deeply concerned about defence. Sir, there cannot be any defence policy independent
of foreign policy. If we have a very imperialistic and aggressive foreign policy, our
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defence policy would change accordingly. If we have a very passive foreign policy,

the defence would be to protect the realm and to prevent any further aggression. But,

that should not result in devel oping the Panipat syndrome that Indian history has seen.

Always will Delhi allow the foreign elements to come to Panipat; only one day's
march. Then they will send their troops; then, they will lose the battle and Delhi

would belost. So, unfortunately, our defence mechanism is such that we do not react
unlessit isright at our borders, right at our gates. Thisis something that should not be
there. When | wasyoung, in school and college days, there used to beavery challenging
subject for debate, "Gun versus butter”, which is good and which is bad. Isit the gun
or the butter? Sir, were were told in the earlier days that the more you spend on guns,

the less you spend on the butter. In other words, the more you spend on defence, the
lesser economic growth you had. In asense, it is correct; in another sense, it is not so
simple. Guns do generate butter if you can useit properly. Thereisno direct casualty
between the lack of growth and defence spending. Much of it depends on the quality
and the quantity of defence spending and al so a balance between our general planning
of our economy and planning of our defence. Infact, in our general economic planning,
we always talk about the capital expenditure and not about revenue expenditure and
never talk about the defence expenditure as it is arevenue expenditure, but thereisa
great deal of need to enmesh the two together so that the total planning takes into
account both the economic development and the defence development because we
cannot live without defence. | don't want to sound jingoistic and say, raise our defence
expenditure beyond three to four per cent of the GDP. To that extent, | do partialy
support Shivanand Tiwariji by saying we may have to increase marginally but not the
extent of having a large change there. Our 2 per cent of the GDP expenditure, in our
economic growth, isnot that small. But, it is not big too. Sir, the most important point
about thisisthat in big countries like India, Russia and China, the people do not talk
about international relations at all in their normal life. A truck driver in Bulgaria or
Hungary, if hedrivestwo-and-a-half hoursin either way, he crossesaborder. Therefore,
he has to go through the issues of passport, visa, foreign exchange and other things.
So, it isapart of their life to think about foreign relations. But, we are not bothered.
Even two-and-a-half hours' journey in ajet airliner, in north-south direction or east-
west direction, you never cross a border. So, traditionally and historically, the ruling
establishment in Indiaawayslooksinward, hardly ever looks outward. That tradition,
unfortunately, continues even today.

Sir, another thing that has been plaguing us is the complacency in our defence.
In the last sixty years, we have muddled through all the crises, except in one, 1962,
with the Chinese debacle. We thought, somehow or the other, we would be able to
meet our challenges. But, unfortunately, wefailed to take full advantage of our stunning
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victory of 1971 when we could have, perhaps, solved the Kashmir problem. If we had
pressed for that, at that moment, when we had in our bag 94,000 Pakistani soldiers
and officers, we could have solved that. Perhaps, we could have solved the Kashmir
problem. But, we amost gave it away. We got nothing and we have the festering sore
even today.

Sir, itisahistorical fact that every nation makes mistakes sometime or the other.
We had our 1962-mistake. The U.S. had Pearl Harbour; most of their captive shipsin
the Hawaii were bombed and sunk. They did not know that the Japanese had comein.
But, the point isnot of making amistake. The point iswhat welearnt from the mistake.
Here, the U.S,, immediately after the Pearl Harbour, started recouping themselves.
They developed nuclear weapons; they carried the war to the Japanese soil; more
wrongly than rightly, they bombed two Japanese cities out of existence and made
Japan surrender unconditionally. But, did we do anything?

Our Jawans went to the 1962-battle — | cannot say war - absolutely unprepared,
ill-equipped; with their gun, they went up to 14,000 feet not in the ammunition-proof
boots, but in the canvas shoes! That wasthe equipment! Welost. There was Henderson
Brooks Report. Today, 30 yearsare over and all those should be made open. We would
like to know what the Henderson Brooks Report said. What went wrong? |f we do not
look into our own faults, then how do you think that we can change? Sir, in this
context, | do not have to bring about the controversy of the General and the Ministry.
But, it is a fact that a letter of the Army Chief to the Prime Minister described the
unpreparedness. | do not know whether it is correct or incorrect. But, | wonder that
even after sixty years, if we are at the same position asit happened in 1962 where our
Jawans went and fought and died totally unprepared.

Sir, one of the major reasons for our unpreparedness, as was mentioned here in
thisHouse, isthetotal dependence of the defence procurements on imports. | have got
some figures. The Army's import dependenceis plus or minus 60 per cent; the Navy's
isplus or minus 70 per cent; and, the Indian Air Force'sis plus or minus 80 per cent.
How can afighting machine fight when it has to depend on imported procurement of
the weaponry? It happened in the Bangladesh War when the Americans issued a
sanction. Asit happened in Kargil skirmish - | do not say it was awar; it was a battle
- we had to scrambleall over theworld to collect our ammunition, spares and something
else. So, how can the fighting machine come to the real top fighting spirit unless we
can develop our own indigenous production system? Here, | would earnestly request
the Ministry of Defenceto comeout of it? The bourgeois, al over theworld, is seeking
profit; the Indian bourgeois is seeking profit. But they are not unpatriotic. So, bring
them in, given them the authority; give them some incentive, so that they can produce
the machinery or the material that we require. ...(Time-bell)... Sir, there is a point
which arose about the DRDO. | am not going to do much about it, but the point is, this
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is the only major institution which we have for Defence research. They have some
good points and some bad points. Their attrition rateisvery high. Young scientistsare
being taken in, and they are going out because the multi-nationals give them big jobs
and they go. So, we can't retain them.

Secondly, Sir, inthelast ten years, they took 180 projects, and they could complete
99 projects. Since two of the major projects have already been mentioned, | am not
going to mention them again. One of them is the Light Combat Aircraft. It started in
1983 to replace the MiG-21. Even today, we do not have afull Squadron of the Light
Combat Aircraft - TEJA or something like that - from the HAL. So, you must do
something to indigenize our production process so that the Army, Navy and Air Force
can depend on our own men and material. | mentioned it earlier, and | am mentioning
it again, that we are the biggest important in the world. The Swedish International
Peace Research Institute, in short, SIPRI, initsrecent Report of 2011 saysthat Indiais
thelargest importer of armsin theworld. Sir, we absorb 99 per cent of the total import
trade. So, it is good that we upgrade our machinery, but following the long winding
procedure by which we procure it, by the time the machine arrives, by the time the
Forces assimilate them, they become obsolete. And, again, we start the same old
rigmarole cycle of delay and delay, and by the time that comes, we are also obsolete.
So, we have near obsol ete machinery and weaponry with which our Jawansarefighting.
So, you have to do something about it.

Sir, about the threat perception from Japan - | need two-three minutes more - |
am not going to talk about Pakistan because it has already been said.

THEVICE CHAIRMAN (PROF. PJ. KURIEN) : Mr. Bandyopadhyay, you have
aready taken four minutes more than your time.

SHRI D. BANDY OPADHYAYA : Sir, the greater threat is from our sleeping
giant in the North. Something has been said about it, and | will repeat it. Sir, whatever
we do, they have always looked at it as askance. They are trying to surround us by
having strategic port development at Sittwe, in Myanmar. Chittagong in Bangladesh
and Gwadar in Bauchistan in Pakistan, apparently to keep their sealanes open. Butin
case of difficulty, they can use these against us.

THE VICE CHAIRMAN (PROF. PJ. KURIEN) : Yes, please conclude. Be brief
and conclude.

SHRI D. BANDY OPADHYAY : Sir, | will just end up by mentioning three more
points. Sir, the DRDO hasdone ...(Interruptions)... It isgood that it has devel oped the
Inter Continental Ballistic Missile. | would request the Defence establishment to use
itinaway to carry thewar to the adversary'sterritory. Sir, while assessing our possible

4.00 p.™.
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external threat, one need not develop paranoia. But while we should do tango
with our neighboursto maintain good neighbourly relations, we must keep our powders
dry. In case of breakout of any hostility ...(Time-bell)... any serious hostility, our
endeavour should be to carry the battle to the territory of our adversary and defeat
them there. Thank you, Sir.
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SHRI D.P. TRIPATHI (Maharashtra) : Thank you, Mr. Chairman, Sir. | am
speaking in this House for the first time. | thank all the hon. Members, especially
those who have spoken before me. They have made my task very easy. And | would
not like to be repetitive. The points made by the hon. Members were very good.

Sir, talking about the nation's defence policy and performance of the Ministry of
Defence, one has to go back to the basics of defence of the land, nation, or a State. |
would not like to quote very much from the scriptures of ancient wisdom, but very
briefly, | would point out just a couple of things. It is surprising to know that a mantra
of Atharva Rishi in Atharva Veda enunciates some basic tenets of defence.

(THE VICE CHAIRMAN (SHRI TARIQ ANSWAR) in the Chair)

He says, "icq g8q ka9 S <lefl, dul J87 Is: P gRaf< - Truth, vastness
of territory, rules, aggressiveness, purposeful training, discipline, sincere hard work
and good deeds sustain and protect the land. Thisis what is there in Atharva Rishi's
Mantra. We talk often about Kautilya and his Arthashastra and mostly mention while
talking about defence, vigilance, caution, intelligence, spies and rigorous mode of
punishment. But there are fundamentals on which Chanakya speaks in the
Arthashastra, which are essential for any defence structure, mechanism, policy,
planning and forces. The points which have been raised just now by hon. Prof. Ram
Gopal Yadav, hon. Shri Shivanand Tiwari, and, at the very outset, by hon. Shri
Balbir Punj and later, by Dr. M.S. Gill. So, the point that Chanakya raises in
Arthashastra is just in two shlokas. It talks about all the basic points. If a nation has
to emerge stronger to defend itself, that is

USRI g I uoieEt 9 fRa fRaw
In the happiness of the subjects is the happiness and the strength of the State.
The interests of the State are really in the interest of the subject. The State and the
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Ruler don't hold any self-interest dear. Only the interests of the subjects are dear.
Such a nation or such a State is in a position to protect and to defend itself from
al adversaries and possible enemies. Even if it is surrounded by all of them, it gives
that inner will about which Prof. Ram Gopal Yadav just talked about of a nation.
Dr. Ram Manohar Lohia addressing one of the Sessions of Lok Sabha once said it
in adifferent way. "That the fist will be clenched and powerful if the arms are
powerful." "goIT¢ #oiga R It Jfgar o=t k2N iR Biol al qo/gd 8l o9 <9
Hqogd 8N I" On this, Chanakya says again, "dT~Tciferdl ToT Pl SR |
SR He ST ey fauda: | 1" The Ruler rises always who enforces economic
discipline; wealth is the source of progress, and not having wealth is its opposite.
This is what Chanakya wrote about as the fundamentals of defence of a State. When
we come to our defence system, policy, planning and training and functioning of
the Ministry of Defence, | am very happy to state here that, after hearing all these
debates and hon. Members from all sides speaking, this gives me a great pleasure
in saying that this debate itself reflects the broadest possible consensus of various
opinions in the House and, therefore, outside the House and the consensus among
the political parties about one determined defence system for the country. No one
has any difference of opinion on fundamentals as far as national defence is
concerned. Therefore, | must say that defence can never be managed by sitting on
the fence and, therefore, | must admire all the Members of the Standing Committee
of the Parliament on Defence 2011-12. Actually, they deserve a standing ovation
by this august House by giving that Report. Why do | say this? | have read the
entire Report. | am not repeating the points from the Report, but | must state certain
points, which are really important. The Report is very objective and critical. It
supports the Government; it is with the Government and, of course, with such an
honest, transparent and dedicated leader like Mr. A.K. Antony as Defence Minister
of India, the country is proud of him and we, as Members of Parliament and
political activists, are also proud of him because in his political life he has set up
the example of honesty and transparency. Sir, this Standing Committee Report talks
about all the details of our defence planning, policy, functioning of the Ministry,
of the various Forces, of shortcomings, of what are the needs - how should short-
term needs and long-term needs are planned - and what are the problems about
budgeting. But one point which this Report makes is extremely important when it
talks about the conventional and non-conventional modes of challenges, dangers and
threats facing the country. And there it talks about not merely the conventional
warfare, land-focussed border, but the non-conventional realities of cyber war, of
space war, of new-technological warfare, of terrorism, of proxy wars, of maritime
security. These are very, very important factors which this Standing Committee talks
about. | would be coming back to the Standing Committee Report and its
recommendations, time and again, in this very brief presentation. But | must say
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one thing which really pains me. Read last two lines of page 21 of this Standing
Committee's Report. In the last two lines, the Defence Secretary tells the Committee
that though it is integrated procurement system, and | am quoting, "There are delays.
I cannot pinpoint exactly who is guilty; who is not guilty." Now, this statement
appears to me, to say the least, lacking the sense of responsibility and accountability.
There are delays; delays which affect the national interest and security of the country
and are not ordinary matters, but nothing can be pinpointed. No one can be held
accountable. Now, this is something which is astounding to me, to say the least.

Now, | cometo other two aspects. Thefirst was made, in this House, for a study
of the functioning of the Ministry of Defence, or any other Ministry for that matter, on
20th September, 1963, by the illustrious Defence Minister of India, late Shri Y.B.
Chavan, whose birth centenary is being celebrated thisyear. My appeal would be that
to inspire the new avenues for improving the functioning of the Ministry of Defence,
the memory of Shri Y.B. Chavan isvery important, and, therefore, his birth centenary
should be celebrated at the national level. Nonetheless, the point that he made in
Rajya Sabha on 20th September, 1963, was, " Self-criticism is an essential ingredient
to improve our Defence system, policies, planning and the entire management and to
rectify the mistakes." He goesin detail. | am not going into the detail. And, the second
is the speech of a Defence Minister, which | remember not because he happens to be
the President of our Party, but he also happensto be an illustrious Defence Minister of
India, Shri Sharad Pawar, when he talked on 5th September, 1991, in Lok Sabha, |
believe, on the need to gear up our Defence system and capability build-ups in
accordance with the changing international situation. You see, in 1991, theinternational
scenario was undergoing afundamental historic transition and, therefore, our Defence
functioning systems and policy planning had to be adjusted and refined in accordance
with the changing international scenario.

I come to a bit of Defence Budget. | will come to our neighbours later, but our
Defence Budget is Rs. 1,93,407.29 crores. Of course, there is 17.6 per cent increase
this year. | am not repeating those statistics given by other hon. Members in their
speeches, like Shri Balbir Punj, who questioned the very increase also. But, it is 13
per cent of the total expenditure of the Central Government. After interest payments
and Central subsidies, it isthe third largest sector, asfar as expenditure is concerned,
and this does not include the expenditure on the Coast Guards, the Rs. 39,000 crore
pension bill of the Defence personnel which is60 per cent of the Central Government's
pensionsbill, and border roads which come under the Border Roads Organisation and
other Civil Wing expenditures of the Ministry of Defence. Budget, of course, is not
adequate. For that matter, no country in the world is in a position to spend as much
money as it wants to do on its Defence, but certain countries, of course, are spending
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more money and that comparison has also been given in the Standing Committee
Report even in terms of percentage of the GDP.

| want to raise certain i ssues which have not, so far, been madein this debate, but
they are very important. One is about our elongated strategic choke point. We have
not thought about this Siliguri corridor. Thisisavery small corridor, but itisstrategically
very important for the country because it controls that point which is our connection,
road and rail connection, with the entire North-East. It also connects us to whatever
domestic oil and gaswehave. Therefore, Siliguri Corridor isstrategically very important
but, unfortunately, so far, there are no specific Army divisions for total concentration
on this corridor. This elongated strategic choke point is extremely important because
China is on the other side, Bangladesh is there, and, then, of course, some small
countries, friendly countries, are also there but nonethel essit isthe choke point, which
is important.

Second factors, of course, isabout the Armed Forces. Some pointslikethe shortage
of personnel, officers and equipments have been mentioned. In short term, there are
three important aspects about the Defence Forces. Shortage of personnel, shortage of
spares and ammunitions, and, third is logistics. Logistics is of extreme importance
because if you look at merely the Border Roads Significant, it has been doing very
good job. They have 700 road projects spread over alength of 28,000 kilometers plus
they maintain roads of 22,000 kilometers. They maintain seven airfields in good
condition, and, there have been 14 railway lines, approved as strategically important
linkages with the border areas.

Mr. Vice Chairman, Sir, there are 73 road projects which have been identified as
strategically priority areas. Out of the 73 road projects, only 16 have been completed
so far, 38 would be completed by the year 2013, and, 19 would be completed by the
year 2016. This is one example about the logistics. As far as spares, arms and
ammunition are concerned, thereisaseriouscondition. | say, thereisaseriouscondition
because the procurement processisvery lengthy. Even after the Defence Procurement
Procedure, which was released in January, 2011, many of the procedures are lengthy,
and, they, sometimes, work as obstacles through various stages, and, it takes time,
years and decades, and, by the time, it is approved by all agencies, you come to a
situation that the weapon, that you have to buy, has become already outdated. It is a
very serious matter. On many occasions, the fast track procurements are made and
weapons are procured by the inter-Governmental Agreements, where the procedures
do not matter. Therefore, we have to make the procedure definitely transparent.

SHRI BALBIR PUNJ : Sir, has the Government become powerless?
...(Interruptions)...
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SHRI RAVI SHANKAR PRASAD (Bihar) : If we cannot have electricity in the
House, how will they provideit to theArmy and the Armed Forces?...(Interruptions)...

STuTeE (37 AIRP 3FER) : SRIT, SHPT foved 7d I, I8 S Fed W
gl

SHRI BALBIR PUNJ: Sir, how can wethrow light on the subject, which we are
discussing? ...(Interruptions)...

THE VICE CHAIRMAN (SHRI TARIQ ANWAR) : He is making his maiden
speech, and, you are disturbing. ...(Interruptions)...

SHRI D.P. TRIPATHI : Sir, | am making specific points so that you can contribute
to it. | really took points from your speech. Anyway, | was mentioning about the
procurements. All the hon. Members have mentioned about it, and, therefore, | will
not be repetitive on this. But, Sir, it is important to know whether the guns have
reached conditions of critically, or, whether they are updated or not. All these are
important questions, and, therefore, we have to go by these considerations. For this,
what isvery important, the point which has been made by hon. Members, istheresearch
and development in the area of defence, research and development including the
Defence Research and Devel opment Organi sation, DRDO, which has done awonderful
job. Today again is a happy day because we have read the report that our scientistsin
DRDO have successfully tested the missile defence shield which will protect our cities
from any possible missile attack. Thisisawonderful achievement after Agni-V. This
shows how gloriously our scientists have built these missile technology weapons and
how important that achievement is for Indian defence forces and for the Ministry of
Defence. (Time-bell).

THE VICE CHAIRMAN (SHRI TARIQ ANWAR) : Please conclude.

SHRI D.P. TRIPATHI : Can | take just three more minutes because | have not
taken up many points?

THE VICE CHAIRMAN (SHRI TARIQ ANWAR) : You have aready taken
twenty minutes. ...(Interruptions)...

SOME HON. MEMBERS : Sir, let him speak. ...(Interruptions)...

THE VICE CHAIRMAN (SHRI TARIQ ANWAR) : Okay. Please conclude
within two-three minutes.

SHRI D.P. TRIPATHI : Chekhov said 'brevity isthe elder sister of wisdom'.

Anyway, | am coming to a comparison with our neighbours now. That is very
important, especially India and China, India and Pakistan. With respect to India and
China, you read the Standing Committee Report. It mentionsthat inyear 2000, roughly,
in dollar terms, China spent on defence a lit